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LOK SABRA DEBA TES

I

LOK SABHA

Thursday, April 11, 1971.1
Chaitra %1,1896 (Saka)

The Lok Sabha met at EleveJl of the
Clock

• {MR, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Amendment of Trade UnioJls Act
*647. SHRI K. MALL1\NNA: Will

the Minister of LABOUR be pleased
to state whether there is any .propOIIlll
under the consideration of Govern-
ment to amend the Trade Unions Act
to provide for a restriction so that the
contribution and fund realised from
the workers may be utiIised only for
the workers connected with their orga-
nisaiion and the members, excepting
in the case of national emergency and
calamity?
THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Trade Unions
Act only lays down the objects for
which the registered trade unions can
spend their general funds for the
benefit of their members and it is for
them to canalise the funds as they
think best. Comprehensive legislation
with regard to industrial relations,
which would include provisions re-
garding trade unions, is under consi-
deration .

2

Government for megal utilisation of
the fund?

SHRI BALGOVIND VERMA: The
hon. Member knows that certain pur-
poses have been specified in the Act
itself and moneys could be spent on
them by the trade unions. I would
draw his attention to sections 15 and
16 of the Act. Under section 15. the
trade union can spend amounts to bet-
ter the condition Of its workers. Un-
der section 16, provision has been made
to collect funds for the sake of their
own improvement. You may call it
political fund. They can spend money
on candidates set up by them to con-
test elections to the legislatures and
also to local authorities, etc. If they
misuse the funds and do not submit
their accounts, the Registrar or trade
unions can take necessary action
against them .... (Interruptions). Gov-
ernment does not come into the
picture.

SHRI K. MALLANNA: What about
funds for illegal spending? He has
not answered that question. Has it
come to the notice of the Government
that trade unions and workers' fede-
rations both at the national and at the
State levels had misused and misap-
propriated union's funds? Recently, in
Mysore, the office-bearers of the trade
union of Palace Workers collected
huge amounts and mis-used and mis-
appropriated the furl'ds. A case has
been filed against the trade union.
May I know from the hon. Minister,
how many cases have come to his
notice, wherein mis-use and mis-ap-
propriation of funds have taken place?
MR. SPEAKER: You are repeating

the same question.
SHRI BALGOVIND VERMA: We

will look into the particular case,
which has been cited by the hon.
Member.

-,

SHRI K. MALLANNA: May I know
from the hon. Minister whether it has
come to the notice of the Government
that huge amounts are collected as
contribution and funds from trade
unions and accounts are not being sub-
mitted and these moneys are being
utilised for purposes which are not
contemplated under the Trade Union
Act, such as political funds, election
funds, funds for illegal "trikes, etC.?
If so, what action is taken by the

l
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Restructuring of Hindusten Steel UA.
t

•648. SHIU P. M. MEHTA:
SHKI SUKHDEO PRASAD 

VERMA;

Will the Minister o{ STEEL AND 
MINES be pleased to state:

(a) whether Government are consi- 
deiring proposals to restructure the 
Hindustan Steel Limited; and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES

(SHRI SUKHDEV PRASAD); (a) 
The Question of restructuring Hindus
tan Steel Limited in the context of 
the establishment of Steel Authority 
of India Limited is under examination 
and a decision is likely to be taken 
at an early date.

(b) Does not arise.

SHRI P. M. MEHTA: I would like 
to know from the hon. Minister 
whether it is a fact that production 
at the Rs 74 lakh alloy plant of the 
Durgapur Unit of the Hindustan Steel 
came to a standstill last month follow
ing a strike because of the indifference 
and rigid attitude of the management 
and whether it is also a fact that in
dustrial relations are strained in the 
different units of Hindustan Steel 
Limited. Because of f!tts, I would li^e 
to know, whether Government i* 
thifrking of restructuring this com
pany.
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SHRI P. M. MEHTA: I would like
to know whether the hon. Minister
had discussed this matter with the
heads of Departments of the Hindus-
tan Steel Limited. If so, what sug-
gestions were made by the Minister
and what decisions have been taken?

SHRI SUKHDEV PRASAD: A com-
mittee has been appointed and it is
examining the matter. After it sub-
mits its report, we will certainly con-
sider it.

SHRI P. M. MEHTA: My question
was whether the Minister has discus-
sed this matter with the heads of de-
partments and if so, what decisions
have been taken and what were the
suggestions made?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Such deliberations are constantly go-
ing on within the Ministry with re-
gard to' the future pattern of work,
administration and the adjustments
that have to be made in the relation-
ship between SAIL and HSL. In view
of the fact that the holding company
has beer. formed over and above as
the umbrella of the steel mills, it is
necessary that we have to restructure
the entire functioning of the steel in-
dustry. All these questions are very
much before the Government.
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SHRI G. VISWANATHAN: After
taking over this ministry, does the
hon. Minister feel that this monolithic
organisation SAIL has become un-
wieldy and is he in favour of break-
ing it up? If 60 what is the alterna-
tive that he envisages?

SHRI K. D. MALAVIYA: There is
no question of any alternative to the
holding company as such. SAIL has
been constituted after a lot of experi-
ence and functioning of HSL and the
individual units. We are-.,atchiTg the
usefulness and utility of the several
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units which are formed for integra
tion or for separate functioning. It 
is the intention of Governtnent to give 
Vf!IY serious thought to the que9tion 
as to whether ;md · to what extent this 
restructuring can -be done ·with regard 
to the (!6tablishment of a better rela
tionship between the units that· are 
functioning and The �ordinauni unit. 

PROF. MADl'JU'DANDAVATJ::"Will 
the work of restructurin1 be t1ken up 
in such u way that the holding com
pany will not only be an instrument 
to procens all Government shares in 
HSL and public sector iron and coking 
coal min:ing units, but it will ah,o act 
as an effective agency on behalf of tht! 
financial institutions in relation to 
shares hflld by them in private sector 
steel plants? 

SHRI K. D. MALA VIYA: All 1uch 
considerations are before the Govern
ment. It is a suggestion for action. I 
hope the hon. Member will not espect 
that I should spell out all those func
tions. 

SHRI SHIV AJI RAO S. DESH
MUKH: I would like to know from 
the hon. Minister what prompted him 
to take tlhe role of international gcrap
man for importing scrap from abroad. 
Is there Bot enouth scrap available 
inside tl!,e countey? If there is so 
much of scrap at home, what prompted 
him to make that statement that he is 
looking ror scrap from abroad? 

MR. SPEAKER: I am afraid, this is 
not relevant to the main question. 
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Jae� tn Salaries and allowances ol 
Jawms 

*650. SHRI BHOGENDRA JHA:
WiU. the Minister of DEFENCE be 
pleased to state: 

(a) whether the salaries and allow
ances of the Defence forces and par
ticularly of jawans have been raised 
..sufficiently to neutralise the general 
rise in prices during the last three 
years; 

(b) if so, the facts threabout; and
(c) what increment has been or is

being effected in the pay and other 
emolumeatlt of the A'tmed °£'orces 
keeping in view the recommendations 
of the Third Pay Commi·ssion? 

THE MINiSTER OF STATE (DE-
FENCE PRODUCTION) IN THE 
MINISTRY . OF DEFENCE (SHRI 
VIDY A CHARAN SHUKLA): (a) to 
(c): A statement is laid on the Table 

of the House. 

,;. 
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Pending tib» implementation of the 
(recommendations of the Third Pay 
Commission, set up in April 1970, cer
tain increases have been sanctioned 
from time to time as a measure of 
immediate relief to the Armed Forte# 
personnel. Brief details a*6 as urltfer:-

(i) Three instalments of Interim 
Reliefits were sanctioned at the 
same rates and from the same dates 
as admissible to Central Govern
ment Civilian employees on the 
basis of the Interim Reports of the 
Third Pay Commission.

CIS) Pending the over-all review 
of the ttructure of emoluments by 
the Pay Commission, the following 
benefits in cash and kind were 
granted to the Armed Forces per
sonnel w.e f. 1st September, 1970 
to ameliorate the difficult conditions 
under which the Defence Services 
have to work for prolonged periods:-

<a) Officers:

(i) increase in Kit Maintenance 
Allowance from Rs. 40 to Rs. 50 
p.m.;

(ii) increase in special distur
bance allowance irom Its. 30 to 
Rs. 48 p.m.;

(iii) increase in renewal of out
fit allowance irom Its. 1000 to 
Rs. 1200 every seven years;

(iv) increase Jft annual upkawp
ftHftwanee to o f the
tary Wuniag Service loom B* 240 
to Rs. 800.

K̂Kteasiosk of Foxm ’D’ tea* 
vel codoeifeions to officers of the 
rank of Colonel and above,

(b) Personnel below officer rank.

btGMase of 4 pjm. fo Ugh alti
tun/special coa^iiiwtory/dothing 
allowance and hardlying money.

(ill) Keeping in view the rise in 
prices, additional dearness allow
ance In two instalments at the same 
rates and with effect from the same 
dates as admissible to Central Gov
ernment Civilian employees was 
sanctioned provisionally for Armed 
Forces personnel Orders about fur
ther increases in dearness allowance 
based on civil orders will be issued 
as soon as revised scales of pay are 
promulgated.

2. As regards the scales of pay of 
Armed Forces personnel, these will be 
revised keeping m view the recom
mendations of the Third Pay Com
mission, the decisions already taken 
by the Government in respect of civi
lian employees and other relevant fac

tors. A  decision on this question i* 
expected to be taken shortly. Pefcding 
a decision, Armed Forces personnel 

below officer rank, have been sanc

tioned the following lttttipsufti *m 
account* payments, as a measure 
of immediate relief, against arrears 
that may become due to them ot lie
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implementation at the recommend* tkma of the Pay Commiseicm;—

tz

Rank Amount
<*•)

0) B o y « ..........................................................75
(u) Recruits on normal entry rates. . ioo

(iii) Recruits on Metric entry rates/young soldiers/ 
Apprentices and Ordinary Seamen under training/ 
Amxaft/Apprentices and Airmen under training ,.

(iv) NCsE, Sepoys and equivalents .
(v) Naika and equivalents. .
(vi) Havildars and equivalents.
(vii) Naib Subedara, Subedars and equivalents.
(viii) Subedar Majors and equivalents.
(ix) Hony. Capt./Hony. Lieut, and equivalents

150

from Rs. 150 to Rs. 200

from Rs. 250 to Rs. 350

from Rs. 300 to Rs. 450

325
500

700
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" MR. SPEAKER: The Question was
very specific. Now, your supplemen-
tary is about the broad policy of the
Government. So far as a part of it
relates to the main Question, the
Minister can answer only that.

-
snm VIDYA CHARAN SHUKLA:

The relevancy or irrelevancy of the.
supplementary has to be decided by
you, Sir. I personally feel that this
particular question whien the hon.
Member has raised, although valid and
could also be a·sked, has nothing to do
with the main question,

•

MR. SPEAKER: The question is off
the point. I told him so.

SHRI RANABAHADUR SINGH: In
ViEW of the steep rise in prices of
various commodities in the country,
it is not clear from the statement
what the Government is doing about
the pensioners who are already draw-
ing a very meagre amount and are
under equal hardships.
SHRI VIDYA CHARAN SHUKLA:

That is also being considered.

-
SHRI R. S. PANDEY: In the state-

ment laid on the Table of the House,
it is stated:

,.
"Keeping in view the rise in pri-

ces, additional dearness allowance
in two instalments at the same rates
and with effect from the same dates
as admissible to Central Govern-
ment civilian employees Was sane-

tioned provisionally for Armed For-
ces personnel ....••
Further, it says;
"Orders about further Increases

in dearness allowance based on civil
orders will be issued as SOonas re-
vised scales 01 pay are promul-
gated."

May I know when the revised scale·:>
of pay are going to be promulgated?
SHRI VIDYA CHARAN SHUKLA:

We are trying to expedite it.
Economic relations with West AsiaQ

Oil Rich NatioRS

:I:

·652. SHRI HARI KISHORE
SINGH:

DR. H. P. SHARMA:
Will the Minister of EXTERNAL.

AFFAIRS be pleased to state:

(a) whether lack of coordination at
Government level to process expedi-
tiously new proposals of economic co-
operation with the West Asian Oil
rich nations is proving a major hurdle
in achieving any perceptible progress
in the desired direction; and
(b) whether it is due to the fact

that no single department has been
as-signed the responsibility of the quick
follow up action?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir,
(b) Does not arise.
SHRI HARI KISHORE SINGH: No

supplementary.•.
DR. H. P. SHARMA: IJl the nego-

tiations of economic deals between:
this country and West Asian countries;
no less than 6 or 7 Ministries are se-
parately involved, that is, the Minis-
try of Commerce, the Ministry of pet--
roleum and Chemicals, the Ministry of
Steel and Mines, the Ministry of In-
dustrial Development, the Ministry of
External Affairs arid the Mini6tty of-
Finance.
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It is understandable that these
Ministries are to be ccMEftfctf cfne 
stage or another. Bat it emuftd be 
rather expecting too much of the 
Government that *11 these Ministries 
would be able to coordinate their 
efforts by themselvef. Does not the 
•Government think of putting up one 
agency, at least entrusting the respon

sibility to one Ministry or ofte agency, 
which tan handle ft oroperly?

SHRI SUREftDBA PAL SINGH: 
The agencv already exists. It is the 
Jtafliomfc Divisitte faijjte of
External AtfaltS. It 'flbed all the co
ordinating work said the work is pro
ceeding very satisfactorily.

DR H. P. SHARMA rose—

MB SPEAKER; Only one question. 
I do not want to depart from the prac
tice. We will have to reconsider, if the 
Jfirst Member does not ask even one 
question, what about the second 
.Member.

DR. 22. P. SHARMA: May I cite one 
-concrete example? The deal about 
Kudremukh iron ore export to Iran 
was almost negotiated. There Are very 
redeeming and creditable features in 
'this; I would not deny. But what I 
wish to bring to your notice is this. 
The last part of the negotiations did 
’not come through because the Govern- 
mem found oat that they did not have 
'.the repaired amount o* shipping; they 
icoiftrtteted the Shipping Corporation, 
and the Shipping Corporation wanted 
time to contact the Planning Commis
sion whether they would be willing to 
provide funds for buying 30,000 tonnes 
of shipping. I want to bring to your 
notice this kind of lack of coordina
tion. What has Government to say 
.about th«*’

thk  jo w s T im  w  &t®e l  a n d
MINES XSHRI K. D. MALAVIYA): 
May | have your permission, Sir, to 
reply to this Question at it concerns 
the Ministry of Steel and Mines? 
Firstly, it is oot a fact that the nego
tiations have been completely finalis
ed. They are on the point of being 
finalised. All the matters that have

eaierged a« A MMlt of the gen**1 
agreement bet*ee» $wo eowfrtea 
to develop Khudremukh iron ore 
mines are btirig coftridered, tod these 
is no difficulty wMch has so far been 
noticed about lack of shipping facili
ties between the two countries. There 
are other pbinfts wWch *re being con
sidered. Next month the team is 
coming here. We shall pursue the 
matter. I do not*&iftk M w* wJU be 
any difficulty in finalising this.

Coal Maeka at M a n M

*+.
•653. SHRI DHAMANKAB:

SHRI JAGANNATH MISHRA;
Wfll the Minister of STEEL AND 

MINES be pleased to state:
(a) whether the coal stocks at 

Dhaftbad have reached a crisis pro
portion as there is no space for suoh 
a huge pile-up to store:

(b) Whether at some points this 
pile-up is endangering the smooth rail 
traffic and is in danger of catching fire; 
and

(c) the steps being taken to 1itt 
this coal and supply it to the units 
facing closure?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) to
(c). the stock of coal that BCCL in the 
Dhanbad area has increased from 19 
lakh tonnes on 1st February 1974 to 
19.7? lakh tonnes on 1st April, 1974. 
The stock ot ha*d coke during the 
same period increased from 250,000 
tonnes to 305^00 tobnee. In some col
lieries the sfeeaMmladan of stocks has 
proved inconvenient. However, ade
quate Measures are being taken in 
ctnwriltation with the railway autho
rities for despatch

SHRI DHAMANKAR: The answer 
is most evasive and unconvincing. We 
find from the statement that hardly
0.77 lakh tonnes Have been the in
crease in the stock of coal, and hardly 
50,000 tonnes hav« been the increase 
in the stock of hard coke. But there 
is such a huge pile-up there that it is
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aot poss&te *o werft graft * a i actual- 
ly a <̂ al-tt»J$er was efccteqpuled lay 
a live Wire. Under these circumstances, 
i  %«*?£> toow  ifcek is toy
coordination between till Btttway 
Ministry and the Ministry of. Steel and 
Mines, t also want to know whether 
the Steel Mi*fcter fa 'trying to cawy 
coal by arranging wagons on behalf 
•of the Steal M in ify , whtfhe* t^at is 
being envisaged.

SHRI SUBODH HANSPA; Regard
ing coordination between the Railway 
Ministry and the Steel and Minds 
Ministry, there w fuU coordination in 
this matter. But it is a question of 
allotment of wagons. We require a 
large number of wagons to catty the 
.coal from the producing centre to the 
consuming centre But unfortunately 
the availability of wagons was not 
there and that is why the stock has 
piled up. Not only that, due to the 
increase in the pfke of diesel oil, the 
road despatches have also come down. 
Therefore, the stock has gradually 
gone up.

SHRI DHAMANKAR: From the
press reports it appears that in Jharia 
coal-fields one miner was electrocuted 
by a live wire. May I know what steps 
the Ministry of Steel and Mines have 
taken to give compensation to that 
worker and what arrangements have 
been made to avoid recurrence of 
such incidents?

SHRI SUBODH HANSDA: That is 
altogether a different question.

v t*w *v*ftoer • irafr aft *  sffan : 
t a r  t  fa  w  «r?f | S rta  

$  w*m  % ftotorr?r 
vr «$rr $ fa  

w rit st# |  <?«ro %
vfom # m £ fa  % 

ir ^  ^  % m v  vtofo % 
ijfite #  ut *rf 11 m  f*r f lm
vt ^  f  irsfr v$ vr w 
m rn w g m fa fa m rfto m v rw  
wr #  m m  |  mr irk  
*rnr 5r«p?rf tffanfsforafr7 vtffffa-

«rVr ^vrvt w m  flmw
'tTcT 3®RT s|T 5 i

SHRI SUBODH HANSDA: Hon. 
Members are aware that even in the 
month of November 1973 there was 
indiscipline among some of the rail
way employees apd there were strikes 
m the Eastern Division. Not only that, 
again in the month of February, the 
tiam examiners also had gone on 
strike and for that reason, coal from 
the eastern region could not be mov
ed and, therefore, it had gradually 
accumulated.

SHRI B. K. DASCHOWDHURY: 
From the statement of the hon. 
Minister it is clear that on the 1st of 
February, the amount of coal at the 
pitheads was 19 lakhs tonnes and on 
1st of April, the coal stocks at the 
pitheads were 19.77 lakhs. So, we find 
that despite the attempts made to dis
perse this coal or move it out of the 
pitheads from the Dhanbad colliery, 
still there is a big gap or a big lump 
of coal that has been deported, to 
the extent ol 77,000 tonnes ia the 
course of sixty days, j  would like to 
know from the hon. Minister What 
the daily production of coal in that 
area is and whether it i« more than a 
thousand tjpftneg and what is the daily 
dispersal from that area. Even then, 
m the course of 60 days, 77,000 tonnes 
have stockpiled.

SHRI SUBODH HANSDA: I do not 
have the figures of daily production 
but I have got the monthly production, 
that is, 13.56 lakhs tonnes.

** m * • w m
qftor m  $  srf t  fa  vfoflr 
t f r « r r  «rf># iir^irr u*
^  m ft k fa tw t*  tm m  % w m  
*fenrr q p *  <rrar f  f q f a f
ar  ̂1 1  $  traft *  m m  r̂r̂ crr 3
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fa  «fk fr^nrr »prtf m  |d 
«rt ^  f  Srfira *wt fa  u w r  
#«mr | «t?r *?xjrt»rarf 
l i f k  vpw <rf mm w ( P s  vto*r 
*  % *prw * f  * *  t  tft s f t q f w
% vrT€^ | *rr qlwT % t  ^  ^
VfaWT * ff <l|* <*Tm | %fa*
% tft sptro **ft <?f w Tfr t ? *t
*ta*rr w&sr ft  *nrr t  3*ri?t in*r «r«r 
%^rr%%«fy^7f^TJir^r tst|  *?m  
*m «s m  t ?

f m r  («ft %© -rfto
sirm N ) ^  *rcr ?r> ^  *r$- *wt $ 
far ^7%sn w  spuTjRr ft  «r*rr fr *
*  *rt v rw rr f«rr | irk 
jt ffnnf w  vmarprr *** fin 11 
*if * ft  tfft t  fa  * f  r̂ncsrr̂  f̂ cr-rr 
«pt*RT ,arr^ % r̂crcr ^tq^r <mr
^  «Tf ̂  T?T | V k  S*T% fair fc<ft ^
fa frffi m fkqrrcte % s t t  sfa sw rt 
fm * f ^  *?;rrfa? ftoT i *r*r yft 
ffk  *  *tfair r z  r% | f% f *  * m  *rt 
« r ^  f c w t  ?  3H *?rs*P | t o  % 
rpTrar *r*rnr *t nr n<r |7<wt $*nrr* h 
$  5r \fe f  i *rr<ft £ i f  * ?wrart
SFTT % fan TOTR ^  * f  *t*r
faf*P?t f t  ^ r fafo*£t $t m ^rrft 
W ^ t  y ft srrftro w ? I #  | ir k  #  
5*  sin *t *ttc * t  * r w  g fa  
'ST̂ cPT 5Tf[ cRT̂ T «T$ft irfafacra'ft
^rft *f*ft fu rt ’j w  * t  farr?r»rc * t
« k  *rot v»rf wm ^rcft *t arcra* 
spttc*! ff iwtaaMW ff&  *rft f t  *r%*ft i

It® Wl(lMKIW W  IT#
#gtOT*tP* m  ̂ t P̂TVT<t 9  fa  9«T‘
m  ntfa fcr % *wr trwt ^  ##
w  Jftfr fiwr fwrfwit î tr ftry prg^ 

m̂ rr 5r vt?RT tost ft

w r  | iftr f f f  % wWt % vw vt t^rwr

«rr»r v t  »ft « s * r * * r  f t  ^  4  

*rfirwtft<n^#tf»rT«Rrf 
*f t ^ N w  v s m  arrit f* r *  

vn% ^  #  im«r ftw? | ?

« t  % • <to m w frr ? if t w  v fl- 

t  fa  ^nrr wfr vrr ft  «wt irk  w*rf 
W*Tf «rc % w w  #  ir k  faw  

$  m  *it m  »weft t  %fa r̂ fncvrt 
y a  surw vr^ft t  %fa* v<rt v^ft w (  
v t #  w  ndte « f  Kmr % irk  <F«ft 
w  *rtt | ftw% ^r^r u m t
2PTf f%tr | »

«rt ht *r^rt5ft% i r w  
fir ift ^  I  fa  *wraT « w f t  qrT 
sffm% v r iT  f t  w r  t  w r ?f̂ tw grr

aptVffXWTarftl, ^ ^ 5H ( t ,WT| ^R°T 

zff t  fa  =̂r % ^  f ^  ^  f
Ir fa *  ir<ft f  r t R  ?ft t  ^  ? * r f^

% fes* fT=r  ̂% <nrt v t i r̂srr ?rft fpflr 
^rffq i v i  r̂rfsTt tt c*rfNrr ^  Cf 
t̂ »rf t  fa  vm»rT ?r?ft M  

| 1 1  w « f r jr  f r f t ^  ^ ?rr r?r  ̂
arfr <r srr?  ̂ qrr ^rr
*r *r eft* *rrfw r f t  *rf ft w t fa

*tom  ̂  m  11 wt nrrurt 
a r ^ | f a v t w r ^ >  fa?r T fr |  ir k  

^tn% vr t  fa  »mrt ^ O r ^
■^t | » ^ r̂nrrr ^ *rr
wr ??r w r  Jr *r**rf | fa  fcnt vt^mr 
<t*w % »rrfav | 3*r% wfttt vnrSir 

f«f?rw *r vt*t fatrr m  Tfr fc i fk  # 
grR^ir «pt v*r ?p tw  ir f  
fa  3*wr «rc jN v t q m t tffirv 
U TO  «rmr | irk  & f fiw r*  
fa?rTm m t | m  % y ftryrfTTt %• 
iva , w f  « #  % ift f  9
Ht̂ r % jti fa  W T »t*»% w  t o e  tar
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f t  rr #  fRfcrta ft ?r> vta* 
•wt *w W f N w  v ?  firm vrfrrr 

*K ^3% mfwff % wr & 
wrfcft 1 faffc % $ orfsqnirr *i$»rr 
f t  fT?>w *r? 331  ̂ % f*r>
ton* f  W  fr$rc, #1m  srr f r f t  

*1 f* * M r o  vt% *>Wrr qpmrr 
wr% *$f are ^  ( r ^ r r  *r ?np*rr | ?

4t %o tft« mmfar fcr* ft *w& 
^  mrmf *r ptf f f  ft  fcft* »hsira* 
h fara f w  &fr $ ^  ^  ?rsmtf,
¥T*aj* ^r% 3?r% #tTT T<T>
* }urjt£V, zrftmftft 1 
4 t^ % *&? <tt sfr >#r v ’ t  fc,
*  jft * tr  sfssrr zfforxf  ̂ ? 5r% 

tr ^  t t  ** 1 1 *nr arnr *r?fr f t  
Tf̂ r t o  t  *T>fa ^nrf ir*r? 

<?t afar * w f t  <rr sfr r̂rgr% t  v??r
| 1 3T£T ^  *  rvzviri *rrif ¥T

s ?  f ®  fft^t Tfr £ 1 fo p frfsm  
»n% «pt *ft ^   ̂**tfo
%m n̂ r ^ftw  m ^  3rmr

TOR *t*ft m tfr »?*? jfftTT
rik TbR srnm «rl ^  warr £ 1 
?*tf*rcr ^  «rr?r t t  ^  «w=«rr $r 

srrn 1

«ft itt g®r *rr fa 5^  
mfsnft' %■ ^ t t  $t
TO f t fV  *  3TR f5T aprr ^»r ^ r ^ r  ^ 

t  1 

«ft %o -i\o m ^ tu  n*rr jrwr 
%ft!T «mr ^  yrarr i m  &r # r̂?r̂  
an*r ^ irr iftz ^»rr 1

SHRI K. LAKKHAPPA: Sir, Q. No. 
655 may also be taken up along with 
€54.

UK  SP8 AKER: Z think we can 
take up Q No. 655 along with this. Ia

the hon Member, Shri K. fC. Shetty 
present here?

SHRI K. LAKKAPPA: He is not 
here. But, I am here.

MR. SPEAKER: How can we link 
that up in his absence? He may not 
be prepared to get it linked.

So, we shall take up Q. No. 654 Shri 
Sethi.

Derecognition of Medical Colleges by 
All Indi« Medical Council

+
*654 SHRI ARJUN SETHI:

SHRI M M. JOSEPH:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether according to an English 
Newspaper daily the All India Medi
cal Council has decided to recommend 
to his Ministry derecognition of nine 
private medical colleges out of ten in 
the country; if so, their names and 
locations,

(b) whether the colleges not only 
admitted double the permissible 
number of students, but they also had 
no facilities for the extra seats,

(c) whether there has been a prac
tice of accepting cheques of “dona
tions” to the tune of Rs. 35,000 a eeat; 
and

(d) the action Government propose 
to take against the defaulters’

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR KARAN 
SINGH) (a) t0 (d) A statement 
is laid on the Table of the Sabha

Statement

(a) There were press reports in 
certain newspapers referring to a de
cision of the Medical Council of India 
to recommend derecognition of the 
following nine medical colleges:
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4ft4hra Pradesh*
(1) Rangaraya Mectt- privt&e 

cal College Kaki-
nada

(2) Kakatiya Private
cal CoJJege,
Warrangai

Karnataka',
(3) Bangalore Medi. Government 

cal College, Bang
alore

(4) Medical College, Government 
Bellary

(8) Kasturfea Medi. Private 
College, Mampal

(6) Medical College, Private 
Glilbazga

07) J.L|W. Medical Private
College, Belgaum

(4) JJM. Medical Private
College Devangere

Maharastra:
Dr V.M. Medical Private

College, Sholapur recently 
taken over by Maharashtra 
Govt)

(b) It was reported that the above- 
mentioned medical colleges admitted 
beyond the permissible number of 
students even though they did not 
have adequate facilities for the extra 
students.

(c) Government medical colleges do 
not charge any capitation f «  or dona
tion Some Private medical colleges, 
however, charge capitation fee and 
some of them take donations also. The 
amounts charged vary from college to 
college.

(d) The recommendation of the 
Medical Council of India as reported 
in the newspapers, has just been re
ceived by the Government of India. 
It will be considered % consultation 
with the State Governments and Uni
versities concerned.

SHRI ARJUN SETHI: Sir. in the 
alternant, it has been stated that the 
reeomwendatoon af the Medical Coun-? 
oil ol India as reported in the news* 
Papers, ha* just been received by the

Government of India. It WfH be con
sidered in consultation with the Suite 
Governments and Mvesatfiet con
cerned. And it is uwder consideration 
in consultation with State Govern* 
meats coiteerned.

So, may I a$k ip thie context whe
ther, when they are considering the 
report of the Medieal Couadl of India, 
they will take into confederation the 
interests of the future careers of the 
students also while according recog
nition to these eefteges, Also I would 
like to knew further whether these 
medical colleges admitted students 
beyond the permissible limit and whe
ther the Medical Council of India is 
aware of this fact or not.

DR KARAN SINGH: Sir, with
regard to the first part of this question 
certainly when this matter is consi
dered, the interests of the students 
will be kept very carefully in mind. 
With regard to second part of his 
question, I am not quite clear. The 
Medical Council of India must have 
taken into consideration various re
levant considerations.

SHRI ARJUN SETHI: My second 
part of the question is this. Is the 
Medical Council of India aware of the 
fact that the medical colleges increase 
the strength of students beyond the 
permissible limit?

MR SPEAKER: He wants to know 
whether the increase in strength is 
with or without the knowledge of the 
Medical Council.

DR KARAN SINGH: The Medical
Council has made their recommenda
tions m view of this fact.

SHRI ARJUN SETHI: My second 
supplementary is this.

MR. SPEAKER: You said second 
supplementary but this is the third 
one. Anyway I allow you one more 
supplementary.

fiHRl ARJUN SETHI: My aeceo* 
supplementary is this.
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MB. SPIAKRR: There it no barm 

it you say my third supplementary U
this'.

6HHI AitfUN 8BSHX: i f c  to tke 
paper It it veported that ttaise medical 
cottages f i t  fit. per aaat. In
view of this, I want to fena# whether 
Government has put in, any restriction 
wife vega** to thia both ftw tii« pri
vate a» wait as fwr Gcveramemt Medi- 
col Colleges. la the Goveromaet in a 
position fc> «*e that these colleges may 
not resort tp sveb charges in future?

BR. KARAN S|NG»; Tha list in
cludes both Government and Private 
Colleges. Government Colleges do not 
charge any capitation lees. As re* 
garde private colleges, the question of 
what should be done when such col
leges charge suqh capitation lees is 
under consideration and we are con
templating bringing in some legisla
tion to regulate the functioning of 
these colleges who charge capitation 
fees The whole matter has got to be 
veiy carefully looked into keeping in 
mind the interests of students con
cerned a* stated by the hon. Member.

DR MAHIFATRAY MEHTA: As 
regards Jamnagar Medical College, 
may 1 know whether the demands of 
the students for recognition will be 
considered by Government again or 
not?

DR. KARAN SINGH: As regards 
Jamnagar Medical College, that is not 
thf one in regard to which the Medi
cal Council of India has made any 
recommendation at the present mo
ment.

SHRI P. G. MAVAJ-ANKAR: I won
der whether you, Mr. Speaker, have 
been able to read the statement in 
full because it makes a very interest
ing, and saQ, reading* there are two 
government colleges.. . .

AN HON. MEMBER: Three.
SHRI P. G. MAVALANKAR: I am 

limiting myself to the statement. The 
statement m en tis  two government 
colleges in Karnataka among others, 
whiph are involved in thia. One col
lege in Maharashtra was recently
**Expanged as ordered "by the Chair.

taken over by the Government of 
Maharashtra. Are these government 
colleges also guilty ol admitting more 
sttffftnjj* tha* their capacity? The 
Minister says tbot capitation feta are 
not charged by government colleges. 
But, do tfceae government colleges also 
admit more students? Secondly, when 
the Medieal Council of India clearly 
proposes derecognition, Is it necessary 
to consult the Universities and States 
in greater detail, because I understand 
that when the Medieal Council says 
‘No’, formally the Universities accept 
the Council’s recommendation?

DR. KARAN SINGH: There are two 
government colleges in this and one 
rqeently tafcen over. Tftey have also, 
according to the Medical Council of 
India, made admissions more than 
they should. According to the Indian 
Medical Council Act which regulates 
the functioning of these colleges, the 
procedure is that when 4  recommen
dation of this sort is received by us, 
we can send it back to the States and 
get their comments os well as the 
comments of the concerned Universi
ties. I may add that I have been in 
touch with the State Health Minister? 
concerned because this report has 
created a great deal of excitement and 
tension. They have assured me that 
they would do whatever is necessary 
to improve standards But what we are 
doing now, according to the proce
dure, is to send the recommendations 
to the 8tate Governments, ask them 
to get the comments of the Univer
sities and let us have them along with 
their own comments as soon as pos
sible so that we can further process 
the matter.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: 1 am afraid 1 will 
not be able to accommodate all of 
you.

SHRI K. LAKKAPPA: The Indian 
Medical Council** has taken—

MR. SPEAKER: Do not use such, 
words about the Medical Council. It 
is not in good taste.
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SHRI K. LAKKAPPA: Yes,
MR. SPEAKER; So you agree that 

this word may be deleted.
SHRI K. LAKKAPPA: Since seve- 

ial medical colleges including two 
government colleges in Karnataka are 
involved and thousands ol students are 
.affected,, 1 would like to ask a ques
tion in the interest ol the students who 

m c  studying in these medical colleges, 
including those in those colleges m 
Andhra Pradesh and Maharashtra 
which are involved m this, about 
which a recommen i man has been 
jtnade for derecognition j would like 
to know whether the Ministry has 
-been sleeping over the matter with 
le&pect to the admission of students 
in the medical colleges for the last so 
many years. The Medical Council of 
India coming into this and recom
mending derecognition of the so medi
cs! colleges has created a furore even 

jn  Karnataka, .here is a lot of unrest 
amove the medical college students 
So far as this issue is concerned, I am 
not interested in any....

MR. SPEAKER; Is this a ques- 
iicn or speech?

£HRI K. LAKKAPPA; I am not 
pleading for any private college or 
Jcr any capitation fee being taken. I 
am very glad he is going to take 
frtcps regarding stoppage ol capitation 
iecs, donations and other things. In 
cider to safeguard the interests of the 
students who are already admitted 
in these medical colleges, what 
assurance i»? the hon. Minister going 
to give and what steps is he going to 
tafce in the context of the drastic 
steps suggested by the Medical 
Council’

*DR. KARAN SINGH: May I say
at the outset that there is no question 
of our having slept over this matter? 
When we receive the recommendation 
of the Medical Council of India, we 

iajte very prompt action on it, We 
are doing it.

The point with regard to the inter
est and welfare of the students is a 
very important ohe. I said this in 
my talks with the State Health Minis
ters. They were also greatly distur
bed. I said we have got to balance 
two things. On the one hand, we 
must look utter their interest On the 
other, we must ensure maintenance 
of standards. Both these things will 
be kept very closely in mind.

Several hon. members rose—

MR. SPEAKER: Do you not think 
we should proceed on to the next 
question?

AN. HON. MEMBER: This is very 
important.

MR. SPEAKER: The best thing is
to pass on to the next question. Thexe 
are so many of you getting up.
Alleged failure to have effective co
ordination between C.M.A, and B y 

ways

*056. SHRI PURUSHOTTAM 
KAKODKAR:

SHRI P. GANGADEB:
Will the Minister of STEEL AND 

MINES be pleased to state:
(a) whether Directors of Coal Mines 

Authority Limited, have failed to 
make effective co-ordination between 
themselves and the Railways for the 
purpose of coal movement and

(b) if so, the reasons therefor?
THE DEPUTY MINISTER IN THE 

MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) No, 
Sir

(b) Does not arise.
(SHRI PURUSHOTTAM KAKOD

KAR • I was expecting a positive ex
planation but the answer is in the 
negative. May I know from the hon 
Minister whether he is aware of the 
reports very often appearing in the 
press last month, of statements made 
by the coal-producing agencies as well 
as the railway authorities, at differ-
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ent levels, blaming each other and
making charges and counter-charges,
direct and indirect. in regard to in-
adequate transport facilities and short-
age of coal? This is creating a very
vicious atmosphere in the country
apart from hampering the smooth
working in the departments and affect-
ing the industrial development and
creating confusion in the minds of the
people.

IvlR. SPEAKER: What is your
question?

::>H.l:U PUlWSHOTTAM KAKOD-
KAR: My question is whether the
Government is aware of this and, if
so, what positive measures are to be
taken so that this co-ordination is
secured and no room is left in the
future for such non-coordination and
for so much loss in the country in the
industrial units.

SHRI SUBODH HANSDA: There
is no controversy over this point of
co-ordination. The point is only that
there were some unfore-seen difficul-
ties on the part of the railways and,
as you know, there was some unrest
among the railway employees at that
time because of which wagons could
not move and that is one of the rea-
sons why coal could not be moved
from the pit-heads to the consuming
centres.

!SHRI PURUSHOTTAM KAKOD-
KAR; I would like to have some in-
formation whether, apart from this
co-ordination, the Government is con-
sidering other means of transport like
road transport, water transport by
barges, ropeways and also pipelines,
and if so, what is the progress so far
made.

SI-HU SUBODH HANSDA: A com-
mittee was appointed for the purpose
of looking after the transportation and
distribution of coal and it is meeting
from time to time along with the
railways also, and it has recommended
a number of things which are then
followed up.
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SHRI SUBODH HANSDA: There 
was some difficulty in coal movement 
and therefore sufficient quantifies of 
coal could not be moved. At the same 
time the demand for coal in the steel 
plants, cement factories and power 
houses had gone up. Naturally we are 
looking into the supply polPHon of 
these major undertakings.

SHRI CHAPALENDU BHATTA- 
CHARYYIA: In view of the gap which 
is opening up now between coal pro
duction and coal movement, would 
the Minister consider and tell us what 
will be the position at the end of this 
year if this situation is projected? 
Would not a disastrous consequence 
emerge by December 1974 unless we 
take urgent remedial measures to find 
out alternative solutions to the entire 
problem of coal movement?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA): 
We are very much alive to the situa
tion that had been referred to by the 
hon. Member. It is our serious effort 
to see that, as we proceed in the next 
two months, there are substantial 
improvements with regard to the 
movement of coal and the stocks 
accumulated at the pitheads are 
dispersed to proper places.

SHRI SAMAR GUHA: Whenever
the question of movement of coal by 
railways from pitheads to other pla
ces is raised, the same answer is given 
that due to certain troubles of train 
movement created by the railwaytnen, 
coal movement is affected. I want to 
know whether the Government, has 
made an assessment about the rate of 
dislocation and about the rate of 
movement of coal at the time when 
there was some trouble on the rail
ways and at the time when the rail
ways were functioning normally?

SHRI K. D. MALAVIYA: When
the Railways were functioning norm
ally, movement of coal was more 
satisfactory than what it is today. 
Since sometime back there has been 
some deterioration in the movement 
of goods due to certain situations 
created in the railways and also due

to the fact that things had got out of 
control and the trade union leader
ship or we ourselves were not able to 
persuade the workers to help or co
operate so far as the movement of 
coal or other commodities is concerned.

SHRI SAMAR GUHA: My ques
tion has not been answered. I asked 
whether any assessment had been 
made. He says it is satisfactory. That 
does not mean that an assessment had 
been made.

SHRI K. D. MALAVIYA: The hon. 
Member should , in my opinion, never 
assume that the Government did not 
make all these assessments. They 
watch the situation very carefully and 
they make comparative assessments 
and also come to certain conclusions 
on the basis of which they start 
acting.

SHRI C. K. CHANDRAPPAN: A
lew days back, there was a report in 
many of the newsapers that the 
steel mills will again face a crisis 
because of the shortage of coal and 
non-availability of wagons, and ac
cording to Press reports, many of the 
steel mills have got only six days’ 
coal requirements. I would like to 
know from the hon. Minister, whether 
it is a fact.

(SHRI K. D. MALAVIYA: It is a
fact that we are, unfortunately, work
ing marginally so far as our stocks of 
coal in the steel mills are concerned, 
We are taking proper steps to see that 
•more and more coal is rushed to the 
steel mills.

WRITTEN ANSWERS TO 
QUESTIONS

Srinivasas Committee on saving of 
Steel

*649. SHRI N. K. SAiNGHI:
SHRI D. P. JADEJA:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the Srinivasan Com- 
mittee has suggested both short term I 
and long term measures which would 
lead to saving of steel, on an average 
of, one million ton yer year;
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(b) if so, the important short term 
and long teim measuies suggested by 
the Committee, and

(c) whether Government have 
considered the suggestions and if so 
ihc particulars of the suggestions wich 
have been accepted foi implementa
tion by Governments

THE MINISTER OF STEEL AND 
MINES (SHRI K D| MALAVIYA)
(a) The Snnivasan Committee has 
suggested short term and long term 
measures which would lead to saving 
m steel It has been estimated that 
the short term measures might result 
m saving of 4 74 lakh tonnes and the 
long term measures m saving of 2 8 
laldh tonnes The total comes to 0 75 
million tonnes and not l million ton- 
ne

(b) Copies of the Report are avai
lable m Parliament House Library 
However the important recommenda
tions for shoit term and long term 
implementdt on aie as follows — 
Short term Measures,

1 Pioduction and use of cold
twisted deformed mild steel 
bars m place of plain round 
bar& as reinforcement m re
inforced concrete structure

2 Adoption of improved methods
of steel and concrete stiuc- 
ture design’

3 Use of substitute material of
construction wherever feasi
ble such as reinforced and 
reinforced concrete structure 
in place of siteel structure, 
load bearing brick walls m 
place of reinforced concrete 
cement colums, asbestos ce
ment sheets in place of cor
rugated sheets for roofing and 
side sheeting etc and use of 
precast blocks

4 Production of rolled light sec-
tions by steel plants

5 Revision of Indian Standard 
Design Codes permitting 
higher permissible stresses

and lower load factors for de
sign of reinforced concrete 
cement and steel structure 

Long term measures

1 Use of cold twisted deformed
bars with higher proof stress

2 Use of timber for building cons
truction

3 Production of weather resis
tant steel

4 Production of low-alloy high
strength steel

5 Production of parallel flange 
beams and automatic fabri
cation of welded beams

(c) The recommendations have been 
considered by Government There 
are some constraints m implementa
tion of certain recommendations, 
such as availability of cement, availa
bility of suitable grade of bricko 
timbei etc and technological cons
trains m production of some catego
ries of steel It would also be neces
sary to have the recommendations re
garding changes in design examined 
further by other roncerned authori
ties like I SI CWPS and CPWD etc 
as to the extent to which it would be 
feasible to adopt them in practice 
This is being further examined

Amendment of Minimum Wages Act

*651 SHRI G Y KRI3HNAN 
Will the Minister of Labour be plea 
sed to state

(a) whether the workers employed 
on piece rate basis suffer when they 
are not provided with full works as 
there is no real protection against 
the loss of wages, and

(b) if so, whether Government pro
pose to amend the Minimum Wages 
Act so that 80 per cent of the pres
cribed time rate should be fall back 
wage or guaranteed minimum wages?
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THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY);
(a) It is not unlikely that in the 
absence of guaranteed minimum 
wage, the workers on piece rates may 
face loss on earnings. It may be 
mentioned that in the notifications 
issued by the Central Government in 
their capacity as the appropriate Gov
ernment under the Minimum Wages 
Act, 1948, the wages have been fixed 
on a time rate basis and not on piece 
rates.

(b) Section 3(2)(c) of the Act enab
les the appropriate Government of fix 
a minimum rate of remuneration to 
apply in the case of employees emplo
yed on piece work for the purpose of 
securing to such employees a minimum 
rate of wages on a time work basis i.e. 
a guaranteed time rate. The question 
whether tihis can take care of all 
employments covered by the Act will 
be examined.

Recognition of Medical Colleges in 
Karnataka by All India Medical 

Council

*655. SHRI A. K. KOTRASIiETTI: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) the principles observed in re
cognising Medical Colleges by the All 
India Medical Council;

(b) whether all Medical Colleges 
in Karnataka have been recognised; 
and

(c) if not, the number of medical 
colleges not recognised in Karnataka 
and the reasons therefor?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH): (a) The Medical Council of 
India have prescribed specific criteria 
in respect of accommodation, staff, 
equipment, training and teaching faci
lities, which should be fulfilled before 
a Medical College is recognised.

(b) and (c). There are nine medical 
colleges in Karnataka of these, three

medical collages are yet to be recog
nised. According to the Medical 
Council of India, there are deficiencies 
in the facilities available in these 
colleges.

Withdrawal of C.M.A. Concessions to 
Industries

*657. SHRI RAJDEO SINGH: Will 
the Minister of STEEL AND MINES 
be pleased to state:

(u> whether the Coal Consumers’ 
Association have represented to Go
vernment that after nationalisation 
of non-coking coal mines, induslires 
have had to pay upto 20 per cent 
more for their coal because the coal 
Mines Authority has withdrawn con
cessions which the industries had been 
enjoying earlier; and

(b) if so, the reasons for it and 
also whether withdrawing of con- 
cesions has contributed to the priee- 
rise?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA):
(a) and (b). The Coal Mines Autho
rity has not increased the coal prices 
which were prevailing at the time of 
tlhe take-over of the mines. As a 
Government undertaking it has, how
ever, streamlined the credit facilities 
which were being given by individual 
private companies as per their own 
set of procedure. It is not possible to 
assess the effect of this on the cost 
of conl for different industries now 
could this be attributed as the reason 
for price rise as there are a number 
of factors which contribute to the 
ultimate cost at the consumption 
centre.
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Building of a bridge on Jhelum near
Scopore town in J&K

*660. SHRI SYED AHMED AGA: 
Will the Minister of DEFENCE be 
pleased to state:

(a) wthether there was any propo
sal to build a bridge on Jhelum near 
Sopore town m Jammu and Kashmir 
State; and

(b) il so, when it is scheduled to 
be built?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Yes, 
Sir There is a proposal to construct 
a road bridge across river Jhelum at 
Sopore.

(b) The estimate and plans are 
under preparation and, after sanction, 
execution would be taken up.

Compensation to workers (or 
noise-induced hearing loss

*661 SHRI M. C. DAGA: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether it has been clearly 
demonstrated that workers in certain 
occupations suffer noise-induced hear
ing loss;

(b) whether any survey has been 
carried out; if so, how many cases 
have come to the notice of Govern
ment;

(c) whether any provisions have 
been made in labour laws to compen
sate for hearing loss due to effect of 
noise in industrial plans, and
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(d) if not, whether Government 
propose to introduce a bill to this 
effect?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY)
(a) and (b) The central Labour 
Institute has completed a survey on 
416 workers exposed to high noise 
levels in engineering operations. The 
preliminary analysis shows that cer
tain workers have suffered hearing 
loss of varying degrees Similar 
surveys are planned in various other 
industries.

(c) At present there is no statutory 
provision providing for compensation 
for hearing loss due to occupational 
noise exposure.

(d) An Expert Committee is al
ready examining the list of occupa
tional diseases under the Workmen’s 
Compensation Act, 1923 and Occupa
tional Noise-induced hearing loss will 
also be considered hy them for in
clusion in the list.

Visit by Prime Minister of Maldives

*662 SHRI VIRBHADRA SINGH 
SHRIMATI PARVATHI 

KRISHNAN:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the Prime Minister of 
Maldives visited India during March, 
W4; and

(b) if so, the nature of discussions 
held and the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir. The Prime Minister 
of Maldives visited Indian from March 
8 to 14, 1974.

(b) A copy of tihe Joint Communi
que issued at the end of the visit of 
the Prime Minister of Maldives is pla
ced on the table of the House. [Pla
ced m Library See No. LT-6683/74].

Geological Survey of Arunachal

*663. SHRI BISWANARAYAN 
SHASTRI. Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether geological survey of 
Arunachal and the foot hills of Assam 
was conduced m the recent past; and

(b) if so, the findings of the sur
vey?

THE MINISTER OF STEEL AND 
MINES (SHRI K D. MALAVIYA):
(a)Yes, Sir.

(b) A statement is laid on the Table 
of the ouse

Statement

Geological Survey of ArunaihaJ
As a result of the Surveys conduc

ted by the Geological Survey of India, 
reserves of the important mineral de-
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Mineral Location/District Estimated
reserves

(in toon#*)

Lignite Bituminous coal . . . .  Namchik-Namphuk coalfbH m ?x*03
Tirap District.

Graphite..................................................Subamiri Dw'nct , , 3.5

Slang District . . . 10*35

Lohit District . 71 00

ime S tone (Cement grade & in Part flux grade) Lohit District . . 53 • 00

Dolomite (flux grade)

No mineral deposit -was located in 
the foothills of Assam. The current 
field season (1973-74) Programme of 
the Geological Survey of India -with 
respect of Arunachal Pradesh include 
Geological Mapping in prospective 
Mineral bearing areas and investiga
tion for basemetal, dolomite, lime
stone, coal and graphite in different 
districts and geological mapping and 
related studies of Geomorphological 
and fluvial processes in Brahmaputra 
Basin.

Expension of Debart Zinc Smelter, 
Udaipur

*864. DR H PSHARMA: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether the expansion plan of 
the Debar! Zinc Smelter at Udaipur 
has been revised;

(b) if so, the main features of tut 
revised plan; and

<c) the cost of the plan and time 
by which the work is proposed to 
be completed?

Kameng District . . 20 00

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA);
(a) Yes, Sir.

(b The capacity of the plant after 
expansion will be 45,000 tonnes of 
zinc per annum as against 36,000 ton
nes envisaged earlier with corres
ponding increase in the production of 
by e-products, viz. sulphuric aci<j and 
cadmium. Further, the Hindustan 
Zinc Ltd. now propose to produce 
72,600 tonnes of single superphos
phate and 26,000 tonnes of phosphoric 
acid instead of 66,000 tonnes of tri
ple superphosphate.

(c) The total cost of the expansion 
at the current prices is estimated at 
about Rs 15 crores as against the 
approved cost of R& 10.49 terores for 
the capacity of 36,000 tonnes of zinc 
based on 1970 price. The work on the 
scheme is in progress and ttoe expan
sion is expected to be completed by 
1976-77.

Decisions at Algiers Conference of 
Bureau ot Co>ordtaati<s» of 

Non-Aligned Countries

*665. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister
of EXTERNAL AFFAIRS be pleased
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to *t*te whether «®y decision* have 
been taken recently at the Algiers 
Conference ot the Bureau ol Coordi
nation Of Non-Aligned countries, 
which are detrimental to India's in* 
terest?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
Nq, Sfr. The meeting adopted a “De
claration on the Middle-east and the 
question of Palestine” and “Final 
Document” . Copies of these docu
ments are available in the library of 
the House.

Wage-structure of dock workers V
*666. SHRI FRABODH CHANDRA: 

SHRI INDRAJIT GUPTA
Will the Minister of LABOUR be 

pleased to state:
(a) whether Government propose 

to appoint a Bipartite Committer* to 
go into tlhe wage strucfurc of dock 
workers of all the major ports in the 
country;

(b) if so, the time by which it will 
be appointed and whether its delibe
rations will be time-bound; and

(c) the composition an  ̂ terms of 
reference of Ihe proposed Committee?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): 
(a1) to (c). The question of setting up 
suitable machinery for revision of the 
existing wage structure of employees 
of major ports and the dock workers 
is under consideration.

Tripartite talks between Pakistan, 
India sod Bangladesh

*667. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI BHARAT SINGH 
CHOWHAN:

Wilt the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the tripartite talks bet
ween Pakistan, India and Bangladesh

were held recently under the DeJhi 
Agreement; and

(b) if so, the subjects discussed and 
the outcome of the talks?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) Attention of the Hon’ble Mem
bers is invited to the statement made 
bv Minister of External Affaire in the 
House on 10th April, 1974 in this re
gard.

Detention of Wagons by Coal Mines 
for Coal loading

tM!>7 SHRI N K. SANGHI Will the 
Minister of STEEL AND MINES be 
plow'd to jtale

(*0 the bieak-up of number of 
wagons detained by the coal mines for 
loading co >1 during 1971, 1972 and
1973, and

(b) the stops taken to minimise the 
detention ol wagons by the coal 
mines’

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA)- (a) The 
number of wagons left behind in the 
colheiy sidings of all tho coalfields 
for completion of loading during 
1971-72 and 197& is as under:—

1971—1,16,973 wagons (F.W)
1972—1.CO,658 wagons (F.W)
1973—1,88,505 wagons (F.W)

(b) Every cP'ort is being made by 
coal mines to minimise the detention 
of wagons, and the detentions are 
mostly due to reasons beyond their 
control like power failures, strikes, 
defective wagons etc.
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Grants given to lafllaa Medieal Asm- 
ctattou for Family Planning Fwpuna

6396. SHRI SHYAM SUNDER 
MOHAPATRA; Will the Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state;

(a) whether Government through the 
Ministry of Health have been giving 
grants to the Indian Medical Associa
tion for Family Planning purposes;

(b) if so, how mucin grant year- 
wise has been given to the Association 
till now and whether the Association 
has rendered accounts of utilisation

of the grants received from Govern
ment from time to time; and

(c) whether Government are satis* 
fled that the grant given to the Asso
ciation for Family Planning purposes 
has actually been used for the purpose 
for which the grant was given?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI KONDAJJI 
BASAPPA): (a) Yes.

(b) The grants-in-aid sanctioned to 
the Indian Medical Association for 
Family Planning activities are detail
ed below, yearwise-—

Year For Orientation 
Training Courses 
and International 

Conference

Experi- 
f mental 
projects

Publication 
of Journals 

“Your Health” 
and . Apka 
Svrasttya

Total

1966-67 40,000 9,600 49,600

1967-68 59,897 9,600 69,497
1968-69 61,327 • • 9,6oo 70,9*7
1969-70 50,000 9,360 9,600 68,960
1970-71 67,253 9,600 76,853
1971-72 30,127

1 ,00,000**
9,600 1.39,727

I973-73 . • .. • •
1973-74 11,813 •• •• 11,813

The Indian Medical Association has 
rendered accounts, duly audited by 
Chartered Accountants, in respect of 
all these grants except one grant of 
Rs. 25,000 sanctioned on 23-9-71 for 
the last Orientation Training Course.

(c) Yes, except in the case of one 
grant of Rs. 25,000 for which the 
requisite documents are still awaited.

Utilisation of Central Assistance
granted for Family Planning in 

States
6399. SHRI BISHWANATH JHUN- 

JHUNWALA: Will the Minister of

HEALTH AND FAMILY PLANNING 
be pleased to state;

(a) the names of the States who 
have failed to utilise fully the Centra) 
assistance for family planning pro
grammes during 1978 and 1973 with 
reasons therefor and the extent of 
non-utilisation;

(b) the names of the States where 
the number of beneficiaries of family 
planning devices have fallen during 
the last two years and with reasons 
therefor; and

**Ibr International Conference



49 Written Answer* CHAITHA 21, 1886 (SAKA) Written Answer* 5©

<c) the names of States where the 
coverage of rural area U. the per
centage of people, has shown a de
cline dwrifig the last two years and 
the steps proposed to strengthen the 
same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI KONDAJJI 
BASAPPA): (a) The States of Bihar, 
Jammu & Kashmir, Tamil Nadu, Tri
pura and West Bengal during 1972-73 
and the States of Bihar. Jammu & 
Kashmir, Kerala and Madhya Pradesh 
during 1973-74 have failed to utilise 
fully the central assistance for family 
planning during these year. Further 
details are given in statement I laid 
on the Table of the House [Placed tn 
Library See No. LT-6684/74].

(b) Only the States of Gujarat, 
Haryana, Himachal Pradesh, Kerala, 
Orissa, Manipur and Meghalaya have 
shown decline in the total number of 
family planning acceptors during the 
year 1972-73 as compared to the year
1971-72 The information received 
for the year 1973-74 (April, 1973 to 
January, 1974) is provisional and 
incomplete. However, on the basis of 
available information all the States 
excepting Himachal Pradesh, Jammu
& Kashmir, Karnataka, Kerala, Meg
halaya and Tripura have shown some 
decline in terms of total acceptors.

Apart from some variations in ac
ceptance of family planning in various 
States arising out of socio-economic 
differences, lack of sufficient inputs 
and communication facilities etc, the 
main reasons responsible for the poor 
performance in family planning 
particularly during the year 1973-74 
are discontinuation of masS vasectomy 
camps with higher incentive money 
and uncertainty of the budget pro
vision in the earlier part of the year.

(c) The State-wise complete infor
mation, regarding rural’urban break
up of family planning statistics is not 
available from all the States for the 
years 2972-73 and 1973-74. However, 
on the basis of available information, 
the States of Gujarat and Madhya

Pradesh have shown slightly poorer 
performance in rural area# during the 
last two years. A  number of steps 
being taken to achieve better results 
are given in the statement Laid on the 
Table of the House. [Placed tn Library 
See. No LT-6684/74].

Engineering Industry hit by shortage 
of Steel

6400. SHRI MARTAND SINGH 
Will the Minister of STEEL AND 
MINES be pleased to state

(a) whether the engineering indus 
try is severely hit by the shortage of 
steel and other non-ferrous metals,

(b) if so, the names of such State* 
m which major industries have been 
affected, and

(c) the efforts made by Government 
to ensure adequate supplies of the 
raw materials to these industries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) to
(c) The availability has been short of 
demand in respect of several catego- 
nes of steel and many consuming 
sectors m the country may be facing 
the problem of inadequacy in sup
ply. The steps taken to meet this 
situation include efforts to increase 
indigenous production by technologi
cal improvements, better industrial 
lelations, improved maintenance etc. 
a fairly liberal import policy, parti
cularly m respect of categories in 
short supply; regulation of exports 
and streamlining of the distribution 
system.

I
As regards non-ferrous metals, the 

information is being collected and 
will be laid on the Table of the House.
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Grade HI Stenographers working in (b) if so, the value and other terms
Defence Ministry on loan thereof?

6401. DR. GOVIND DAS RICHHA-
RIYA:

SERI C. K. CHANDRAPPAN:

Will the Minister of DEFENCE be
pleased to state:

(a) the number of stenographers
grade IIIl from other CSSS cadres
working in the Ministry of Defence
on loan basis;

(b) whether Stenographers grade
IlIon loan to the Ministry of Defence
from other cadres desiring reversion
to their parent cadres have been re-
verted to their respective cadres;

(c) whether the Stenographers grade
III on loan to the Ministry of Defence
desiring absorption have been absorbed
in the Ministry of Defence, if not the
reasons for the delay; and

(d) whether seniority of steno-
graphers grade IlIon loan to the
Ministry of Defence has been pro-
tected?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Thirteen.

(b) Yes, Sir.

(c) and (d). The Stenographers
Grade III on loan to the Ministry of
Defence from other CSSS cadres de-
siring absorption have not So far been
absorbed in the Ministry of Defence.
the question of their absorption and
Protection of senority is being con-
sidered in consultation with the De-
partment of Personnel and Adminis-
trative Reforms and the concerned
Cadre authorities.

Supply of Switcbgears to foreign
countries

6402. SRRI M. S. PURTY: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether a big export order for
switchgears has recently been secur-
ed by India from some foreign coun-
tries; and

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir. a big export order for Switchgear
has been secured from Cambodia.

(b) The total value of the order is
Rs. 8.14 lakhs, The supply will be
completed by May, 1974.
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1970  *r^w r % reqrm vt ^  
m i  *  s r r w *  fa a rr  * w r  « n , 
«r$$ f s  JTjPfm n̂nssff j m  
fo r  srofarr t o  «p- %  t  ?r*r* I? vemfv 
^rRf % v f t  $*arnr f  tfiT vfm ft 
q?® *terf SfFr ^  % f?rrn im i m  

fair grr^ erv , zr?r *Tc*rr*r<? w i m  

*Ftfotr*RTi ^ r e w f a f a f a ’TT tot 
far 3 i  f s w r ,  1 9 7 2  T f  ’ I '^ r r T  * r

W  TTf fo*TT 'Jfin I TfRl fafrr 
»PT3 T̂ sftr JTr«T ^  ^

^T h  r̂r qf^Fr rm T ^  w  
*£T st̂ tt ^  |, *\m «tt t  «vr
?TTftar €r *r^q- *1^  ^cfr ?m  ^

I VW  € ST *T*T5«TI «r sr*fl ^  v n  
ST# ?!$ W»? & I

Staff from outside in preference to 
local unemployed at Sengrauli Coal 

Fields
G405. SHRI RANABHADUR 

SINGH Will the Mmistei ol SI ELL 
AND MINES he pleased to state.

(a) whether the NCDC manage
ment of Sengrauli coal fields in 
Madhya Pradesh aie bringing m stair 
from outside at the cost of the local 
unemployed in a wholesale way, and

(b) if so, steps Government promote 
to take to check such flouting oi 
Government policy of providing em
ployment to local people’

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES, 
(SHRI SUBODH HANSDA): (a) and
(b), The information is being colleetod 
and will be laid on the Table of the 
House.

Blockage of Traffic by Artillery Range
in Kaimoor hills near Rewa, M.P.

6400. SHRI RANABAHADUR 
SINGH: Will the Minister of DEFENCE 
be pleased to state:

hills near Rewa in M.P. is holding up 
the Traffic on the Gurh Badwar 
Churhat road;

(b) if so, whether Government have 
considered this problem in context of 
the shortage of fuel oil in the country 
since the blockage of the route entails 
a detour that inccrease the distance 
between Rewa and Churhat by 15 
miles, and

(c) whether it is possible to hold 
the eveicises without holding uo or 
diverting the traffic?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM); (a) to (c). 
The rnad route Gurh Badwar-Mohama 
—Choi hat passes through, Military 
Field Firing Range at Rewa notified 
for seven years from March, 1973. 
One civil bus goes from Rewa to 
Chorhat m the morning and returns 
in the evening There is very little 
other traffic. Hhe traffic is not held 
up when exercises do not invlove 
firing Even when firing is carried 
out traffic is allowed during lull 
poiiods. The range is used by mili
tary units for field firing exercises, 
■which cannot be hel  ̂ elsewhere. The 
holdup of traffic is minimal.
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Costly machinery written off at 
Sengrauli Coal Fields

G407 SHRI RANABAHADUR
SlNUil Wnl the Minister of STEEL 
AND MINES be pleased to state:

(a) whether two dumpers and one 
showci costing more than 50 lakhs 
have been written off in the N.C.D.C. 
coal fields at Sengrauli m Madhya 
Pradesh, and

H>) if so, the reasons therefor and 
the exact co t̂ of these machines?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)
and (b). The information is being col- 

(a) whether Government ate aware lected and will be laid on the Table 
that the artillery range in the Kaimoor of the House.
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6408. «ft

(*?) ^  ( f f ^ w )
fwftrcs i f h m v f v f f  vt 

cPF fffPTV f a s  
$q|wY*^*T**Rar*t*ftT **n v m r fr  
qnft vr f^rrr | ;

(«r) ^ s r ^ r ^
qrjfarrfr srt Tn**ft % *rr̂  vjfarfrcft ^  
$ xm  % ^  #  v*r | ;
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*rnft T«r>r mmm if v**b ft 
( t f t t f W f f t f a f )  :(V )

v t  $  foq; fa q  »rq[ ^rrtfr % vh-
T W W «T ant 1972-73 % 57 
Tfo 1973-74% 76

0̂ *3W  f?TT I SWr 5R=cTTf̂ cr
vpfar^ *r ̂ r r f ^  % gm r ̂ r r , ^rnit

ÔfcT̂ of VTPTT, Sprrf̂ Rft ■FT ^ I 4H,
s r ^  % garrtsftr *r*s tfraafwr-
f w r |  t

(sr) a f r . ^ i  ^ ^ r n ^ T % w r r  
60JrfcTWW*T$*r«3rsS*r%t 1

(*r) m t  ^ r r  1

w i  sfor *f v fkv >r?ff vwfaw <ftr 
*ftwror %**

6409. «ft n*n WT«l^fWf:WT
w*fc?rir£fa*F«r?ff m tim

* f o * f t a t « r f c * % * r t $ 2 i i H ,# l 1974
% ’R?rr^*r***T*rWT 4037 % «trc % 
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(v )  w r x m  % *ft»rr vft w t o  
% f%tj %*st ^fwr 

*f * f*  v &  ttpt ^cr s m  %
f*rercnffr t  ;
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w t  *nft (*ft arrnfhrrrm): (v )
sft ^  sfira^ I

(*j) ?TR ^  SScJT I

sfaf % tax & *HT *wr id w t t  
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6410. «ft W  lT»r M m  :
wr w t  *n ft^  ^|Tr% r̂qrr ^*r

f o

(qr) *rcr 3ft spsff^for ft w sr*?r 
% ?rfer^rfT«ft^ trwr*t%«m|*T 
f%*n nw % ,

(»i) ^  5#rf
^rrjjffr f%tT srFrsfr *r*T*rcT|, *rfa

(^ ) w  rr ^
■3fT%% IK  f%?|r ITTTTf
qr f^Rn wr T$r | ?

t w r # w w  ^  w  (^ t  no
afto qspruw) : («p ) n k  (w ). 
^  ^ ft t  ?r?frRr ̂ rapssr #  1 1
5T| ^  sft r̂rt̂ ft «fVr %qz?r 
7T  iw ? >  ^Ttrift-1
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(*r) sirar Srcmf ?r 
% <?wrrcr 57^ % ^
m m  % riforw «rfvr ^  f**r*r 
t fffM  I $  fr*TT-^T
*rw sfor% ms'rtf tftr v t a r  qtftaw 
imrftlira? i t f  3*rr*r VTftsrw 

1 1
fWWT*T

HTVIT ffPT fa r̂ jht ^̂ TPft
vt ftp?r f*UT®i 1

#fn*f Vt STTO xTanrrc 
*r7% % f̂ TT ^fnT,

arrfarv a*rr *mT#fa* w tsftf Tftm ? 
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smcr. *t «rrf?F % T^r %?* in^RJr 
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em  %?jr ^  % *r#r s w ft & r  
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^ ! R % . r  »r<r vnar^r% 
«rfrrr «rror»r n fttr fk fa n  fe e
w m x  % «r«¥nr
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# r f f ,  i m  
njsrfawrcr ?nrr ^
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Ti*fta %.fr t^ f^ r tft ^  m rfrv r  

v rrm  m %  it  «rf 1 1

^  'TX vpff % f?TCr sj^qf #fn-spf 

¥> vw  fT«rT rijm  s r t o  5T̂ fT *r 

fvrfv9r<TT t  \ ^r^nrf % f?r  ̂

*m rr jr^ff, fn #  snrRsr w r 

sr âr % m um  w fr fw
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f̂Tfn f̂rT ^  *T*IT ^ fn ffrT  ^f^T?- 
Ĵ?TT, JRT Tf?Tf?rT, ITfW^r
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srftreror ^rrtr ^ ,

2 f̂ ^mrT 19 7 1 #r %n<r 
4fn^fr^  ThFTP- q r r % ^ w ^  
ftn; «Ff ^  frTWT ^  »rf f  i

^ an T^prrr «Fr^«ft %
^•fw cPTT ^sq1 CTift wr 
tm r r  «tt% % %c[ | 1

% ftitr ?T[T%cr fopr 
kw f t  r̂ar̂ #

?TT% ?t T̂RTt |l srrcfafa fw=[ 
45srf̂ ?nT^ar?T 

wn: 50 srfNw ^  ̂  ^  1 1 ^  sq̂ Rflrr 
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De 'recognition of Medieal Colleges of 
cartona States by All India Medical 

Council

6412. SHRI VEKARIA: Will
the Minister of HEALTH AND 
FAMILY PLANNING b* pleased to 
state:

(a) whether Indian Medical Coun
cil has de-recognised certain Medical 
Colleges in Karnataka, Andhra Pra
desh and Maharashtra;

(b) if so, the reasons thereof and 
the names of the colleges thus de
recognised;
■28i LS-~3

*c) whether the Centre has receiv
ed a representation in this regard 
from Karnataka Health Minister; and

(d) if so, the salient features there- 
o / and the action taken/being taken 
by the Government in this regard?

THE DEPUTY MINISTER IN THJB 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KISKUJ:
(a) and (b). The recommendation of 
the Medical Council of India has just 
been received in which foe Council 
has recommended the withdrawal of 
recognition of th l HtBBS degree of 
the refefcefctire TTMtersitfes in respect 
of the colleges in Karnataka and 
two colleges in Andhra Pradesh men
tioned below. In respect of Dr. V .M. 
Medical College, Sholapur, the Coun- 
cil has recommended that this college 
be not approved for the award of 
M.B.B& degree granted bv the Sfautvaji 
University. The reason for recom
mending withdrawal of recognition is 
that there are deficiencies in the faci
lities available in these colleges. 
The names of the colleges involved 
are given below:
Karnataka

1. Bangalore Medical College,
Bangalore

2. Medical College, Ballary.

3. J. J. M. Medical College, Davao.
gere.

4. JLN. Medical College, Bel-
gaum.

5. Kasturba Medical College,
Manipal.

6. Medical College, Gulbarga 

Andhra Pradesh

7. Rangaraya Medical College,
Kakinada.

8. Kakatiya Medical College,
Warrangal.

Maharashtra
9. Dr. V. M. Medical College,

Sholapur.
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(c) and (d). Yes; a communication 
has been received in this regard from 

the Katnataka Health Minister, where
in he has stated that tlhe reported re
commendation of the Mdical Council, 
of India is not baaed on adequate and 
uptodate facts. The recommendation 
of the Medical Council ol India in 
this regard which has just been re
ceived will be examined carefully in 
consultation with the State Govern
ments and the Universities concern
ed.

Withdrawal hr Pakistan ef cues 
pending M w t IntermUkmal Court 

oT Justice and I C A O.
6413. SHRI VEKARIA: Will

the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether India took the initia
tive in proposing to Pakistan the 
withdrawal of pending cases before 
the International Court of Justice and 
the International Civil Aviation Orga
nisation in July, 1972;

(b) whether they have now agreed 
to hold bilateral negotiations on the 
subjects; and

(c) if so, at what stage the matter 
stands?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
(at and (b) After the signing of the 
Simla Agreement in July, 1972 India 
suggested to Pakistan that both the 
Governments could instruct their re
presentatives at the Hague and at 
Montreal to withdraw their respective 
cases immediately. In August, 1972 
both sides considered it desirable that 
these eases should be settled bilateral
ly

(c) The overflights cases instituted 
by Pakistan against India in March 
1971 are still pending before the In
ternational Civil Aviation Organisa
tion Council. At the request of both 
the parties, the ICAO Council on 15th 
June, 1973 noted that the cases should

not be scheduled for consideration at 
future sessions of the Council unlewn 
India and/or Pakistan so requested 
No further action has so far been ta
ken on the matter. The bilateral talk*, 
on the question have not yet started.
Waco Boa** for Wactteg iM fsH U s

6414. SHRI SUKHDEO PRASAD
VBRMA:

SHRI D. D. DESAX:
Will the Minister of LABOUR be 

pleased to state the reasons for the* 
delay in finalising the personnel of 
the Wage Board for Working Journa
lists?

THE DEPUTY MINISTER IN THIS 
MINISTRY OF LABOUR (SHR& 
BALGOVIND VERMA): Matters re
lating to appointment of Chairman, 
independent members and representa
tives of employers and workers need 
detailed examination and this is in» 
progress.
Pay Fixation of Defence Employees 
under Third Pay Cemmtesiea’s Be-

6415. SHRI SUKHDEO PRASAD
VERMA: Will Ithe Minister of DE
FENCE be pleased to state: »

(a) whether pay scales of Defence* 
employees’ have not been fixed so far 
according to the recommendations ot 
the Third Pay Commission; and

(b) if so, the reasons for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J B. PATNAIK): (a) and (b). The 
revised pay scales relating to about 
2400 out of about 2500 categories 
of posts of Civilian Employees of the 
Defence Services, based on the re
commendations of ihe Third Pav 
Commission, belonging to Classes II, 
III & IV, have been published on 
29-12-73 and 28-2-74. As regards the 
remaining, the decisions are expected 
to be finalised and published Shortly. 
The decisions on revised pay scales for 
Class I Civilian Officers will also be 
published shortly as Government de-
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ciaioa* thereon were announced only 
on SKh Mwch, 1974.

As regards the revised pay scales 
relating to Armed Forces Personnel, 
the question Is under active examina
tion and the decision taken will be 
published shortly.

iwrr w f w fiwf
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D M flca tiM  of Production by 

Machine Manufacturing Units

6417. SHRI Y. ESWARA REDDY: 
Will the Minister ot HEAVY IN
DUSTRY be pleased to state the mam 
features of the decision taken to give 
more freedom to machinery manu
facturing units for undertaking diver
sification of production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH). Ai copy of 
the Press Note dated 4-3-74 issued by 
the Ministry of Industrial Develop

ment in this regard is laid on the 
Table of the House- [Placed tn 
Library See No. LT-6685/74].

Measures to Rai&t Production la Heavy 
Engineering Units

6418. SHRI Y. ESWARA REDDY: 
Will the Minister of HEAVY IN
DUSTRY be pleased to state:

(a) whether Government propose 
to take measures to raise the produc
tion in heavy engineering units 
during 1974-75; and

(b) if so, the broad out.ines thereof/
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Yes.
Sir.

(b) For 1974-75. the target of pro
duction for all heavy engineering units 
under the Ministry of Heavy Industry 
has been tentatively fixed at Rs- 550 
crores which is 34 per cent higher
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than the actual production of Rs.
408.93 crores achieved during 1973-74.

Tnrs target is expected to be achie-
ved largely by increased utilisation of
existing capacity. To achieve this ob-
jective, the steps taken include re-
organisation and profejionlisation of
the management of individual units,
standardisation of equipment manu-
factured by the units, rationalisation
and diversification of the product-
mix, strengthening of design capa-
bilities, better control of inventory
levels, inter-plant transfer of scarce-
raw materials for optimum utilisation
and more empbasis cm preventive
maintenance in the plants. Detailed
studies were also taken up at the
plant level to identify production
bottlenecks. As a result of these stu-
dies, programmes have been under-
taken to add certain balanCing faci-
lities at different units. These pro-
grammes have been reflected in the
Fifth Five Year Plan, and are aimed
at giving additional output at mini-
mum cost and in the quickest possible
time.

The Minis'ry has also set up an in-
formation system to enable quick
decisions being taken in regard to (i)
aJlocation of resources, (ii) operational
plans and schedules, (iii) monitoring
of progress, (iv) evaluation through
feed back and to exercise the func-
tion of (a) control; and (b) planning
through monthly and quarterly re-
ports.

Setting' up of Health Centres in the
country in 1974-75

6419. SHRI VAYALAR RAVI: Will
thE' Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the total number of Health
Centres which Government propose to
set up in the country during 1974-75
under the Minimum Needs program-
me of the Fifth Plan; and

(b) how many of these centres are
to be located in the State of Kerala

Written An3wers

together with the total amount to b~
spent for it in that State dur in z
1974-75? - ..
THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND FAMI-
LY FLANNING (SHRI A. K. KISKU):
(a) and (b). The information is be-
ing collected and will be laid on the
Table of the Sabha in due course.

••••

P..ecommendation of Action Committee
on public Enterprices to Improve

Functioning of Industrial Units

C420. SHRI VAYALAR RAVI: win
the Minister of REA VY INDUSTRY
be pleased to state:

(a) the steps taken by this Mini~try
to improve the functioning ot the
industrial units under its administra.,
tive control as per the recommenda-
tions of the Action Committee on
Public Enterprises set uP by Govern-
ment; and

(b) how far the different steps
taken by Government have helped
in reducing wasteful expenditure in
these units and in making them me-re
profitable and the further steps Gov-
ernment proposs ts take in that
direction?

~

••••••
~

...

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SlNGH): (a) Based
On the reco.umendations of the Action
Committee. several measures, long
term as well as shor t term, have been
initiated to improv , the performance
of the public sec.er undertakings
under the administrative control of
this Ministry. Some of the important
measures taken bv the public sector
undertakings are:--=-

--
L

(i) Rational Personnel Policy;
'"'

(ii) Improved System of Inventory
Control;

;....~
...•.--

.~

(iii) improvement in functions
such as materials planning
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mt& loittsaatlftCl, ^todudion 
Riming and control;

(iv) drawing up of Systematic 
Maintenance Programmes;

( vj rationalisation of product-mix 
to limit the diversity of jobs 
now being undertaken by the 
Companies;

\

(vi) imaginaive handling of in
dustrial relations;

(vii) motivation of managerial and 
supervisory staff and work
men through reward systems 
and rational and scientific in
centive schemes;

(vni) timely supply of essential raw 
materials e.g. steel, pig iron, 
cement etc.

(ix/ reorganisation of management 
including merger of Heavy 
Elec*ricals (India) Ltd with 
Bharat Heavy Electricals, 
under on  ̂ common Board 
vfith one Chairmari and Ma
naging Duector;

(x) merger of Research & Deve
lopment Organisation for 
electrical industry *ith Bharat 
Heavy Electricals Ltd.

(b) It is not possible to quantify 
financially the effect of these measu
res However, as a result of these and 
other measures taken, the total value 
of the production in the Undertakings 
has increased from Rs 281 crores m
1972-73 to Rs 409 crores m 1973-74, 
which ijoows a growth of about 44 
per cent at cons* ant prices.

Scrapping of I.BJW. Machines in 
EP.F.C., Bombay

6421. SHRI VAYALAR RAVI: WiJl 
the Minister of LABOUR be pleased 
to state: * * !

(a) whether the employees of the 
office of the Regional Provident Fund 
Commissioner, Bombay have been de
manding far tke total scrapping of the 
IBM machines from that office;

iW ^Whither the Automation Com
mittee has recommended that the 
installation of such machines can be 
done only with the consent ol the em
ployees; and

(c) if so, the action Government 
have taken to scrap these machines 
frcm Bombay office?

THE DEPUTY MINISTER IN THE 
MINIS TRY OF LABOUR (SHRI BAL- 
UOV1ND VERMA; The Provident 
Fund Authontitss have reported as 
under:—

(a) Yes.
(b) No The recommendation of 

thp Automation Committee related to 
the use of Computers and not of Unit 
I’ ccord Machines of the type m ir>e in 
the Maharashtra Regional Office of 
the Employees’ Provident Fund Orga
nisation.

(c) Does no* arise

Inadequate Quota of Soft Coke per 
Family in Delhi

6422. DR. H. P. SHARMA: Wi»l the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether the quota of soft coke 
allowed for domestic consumption per 
family in Delhi is highly inadequate;

(b) whether Government are aware 
that black-marketing in this essential 
item of daily consumption is ram
pant; and

(c) if so, whether there is a pro
posal to allow higher quotas of soft 
coke?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) No* 
Sir.

lb) The Delhi Administration has 
r ported that tlure is no such com
plaint.

(c) Does not arise.
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Coftl Damps at Seleeteft I M m

«423. DR. H. P. SHARMA: Will the 
Minister of STEEL AND MINES 
be pleased to refer to the reply given 
to Unstarred Question No. 2737 on the 
29th NoveJmb*, 1973 regarding coal 
dumps at selected locations and state 
the progress made so far in setting 
up of coal dumps at selected loca

tions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA); The 
proposal is still under examination.

World Population

#424. SHRI M. M. JOSEPH: Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleaded to state:

(a) whether the World population 
reached nearly 3.800 millions by the 
middle of 1P72 according to the U-N. 
Demographic Year Book released on 
1he 19th March, 3974;

(b) whether according to the book, 
China has the highest population 
lollowed by India; pn<i

(c) if so, the remedial action Gov
ernment propose to take to reduce its 
population to better the condition of 
is masses?

THE DEPUTY MINISTER IN THE 
MINITRY OF HEALTH AND FAMILY 
PLANNING (SHRI KONDAYAUI 
BASAPPA): (a) Yes According to 
the U N. Demographic Year Book 
1072 the estimate of World Popula

tion for the mid-year of 1972 was 
K.782 million,

(b) Yes.
(c) A statement is attached.

Statement
It is proposed to progressively inte

grate family planning in a larger 
development package, especially of 
health, nutrition and maternal and 
child welfare. Both the services and 
comunication efforts will be directed 
towards such integrated development. 
The Minimum Needs Programme 
which Geeks to give better health and 
other welfare services to the people 
is excepted to provide a more effec
tive framewoik f «  the success of the 
family planning programme.

2. Other measuie? for improvement 
of the family planning programme 
include:

(1) Strengthening the schemes of 
immunisation and prophylaxis 
with a view to providing 
better health care for mothers 
and child] en;

(ii) Greutpj emphasis on better 
placement of the infrastruc
ture in the States so that it 
conti ibutes towards better 
performance;

(iii) More effective participation of 
local bodies, voluntary organi
sations. trade unions etc. and 
greater involvement of the 
community in the programme:

(iv) Stress- on evolving improved 
contraceptive technology;

(v) Intensification of family plan
ing efforts in selected districts;

(vi) Particular emphasis on the 
improvement of the perform
ance in 1hose Statcw which 
thave not come upto the 
national average in levels of 
achievement;

(vii) Training and t>rogressive in
troduction ol multi-purpose 
workers ia place1 of uni- 
purpose workers for better
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motivation and delivery of Punjab Retail Karyana Merchants 
services for family planning; Association and Uttar Bharat Parchun

4 Karyana Sahgh, Chandigarh;

<viii) A proposal to raise the « e  of 
marriage for girls is under 
consideration.

jtetreackineiit la Britts Metor Car 
Company* New Delhi

6425. SHRI M. C. DAG A Will the 
Minister of LABOUR be pleased to 

'State:
(a) whether British Motor Car 

Company. New Delhi have been in
dulging m illegal and anti-labour acti
vities and \ ictimisation and harass
ment of all union offt e-bearers;

<b) whether 60 persons have been 
retrenched with eftoct from the 12th 
March, 3974 and

\c) if so. the reasons for the 
retrenchment**

THE DEPUTY MINISTER IN 
HIE MINIS! LY OF LABOUR (SHRI 
I -LGOV1ND VERMA). (a) to (c). 
w "01 ding to the information nupplied 
, the Delhi Administration, the 

nunagement of British Motor Cat 
Cd^cany Limited, New Delhi retien- 
»'nd 60 out of their 112 employees 
’ tom 13-3-1974 on grounds of looses 

ifleied bv the workshop and been use 
‘ the bleuk chances of improvement 

i’i business m future The manage- 
nunt have denied the allegations
* out urtimn-ation and harassment of 
Union Office bearers, etc.

Memorandum from Punjab Retail 
Karyaiia Merchants Association and 
fttar Bharat Parchun Karyana Sangh

64?6 SHRI B. S. BHAURA: Will 
Minister of HEALTH AND 

FAMILY PLANNING be pleased to
state*

 ̂ <») whether his Ministry has 
received any memorandum £rom the

<b) if so, the points raised in the 
memo; and

(c) the decision therein?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KISKU):
(a) Yes.

(b) The folowmg points have been 
raised in the memo:—

(i) Samples of food articles must 
be taken alt the source and 
not from the petty dealers, 
since the adulteration tckes 
place only at the source

(11) The sub-standard articles 
should be treated differently 
from adulterated article? and 
minor punishment should be 
provided for the sale of sub
standard ai tides

(m) Misbranding of aiticles is 
done by the whole-salers and 
not by the petty shopkeeper?

(i\) Manufacturers should be as
ked to give the lequisite war
ranty as requned under Sec
tion 14 of PF.A Act and all 
pending cases agamst tne 
petty dealers dealing in the 
commodities, which have been 
fonnd adulterated at source, 
should be immediately with
drawn

(v) Prosecution of agmarked arti
cles, if found adulteiated 
should be launched against 
the Chemist who was certi
fied it to be m accordance 
with the standards

(vi) A sample should be divided 
into four parts instead of 
three, so that the vendor can 
also get one of this sample 
analysed from any other la
boratory to check the report 
of the Public Analyst.
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(vii) The sowing of kesari dal, when 
it is proved to be harmful, 
should be banned.

<viii) The small trader# and karia- 
na merchants should be given, 
representation on the Central 
Committee for Food Stand
ards.

(c) The following action has been/ 
is being taken on the memo;

(i) It has been stressed upon the 
States/Union Territories to 
lay more emplhasis on the 
sampling from manufacturers 
and wholesalers. However, 
the retailers canot be 
absolved and exempted, 
since the adulteration can 
take place at any level bet
ween the manufacturers and 
the consumers.

<ii) A proposal to give lenient 
punishment to substandard
articles is under considera
tion.

(iii) It cannot be definitely pin
pointed that it is only the 
whole-salers who misbrand 
the food. Misbranding can 
take place even at the retai
lers’ level.

(iv) The State Governments have 
already been requested to en
sure that warranty clause ia 
strictly enforced, otherwise 
legal action rfiould be taken 
against the defaulters.

(v) The matter that the Chemist 
who has certified a food to 
be pure under Agmark should 
be prosecuted, can be taken 
up with the appropriate 
agency responsible for its 
implementation.

(vi) It is proposed in the amend
ments under consideration 
that a sample he divided into
I parts instead of three.

<vil) The question regarding pro
hibition for growing kesari

dal has been considered but 
it could not be done since 
this dal grows under the 
severest climates and also be
cause it is a good source of 
proteins. However, Hie Minis
try of Food & Agriculture! 
Food Corporation of India 
has taken up a project to de
toxify dal at the source o f  
production.

(viii) It may not be possible to 
take a representative of the 
small traders and Kariana 
Merchants on the Central 
Committee for Food Stand
ards but however, represen
tation has been given to a 
number of such associations 
like the Federation of Ail 
India Food Grains Dealers 
Association on a sub-commit
tee which deals with the am
endments to the Law. In the 
proposed amendments to the 
Prevention of Food Adultera
tion Act under consideration, 
representation is being given 
to Consumers.
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Payment of 'Ghost ~Ioney' in Cochin
POI t for handling of ships

6428. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
LABOUR be pleased to "tate:

(a) whether Mr. V D. Chowghule,
Chairman All India Shippers Council
had said that 'ghost money' was being
paid fsr Cochin port to expedite
handling of ships; and

(b) if so, what steps are being taken
to prevent payment of 'ghost money'
in that and other ports in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Govern-
ment is not aware of any such state-
ment by Shri V. D. Cl10wghule.

(b) The payment of 'ghost money'
was stopped in Cochin port from 8th
February, 1974. The system of pay-
ment of 'ghost money' is not reported
to be prevalent in the ports of Bom-
bay. Mormugao, Kandla and Visakha-
patnarn. However, On receipt of un-
confirmed report of isolated cases of
payment of 'ghost money' in Visakha-
patnam port, the stevedores and wor-
kers have been advised to refrain
from such practice. In Madras port,
there is a tendency to pay 'ghost

money' to the workers to finish work:
quickly and in order to prevent sucn
payment, it has been impressed upon
the interests concerned to avoid such
payments. No specific complaint of
such payment in Calcutta port has
been received.

Impact of shertage of raw materials.
on steel production

6429. SHRI RAGHUNANDAN LAL.
BHATIA:

SHRI P. GANGADEB:

Will the Minister of STEEL AND'
MINES be pleased to state:

(a) whether shortage of raw mate-·
rials is responsible for the deteriora-
tion in various steel proects and other
industries connected wi.h his Minis-
try;

(b) whether his Ministry had made
any efforts in this direction; and

(c) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE·
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (8) The
production of steel from the main steel
plants during 1973-74 was affected ad-
versely mainly on account of (i) se-
vere power cuts and power interrup-
tions, especially in the period, April
to mid-November, 1973, directly af-
fecting production in all the plants
except Bhilai, (ii) inadequate availa-
bili ty of coal, again largely due to
power cuts and power interruptions
during this period, affecting the entire
Jharia Coal fields leading to curtail-
ment in the operation of coal washe-
ries and of coal mining which in turn
affected steel production in all the
plants; and (Hi) intermittent slow
down and industrial unrest in Rail-
ways, especially in the South Eastern
and Eastern Railways, in August, 1973
and thereafter frem late November.
1973 onwards, affecting movement of
coal and other raw materials and of
finished products and thus necessitat-
ing the imposition of drastic cuts on
production in keeping with the mini-
mal flow of raw materials.
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The production of coal, aluminium 

end zinc were also affected on account 
*of power cuts/interruptions/load shed
ding.

(b) and (c). As regards power shor
tage and coal shortage, close liaison 
has been established and is being 
maintained with the Ministry of Irri
gation and Power, authorities of the 
D.V.C., Sjtate Governments Concer
ned and the Railways. The position 
is reviewed and is kept under watch 
constantly. The question of aug
menting captive power generation ca
pacity at the steel plants and establish
ing such capacity in the collieries is 
also under examination.

«rant of Indian citizenship to repat
riates from Sri Lanka

6430 SHRI RAM BHAGAT PAS- 
WAN: Will the Minister of EXTER
NAL AFFAIRS be pleased to state 
the number of persons granted Indian 
citizenship out of those repatriated 
to India *-o far under 1964 Indo-Cey- 
lon pact on Stateless persons’

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
Up to the end of March 1974, 129,578 
persons repatriated to India under 
the Indo-Ceylon Agreement of 1964, 

jiave been granted Indian Citizenship
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Unfair Functions d  Bengal Chamber 
of Commerce and tuuu&irjr, Calcutta

6432 SHRI JHARKilANDE RAI. 
Will the Minister ot LABOUR be 
pleased to state

(d) whether Govern *ie ,'t are aware 
of the vubhc agitation against untair 
functions including t  o labour prac
tices by the Bengal chamber of Com
merce ana Industry, Calcutta, and

(bj if so, what Government
have taken so far in this respect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOV1ND VERMA) (a) and (b). 
Information is being collected from 
the State Government.

Tripartite talks regarding Jute 
Industry held in January, 1974

6433. DR H P. SHARMA. Will the 
Minister of LABOUR be pleased to 
state:

(a) whether 4-day tripartite talks 
regarding jute industry were held in 
January this year,

(b) if so. what demands of the 
workers and of the management 
were discussed therein and the out
come of the talks, and

(c) whether the ta’ks failed and if 
so, on what particular issues the
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dtterencec persisted and what steps 
hav® since been taken to retolve the 
awae!

TBS DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA); (a) to (c). 
In continuation of several tripartite 
discussions held to avert the threaten
ed strike in jute industry, a tripartite 
meeting was held at Calcutta on 
January 10*13, 1974. The demands 
that were discussed in this meeting 
inter-alia related to: (0 non-imple-
tnentation of certain items of the West 
Bengal Jute! Agreement of May, 1972,
(ii) revision of piece-rates, time 
rates and grades/scales lor certain 
categories of workmen, which could 
not be decided in the May, 1972 set
tlement, (iii) bonus, etc.

Following the tripartite discussion 
on January 10-12, 1974 an agree
ment was signed on 13-I-I974 by 
the Indian Jute Mills Associa
tion and three unions affiliated 
to the INTUC, HMS and NFITU 
before the State Industrial Relations 
Machinery. The other unions declined 
to sign the settlement on the ground 
that it fell dnort of their demands. A 
section of the workers went on strike 
from January 14, 1974. The strike 
m West Bengal Jute Industry was 
called off from 15th February, 1974 
The strike by jute workers in other 
States has ft Iso been called off.

Report of Electricity Wage Guidelines 
Committee

6434. SHHI N. K. SANGHI: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether the Electricity Wage 
Guidelines Committee has submitted, 
its report to Government;

(b) if so, the major recommenda
tions of the Committee regarding the 
Principles to be followed for revision 
of wages, fringe benefits, perquisites 
and conditions of cervine; and

(e) the recommendations that have 
been accepted by Govemument for im
plementation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (c). The 
Committee is still to submit its re
commendations on wage revision, 
fringe benefits, perquisites and con
ditions of service; its recommenda
tions concerning interim relief have 
already been brought to the notice of 
State Governments and Electricity 
Boards.

All India Working Class Consumers 
Price Inde*

6435. SHRI SHANKERRAO SA
VANT; "Will the Minister of LABOUR 
be pleased to refer to the reply given 
to Starred Question No 61 on the 
15th November, 1973 ngarding All 
India Working Class Consumers Price 
Index and state:

(a) the procedure lor preparing the 
consumer price index,

(b) the consumer price index in 
each month of Or Jnber-December,
1973 and the first two months of 1974; 
and

(e) what are generally the reasons 
for the rise in consumer price index 
from month to month?

THE DEPUTY MINISTER IN THfc 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) This has 
already been explained in Statement 
No. IIII laid on the Table of the Lok 
Sabha in reply to Unstarred Question 
No. 4947 answered on 30-8-73.

(b) The available information is 
as follows:—
0 0 (73) Nov.(73) Dec.("3) Jan.(i974)

254 259 260 264
(c) The rise is due to increase in 

the prices of items which enter intq 
the compilation of the index.
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Export d  H.M.T. G ot*  to A**tr*¥a
6436. SHRI NAWAL KI^HORE 

SHARMA:
SHRI ARVIND M. PATEL:
Will the Minister of HEAVY IN

DUSTRY be pleased to state
(a) whether an Australian Mission 

has recently visited India and enter
ed into an agreement for the export 
of H.M.T. g< oris, to Australia,

<b) if so, the value of H.MT. goods 
to be exported to Australia and the 
terms and conditions of the agree
ment, and

(c) the extent of foreign exchange 
to be earned by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) (a) Yes, Sir. 
An Australian Mission visited HMT 
from 16th February, 1974 to 8th March
1974 However, no agreement as 
such for export o* machine tools to 
Australia was j titered into with them.

(b) and (c). Do not arise.

Allocation of Foods for Honorarium 
and Allowances to ND M.C. employees

#437. SHRI PURUSHOTTAM KA- 
KODKAtR: Will the Minister of
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether the Central Govern
ment allocates funds for disburse
ment as an honorarium/allowance to 
the Hew Delhi Municipal Committee 
employees wo: king in various centres 
of the Birth and Death Registration 
Department of the ND.MC.,

(b) if so, whether the honorarium/ 
allowance for the years 1070-71, 
1971-72 and 1972-73 has since been 
paid to the employees, and

(c) if sot, the reasons therefor?
THE DEPUTY MINISTER IN THE 

MINISTRY; OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. 
KfSKU): *a) Yes.

lb) Hosnorariimn has been pajd 
the N,D.a«£. ixqptaypes for the y W  
1971-72. , ,4

(e) The reason for not paying fcono- 
rarium to the employees of tb* 
N.D.M.C. during 1970-71 and 1978-7# 
is that no grant was sanctioned to the 
N.D.M.C. for this purpose during 
those years.

Coal production target scaled dowm 
by Planning Commission

6438 SHRI R. P. ULAGANAM0T: 
Will the Minister of STEEL AND 
MINES be pleased to state.

(a) whether Fuel Policy Cotrmittee 
had originally suggested a target 
of over 160 million tonnes of coal by 
the end of Fifth Five Year Plan but 
the Planning Commission scaled it 
down to 135 million tonnes;

(b) the reasons for scalling down; 
and

(c) the target of coal production 
during the first year of the Fifth 
Five Year Plan and whether it woul# 
be adequate to meet the growing re
quirements for coal in the face of 
short supply of fuel oil?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Yes, 
Sir.

(b) The Planning Commission has 
assessed the demand for coal dfiring 
1978-79 at 135 million tonnes based on 
a detailed inter-sectoral study* and the 
target ha* been proposed accordingly 
for the Fifth Plan. These estimates 
might however undergo revision.

(c) The target qt coal production for
1974-75 is 95 million tonnes, which is 
expected to meet the growing re
quirements of coil arising out of the 
short supply of fuel oil
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v m  m o w  M k t* *  Vfetatttii to

iftSfc SHRI P A SAMINATHAN: 
SHRI P M MEHTA-

.Will the Minister of EXTERNAL 
JURFAJM9 be pleased to state;

* ta) whether the date of visit of the 
fMustaw Newsman hat been com- 
ew ca ted  to India;

(b) the number of Pakistani news- 
men coming to India, and

<c) if #of what facilities will be 
provided td them?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI SURENDRA PAL
fflNGH) (a) to (c) In a communica
t e  to the Government of Pakistan 
dated 19th February 1974, Govern
ment renewed invitation* to four 
Pakistani journalist*,, who had earlier 
been invited during 1872.73. In ad
dition, invitations have been extended 
to five more Pakistani journalists to 
visit India During their stay in India 
these journalists would be treated as 
guests of the Government

No ieplv has so far been recencd 
from the Government of PaVistan to 
Governments communication

Indo US Joint Ftonomic Commission 
lor Removal of Trade Battlers

6441 SHRI S N SINGH DEO 
SHRI R S PANDEY

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state

(a) whether Government propose 
to set up a Joint Indo-U S Economic 
Commission for the removal of trade 
barriers between the two countries,

(b) if so, whether the 1971 Trade 
Agreement is likely to be revised in 
this context; and

(c) if not, fee Masons thereof?
THk MINISTER OF STATE IN 

1HE MINISTRY OF EXTERNAL AF
FAIRS (SHRI SURENDRA PAL 
SINGH) (a) A proposal to &et up 
an Indo US Joint Commission is 
urtdei consideration and no final de
cision has been taken in the matter

(b) The Government has not en
tered into any trade agreement with 
the USA in 1971 although the trade 
relations between the two countries 
are proposed as one of the subjects 
for review m th3 proposed joint com- 
m ssion if and when l is set up by 
mutual agreement

(c) The question does not arise

Export ol GoM by Ke’ar Gold Mines

$442 SHRI M RAM GOPAL 
RttftDY Will the Minister of STFJEL 
AND MINERS be pleased to state

(a) whether there is any proposal 
under consideration of Government 
to allow the Kolar Gold Mines to 
expo-* and sell a certain percentage 
of it* production of gold m the in
ternational market, and

(b) if so the facts thereof*
THE DEPUTY MINISTER IN THE 

MINISTRY OF STEEL AND MINES 
(£HRI SUKHDEV FRASAD) (a) No 
Sir

(b) Does not wise

Nou-Dep&sit of Provident Fond Contri
butions by Tea Companies

6443 SHRI B K DASCHOW- 
DHURY Will the Minister of LABOUR 
be pleased to state

(e>) whether Governments atten
tion has been diawn to the non- 
dfposit of Piovident Fund contribu
tions by a number of tea companies; 
and

lb) if so, the action taken against 
the defaulting tea estate owners’



$7 Written Answer# A im . 11, 1OT4 Written Answer* K

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): The Provi
dent Fund authorities have reported 
«9 under:—

(a) Yes.
(b) Action for recovery of dues 

under section 8 of the Employees’ 
Provident Funds and Family Pension 
Fund Act, 1952 has been initiated in 
such cases. In addition, prosecutions 
have been launched under Section 14 
and damages have been levied under 
section H-B of the Employees’ Pro
vident Funds and Family Pension 
Fund Act, 1952 in several cases.

Non-Deposit of E P J . by Great 
Eastern Hotel, Calcutta

6444. SHRI A. K. M. ISHAQUE: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether the Employees’ Provi
dent Fund of Great Eastern Hotel, 
Calcutta has not been deposited dur
ing the last three years;

(b) if so, the action taken by Gov
ernment; and

(c) the other private hotels which 
have not deposited the Employees’ 
Provident Fund during the same 
period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): The Provi
dent Fund Authorities have intim il- 
ed as under:—

(a) The Great Eastern Hotel Ltd, 
Calcutta hav* not deposited Provident 
Fund dues for the following periods 
during the last three years- -

Ci) for September, 1971
(il) November, 1971 to July, 1972

(iii) October, 1972 to June, ’ 973
(iv) September, 1973 to October.

1973 and

(v) February, 1W4,
(b) and (c). Prosecution tag been 

launched against the establishment 
for defaults upto March, 1973. Cer
tificates for recovery have been Sled 
upto March, 1973 except for the pe
riod from May, 1972 to July, 1973 lor 
which action under Section 7A. is in 
hand. For the period from April, IW* 
to December, 1973 notice under Section 
7A of the Employees Provident Fund* 
and Family Pension Fund Act, 1982 
had been issued to the Management 
but instead of attending the enquiry 
they paid dues for the months o f 
July, 1973, August, 1973, November-
1973 and December, 1973. After as
sessing the amounts due for the pe
riod of default, action under section*
8 and 14(2) of the Art will be taken. 
There is only one Private hotel. I# 
M/s Tower Hotel, Calcutta in Wert 
Bengal Region which has not paid 
Provident Fund contributions for the 
last eleven years or so.
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Elect of Fuel Policy on Production 
in  Agricultural and Industrial 

Sectors

6446. SHRI RAMAVATAR SHAS- 
THI: WiU the Minister of STEEL

AND MINES he pleased to state:
(a) whether the new fuel policy of 

the Centre would affect adverse!/ 
the production in agricultural andP 
industrial sectors; and

(b) if so, the steps taken by Gov
ernment to help States in the mat. 
ter?

THE DEPUTY MINISTER IN THE 
MINISTRY OP SEEL AND MINES, 
(SHRI SUBODH HANSDA): (a)
and (b). In the context of the inter
national oil crisis, importance is being 
given to the better and fuller utilisa
tion of the indigenous sources of ener
gy. This policy is not expected to 
effect adversely the essential produc
tion in agricultural and industrial 
sectors.

Bfteet af High Cert af la w  Material 
m e Steal Tube Industry

6447. SHRI TARUN GOGOI:
SHRI NIHAR LASKAR:

WiU the Minister of HEAVY IN
DUSTRY be pleased to state:

(a) whether the rising costs of raw 
materials affected the steel tube in
dustry;

(b) if so, to what extent; and

(c) the reasons for the high cost of
raw material; and I

(d) the steps being taken in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH), (a) and 
(b  ̂ The mam raw material for the 
steel tube industry is steel The rise 
in price of steel is bound to affect the 
industry as well as aU other industries 
vis-a-vis the cos' of production. How
ever, there has been no fall in pro
duction of steel tubes as will be evi-
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den* i*rom the following 'figum  of produftion:-- I tiff

steel tubes.

(tonOei)
w

/car
» *c k A < 3alvaijised
welded steel pipes
taw* fo fw t o

, ^truoturals etfi,
ttrome*)

1971
1972
1973

^34^33
3 <22,219

3,25,000 (.approx.)

30P71
29,333

30,000
(approx.)

Note : The above production figures refer to the organised industry which accounts for 
most of the production.

(c) Increase in the price of steel is 
raamly due to increase in the cost 
of production and increase in excise 
duty. Another reason is the introduc-

.ti<* <?f « ,»em  j«ian»',rf>>tey m i* 
effect Icqt* iSjlOJ#7? to
which the prices of categories of steel 

•other than plates, structural and rail
way materials have bfeen ttiCrfe&sed by 
varying amounts. This a revision 
of the earlier ‘Cheap Steel’ policy so 
as to curb consumption of &teel in 

.areas of lesser priority .

(d) Rise in the cost of raw mate
rials has been as much of an inter
national phenomenon, as in our own 
country. The steps being taken are 
directed towards increasing the pro
duction Of raw materials.

Orders with M.A MLC to Supply 
Sophisticated Equipments to Moder

nise Coal Mines

6441 SHRI GAJADHAR MAJHI: 
tfill I hr Minister of HEAVY IN- 
DUSTRY be pleased to state:

(a) whether Mining and Allied 
Machinery Corporation Limited has 
received orders, including letters of 
intent, for supplying sphisticated 
equij»/nents to modernise coal mines; 
and

f\>) if so, the facts thereof?

THE DEPUTY MINISTER IN tfHB 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Yes, 
Sir.

(b) The Coal Mines Authority and 
Bharit Coking Coal Limited have 
given letters of intent for the pur
chase 0 '  equipment of the value of 
Rs. 20. 00 crores and Rs. 1.20 erores 
respectively.

Changes in Indian Aid to Nepal

6449. SHRI NAWAL KISHORE 
SHARMA; Will the Minister of EX
TERNAL AFFAIRS be pleased to 
state:

(a) whether Indian aid to Nepal is 
undergoing some changes; and

(b) if so, the proposed increase 
and the nature of changes in the aid 
and the discussions held between the 
Nepalese and Indian Governments in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF- 

FAHRS (SHRI SURENDRA i #  
SINGH): (a> and (b). Indian #«sis- 
tan '0  to Nepal begun in 3951. To date 
India has given about Rs. 105 crores 
worth of assistance, mostly by Wfly 
of grants for projects. The majority
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of the projects have been of an Infra
structural nature in the fields of com
munications, irrigation and power.

Keeping in view the progress achie
ved over the past two decades, the 
two countries have kept under review 
the nature and content of (he Indo- 
Nepftl economic cooperation progra
mme. To this end, discussions were 
held between high-level Planning 
delegations of the two countries in 
Kathmandu in April-May 1973 and in 
Delhi in February 1974. Agreements 
were reached on Indian assistance to 
Nepal for the construction of a hydro- 
electric project at Devighat in Nepal 
and for the setting up a cement plant 
in Nepal. It was also agreed that 
Indian financial and technical assis
tance would be provided for the con
struction of a road linking Kath
mandu with Dhankuta in the East. 
Several other areas in which Indo- 
Nepalese cooperation would be bene
ficial were identified.

A precise indication of the increases 
in aid would become available only 
after the final report on the above 
projects have been prepared.

Srtddy to Aluminium Industry

6451. SHRI K. MALLANNA: Will 
th) Minister of STEEL AND MINES 
be pleased to state:

(a) whether there is any proposal 
under the consideration of Govern
ment to give subsidy to the Alu
minium Industry by reducing the 
power rate;

(b) the broad outlines of loss 
sustained by Government in this 
respect during 1972-73; and

(c) the nature of further reviewed 
policy of Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) No
Sir.

(b) and (c). Do not arise.
281* L&i*.

of amali warships with the 
help of French, Britain ulA Italy

6452. SHRI K. MALLANNA;
SHRI PRABODH CHANDRA:

Will the Minister of DEFENCE be 
pleased to state;

(a) whether Indian Government 
has approached France, Britain aud 
Italy for designs of small warships;

(b) if so, the names of the coun
tries whose design and technical 
know-how to assist the Indian Navy 
personnel in the assembly and ships 
has been accepted by India; and

(c) the outlines of the agreement 
arrived at between the two countries?

THE MINISTER OF DEFENCE 
iSHftt JAGJIVAN RAM): (a) Yes. 
Sir.

<fc> and <*)» Proposals in this regard 
are under the active consideration of 
the Government.

Soviet offer to supply equipment for
2 million K. W. Power Stations

6453. SHRI K. MALLANNA: Will 
the Minister of HEAVY INDUSTRY 
be pleased to state:

(a) whether his Ministry has 
written a letter politely refusing the 
Soviet offer to supply equipment for
2 million KW power stations, saying 
that for the time being Bharat Heavy 
Electricals Ltd will be able to meet 
the country’s requirements; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) and (b). 
At a meeting of Joint Team of Indian 
and Soviet Experts on Economics and 
Technical Cooperation, Soviet side in
dicated that they could assist in set
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ting up of large capacity thermal
power stations upto a total 2 million
KW during 1976-80 by supplying
equipment. Indian side stated that
the matter would be examined.

2. On reviewing the availability of
major plant and equipment it was (,b-
served that adequite production capa-
cities had been developed in the public
sector heavy electrical manufacturing
units for manufacturing the main
power generation plant and equip-
ment ':':lr the thermal, hydro and nU-
clear l:.)wcr projects. During the Fifth
Plan period, t.here will be only a mar-
lcinal requirement for the import of
Plant and Equipment arrangements
for whichhave already been. made.

• .'. j
3, The Bharat Heavy: Electric~

Limited has continuing' arrangements
for procurement of components 'and
materials from the Soviet Union for
sustaining the production necessary
for implementing the Plan Programme.

4. Over and above this, a provision
has been made for the import from
Soviet Union of 2 turbo sets of 200
MW each to meet the marginal gap
betwCo2ndemand and supply in the
earlier part of Fifth Plan period. The
Soviet offer of assistant was in the
setting UD of super thermal power
stations on the concept that these
would be m'.lltip1e units of 200 MW
ratina but since the capacity of
Bharat Heavy Electricals Limited for
delivering 200 MW sets during the
Fifth Plan period would' gather mo-
mentum and adequately cover the
requr-ements in the Plan period, it is
considered that no further import of
the"e w,lU1dbe necessary.

Accordingly Soviet authorities
have bcconsuitablv informed of the
positioe, '

Written Answers

Stoppage of Coal Mining due to
accumulation of stock

6454. SHRI SUKHDEO PRASAD
VERMA:

SHRIC.K.CHANDRAPPAN:

Will the Minister of STEEL ~D
MINES be pleased to state:

-,
'"7

(a) whether owing to accumulation
of huge stock of coal at different coal
mines further mining of coal has been
stopped; and

(b) if so, reasons therefor and the
steps Government proposed to take to
clear the accumulated stock of coal?

' ...•,

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES.
(SHRI SUBODH HANSDA): (a) No.
Sir.

(b) Does not arise.

•••r

British Press Report of alIeged
subversive activities by Indian

Agents in Tibet

6455. SHRI N. K. SANGHI: win
'he Minister of EXTERNAL AFFAIRS
~e pJeased to state:

(a) whether Government's attention
has heen drawn to a news story
published by Daily Telegraph to the
ct!f','t that Indian agents are being
sent to Tibet to encourage subversive
nctlvities there; and
(b) if so, the facts of the matter?

THE MINISTER OF STATE IN
THE M1NISTRYOF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.
(h) ths allegation is totally baseless.

Retrenchment of Technical Annv
Personnel

'T

(456. SHRI N. K. SANGlfl: Will the
Minister of DEFENCE be pleased to
~t81p.:

::.(a) whether recruitment of teeh-
! .•~('al personnel for production and
maintenanca of defence equJpments
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is made every year as the need for
such personnel is not met fully;

(b) if so, the yearly demand of
the Ministry for such personnel;

(c) whether a large number of
Al my Officers on the technical side
who were recruited during 1965
Indo-Pak War are being retrenched
Whereas there is already a demand
fer such personnel; and

(d) the reasons for such retrench-
ment and whether any schemes have
Lcen formulated to absorb all such
well experienced officers in D-efence
Establishments and if so, the outlines
thereof?

.-

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Yes, Sir.

(b) The demand is based on re-
quirements and training capacity
available. No fixed yearly quota is
specifically laid down.

(c) and (d). Apparently the Hono-
urable Member has in mind the Tech-
nical Graduates granted Short Ser-
vice Commissions in 1965 who have
not been considered suitable for the
grant o' Permanent Commissions or
did not opt for it and who will be due
for release in 1975, on expiry of their
full extend-ed tenure of ten years. The
number of such officers is only 16 out
of a total of 97.

These officers will, after release, be
given rehabilitation assistance by the
Director General, Resettlement, Min-
istry of Defence, in the normal man-
ner and also assisted in finding civil
appointments, both in Defence Estab-
lishments and elsewhere.

A!'my for help to Civilian Authorities

r-
6'157. SHRI BHOGENDRA JH...'\.:

~.vm the Minister of DEFENCE be
pleased to "tate:

(a) how many o.r.asions durin;
the last three years the Army has
been sent to the help of civil nuthe-

rities, in what numbers and far what
specific purpose' to perform;

(b) what has been the effect on
the morale of the Armed forces on
their having been used to suppress
popular discontent against the rising
prices; and

(c) whether there is any proposal
to USe the Armed forces for dehoard-
jng essential commodities ngainst
black-marketing; if so, the facts
f.hereabout?

THE MINISTER OF DEFENCE
(STIR! JAGJIVAN RAM): (a) Bet~
ween ]971 and 1973 the Army was
deployed on 35 occasinos for the main-
tpnance o~ law and order, On 34 oc-
casions for the maintenance of essen-
tial services. on 64 occasions durmg
'natural calamities, and on 76 occasions
for providing other types of assis-
tance .. The public interest will not be
served by disclosing the quantum of
troops deployed on (,ach occasion es-
pecially the forces utilised for the
maintenance of law and order and the
maintenance of essential services.

(b) No adverse effect on the morale
of the Armed Forces has come to
notice as a result of their having been
used in aid to Civil authorities. Tbl?
Deployment of forces was aimed at
maintaining peace and order and ser-
vices essential "or the people and not
for suppressing any discontent .

(c) There is no proposal to use the
Armed Forces for dehoarding essen-
tial commodities, against black-marke-
ting, sinc,~ the special qualities of
armed forces are not needed for such
purely civil administrative functions.

Production capacity of Bbilai,
Rourkela and Durgapur Steel

Plants

0453, SHRI G, Y. KRISHNAN:
DR. LAXMINARAIN

PANDEYA:

vnll the Minister of STEEL A~D
j\~INES be pleased to state:
(a) the annual production capaeity

of Bhnai,-~RQ'Urkela and Durlapur
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Steel Plants and whether these are 
working in a low key in view of the 
coal shortage; and

(b) if so, to what extent, and the 
steps Government have takim in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES

Plant

Bhilai. 

Rourkda . 

Durgapur .

T otal

It will be noticed from the above 
statement that the production at 
Bhilai, though below the rated capa
city, was not in a low key.

The production during 1973-74 has 
been adversely affected mainly on ac
count of (i) severe power cuts and 
power interruptions, especially in the 
period April to November, 1973, dire
ctly affecting production in all plants 
except Bhilai (ii) inadequate availa
bility of coal, again largely due to 
power cuts and power interruptions 
during this period, affecting the en
tire Jharia coal-fields leading to 
curtailment in the operation ot coal 
washeries and of coal mining which 
in turn affected steel production in all 
the plants; and (Hi) intermitent slow 
down and industrial unrest in the 
Railways, especialy in the South Eas
tern and Eastern Railways, affecting 
movement of coal and other raw ma
terials and of finished products there
by necessitating the imposition of 
drastic cuts on production in keeping 
with the minimal flow of raw materi
als. 'The production was also affected

(SHRI SUBODH HANSDA): (a) end
(b). The following table indicates the 
annual rated capacity and provisional 

figures of production during 1978*74 
at Bhilai, Rourakela and Durgapur 
Steel Plants:—

(‘ooo tonnes)

Rate capacity Production

Ingot Saleable Ingot Saleabe 
Steel Steel Steel Steel

2500 1965 1894 1680

1800 1225 1081 735
1600 1239 776 375

5900 4429 3751 2790

at Durgapur Steel Plant and to some 
extent at Rourkela Steel Plant on ac
count of distrubed industrial relations. 
It is difficult to quantity precisely the 
loss of production due to coal shortage 
alone .

Close liaison has been established 
and is being maintained with the 
Ministry of Irrigation and Power, DVC 
authorities, the State Governments 
concerned and the Railways in regard 
to the supply of power and rail move
ment. The position is watched and 
reviewed constantly.

Mining of Gold

6459. SHRI DHAMANKAR: Will
the Minister of STEEL AND MINES 
be pleased to state:

fa) whether a scheme envisaging a 
co-ordinated programme for mining 
gold, including drilling, by Geological 
Survey of India and underground mine 
development by Bharat Gold Mines 
Limited has been formulated*
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(b) il so, when it will be taken up 
for implementation; and

(e) the main features of the pro
gramme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD); (a) to
(c). Bharat Gold Mines Limited are 
already mining gold in a very small 
stretch of the 60 kms long gold 
bearing area known as Kolar Schist 
belt. The Company has also exami
ned the possibility of reopening some 
of the mines in other well known gold 
bearing areas in the country where 
there has been sporadic gold 
mining activity in the past- Based on a 
comprehensive study of the available 
data, an integrated scheme for explo
ration by the Geological Survey of 
India and subsequent mine develop
ment by the Bharat Gold Mines Limi
ted has been draw up. This scheme 
envisages preliminary surface ex
ploration followed by intense sub
surface drilling by Geological Survey 
of India and further exploratory mine 
development by the Bharat Gold Mines 
Limited after a joint review of the 
results to asses the economic viability 
of the prospects. Details of the scheme 
and the actual quantum of worth to 
be taken up will depend on the results 
obtained in the course of the prelimi
nary geological surveys.

Release of land of Malappttram Uphill 
Firing Range for development of 

Town

6460. SHRI M. M. JOSEPH: Will the 
Minister of DEFENCE be pleased to 
refer to the reply given to Unstarred 
Question No. 4055 on the 21st March,
1974 regarding location of Malappu- 
ram Uphill Firing Range and state;

(a) whether Government of Kerala 
had requested his Ministry under their 
letter No. 30516/B3j68]PW, and No 
16875/B3/71/PW dated the Uth Janu
ary, m i  and the 28th October, 1»72 
respectively to release the Malappu- 
ram Uphill Firing Range for the deve
lopment of the Town; and

(b) if so, when the final decision is 
likely to be taken in this regard.

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. 
B. PATNAJIK); (a) and (b). Yes, Sir. 
A reply to the Government of Kerala 
letter No. 30516|B3|69iPW, dated 11th 
January 197l expresing our inability 
to transfer the Uphill Firing Range at 
Malappuram to the State Government 
was however sent vide Ministry of 
Defence letter No. B50650jQ3L 
(South) 88/ 99-Q/D(0&C), dated the 
December 1971. On recipt of their 
letter dated 26th October 1972 it was 
decided to re-examine the matter. 
The feasibility of the use of the alter
native Range at Melmuri by the Army 
is being examined in consultation with 
the Army Headquarters and the iocal 
military authorities. The State Gov
ernment will be informed as soon as 
a decision is arrived at.

Sale of Spurious Drugs in States

6461. SHRI M. M. JOSEPH: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to staie:

(a) whether according to the Con
sumer Council of India, chemists and 
druggists in Uttar Pradesh, Delhi, 
Rajasthan, Haryana, Punjab, Chandi
garh, Himachal Pradesh and Madhya 
Pradesh are reported to be selling 
large quantities of spurious medicines;

(b) whether they are indulging in 
sales of samples of medicines result
ing in the loss of large sums to the 
exchequer as the companies never pay 
excise duty of samples which are 
meant for free distribution; and

(c) the reaction of the Government 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KISKU):
(a) Yes. This has been alleged in the 
“Survey on Drug Adultration” pub
lished by the Consumer Council of 
India.
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(b) an d (c). No reports regarding
chemists indulging in sale of Physi-
cian's samples have so far been re-
ceived. The drugs and Cosmetics
Rules prohibit the sale/stocking of
physician's samples by a chemist in
his premises. Both the Clmtrai and
State Government are, ~~evex,
s~zed of the problem of lpurious
-drugs and action has been initiated to
tackle the problem efi'ectivl!ly.

f;slablishment of an All India Institute
of lndigenous Medicines in Bangalorc

6462. SHRI A. K. KOTRASHETTl:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased tc
state:

(a) whether there is a proposal ro.
establish an All India Institute of Indi-
genous Medicine in Bangalore; and

(b) if so, the decision of Govern-
ment and the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). It is proposed to
establish an All India Institute of
Indian Medicine during the Fifth Five
Year Plan whose location has not yet
been decided by the Government of
India. The main objectives of the
scheme are to develop pattern of
teaching in Under-graduate and Post
graduate education in Indian Systems
of Medicine in all its branches so as
to demonstrate a high standard of
meidcal education to all colleges of
Indian Systems of Medicine and allied
Institutions in Indian and to provide
facilities for research in the various
branches of Ayurveda, Siddha and
Unani Systems of Medicine.

Use of Corvette Warships for Coastal
De~nce of India

'"
64.63. SHRI PURUSHOTTA~\I

KAKODKAR:
SHRI P. GANGADEB:

Will the Minister of DEFENCE be
pleased to state:

«(I) whether Corvette 'Warships will
be used by the Indian Navy for ccas-
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tal defence; and

~b) if so, the facts thereof? -...-
THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a) A pro-
posal to use corvette Warships by the
Iridian Navy is under the active consi-
deration of the Government.

(b). It will not be in public interest
to disclose further details in this re-
gard.

~
Soviet offer for Bharat Electronics

6464. SHRI D. K. PANDA: Will the
~'ljnister of DEFENCE be pleased to
slate:

-
(a) whether Government have dec-

lined an offer of the Soviet Ior Bharat
Electronics Limited; and

t'h) if so, the facts thereof?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a).
Government are not aware of any
offer regarding BEL by the Soviet
Union.

(b). Does not arise. --.-
~alc of Mozambiquans by Portugal to

South African Mine·owners
-•.-

(;4.65. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

'<..

(a) whether Government's attention
has been drawn to the Press report in
a leading newspaper of the German
Democratic Republic that Portugal
sells every year some 100,000 Moza1l!-
biquans to South African mine owners
for a period of one year; and

-:

-",..
.,-'

t-;

tb) if so, whether Government pro-
pose to instruct its Permanent Repr~-
scntativa at U.N. to stir the world
opinion through U.N. agencies such as
'Human Rights' etc.?
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' im M IN lS tim  o r  STATE tN THE 
M Q m V  O f EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) YM, Sir.

Cb) As far as the Government of 
India is aware, recruiting officers from 
South African mines viat Mozambique 
and other colonial territories in Africa 
for recruiting labour for their mines. 
Whenever this question has come up 
for discussion in the Commission on 
Human Rights, the Economic & Social 
Council and the International Labour 
Organisation, India has called for an 
end to such objectionable practices of 
forced labour.
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Oman Govenune»t M |f«it for M | tt 
Doctors and M M  Ex****)

6470. SHRI VIRBHADRA SINGH: 
Will the Minister ol EXTERNAL AF
FAIRS be pleased to state:

(a) whether Government oi Oman 
lequested India to provide doctors and 
other medical experts for that 
country; and

(b) il so, the reaction of Govern
ment of India in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Yes Sir.

(b) Government of India have made 
all possible efforts to provide the 
medical experts to the Government ol 
Oman very expeditiously. Four doc- 
tois are already there and four more 
doctors will leave for Oman shortly

Mini Steel Plants In Private Sectoi*

6471 DR H P SHAtttMA: Will the 
Minister of STELL AND MINES 
be pleased to refer to the reply given 
to Unstarred Question No. 3051 on the 
14th March, 1974 regarding mini steel 
plants and state*

(a) the names of the concerns to 
whom the licence® have been issued;

(b) the criteria followed in granting 
the licences to different concerns; and

(c) whether any of these concerns 
are in any way connected with the 
larger industrial houses, and if so, the 
details in this regard and the stepts 
taken in pursuance of the MRTP Act 
in the matter of issue of these licences 
to prevent monopolies and cencentra- 
tion of economic power?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a), Out



of Government and various other 
aspects such as availability of essential 
inputs, preference for StatejJoint Sec
tor ventures, regional dispersal, scope 
for exports and other relevant factors 
are given due consideration.

(c) Among those permitted to set 
up electric furnace units so far, the 
following concerns belong to 20 larger 
Industrial Houses identified by the 
Industrial Licensing Policy Enquiry 
Committee, July 1969:—

Q) J. K . Iron & Steel Co. Ltd., Kanpur. . Licence was granted on 26-12-1959
before the enactment of M RTP Act.

(ii) Motiial Padampat Sugar Mills Co. (P) This unit was set up when the Industry
Ltd., Kanpur. was exempted from the purview of Indus-

trial Licensing and became eligible for 
‘COB* Licence subsequently.

(iii) Tata Iron & Steel Co., Adityapur. . Do.

Written, Answers CHATTRA 21. 1896 (SAKA) Written Answers juo

The comments of the Department of count while examining all the propo-
Company Affairs with reference to the sals for grant of licences under the
Monopolies and Restrictive Trade Industries (Development & Regula-
Practices Act, 1989 are taken into ac- tion) Act, 1951.

Statement

Electric Furnace Units Licensed under Industries (Dev. and Reg.) Act, 795;.

SL
No.

Name of Undertaking Location

1 2 3

Andhra Pradesh 1. Andhra Steel Corporation Ltd.,
Vifflrltafntiwn Visakhapatnam

Bihar 2. Tata Iron & Steel Co. Ltd., Aditya
pur ............................................... Adityapur

3. Usha Alloys & Steel Ltd., Adityapur Adityapur

Gujarat • 4* Poly Steels (India) Ltd., Bhavnagar . Bhavnagar

Haryana • 5* Vardhman Spinning & General Mills 
Ltd., Fandabad Fandabad

Kerala . & Steel Complex Ltd., Calicut Calicut

Madhya Pradesh • 7» Allied Steels Ltd., Raipur Raipur

8. Consolidated Steels & Alloys Ltd., 
Morena Morena

of 138 electric furnace units referred 
to in the reply to tiok Sabha Unstarred 
Question No. 3051 on the l*th March, 
1974, 33 units hold industrial licences. 
A statement showing their names is 
appended. Out of the balance, 8 units 
hold Letters of Intent, and 3 were 
authorise# tinder the Iron and Steel 
(Control) Order, and the rest are 
registered with the Iron and Steel 
Controller under the Liberalises In
dustrial Licensing Policy.

<*b) In considering the grant of in
dustrial licences, the Industrial Policy
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Maharashtra

Karnataka -

Punjab 
Tamil Nadu

Uttar Pradeah

West Bengal

A * ' a 3 , '

9- Mukund Iron and Steel Works,
Kalwe

10. Gogte Steels Ltd.j Tarapur Tarapur

It. Stats Industrial & Investment Cor
poration of Maharashtra Chandrapur

12. Krishna Steel Industries Ltd., 
B o m b a y ...................................... Bombay

. 13- Bhoraka Steel Ltd., Bangalore Bangalore

14. Andhra Steel Corporation Ltd., 
Bangalore...................................... Bangakce

. is . Punjab Concast Steels Ltd. Ludhiana1 Ludhiana

. :6. Tamil Nadu Industrial Develop
ment Corporation Ltd., Arkonam . Arkonam

. 17. J i t .  Iron & Steel Co. Ltd. Kanpur Kanpur

18. Rathi Alloy & Steels Ltd., Ghazia- 
bad . Ghaziabad

19. Motifrd Padampat Sugar Mitts 
Co. (P) Ltd., Kanpur . Kanpur

20. Blectrosteels Castings Ltd., Ghaziabad Ghaziabad

21. Modi Industries Ltd., Modi Nagar . Modi Nagar

23. Amrit Steels 1 Ghaziabad

*3- U J?. Steels Ltd., Musaffamagar MuzafEsmagar

24. Somani Steels Ltd., Unnao Unnao

25- Vaid Steels Lucknow Lucknow

26. Rainbow Steel, Ltd., Miuafiamsgar Muzaflarnagar

. 27. National lion and Steel Co. Ltd. 
H o w ra h ...................................... Howrah

28. Hindustan Iron & Steel Co. Ltd., 
Calcutta . . r«ifn|Wf

29. Sled Rolling Mills of Hindustan (P)
I *Alf f'plftma . . . .

30. Indo-Japan Steels Dtd., Howrah Hownh

31. Penoh Steels Ltd., Shahganj • Shahganj

3*» Sidhartha Steels Ltd., Calcutta

33- Siliguri Sleds, Calcutta ■ Siliguri
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6472. SHRIMATI BHARGAVI 
THANKAPPAN; Will the Minister of 
STEEL AND MINES be pleased to

(a) whether any scheme for geolo. 
gical survey of different parts of 
Kerala State has been submitted by 
Government of Kerala for implemen
tation during the Fifth Five Year 
Plan; and

Ob) If so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
I SHRI SUKHDEV PRASAD): (a) 
and (b). No scheme as such for geolo
gical survey of different parts of 

. Kerala has been submitted by the 
Government of Kerala for implemen
tation during the Fifth Five Year 
Plan. However, the proposal relating 
to the mineral investigations to be 
carried out by the Directorate of Geo
logy and Mining, Kerala, in the draft 
outline of the Fifth Five Year Plan 
of the Government of Kerala, would 
involve some geological surveys. It 
is proposed to conduct mineral inves
tigation in forest areas.

Assistance to Rural Hospitals of 
Kerala

6473. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) the number of rural hospitals 
in the State of Kerala which are re
ceiving assistance from the Central 
Government, District-wise;

(b) whether any scheme
under the c^deratton of Govern
ment undfer which guch assistance is 
to be increased; and

• <«) "M *>. t|&e tsMint features of ̂ he
Scheme? '

THE DEPUTY MINITER OF 
HEALTH AND FAMILY PLANNING 
(SHRI A. K. KISKU); (a) The Gov- 
ernment of India do not prcnridft, gnjr 
assistance to the State Governments 
for rural hospitals.

(b) and (c). Do not arise.

Closer ties between Pakistan and 
Bangladesh

6475. SHRI PRABODH CHANDRA: 
SHRI R. S. PANDEY:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government’s atten
tion has bene drawn to the report 
appearing in the press that India is 
standing in the way of closer ties 
between Pakistan and Bangladesh 
and thus* threatening the piian of 
tripartite meeting to be held in April, 
1974; and

(b) if so, the reaction of Govern
ment?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Government has seen some Pakis
tani press and Radio reports to 
effect.

(b) This propaganda stands exposed 
by the fact that the Tripartite Meet
ing of the Foreign Ministries of India. 
Pakistan and Bangladesh commenced 
at New Delhi on 5th April, 1974 as 
scheduled. Moreover, Government's 
initiatives aimed at reconciliation, 
normalisation of relations and aslab- 
iishment of <tu*able 9**°e the «ub-
cwatinenlare too well-known to need 
reiteration.
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Visit by Foreign Minister of United 
Arab Emirates

6476. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of EX
TERNAL AFFAIRS be pleased to 
state:

(a) whether United Arab Emirates 
have shown keen Interest in various 
proposals of mutual benefit with India;

(b) whether the Foreign Minister 
of United Arab Emirates met him at 
Delhi after attending the Islamic 
Summit at Lahore; and

(c) if so, the outcome of the talks?
THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b).Yes, Sir. His Excellency Mr. 
Ahmad Khalifa Al-Suwaidi, Foreign 
Minister of the United Arab Emirates, 
paid an official visit to India from 
February 25 to 28, 1974.

(c) During the visit of the Foreign 
Minister of UAE, it was agreed that 
there were prospects of collaboration 
in the fields of fertilizers, refineries, 
cement plants, steel mills and other 
ancillanes as well as m the exchange 
of commodities required by either 
country. In order to intensify co
operation in commercial, economic and 
technical fields, it was decided to set 
up a Joint Commission for Economic, 
Technical and Scientific Cooperation, 
headed by the Foreign Ministers of 
the two countries.

Invitation by Lahore Islamic summit 
to representative of Muslim 

Population in India

6477. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI N. SHTVAPPA:
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state:
(a) whether Government are aware 

Of as invitation to a representative of 
Muslim population in India by the 
Islamic Summit at Lahore as reported 
in the New York Press; and

(b) if so, Governmettt’s reaction
thereto? »

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Government is not aware of any 
such invitation.

Ob) Does not arise.
A.IM. Broadcast over Statement by 

Bangladesh Prime Minister about 
19S FOWs

6478 SHRI R. V. SWAMINATHAN: 
SHRI NIHAR LASKAR:

Will the Minister of EXTERNAL 
AFFAIRS he pleased to state:

(a) whether Pakistan has objected 
to the Indian Government regarding 
the broadcast of All India Radio over 
the statement made by the Bangladesh 
Prime Minister about 195 Prisoners 
of War;

(b) if so, whether they have pointed 
out that India is not in favour of 
having good relations with Pakistan 
and Bangladesh; and

(c) India’s stand in this regard?
THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
(a) No formal communication has 
received from the Pakistan Govern
ment in this regard.

(b) and (c). Does not arise.
Orders to Foreign Firms for Weighing

6479. SHRIMATI PARVATHI 
KRISHNAN:

SHRI JYOTIRMOY BOOT:
Will the Minister of SUPPLY AND

REHABILITATION be pleased to 
state:

(a) whethfr the Directorate General 
of Supplies and Disposals Showed 
favouritism to foreign firms while 
placing orders for weighing machines, 
and if so, the facta thereof;

(b) whether the small-scale units in 
the country were ditched by Govern
ment in this connection; and

(c) whether Governmfent have re
ceived any complaint from them, aifil 
if so, the main points thereof?
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th e  m in ister  o r  su p p l y  an d
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) and (b). No, Sir. 
Orders were placed with large scale 
as well as small scale units taking 
into consideration the following im
portant factors:-

(i) Acceptability of the product

offered by each tenderer and their 
past performance;

<ii) their capability and capacity 
to successfully undertake supply; 
and

(iii) availability of the facility 
with each firm to provide 'after- 
sale-service to P. & T. consignee's all 
over India

SI. No.
Details c*f the firms, with whom contracts were placed, arc as foil our :

Name of firms Category to which >hey belong

1. M/s. Libra Industrie*, Bombay.
2. M/s. Asiatic Machinery Corpn, Howrah.
3. M/s. Name TuJemsn Mfg Private Ltd

Hyderabad.
4. M/s. Avery (I) L t d N e w  Delhi

Small Scpie Unit. 
Small Scale U nit.

Small Scale Unit. 
Large Scale Um t.

(c) One of the SSI Units had re
presented to this Department for the 
award of the contract for the full 
quantity. Samples of the machines of 
this particular SSI Uhit, when tested 
by the National Physical Laboratory, 
however, did not meet the specifica
tion. Notwithstanding this and purely 
from the view-potnt of affording as
sistance to the SSI Unit and thereby 
creating scope for future purchases 
from SSI Units, a contract (value 
Bs. 8,35,560/-) was awarded to this 
Unit subject to the condition that the 
bulk supply should be defect-free. 
Fresh bulk samples tendered by the 
firm have again been tested by the 
National Physical Laboratory but a 
number of deviations have been de
tected. The Arm have already been 
advised to tender defect-free bulk 
supply.

Shortage of X-Ray Films In uovern- 
ment Hospitals

6480. SHRI BIRENDER SINGH 
RAO: Will the Minister of HEALTH 
AND FAMILY PLANNING be 
pleased to state:

(a) whether there has been an acute 
shortage of X-ray films in the Gov
ernment Hospitals throughout the 
country;

(b) if so, the reasons thereof; and

(c) the steps taken or proposed to 
be taken by Government to ensure 
regular supply of requisite quantity 
of X-ray films to Government hospi
tals?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKUV (a) No.

(b't and (c). Do not arise.

tfV w»wr if 
faiT f a f w  gfiwrnj

6481. 9FITVT :

fa  :

( v )  wr
sptctt *r ffaaur
^  vt »r f̂rn: ^ fatfa t ;

(sr) ?rr, *rw w f t  vfoft ft-

w w  if w W t
(*ft : ( * )  t, ffT 1

(sr) favrer iforraw
5FT f1̂  ^  W
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Achievement in Family Planning Pro- 
grammes by Oitan daring Fourth 

Plan Period

6483. SHRI GIRIDHAR GOMANGO. 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) the district-wise family plan
ning i>rogrammea achieved opto the 
end of Fourth Plan of Orissa;

(b) what was th« total population 
of the State in the beginning of the 
Fourth Plan and the rata of hirth con
trol at the end of Fourth Plan; and

<c) the steps taken in the tribal 
areas of the State to check the un
justified birth control measures?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI KON- 
DAJJI BASAPPA): (a) A statement 
giving the required information on 
achievements during the Fourth Plan 
period (1969-70 to 1973-74 upto Janu* 
ary, 1974) is attached.

(b) According to the estimates of 
the Expert Committee on Population 
Projections, the total population of 
Orissa was 20.94 million as on 1st 
March, 1969

The estimates of birth rates at the 
end of Fourth Plan are not yet avail
able. However, the estimate provided 
by the Sample* Registration Scheme 
of the Registrar General of India gives 
34 3 births per thousand of population 
in Orissa State for 1972 as against 
38 2 in 1969 thereby showing a reduc
tion of 10.2 per cent.

(c) Family Planning is a voluntary 
programme and there is no element 
ol tocrcion in it. Instructions have 
ln,en issued by the Government of 
India that in Tribal areas greater em
phasis should be placed on health care 
rather than on family planning. Pro
vision for education and services of 
family planning are, however, made 
available.



121 'Written Answers CHAlTIlA 21, 1896 (SAKA) Written Answers 122

Statement

District-wise achievements in Family Planning Programme in Orissa State during the
,. Fourth Plan Period (1969-70 to 1973-74 (Upto January, 1974).

- District

I. Balasore

2. Bolangir

3- Cuttack

4- Dhenkanal
~

~ Ganjam

6. Kalahandi
•• ..• KeonjharJ'.,

8. Koraput

9· Mayurbhanj

10. Phulbani

H. Puri

12. Sambalpur

13. Sundergarb

TOTAL_._--_ ........
Implementation of Minimum

Act in Orissa
Wages

6484. SHRI GIRIDHAR GOMANGO:
Will the Minister of LABoUR be
please dto state:

•

(a) how far the Minimum Wages Act
of Orissa has been implemented in
the Scheduled Areas of the State to
provide the reasonable wages to the
uneducated tribal labourers so far;

(b) the present rate of wages pro-
vided to 1i1elabourers by the contrac-
tors of different departments; and

(c) the steps taken by the Ministry
in this regard and the proposals and
programmes fOr the Fifth Plan?
THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI BAL..

Sterilisation IUD
---_._------ .

Eq. CC 1.\)tal
users Acceptors

1973-74

2,262 70,662

1,107 20,924

2,839 1,31,767

2,430 32,340

3,514 59,029

1,093 28,363

1,653 44,751

1,594 61,867

2,441 78,319

1,841 18,882

3,088 52,737

3,028 35,979

2,631 34,228

29,521 6,69,848

GOVIND VERMA): (a) to (c). The
matter falls largely in the State
sphere. So far as the Central Gov-
ernment is concerned minimum wage
rates haVe been fixed/revised in those
ernployments in relation to which the
Central Government is the 'appro-
priate Government'. These wage rates
co;:er all places of employment and
are enforced through the officers at
the Central Industrial Relations
Machinery' who are instructed to en-
sure effective implementation.

Details regarding tht actual rates
of wages paid by contractors are not
available. However, action istQan
whenever complaints about p~
of wages less than those notified, W.e
brought to the notice of enfor~~
officeTs.

35,385 33,015

13,8:n 5,990

>i7,12'1 41,,799

19,i:l()2 Jo,o41'1

37,533 17,9~2

21,561 5,709

24,325 18,773

5I,824- 8>449

47,172 28,706

9.235 7,806

33,'228 16,421

25,510 7.441

2),462 II,I35

4,27,053 2,13,274
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Building of Roads by Border Roads 
Organisation

6485 SHRI SYED AHMED AGA: 
Will the Minister of DEFENCE be 
pleased to state:

(a) the time by which the Border 
Roads Organisation will build roads 
connecting Donwari to Gurez, Machil 
to Kalaroo and Chowkibal to Deng- 
dar; and

(b) when a bridge will be built 
over Madhumati nalla fit for 3 ton 
load carriers?

THE MINISTER OF DEFENCE 
(SHRi JAGJIVAN RAM): (a). Form
ation works on Chowkibal-Tangdhar 
road are planned to be completed by 
1975-76 and surfacing works by 1977- 
78. Ddnwari to Gurez and Machil to 
Kalaroo roads are not in the program* 
me of the BJLD.B.

(b) A ll-ton Bailly bridge over 
Madhumati nalla will be available by 
the end of 1974-75.

Exodus from North India

6486. SHRI SHRIKISHAN MODI: 
SHRI P. GANGADEB:

Will the Minister of EXTERNAL 
AFFAIRS foe pleased to state:

, (a) .whether there has been exodus 
from North India to foreign lands dur
ing, the last one year;

, (b) jtf so, the reasons for such an 
e*odu»; and

(6) the total number of persons who 
Sarent abroad during* each of the last 
two years?

THE MINISTER OF STATE IN THE 
jjflNISTRY OF EXTERNAL AFFAIRS 
(S im  SttftEtTOA PAL SINGH): 
‘(a'Tto (c). Government is not aware 
AT al^ significant large-scale emigra
tion Atom North India to foreign coun- 
trfis‘dtfririg tfHe last year.

$f qiftmmft 3 *  « M  % ft *  

ftgmvr

6487. ^  irwNr; w j twt 

2 8 wrf, i974?r«rr21 1974

% cTTTtfocT Sr*T#WT 487 1WT-

292 % (  % fPf6T ^

^  3TcTT̂ #  $TT fo  IfTOT 3
'TllWTift %T f̂ TT

tffnrar srro ?

xm  m t m  t w )  :

M t f t 5tt^ »rjt 1

Vacant Plot, and their Auction in Re
habilitation Colonies in DelhijNew 

Delhi

6489. SHRI AM^ESH: Will the 
Minister of SUPPLY AND HEBHABI- 
LITATION be pleased to state:

(a) the number of vacant plots in 
each block, in eadh Rehabilitation 
Colony in New Delhi/Delhi;

(b) the number of plots, in each 
block in the above Rehabilitation Co
lonies in New DelhijDelhi, which have 
been auctioned in the last three year*; 
and

(c) the total income therefrom?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI G. 
VENKATSWAMY): fa) A statement 
showing the nctrttbtir of vacant ’ plotii 
in each block, in Rehabilitation Colo* 
nies in New Delhi/Delhi is laid the 
Table of thfi House. 
taw . See
doe^ not plots



the number compared to population
of. Orissa and particularly in Adivasi
areas?

.125 Written Answers CHAITRA 21, 1896 (SAKA) Written Answers 126

disposal but which are under en-
croachment.

(b) A statement showing the num-
ber of plots in each block, in the
Rehabilitation Colonies which have
been auctioned durin'g the last three
years is laid o~ the Table of the
.House. [Placed in Library. See No.
LT-6687/74].

(c) R~ 95,15,900.00.

Pro~ssin&, of Coke bY Private
Manufacturers

6489. SHRI Y. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleased tc state:

(a) whether Government have al-
lowed some private manufacturers to
process coke in certain States; and

(b) if so, the salient featUres and
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Government of Bihar has regis-
tered until 13th July, 1973, 53 units
for manufacture of hard coke on a
temporary basis and four units on
permanent basis. After 13th July,
1973, 13 units earlier registered on
temporary basis were established on
permanent basis. The conditions gov-
erning registration and the reasons are
being ascertained from the State
Government.

lIealth Centres in Rural Areas
. of 0riIsa

6490. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
HEALTH: AND FAMILy PLANNING
be pleased to state:

(a) the present number of Health
Centres in Orissa's rural area; and

(b) whether Government have
.plans to establish' more and, what is

281 L$.-!5.

THE DEPUTY MINISTER IN THE
MIKISTRY OF HEALTll AND
FAMILY PLANNING (SHRI A K.
KISKU); (a) and (b). There are 313
Primary Health Centres and 1665 sub-
centres· (as on 30-9-1973) for provid-
ing medical and health care faci1itieB
to 2.00.99,220rural population (acconl-
ing to 1971 census) in Orissa State.
Against this the tribal population is
49,24,582. One more Primary Health
Centre is to be- established in that
State. On an average one Primary
Health Centre covers a population or
about 64,000.

,..
Appointment of a Labour Leader as

General Manager in DurgapU'r
Steel Plant

6491. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether in Durgapur Steel
Plant appointment of a Labour Lea-
der as General Manager has reduced
labou- trouble; and

(b) if so, the number of man-days
lost in this plant and other steel
plants comparatively?

THE DEPUTY MINISTER, IN THE
MINISTRY OF STEEL AND MINES
(SHRt SuBODH HANSDA): (a)
There has been some improvement in
the climate of Industrial relations in
Dtn-gapuj- since the appointment of the
present General Manager.

(b) The number of man-days lost
during any particular period is depen-
dent on a number of various kinds of.
factors. not all of which are under the
control of the Maha:gement or' are the
result of industrial relatlon problems.
It would not be cotI'ectto draw con-
clusions by comparing man days lost
in Dorgapur. Steel Plant with man-
days lost in the other steel plants.
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The number of man-days lost has
generally been higher in Durgapur as
compared to the other steel plants.
During 1912-73, the man-hours lost in
Dur gapur; Bhilai and Rourkela Steel
Plants owing to work stoppages were
as under:-

Plant Loss of man-hours due
to work stoppages.

1. Bhilai Steel Plant 5,131

2. Durgapur Steel Plant 261,487

3. Rourkela Steel Plan 20,064

Change in Pak Policy towards Diego
Garcia Island

6492. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
Gi,ate whether the Pak Government
has changed its policy towards Diego
G arcia Island?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL - SINGH):
The Government of Pakistan have
eubscribed to the United Nations
General Assembly Resolution declar-
ing the Indian Ocean a zone of peace.
Government have recently seen a
press report of April 2, 1974 from
Pakistan quoting the Pakistan Minister
of State for Defence and Foreign
Affairs as saying:-

"If the British Government make
particular facilities available to the
US Government. there is nothin'g
we can do about it."

Based on this statement only, it is not
p09'3ible to conclude that there has
been any ehange of policy.

Man-hour lost in Rourkela Steel
Plant during 1973-74

6493. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL AND MINES be pleased to
state the number of man-hour lost in
Rourkela Steel Plant during 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The
number of man hours lost in Rourkela
Steel Plant during 1973-74 due to
labour troubles was 51,008.

Non-Deposit ot E.P.F. bY M/s. Globe
Motors, Delhi

6494. SHR! CHANDRA SHEKHAR
SINGH: Will the Minister of LABOUR
be pleased to state:

(a) whether in spite of orders issued
by Local Provident Fund Authorities,
Mzs. Globe Motors, Delhi, neither
deposit the amount deducted from the
salaries of employees nor their own
contribution towards Employees Pro-
vident Fund;

(b) the number of times with dates
the local Provident Fund Authorities
inspected the record of M/s. Globe
Motors, Delhi regarding non-deposit
of the amount of Employees Provi-
dent Fund Contributions; and

(c) if so, the number of times the
above firm has become defa~ter and
the reasons for not taking any action
against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have reported as
under:-

(a) The Management of M/s. Globe
Motors Ltd., Delhi committed default
during the period May, 1967 to Jan-
uary, 1970 in the payment of Provl-
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dent Fund contributions. Legal action 
by way of revenue recovery �n�. pro�
secution proceedings was 1mt1ated 
against the establishment from timt: 
to time but the Company got a 
Scheme of arrangement for liquidation 
of arrears in instalments approved by 
the High Court of Delhi which stayed 
the prosecution proceedings. The 
establishment has. paid 5 (five) instal
ments and has moved the High Court 
for the extension of period of payment 
of the final instalment of about 
Rs. 9,872, representing employers' 
share which is being opposed by Em
ployees' Provident Fund Org�nisation. 
The establishment has deposited the 
provident fund for the period Febru
ary, 1970 to February. 1974. 

(b) After February, 1970, the estab
lishment was visited 5 times in 1970 
and once during 1971, 1973 and 1974 
by the Provident Fund Authorities. 

(c) After February, 1970 the estab
lishment delayed payment of provident 
fund contributions 5 times in 1970. 7 
times in 1971, 3 time:, in 1972, 3 times 
in 1973 and 2 times in 1974. Prosecu
tion was not launched as the delay in 
payment was for short periods and 
payments were received. 

Indo-Singapoire Naval Qoopjeration 
Talks 

6495. SHRI M. S. SANJEEVI RAO: 
SHRI BANAMALI BABU: 

Will the Minister of DEFENCE 
be pleased to state: 

(a) whether Indo-Singapore Naval
Cooperation for the training fac�
ties and assisting for the production 
of missile gunboats for Singapore 
Navy were discussed in March, 1974; 
and 

(b) if so, the outcome thereof?

THE MINISTER CDF DEFENCE
(SHRI JAGJIVAN RAM): (a) No. 
Sir. 

(b) Does not arise.

Achievement of Family Planni� Tar
gei l>Y Andhra Pradesh dUrinc 

Feurth Plan 

6496. SHRI M. S. SAiNJEEVI RAO: 

Wi!! the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state; 

(a) whether the target of family
planning in the rural areas of Andhra 
Pradesh has been fully achieved for 
the Fourth Plan period; and 

(b) if not, the reasons for the
same? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI KON
DAJJI BASAPPA): (a) Tarsets are 
not fixed separately for rural area. It 
is, therefore, not poooible to assess the 
extent of achievement of targets in 
the rural areas of Andhra Pradesh. 

(b) Does not arise.

�, 1l
0 

<tif?l'ffl snf� !fit 'i�i€=14 

6497. �1' �'t �r� f�� : <FfT 
{�ro m"t �.,. +teft � <RIT;:t cffr[wrr 
m f<fi : 

(<fi) .fro ;'Jfo mo ��o �cf cf.R 
;;mnr�r l1" r� itt �f cTEfiro· �
f�·;,m � � �� �qir ?r m'tr<fi t; 

(�) <f>ffi m�m ifi �� 
� �T ii° Wi'f <fiT 1f<l1" �ftf� �, 
� cr�t fcficR �r�r � �

cfip:f <R: � � ; 

(<T) .rro mo IDo �� � m
;;mftfm t �r�nw i1" 1913 ii
r� lffi:rT 'tfflT fwn; m"t
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Medical facilities provided to Barijans
and Tribal Areas of Orissa during tile

Fourth Plan

6fi03. SHRI BANAMALI BABU:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the target of medical
facilities to be extended to Harijans
and Tribal areas and other backward
areas of Orissa have been fully
achieved during the Fourth Plan
period; and

(b) if not, what is the shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): (a) and (b). The State
Government of Orissa has achieved
the target of establistting one primary
health centre per blOCk durlng the
Fourth Plan period in all the Co1n-
munity Development Blocks except-
ing one. The tribal aJeu and other
backward areas are covered. under the
community development blocb. -
Co_omrealtlJ ~ ~

CDafe~oe, 15'7.

6504. smtl P. G. MAV~:
WIn the MinIster of Z1t'li:aNAL
AFFAIRS be pteaeed to ltate:
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(a) whether a meeting of the Com
monwealth Prime Ministers' Conier
encc is scheduled 19 be held in 1974 
an�: if so, when and where; 

(iJ) whether the Commonwealth 
Secretariat in London has been send
ing any routine or special communi
cations to India and other member 
countries of the Commonwealth of 
Nations during . the_ interim period 
between two such Conferences; and 

• 

(c) if so, the main indications o:l
wch communications? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
(a) No, Sir.

(b) Yes, Sir.

(c) As is the normal practice, com
munications from the Commonwealth 
Secretariat after the Heads of Govern
ment meeting in Ottawa in August, 
1973, have dealt with a variety of 
subjects with regard to the steps taken 
by the Commonwealth Secretariat in 
implementing the deci.3ions taken or 
examining the proposals suggested by 
the Commonwealth Heads of .Govern
ment meeting. 

Opinion ot Reads of Armed Forces 
regarding Army called for maintain

ing ef Law and Order 

6505. SHRI P. G. ·. MA V ALANKAR: 
Will the. Minister of DEFENCE be 
pieased to state: 

(a) whether ·the Heads of the three
units of· Ar.my, Air· :·and· Navy. Forces 
nave ·expi,ti!lsed their · opinion and 
·('oncern 0l\ the frequ�nt use of armed
forces for a11sisting the civilian autho-
r�ti�s. tf}.. W,ai.�h>,-Hlaw &114, .. order 
s1tuatton � rv�r1p11s"'me;ts of t1ie coun-
try; and · · · · · · ·· · 

. : :_-'� ,.�r,, .. !}of�rll��tit;;_�. ·. re!lction
the�&; · ·· 

 ·.�. i�""/'. •

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM)i (a) No, Sir. 

(b) Does not arlN.
.. , : i 

Improvement in Services in Civil 
Hospitals of Ahmedabad 

6506. SHRI P. G. MAVALANKAR: 
Will the Mini.3ter of HEALTH AND 
FAMILY PLANNING be pleased to 
state: 

(a) whefrier Government are aware
that the Civil Hospitals in Ahmedabad 
and other places in Gujarat are over
crowded, understaffed · and inade
quately equipped; and 

(b) if so, the steps being taken by
Government to remedy the situation 
and improve the medical services and 
facilities at the said hospita13? 

THE DEPUTY M'.NISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KTSKU): (a) Civil Hospital in Ahme
dabad and other hospitals of the State 
Government are slightly over-crowded 
but they are adequately staffed and 
equipped. 

(b) Schemes for increasing the
number of beds and other amenities 
in the hospitals have been included in 
the State Plan. 

Reopening cf Shahjahanpur Ordnance 
Clothing Factory; 

6507. SHRI JITENDRA PRASAD: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the. 0.P.B .. section of
the Ordnance ClothiJ!g Factory, Shah
jahanpur which was closed· a · ,few 
months ago .·is going to reopen shprtly;
and. · · '· . 

. . 
I 

(h) whether Go.vernmen� are
considering to· cancel the contracts 
,given to private parties for .J�e work
which was done by 'the O.P.B. so that 
Ws,:WC)rk .�,-Bi,y� to it�:Or�nce 
Clot�g_ Fact�ry and the O.l�.B. sec
ti&trci!lri.·��!Y'iit ·,the 'earliut1 ·: 

-�
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-,

THE MINISTER OF STATE
{DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VlDYA CHARAN SHUKLA): (a)
Yes, Sir.

.-~; -
(b) No contracts to private parties

were given for the work which was
being done by a.p.B. Section and the
question of cancellation of any such
-contracts therefore does not arise.

Embezzlement in Shahjahanpur
Ordnance Clothing Factory

6508. SHRI JITENDRA PRASAD:
Will the Minister of DEFENCE be
pleased to state:

(a) whether a caSe of embezzlement
has taken place in the Ordnance
'Clothing Factory, Shahjahanpur and
a large amount of money is involved;
and

-(b) if so, the action taken by
Government in this regard?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VlDYA CHARAN SHUKLA): (a)
Yes, Sir.

(b) The concerned individual has
been placed under suspension and
further investigation is underway,
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(a) whether Government of Maha-
rashtra have imposed a control on
prices of coal and coke; and

(b) if SO, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHEI SUBODH HANSDA): (a) and
(b). The information is being collec-
ted and will be laid on the Table ot
the House.

Grant of H.R.A. & C.C.A. to Employees
Of Naval Armament Depot, Alwaye

6513. SHRI C. K. CHANDRAPPAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the employees of the
Naval Armament Depot, Alwaye, had
demanded H.R.A. & C.C.A. from the
date of the formation of the Cochin
Corporation;

(b) the facts in this regard;

(c) whether the employees called
for a protest boycott of pay for Jan-
uary. 1974 due to this; and

(d) what are the steps the Govern-
ment intend to take to settle this
problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAlK): (a) Yes, Sir.

(b) Under the rules, Defence civi-
lians whose place of duty is in the pro-
ximity of a qualified city (Coehin in
this case) and who of neceesity have
t. reside within that city may be
granted the Compensatory (city) and
House Rent Allowances as admissible
in that city provided:-

(i) the distance between the
place of duty and theperi-
phery of the municipal mmta
of the quallfled city does not
exceed 8 tans: and

(ii)the staff concerned have to
teeide wlthin the qua1tBed
lib" out of neceiIiJIty foe. for

want of accmunodation near-
er their place of duty.

The above conditions are now ful-
filled in respect of the civilian emp-
loyees of the Naval Armament Depot;
Alwaye.

(C) Yes, Sir. The Union called for
a pay boycott in January, 1974which
was called off subsequently.

(d) Orders granting House Rent
and City (Compensatory) Allowances
at Cochin rates to civilian employees
of Naval Armament Depot, Alwaye
with effect from 1-12-73 have been
issued on 8-4-1974.

Representation from Kerala state
Burma-Ceylon Evacuees

Association

6514. SHRI C. K. CHANDRAPPAN:
Will the Minister of SUPPLY AND
REHABILITATION' be pleased to
state:

(a) whether Government have.
received representation from the
Kerala State Burrna-Ceylon Evacuees
Association about their grievances and
seeking remedies;
(b) if so, the contents thereof; and;

(c) the decision taken thereon?

THE DEPUTY MINISTER IN THE.
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) Yes, Sir. A represe'h-
tation, dated the 10th October, 1973
addressed to the Prime Minister, was
received from the Association.

(b) The Association requested that:

(i) The orders of the Government
of Kerala for realisation, U

• revenue recovery, Of the am-
ounts due from the repat-
riate families, who had de-
faulted in ma1tinI timely re-
payment of loans advanced
to them, should be revoked;

an Half 1Ile -amount of loan
sbould be cdnverted into
•••• t. while the other balf
.hould be ihtere.st free; an6
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(iii) Adequate compensatian 
should be paid for the pro
perties left in Burma and Sri 
Lanka. 

(c) The Government of Kerala
have intimated !hat, in cases of acute 
distress among repaµiates, they have 
stayed revenue recovery action and 
maximum extension of time ft:>r re
payment of loan is granted. 

It is not posible to concede to the 
request regarding conversion of half 
the loans into grants and half into 
interest free loans. 

T,bere is no scheme for payment of 
compensation by the Government of 
India for properties left by repat
riates in Sri Lanka and Burma. How
ever, in the case of repatriates from 
Sri Lanka, transfer of assets up to Sri 
Lanka Rs. 75,000 per family is allow
ed by the Government of Sri Lanka. 
As regards, Burma, recently, the 
Working Peoµle's Daily, Rangoon, 
published a notification of the Gov
ernment of Burma inviting direct ap
plications for compensation in respect 
of national and foreign owned enter
prises nationalised under the Business 
Nationalisation Law, 1963, and the 
Socialist Economic System • Establish
ment Law, 1965. 

.Location of propOsed Regional Pass
port Office in Kerala 

6515. SHR! C. K. CHANDRAPPAN: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to refer to the 
reply riven to Unstarred Question No. 
2392 on the 7th March. 1974 and state:. . 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
(a) Yes, Sir. It has been decided Lo
locate the Regional Passport Office for
Kerala, at Cochin.

(b) The new office has ·been func
tioning as a separate unit in the exist
ing premises of the Madras office 
since 30th March, 74. Toe unit will 
move to Cochin when the n1?Cessary 
office building and other facilities are 
acquired and arrangements for bifur
cation are completed. 

Bachelors in the Country 

6516. SHRI PRIYA RANJAN DAS 
MUNS!: Will the Minister of HEAL'!'H 
AND FAMILY PLANNING be pleased 
to refer to the reply given to Unstar
red Question No. 1312 on the 28th 
February, 1974 regarding Vasectomy 
Tubectomy operations in the country 
in 1973 and state: 

(a) whether the Ministry has made
any survey to understand the per
centage of bachelors in our country 
and the average age of marriage also 
at the present moment; and 

(b) if so, the outlines thereof?

THE DEPUTY MINISTER, IN THE
MINISTRY AF HEALTH AND FA
MILY PLANNING (SHRI KONDAJJI 
BASAPPA) (a) and (b). The Mi
nistry of :f!ealth and Family Plan
ning has not carried out any survey 

,to estimate the percentage of bache
lo�·. in the country. Howe�er, accord
ing t� 1971 census, 36.8% males and 
22.0% females aged 10 years and 
above are unmarried in the country. 
�s for average age· at mari;iaW!, a 

(a) whether Gov°ernment have
decided about the location of the pro
posed Regional Passport Office in 

. Kerala� and 
(:·· .. 

, , ·(b) .wben this new R,lM!, is likely 
to star,t funS!tioning,iq Ker�la? 

: rE!l:ent All , Indi� Su,rvey <;arried out 
il3ii'; · the ·Opera·fons ; .Research Gruup, 
Bai-<Xl;i j°'.)�70r,7l .wilh fillancial as
sistance ·from thi;s , Ministry revealed 
that the average. ag'e at marriage for 
tm:sbands · and wives- marr\ed· · durir g 
1'9.66-70 were 23.S y@.irll 1tlld 18.3 ye.ffs 

·:respectively. 

·=----
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Memo from Offu:ers' Association or
Durgapur Steel Plant

6517. SHRI PRIYA RANJAN nAS
MUNSI:

SHRI ARJUN SETHI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Ministry have
received any memorandum or white
printed paper entitled for people and
Parliament to judge from the officers'
association of Durgapur Steel Plant;

(b) if so, whether the Ministry have
studied those problems; and

(c) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) and (c). The memorandum hI
an expression of the views of the
Officers' Association on some prob-
lems of the Durgapur Steel Plant and
also on some of the events that took
place there. The Management of the
.Plant are competent to take suitable
action in respect of the problems men-
tioned in the Memorandum. No spe-
cific action is considered necessary at
Government level.

'Doctors ,working in Primary Heal
Centres

6518. SHRI PRIYA R~NJAN DAS
MUNSI: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
.ed to state:

" (a) whether his, Ministry has made
any .survey ,about the primary health
centres in our country as to how many

, ' M.B.B.S. doctors-are f~ncti,oning there
.in ~he vi1l<l,ges;". ." -v.v

'" "-r

(b) V':':lJ,.ethe~rthe,:.pi-oble.m.of doctor's
service. in .the village hospitals has .'

been analysed by the Ministry and
remedies found out; and

(c) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND 'FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) Although no survey
has been conducted, Government are
aware that a majority of the Primary
Health Centres in the State/U.T. Gov-
ernments are manned by M.B.B.S.
doctors.

(b) and (c). Problems like bad
communication, lack of educational
and physical facilities, absence of ba-
sic amenities, fear of social and pro-
fessional isolation of doctors serving
in village hospitals have been noted.
The following steps have been taken
by the Government of India as well
as by the StateIU.T. Governments:

Government of India

A special allowance of
p.m, is given to doctors
health centres who have
disadvantageous areas.

Rs. 150/-
of primary
to work in

STATE/n.T. GOVERNMENTS

1. Formation of unified cadre of
doctors working in rural as
well as urban areas.

2. Provision of a total package of
incentives such as grant of
rural allowance, transport
facilities, free furnished quar-
ters, protected water supply,
electricity etc.

3. Improvement of physical faci-
,rl ,lities of Primary Health Cen-
, h,tr.es 'l?arti~~i.¥lY }t1, respect of
, bUildIngs; "residential quar-
ters etc..

4. Re-employment of retired doc-
tors willlng to serVe in rural
areas.

5. Grant 'of":advance' "fnerementl!.
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6. Provision of adequate quantity
of medicines and equipment
in primary health centres. 

7. Some States have also offered
scholarships/stipends to the
medical students for ibinding 
.them f0r service in rural areas 
for certain number of year1. 

Mass Media fol- Family Planninr in 
Vill�es 

6519. SHRI PRIYA RANJAN DAS 
MUNS!: Will the Minister of HEALTH 
AND FAMILY PLANNING bz pleas
ed to state: 

(a) whether any attempt was ma.de
by his Ministry to effectively organise 
family planning programme in the 
villages and slums through mass 
media; and 

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH ANn- FA
MILY PLANNING (SHRI KONDAJ
JI BA.SAPPA): (a) The Family 
Planning Mass Education activities, 
utilising all available media and me
thods are organi6ed both in the rural 
as w�ll as urban areas including the 
slums. 

(b) As a result of the broad·based
mass education activities carried out 
so far, wide awareness about family 
planning has been created, b�t� in the 
urban as well as iI'. the rural area!!. 
Studies indicate that a majority of 
the people n<>w laave favourable atti· 
tudes towards family planning. 

ladlelent Ada,blWratlon er Bmplo
yeMI � ..... 

6520. PROF. MADHU DANDA· 
VATE: Will the Minister of LABOUR 
be pleased tQ state: 

(a) whether the Maharashtra
1mine1,.-:of ·tia. l'NTVC bu drawn the 
attention et his Ministry to the in-

efficient, administration of the provi
dent fund by employers as well as 
Provident Fund authorities; 

(b) whether it is alleged that as a
result of this inefficient administra
tion in various States, more than . 
Rs. 20 crores have been swallowed by

the employers, by not depositing the 
accumulated Provident Fund con
tributions with the Government; and 

(c) if so, what steps are proposed
to end these malpractices? 

THE DEPUTY MINISTER IM THE. 
MINISTRY OF LABOUR (SHRI BAL 
GOVIND VERMA): (a) and (.b). A 
report to tihis effect has appeared in 
the Economic Times dated the 14th 
March, 1974. 

(c) The Provident Fund Authcn'i
ties have reported that the Provident 
Fund contributions in arrear as on 
30-9-1973 stood at Rs. 19.35 crores as
against Rs. 20.66 crores aa on 31·3·
1972. The arrears represent only 1.9%
of the total collection of contributioas
in respect of unexempted establish
ments. Bulk of the arrears relate to·
financially weak-units. A• the pro
visions in the Employees' Provident
Funds alld Family Pension Fund Act,
1952 were found inadequate to deal
with the problem of defaults, 1he
Act has been amended with effect
from 1-11-1973 making· penal provi
sions more stringent to deter the
employers from defaulting in payment
of provident f'und dues . �dent
Fund Authorities are taking following
measures in connection with the de
faults: -

(i) In appropriate cases, prose
cutions are launched under
Secti<>n H of the Employees'
Provident Punds and l"amily
Pension Fund Act, 195�.

(li) Revenue Recovery proceed
inp are initiated under See
tion 8 Of th� Employees' Prc,
VMlent run� aru:t 1.Jllndly
Pension Fund Act, 1952.

-

-
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(ill) In suitable. cases, complaints
.ar.~. filed with . the~plice/
Courts under section 406'/409
of the I.P.C.· .

(iv) Penal damages are levied
under Section 14-B of the
Employees' Provident Funds
and Family Pension Fund
Act, 1952.

(v) In same cases, the establish-
ments are afforded a chance
to pay the dues in suitable
instalments subject to pro-
duction of adequate gua-
rantee, surety etc.

(vi) In 1he cases of Textile Mills
which have gone into liquida-
tion, reconstruction schemes
drawn up by them are exa-
mined on merits.

'Trade UniOn In National alld Grlnd-
lays Bank

6521. PROF. MADHU DANDA-
VATE: Will the Minister of LABOUR
be pleased to state:

(a) whether the management of
the National and Grindlays Bank Ltd.
has. violated agreements and settle-
ments with the. Employees' Union in
the Bank;

(<b) whether the management has
-derecognise.j the Union from 1st
November, 1971;

('e") whether the Court has passed
strleturea against the .management of
.Bank and restrained the Bank from
holding enquiries against two acti-
vists of the' Union who are vindic-
:tively charge-sheeted; and,

~~ w~,~~~p~~r~_ R.r?-Pr9~fl9 to put
an end 'to tlleanh-U'IiIori- and tiDfair
Iabour..practj.ces.l?( t~;.~, m.~~e-ment? . '. -,,- ...

To~ Pos.ts o~;C.~.A.

6522.D.R. LAXMIN~~¥AN PAN-
DEYA: Will the M~nisteX:_Q~STEEL
AND MINES Ge pleased to state the
numbe~ of' po~ of to.p positi0'n8 in
Coal Mines Authority, which have
gone to the officers ,of Naijonal Coal
Development Corporation after na-
tionalisation of coal mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The
Board of Director. of Coal Mines Au-
thority Ltd., presently <;onsists of a
Chairman and 13 Dkeetors including
six Functional Directors. Out of them.
the Chairman. and four Functional
Directors were working in the Na-
tional Coal Development Corporatiou
at the time of the formation of Coal
Mines Authortty Ltd.

Celebration of ,lIaDna Battle Day by a
Batalion of Dogra Itegiment

6523. SHRI S. A. MURUGANAN-
THAM:

SHRI B. S. BHAURA:

Will the Minister of DEFENCE
be pleased to state:

(a) whether a battalion of the
Dogra Regiment celebrated the Hanna
Battle Honour Day in the forward
area recently;

(b) if so, the facts thereof;

(c) whether Hanna Battle Day was
the part of the first world war; and

(d) if so, why it was necessary for
the National Army to celebrate the
-day?

THE MINISTlat O~ .DElrENC
(SHRI JAGmAN'RAM): (a)Y-
Sir.

(b) The Third Battalion of the
Dogra Re~gitneJ;lt~elebrates,. - 1:tahna
B~itI~_~n,Dli.r'Dar. 'on ~~e,:2tstJ'an~:'
ary e¥~ry y'~al', to ,conl!Tlel'l1pratethetr

'.- '. . " ", "
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victory in the Battle of Sheik Sasd and
Hanna fought in Middle East on the
21st January, 1916, during World War
I, m which the Unit display .supreme
gallantry. LINk Lalla of the Unit was
awarded the victoria Cross for his
performance of supreme order in that
battle.

(c) Yes, Sir.

(d) The traditions of great valeur
and supreme sacrifice of a Regiment
art built up on its sustained perform-
ance over a period of time in battles in
Which it partakes. To maintain and
further strengthen such traditions, it
is customary in the Services, to ceie-
bzata every year their memorable
victories whether pertaining to pre-
independence or post-independence
period.

The old Battle Honour days of
World Wars I and II are being gra-
dU8111yreplaced by new Battle Honour
days in the case in Units who have
distinguished themselves in recent
aggressions/conflicts after Indepen-
dence.

Pending Claims of Dock Labourers
with Board

6524. SHRI ARJUN SETHI: Will the
Minister of LABOUR be pleased to
state:

(a) whether a number of claims of
dock labourers are pending with the
Board for finalisation and payments
fOr Provident Fund, Gratuity;

(b) whether this is due to negli-
gence of the authorities; and

- (c) if so. the steps taken or propos-
ed to be taken by Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to c).
The information is being collected and
will be laid on the Table of the House.

Strike by Employ~es of Delhi Water'
Supply and Sewage Disposal

Undertakings

6525. SHRI B. S. BHAURA: Will
the Minister of LABOUR be pleased
to state:

(a) whether a Section of the em-
ployees of the Delhi Water SupplY
and Sewage Disposal Undertakings
decided to go on a token strike on the
20th March, 1974; and

(b) if so, their demands and Gov-
ernment's response thereto?

THE DEPUTY MINISTER IN THE,
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and u».
According to the information supplied
by the Delhi Administration, 150 out
of 250 workers of the Water Supply
and Sewage Disposal Undertaking of.
the Municipal Corporation of Delhi
resorted to a token strike on 20-3-74
over their following demands:-

(i) Filling up of temoprary posts,
of Drivers and certain other
vacant posts;

(ii) Appointment of Muster Roll
Drivel'S to the post of clea-·
ners;

(iii) Appointment of Beldars;

(iv) Revision of pay scales of
Head Mechanic. Lineman~
Pump Drivers and AsGistant
Pump Drivers;

(v) Introduction of Work Charge-
System;

(vi) Reorganisation scheme; and

(vii) Implementation of rationali-
sed pay scales of 21 catego-
ries.

With a view to averting the strike,.
a bipartite meeting between the me-
nagement and the representatives of'to
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workers w!\S'hel(i 0ri 18-3-74 and some
important' decisions were reached.
~ 19-3-74hoth the parties appeared
before the Conciliation Officer, Delhi
'when the Union representatives said
that they would try and prevail upon
the other representatives of the Union
and the workers not to proceed on a
token strike. Despite this, the strike
took place on 20-3-74.

Strike Threat by Electricity Industry
Workers

6526. SHm B. S. BHAURA: Will
the Minister of LABOUR be pleased
to state:

(a) whether the Electric industry
workers have decided to launch a
continuous all India strike; and~

I

(b) if so, their demands and Gov-
ernment's response thereto'!

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
According to press reports the electri-
city workers have a proposal to go
on a strike if the Electricity Wage
Guidelines Committee is unable to
came to an acceptable decision on the
question of wages.I

l",
Managing ;()irector of Bokaro Steel

Plant

6527. SHRI B. S. BHAURA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
decided to relieve the Managing
Director of Bokaro Steel Plant; and

. (b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
reference presumably is to the pre-
vious Managing Director of Bokaro
Steel Limited who relinquished charge
on the 11th March, 1974.

(b) The Officer was on deputation
to Bokaro Steel Limited from the-
Ministry of Defence and has reverted
to his parent cadre.

Investigations regarding Coal-Based'
Petroleum

G528. SHRr S. N. SINGH DEO: Will
the :'.1inister of STEEL AND MINES.
be pleased to state:

( r.) the number of times Geological
Survey of India conducted investiga-
ticns regarding coal-based Petroleum
in the country, date-wise, area-wise,
during t.he last three years;

(b) the results of the Survey con-
ducted jry Geological Survey of India;

(c) the action taken by Govern-
ment, survey-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The Geological Survey of India has
not conducted specific investigations
On Coal-Based Petroleum during the
last three years.

(b) and (c). Do not arise.

Small-Pox in Bihar

6529. SHRI JAGANNATH MISHRA:
Will the Minister of HEALTH AND'
FAMIL Y PLANNING be pleased to'
stat~:

(a) whether Small-pox is posing a
grave threat to the people of Bihar
and the Capital of the State is affect-·
ed; and

(b) if so, the steps the Union Gov-
ernment haVe taken in extending its
medical assistance to the State of
Bihar?
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THE PEPUTY MINISTER IN THE 
J\,llNJS:rRY OF · HEALTH AND 
FAMJLY PLANNING (SHBI A. K. 
:.KISKU): (a) According to provisional 
:figures available, in 1974 (upto 16th 
March) out of 2·,891 cases of small
pox with 4,340 dea1bs in the Country, 
17,664 cases (60�. ;per cent of total 
incidence) and 2/171 deaths (63.8 per 
cent of total deaths) have been repor
ted from Bihar. 144 cases with 13

deaths have been reported from the 
Capital of the State during this• pe

:riod. 

(b) A statement is attached.

Statement 

Under the Intem;ive Anti-Smallpox 
·Q;impaign, Government have taken
prompt and adequate measures to 
contain the smallpox outbreaks. The 
measures include:-

1. Nineteen GUrveillance and out
break containment teams
headed by National!State and 
WHO epidemologists have 
been assigned to intensify 
surveillance and outbreak 
containment activities. 

2. Top priority is being accorded 
to Primary Vaccinations
(which include neonatal 
vaccinations also). 

3. The implementation of Small
pox Eradication Programme 
in Bihar is reviewed regular
ly. The last Progress Review 
meeting was held in Patna on 
2nd April, 1974. Deficiencies 
detected in the implementa
tion of the programme are 
brought out, so that remedial 
measures could be taken im
mediately. 

4. In 1973-74, 14 Vehicles have
been supplied for the exclu
sive use in Smallpox Eradi
cation Programme, so 1il.at 
active surveillance and con
tainment work c6uld be effec
tively supervised. Prior tc. 

- thi�; · 11 ·' Mdtbr '·�Jes were
also supplied to the State. 

5. Akiequ.ue qun, ·�·.i� •.. 91 .P.9�e11t. 
Freeze Drf ;:,' w� ,i 'Vi ·:.'' . ' ., .�Ull'Q .. ' ' QC 
cine and bifurcated 'needi• 
are being supplied. 

6. Under the National Smallpox
Eradication Programme, which 
is a centrally sponsored sche
me, 100 per cent central aa
sistance is provided to the 
States for the implementation
of the Programme. 

7. In order to enhaRce voluntary
acceptibility of vaccination 
and for prompt reporting of
any suspected case of small
pox, adequate quantities of
Health Education and pulJli
city material is being supplied
to the concerned authorities. 

In this behalf a spot announce
ment is being •broadcast from 
All India Radio (Vivid:h 
Bharti) requesting the people 
to report any case of suspec
ted Smallpox to the nearest 
Health Authority and also to 
accept vaccination againRt 
&mall pox. 

8. Smallpox reporting proceduree 
have been streamlined and 
printed programme fcf send., 
ing the weekly epidemiolo
gicc1l,p�port . have been sup
plied · to the State Health 
authorities. 

Production Loss ot 1.1.S.C.O. 

6530. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether the Production of sale
able steel by the Indian Iron and Steel 
Co. J;.t�., Bur:rmur had fallen during 
February,. 1974 as . compared to the 
.Jappa�, ll}ff f?.�f.E!; 

'(b) the· reaso:rts' of fall in produc:
tion; 

(c) the amount of loss (in t<'nnage
and money) incurred by fhe Com
pany; 
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(d) the action Government propose
to take against such persons respon-
sible for the loss; and

(e) the steps contemplated to avoid
such losses in future?
THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES
(SERI SUBODH HA.-SDA): (a) and
(b). The production of saleable steel
during January and February, 1974
was as under:-

r ,
e= -

januat y ' 74 F~b:-uarY'74
(Tonnes)

35,536Saleable
s: er-l

The ~ain reason for the lower pro-
duction in the month of Feb. was that
January had 3 more working days
than February. The question of tak-
ing action against any individual for
this shortfall in production, therefore,
does 'nOtmse.

30,215

••••••

(c) The net drop in Company's sale
value in February. compared to that
in January, was Rs. 2 Iakhs.

(d) The major deterrent to produc-
tion in :he Company is the poor condi-
tion of various items of plant and
equipment due to neglect of main-
tenance and replacement repairs over
the past. A Plant Rehabilitation
SCheme is being implemented to im-
prove the technical health ot the
plant so as to increase its production
to the rated capac.ty in about 3
years time.

Strike by n.M.T. Workers

6531. SHRI RAMACRANDRAN
KADANNAPP ALLI:

SHRI K. P. UNNIKRISHNAN:
Will the Minister of HEAVY IN-

DUSTRY be pleased to state:

(a) whether workers of the Hindus-
tan Machine Tools Limited resorted
to a one-day strike recently;

(b) if so, 'whether the R.M.T. Crafts-
men Wel farn Association had inform-
ed th.. r,,'1!Ugf':-:-!'O'!lt ;)£ their willing-
ness to wor k and the management
haVe failed to give them enough pro-
duction to work; and
281 LS-6

••,

(c) whether the salary of the wor-
kers who offered to work was also
cut by the management for the strike
day, and if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF REA VY INDUSTRY
(SHRi DALBIR SINGH): (a) A ma-
jority of workers in the Kalamassery
Unit of the Hindusta-, Machine Tools
Ltd. had stayed away from their work
on 30th January. 197<4:.

(b) The management had made ade-
quate police arrangements to ensure
the safety and security of those will-
ing workers who did not want to par ..
ticipate in the strike.

(c) No salary cut was effected on
thOse wilo attended their work on that
particular day.

Job Seemty and other Benefits tc.
Hecliual Re.HlleBtatiwe

6532. SHIl I RAMACRANDRAN
KADANNAPP ALL!:

SHRI K. p. UNNIKRISHNAN:

Will the Minister of LABOUR
be pleased 10 state:

(a) wheU.er any representation has
been received from the Medical Re-
presentative:; requesting the Govern':"
ment to take measures to give them
job security and other benefits; and

(b) if so, the contents thereof and
the steps Government propose to take
in that airection?

TRE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR[
BALGOVIND VERMA): (a) and (b).
The Associations of M<cdical Represen-
tatives have represented to Govern-
ment rrom time to time demanding
that the Industrial Disputes Act, 1947
should be made applicable to them.
This will be kept in view while finalis-
ing the proposals for the oomprehen-
siVe Industrial Relat~ns Law.
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Coal Consumers’ Association assured 
of reasonable rates asd easy avail

ability of Coal

6533. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether an assurance was given 
to Coal Consumers’ Association that 
after nationalisation of non-coking 
coal mines, consumers would get their 
coal easily and at reasonable rates; 
and

(b) if so, the steps being taken to 
implement 'hose assurances?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHK1 SUBODH HANSDA): (a) The 
Government is not aware of any such 
assurance It is, however, the policy 
of the Government to see that consu* 
mers get coal without difficulty an1 
at reasonable rates.

(b) All genuine consumers can di
rectly approach the Coal Mines Au
thority, Bharat Coking Coal and Sm- 
gareni Collieries Company for their 
coai requirements and coal is offered 
at the pricvs fixid by the companies. 
The actual supply by rail, however, 
depends on the availability of jail 
wagons which are allotted on the basis 
of the recommendations of the spon
soring authorities to the Railv ays

Reorganisation of Capital Structure 
of Neyveli Corporation

6534 SHRI MOHINDER SINGH 
GILL- Will the Minister of STEEL 
AMD MINES be pleased to state.

(a) wh'itier Government are con
sidering the question of reorganising 
the capital structure of the Neyveli 
Lignite Corporation;

(b) the total loss suffered by the 
Corporation since its inception and 
during 1073-74, tcraiatUy; and

(c) whether with the present pro
duction of lignite, the pioject was not 
considered as economically viable?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)
Yes, Sir.

(b) The Corpoiation suffered a 
total lois of Rs 55 80 crores upto 1972- 
73 and during 1973-74, the loss *j ex
pected to be about ^s. 12 70 croies.

(c) The present production capacity 
of the Neyveli Lignite Mine is about
3 6 million tonnes per annum, and at 
this le\el of pioductir<n the Project is 
not economically viable. A schemo 
costing Rs 11.62 crores was sanctioned 
by the Government to raise produc
tion of lignite to 4 5 million tonnes per 
tnnum by 1976-77 Another sihwe 
costing Rs. 36 00 rroies has heen 
sanctioned which will raise the pro
duction of lignite to t* Z million ton
nes per ann*m tn the beginn'ns ' !  
the Sixth Plef‘ and ft that W ei of 
production the Project is expected 
to be1 economically ' uiHe

Rejection of Land Selected for Reha
bilitation of Chhamb Refugees

6535 SHRI MOHINTER SINGH 
GILL Will the Mim.stn of SUPPLY 
ANP REHABILITATION be pleased 
to st <te*

(a) whether the Chhamb Refugees 
Action Committee has i ejected the 
barren land1? selected for their per
manent settlement und the Displaced 
Persons have threatened to march to 
Jammu in case some immediate steps 
are not taktn to settle them; and

(b) what are the other demands of 
the Displaced Persons and Govern
ments reicton to these demands?
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THE DEPUTY MINISTER IN THE 
■MINISTRY OF SUPPLY AND REHA
BILITATION (SHR G. VENKAT- 
SWAMY): (a) A section of the Ch- 
hamb displaced persons has express
ed dissatisfaction about the lands so 
far located for their resettlement 
About 250 of these displaced persons 
staged a dharna in front of the State 
Legislature building from 29-3-1974 
till 31st March, 1974 Their deputa
tion met the Chief Minister, Jammu 
& Kashmir who assured them that 
only such lands will be allotted to 
the displaced persons which are fit 
foi cultivation and the dharna was 
called off.

(b) The other demands of these 
persons mainly relate to payment of 
crop compensation for 1971-72, pay
ment of fodder grant, notifying the 
pattern and scale of the various re
habilitation grants, conversion of ra- 
t)on for rash dole into standard 
ones and special concessions to serv
ing soldiers, cash payment to such of 
the displaced persons who do not want 
land an3 aie willing to .staTt any
I urines'* of industrial units etc

These demands wiU be looked into 
hv the Chhamb Displaced Persons 
Rehabilitation Authority set up for 
the rehabilitation of Chhamb displac- 
«d persons
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Distribution of Coal to Delhi

6538 SHRI ARVIND M. PATEL: 
Wil the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Bharat Coking Coal 
Corporation uas urged for the handing 
over of the distribution of coal in 
Delhi to Small Scale Industries Cor
poration;

(b) if so, the reasons for doing so; 
and

(c) whether similar steps will be 
taken in other States also, specially 
in Gujarat?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and
(b). In accordance with the decisions 
taken at meetings held with the re
presentatives of the State Govern
ments to create dumps at various 
centres in the State for distribution 
ot coal to the consumers, Delhi Ad
ministration has nominated Delhi 
Small Scale Industries Corpn. as its 
agency to receive all coal supplies and 
to distribute them amongst the va
rious consumers. The revised proce
dure has taken effect from 1st April,
1974

(c) The scheme will be gradually 
extended to other States also. Thir
teen States have already nominated 
theii small scale industries corpora
tions or other Govt. Agencies as the 
handling agencies for hard coke. In 
Gujarat State, the Small Scale In
dustries Corporation is handling par
tial supplies of hard coke. It has been 
suggested to the State Govt to accept 
the entire supplies in the name of the 
Corporaion.

Expansion of Darrapur AUoy Steel 
Plant

6539. SHRI SAMAR GUHA* WU1 
the Minister of STEEL AND MINES 
be pleased to state;

(a) whether late Shri Kumara- 
mangalam as Minister of Steel as
sured the Bouse that expansion ot 
Durgapur Alloy Steel Plant will be* 
undertaken by Government; and

(b) the steps proposed by Govern*, 
ment for the expansion of Durgapur 
Alloy Steel Plant and the time sche
dule for that?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) 
The House was informed that it had 
been decided to expand the Alloy 
Steel Plant from its existing annual 
capacity of 100,000 ingot tonnes to
300,000 ingot tonnes.

(b) In August 1972, the product 
mix for the scheme of expansion of 
the Alloy Steels Plant was decided 
upon and it was decided that a de
tailed project report should be got 
prepared on this basis. However, in 
the light of the subsequent criticism 
that the product mix decided upon 
would not make the plant viable, it 
was decided in November, 1972 that 
the product mix should be re-exa- 
mined by a Group of experts of the 
Department. This study has been 
completed. It is presently under 
examination. The scheme ot expan
sion will now have to be considered 
as a Fifth Plan Scheme in the con
text of the overall resources available- 
and the inter-se importance of th» 
various schemes relating to the steel 
industry.

Proposal to convene a meeting o f 
State Health Ministers to discuss 

doctors' problems In the country

6540 SHRI SAMAR GUHA: Will
the Minister of HEALTH AND FAMI
LY PLANNING he pleased to state.

(a) whether in view of agitation by 
the doctors in different parts of the 
country, the Government will con
vene a meeting of the Health Mini*-
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m s of different States to devise 
uniform policies in regard to lights, 
privileges and benefits claimed by 
tne doctors.

b) if riot, the reasons thereabout, 
.and

(c) the facts about the common 
lacto is of the demands of the dottois 
c cliff eient parts oi the countiy’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A K. 
XISKU) (a) There is no proposal 
under consideration of the Govern
ment to convene a meeting of Health 
Ministers of diffeient States to de
vise uniform policies m regard to pri
vileges and benefits claimed by doc- 
tois

(b) Health Administration and Me 
dical Education are essentially State 
■subjects and the emoluments to bo 
paid to the health personnel mclud 
mg doctors is the concern of the State 
Governments

(c) The demands of doctors for up
wards revision of emoluments and 
other privileges vary from State to 
“Stale.

Portuguese offer for IJ.S base at 
Mozambique

6543 SHRI RAM BHAGAT PAS
OAN Will the Minister of EXTER
NAL AFFAIRS be pleased to state

(a) whether Government’s atten
tion has been drawn to the reported 
Portuguese offer of Mozambique for 
U S base, and

(b) if so, the reaction thereon9

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
CSHRI SURENDRA PAL SINGH)
(a) Government have seen press re
ports relating to the agreement by

Portugal for the establishment of 
U S naval bases at Lourenco-Mar- 
ques and Nacala in Mozambique

(b) The establishment of such fo
reign naval bases m the Indian Ocean 
is manifestly inconsistent with the 
letter and spirit on the UN General 
Assembly’s resolution of 16th Decem
ber 19"1, declaring the Indian Ocean 
as a Zone of Peac  ̂ for all times 
Government’s view that the Indian 
Ocean should remain a Zone of Peace, 
free from gieat power rivalry, tension 
and military escalation is well known 
Central Authority for Rehabilitation 

of Chhamb Displaced Fersons
6544 SHRI RAM BHAGAT 

PASWAN.
SHRI NARENDRA SINGH

Will the Mimstei of SUPPLY AND 
REHABILITATION be pleased to refer 
to the ieply given to Unstaired Ques
tion No 3082 on the 14th Maich 1974 
legardmg panel set up for rehabilita
tion of Chhamb refugees and state

(a) the composition of this autho
rity,

(b) the extent of expenses to be 
conti lbuted by the Central and State 
Governments separately, and

(c) when the Authority will s’art 
and complete the work’

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA
BILITATION (SHRI G. VENKAT- 
SWAMY) (a) the composition of the 
Chhamb Displaced Persons Rehabili
tation Authority is as follows —

1 Chief Secretaiy,
Jammu & Kashmir Government 

—Chairman
2 Secretary,

Revenue & Rehabilitation,
Jammu & Kashmir Government.

—Member
3 Divisional Commissioner,

Jammu
, —Member
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4. Chief Executive ol the 
Authority

—Member-Secretary

5. Joint Secretary,
Department of Rehabilitation, 
Government of India

—Member

6. Joint Secretary,
Ministry of Finance.
Government of India

—Member

7. Deputy Secretary,
Department of Rehabilitation, 
Government of India

—Member

(b) The Government of India will 
bear the entire expenditure on the re
lief and rehabilitation of the Chhamb 
Displaced. Persons

<c) The authority has been direc
ted to resettle these persons with the 
utmost expedition. The first meeting 
o f the Authority is scheduled to be 
held at Jammu on 10-4-1974.

Delay In Commissioning of Haldia 
Dock Project

6545. SHRI INDR A JIT GUPTA: 
WiU the Minister of HEAVY INDUS
TRY be pleased to state:

(a) whether the supply and erection 
at Haldia of radial valves and pen 
stocks by Triveni Structurals Ltd., 
and coal handling plant by Mining 
and Allied Machinery Corporation 
Limited are lagging far behind sche
dule;

(b) if so, whether these delays 
will mean indefinite postponement of 
the commissioning of the Haldia 
Dock Project;

(c) the reasons for the delayed 
work of thft two contracting firms; 
and

(d) the action taken, if any, to ex
pedite fulfilment of their commit
ments?

'TH E DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a)and (b) • 
On account of factors beyond the 
control of Mining and Allied Machi
nery Corporation, Triveni Structurals 
Ltd, and Project Authorities the 
equipment could not be delivered ac
cording to the original delivery sche
dule. The present assessment is that 
both Mining and Allied Machinery 
Corporation and Triveni Structurals 
Limited will supply and erect the 
equipment ordered on them in confor
mity with the revised schedule.

(c) (i) Time taken in completion 
of civil works,
(n) Labour unrest;
(in) non-availability of steel.

(iv) Irregular power supply and 
shortage of industrial gases, elec
trodes, bought out items etc., were 
the primary factors which have 
contributed to the delay.

fd) The following steps have beerr 
taken to expedite the completion of 
the work by Mining and Allied Ma
chinery Corporation and Triveni St
ructural Limited:—

(1) The labour forces at the site 
is being augmented;

(2) The grievances of labour are- 
being removed;

(3) The shop set up by MUung 
and Allied Machinery Corpo
ration for rectification of 
equipment is being streng
thened;

(4) The progress of the project 
is being monitored at a se
nior level and periodical me
etings are held at the site ter 
solve varioua prob*tontw.
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Staadardisattou of wagM for Badli 
workers

6547 SHRI INDRAJIT GUPTA:

Will the Minuter of LABOUR 
be pleased to refer to the rfply 
given to Unstaired Question No 5029 
on the 28th March, 1974 regarding 
standardisation ot wage* in jute in
dustry and state the outcome of the 
tonfetence m respect of All-India 
standardisation of wages and relief 
for Badli workm"

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA) The Labour 
Minister has j»mce given hits decision 
on the issue of giant of relief to Badli 
Workers in the jute industry m West 
Bengal Thit> has been communicated 
lo the parties concerned, through the 
Government of West Bengal The 
question of standardisation is undei 
studv
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Sune> of F astern India fo4 Mineral 
Exploration

{•54" SHRI SAKTI KUMAR SAR- 
KAR Will th Minister of STEEL 
AN^ MINES be pVa>ed to .s' it

la) whether surveys w*re under
taken by Geological Survey of India 
In Eastern India (West Bengal, Bihar
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and Orissa) and North Eastern India 
(Tripura, Manipur, Meghalaya) during 
XP72—74 for mineral exploration;

(b) the broad outlines of the sur
vey reports; and

(c) whether any survey had been 
conducted to explore the possibility 

of coal based petroleum in these re
gions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) A statement is laid on the 
Table of the House.

(c) Yes, Sir. Geological investiga
tions wcie carried out by Geological 
Survey of India in Eastern parts of 
Raniganj Coal-field in West Bengal 
and Bokaro, Ramgarh and Karanpura 
Coalfields m Bihar in 1948.

Statement
The investigations conducted by the Geological Survey of India have revealed reserves 

as follows —

Location Mineral Estimated Reserves

Raniganj Coalfield . Coal |

Burdwan district . . . .  Clay

Darjeeling district (West Bengal) Lead-Einc ore

Jharia, East and West Bokaro, North 
Karanpura and Rajamahal Goal

fields . . . .  Coal

Ranchi district (Bihar) . Bauxite

(in million tonnes)

2 2  42

9*02

(Promising deposit)

1786 30 
6 55

mere than 48 per cent 
Alumina)

Takher Coalfield

Mayurbhanj district

Cuttack and Mayurbhanj district

Mayurbhanj, district (Orissa)

Khasi hills of Meghalaya

Coal

Copper ore 

Nickel ore

Vanadifercus

Limestone 
CCementgrade'' 
Copper-lead-zinc ore

63 28

o 8 (1% Copper)

15 M
(o 97 to i* i2%  Nickel 

o-5
(1% Vanadium Oxide)|

6 4

2  5
(4 58?, Copper 1 r.t Jriu
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Ifhtiiiy eqsipmeBt from Soviet Union

6560 SHRI SAKTI KUMAR SAR- 
KAR Will the Minister of STEEL 
AND MINES be pleased to state

(a) whether the country received 
mining equipments from Soviet 
Union by an agreement in June, 1956,

(b) the mam features 0 * the agree
ment and

(c) the particulars of equipments 
supplied by the Soviet Union and the 
names of coal companies that utilised 
the same with lesults thereon’

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUBODH HANSDA) (a) to

(c) The information is being collect
ed and will be laid on the Table of 
tne House as soon as it is received

Surveys undertaken by Geological 
Survey of India during 1972-73

1973-74 and 1974-75

6551 SHRI SAKTI KUMAR SAR- 
KAR Will the Minuter of STEEL 
AND MINES be pleaded to state

(a) the amount sanctioned for 
Geological Survey of India for 1972- 
73 1973-74 and l°74-75 for mineral 
exploration -sear-w sc and

(b) the Suiun4- undertaken by 
Geological Surv > if India during 
this period region v, ise year-wise7

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) 
The Geological Survey of India’s ac
tivities are inter connected and a 
number of them have a bearing on 
mmeral exploration, which is a major 
activity Thus it is not possible to 
give specifically the amount sanction 
ed to GjSI separately for mineral 
exploration However, the total bud
get provision made for G SI for 1972* 
73 and 1973-74 and the budget esti
mates for 1974-75 are given below —

Rs in lakhs)
BE. BE BP BF BE

1972 73 1972-73 1973-74 1973 nA 1974-75

PUn 9̂0 00 395 20 19 0  96 *J8 96 400 00

Non-Plan . . .  946 00 899* 8 * 795 06 777  61 88i 00
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(b) The miormation is being col
lected and will be laid on the Table 
of the House
Coal-baaed power suggested for Rail

ways
6552 SHRI SAKTI KUMAR 

SARKAR 
SHRI A K M 1SHAQUE

Will the Minister of STEEL AND 
MINES bs pleaded to state

(a) whether his Ministry suggested 
to H allw ay Mmistiy to use coal-based 
power and not to go in tor dieselisa- 
tion,

(b) if so, when the suggestion had 
been made and the m-un fealuies 
thereof and

(c) the reaction of Railway Minis
try in this regard”

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) (a> to
(c) No specific suggestion for using 
coal-based power instead of diesel 
was made by the Department of Mmes 
to the Railway Ministry The Fuel 
Policy Committee which examined this 
question had recommended in Part I 
of their Report submitted m May, 
1972, that electrification should be ma
ximised on the trunk routes where 
traffic density is expected to inciease 
This recommendation has been accep
ted by the Government
Fixation of State-wise Reservation 

Quota tor recruitment in Army

6553 PROF NARAIN CHAND 
PARASHAR Will the Mmistei of 
DEFENCE be pleased to &tate

(a) whether the new percentage of 
recruitment quota based on 1971 
census m lespect of all class regi
ment* in the Indian Army, resulting 
m a substantial decrease in the re
cruitment percentage of the border 
States, namely Punjab, Jammu and 
Kashmir, Himachal Pradesh, Rajas
than, Assam, Nagaland, Meghalaya, 
Tripura and Manipur, will not ad
versely affect the morale and contri

bution ojf people ol these States to the
Anny,

(b) if so, the steps taken or pro
posed to be taken by Government lor 
the removal of resentment among the 
people of these States in general and 
actue and ex-sei vicemen, in particu- 
lai about the future of their wards; 
and

(c) the -justification fot the fixation 
of Statewise reservation of quota ut 
the Army7?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) (a) While 
in the cases of Punjab and Himachal 
Pradesh the recruitment quota based 
on 1*)7! census has registered a slight 
1 eduction m the percentage of recruit- 
ment foi the all-class Regiments of 
the Aimy, coi responding reciuitment 
quota m respect of the other bordei 
States mentioned, for the all-class 
Regiments, has registeied an increase 
m each case as compared to the ear
lier quota based on the 1961 census

Despite the above position, the per
centage quotas of recruitment to the 
entire Armv, le  for the all-class 
Regiments, as well as the other 
regiments of the Army which are 
fully or partially reserved for ser 
tain classes or communities taken 
together, in respect of punjab, 
and Himachal Pradesh, will still be 
higher than their fesp^ctive shares 
based on their recruitable male popu
lation m the age group of 17-25 years 
This being so, there should be no ad
verse effect on the morale and contri
bution of the people of these States 
to the Army on account of this 
change

(b) Does not arise
<c) This is m conformity with the 

post-independence policy of the- Gov
ernment as announced from time to 
time m Parliament namely that re
cruitment for the Army is done In 
proportion to the recruitable male 
population belonging to the age group 
of 17 to 25 years in the vanon* 
States except for Regiments where 
recruitment rs reserved for certain 
classes or communities.
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Percentage of Army Recruitment 
Quota for States and Unten 

Territories

6654. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pleased to refer to the 
reply given to Unstarred Question No. 
3100 on the 14th March 1974 and state:

(a) the date with effect from which 
the percentage of lecruitment quota 
based on 1971 Census in respect of all 
class Refitments has been implemen
ted and whether the State Govern
ments have also been consulted in the 
matter;

(b) the corresponding figures for 
Haryana and the reasons for its 
omission from the statement;

(c) the number and names of all 
class regiments, and

(d) the number and names of the 
Regiments in Aimoured Corps, Artil
lery, Engineers and Infantry having 
specific class composition and the 
State [States where each one of thes 
prescribed classes are available?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) From 
the 1st April 1973 No. Sir the State 
Government were not consulted as 
this aotion is m conformity with the 
post-independent recruitment policy 
of the Government as announced from 
time to time

(b) The recruitment figures for 
HARYANA are as follows:—

Pei cental of Recruitment Quota 
based on 1971 Census in respec 
of ‘All Class' Regiments.

1.8
Actual Average Percentage Recruit
ment to the entire Army based on 
the figure for the period 1-4-68 to 
313 71.

7.00
Separate figures for HARYANA were 
not readily available on 14th March,
1974.

(c) and (d). It is not in the pub
lic interst to disclose these details.

Transfer of Widow lady Doctor* of 
Military Martyis

6555. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
DEFENCE be pleased to refer to the 
reply given to Unstarred Question No. 
3102 on the 14th March, 1974 and 
state:

(a) the number of transfers order
ed in the case of the widows of Mili
tary martyrs who are working as 
Lady Doctors in the Military Hospi
tals during 1973-74;

(b) whether some of them wanted 
to be retained m the Stations of their 
previous postings on compassionate 
grounds;

(c) if so, their number; and
(d) the action taktn in each case?
THE DEPUTY MINISTER IN THE 

MINISTRY OF DEFENCE (SHRI J. B 
PATNAIK): (a) to (d). There was 
only one case of a Lady Doctor, who 
was the widow of a Military martyr, 
who wished to be retained in the sta
tion of her previous posting on com
passionate grounds for a period of one 
year Her request waj accepted to. 
She was thereafter transferred dur
ing 1973-74 due to exigencies of ser
vice, on completion of 5 years and 10 
months continuous stay in one sta
tion and 8 years and 8 months in one 
Slate.

Teleprinter services in Indian Mis
sions abroad

6556 PROF NARAIN CHAND 
PARASHAR Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state:

(a) the names of the Indian Em- 
bassiesjHigh Commissions where tele
printer sences are available;

(b) whether it is proposed to pro
vide teleprinters in some more Em
bassies/High Commissions; and

(c) if so, the names of the Embas
sies/High Commissions which are
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under the consideration of Govern
ment for the provision ol this facility?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI SURENDRA PAL 
JSINGH) (a) A statement showing the 
tele-comraurucatio® network of the 
Ministry of External Affairs, New 
Delhi, as on 31*3-1974 is laid on the 
Table of the House (Placed Libra
ry. See No LT6689/74).

(b) Yes Sir.

(c) Proposals to set up telex links 
with our Embassies in Baghdad, Jed
dah, Madrid, Mexico and Seoul are 
under consideration.

{Study coumes ot Asian Languages at 
Indian School of Foreign Languages

6557. PROF. NARAIN CHAND 
PARASHAR- Will the Minister of 
DEFENCE be pleased to state:

(a) the Asian languages being 
4aught in the Indian School of Forei
gn Languages run by the Ministry of 
Defence in New Delhi;

languages

Arabic 

Burmese .
Chinese 

Japanese .

Tibetan .

Malay Bahasa Indonesia 

Persian

(b) the courses of study which a*e 
available at this school for each of 
these languages;

(c) the number of students in each 
one of these courses for each one of 
these languages,

(d) whether it is proposed to en
courage tl>e study of other Asian 
languages which are not taught 
theic at present, and

(e) i‘ so, the steps under conside- 
i ation of Government for the realisa
tion of this objective0

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHR J B. 
FATNA1K) (a) The School of For
eign Languages ha< piovision for 
teaching Aiabic, Buimese, Chinese, 
Japanese, Persian Titetan and Malay/ 
Bahasa Indonesia.

(fcl The study couist« for these 
languages available at the School ar* 
Advanced Diploma Course (Two 
Parts) and Interprets ship Course,

(c) The numbers cf students, as on 
1st April 1974, attending the courses 

are:—

A Cancel Interpretenhip
Diploma Course
Course

6 5**
7

20 10

14 6

I 9
9 4

••Coa'ss coTHete! on 31-1-1974
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(d) Yes, Sir, if the requirements of 
the Government of India and Defence 
Services, in particular, so demand.

m the statement laid on the Table of 
the House. (Placed m Library. See 
No. LT-6680/74].

(e) Action is m progress to provide 
for instructions m Pushto and Sin- 
hala

Production of Nirodh u d  ether con-̂  
traceptives duriag 1971-73

Misuse of Steel Quota by Calcutta 
Firms

6558 SHRI JYOTIRMOY BOSU* 
Will the Minister of STEEL AND 
MINES be pleased to refer to the reply 
given to Unstarred Question No 3972 
on the 23rd August, 1973 regarding 
CBI investigations into misuse of 
steel allotments and state

(a) the amount of money involved 
in each case of Calcutta firms, charged 
with misuse of steel quota, and

(b) what action, if any, ha* been 
taken against each of these firms’

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) (a) and
(b) Details of the action taken against 
each of the Calcutta firms are given

6559 SHRI A K M ISHAQUE Will 
the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state.

(a) the figures of the production 
m the country of Nirodh and other 
contraceptives for the year 1971 
1972 and 1973;

(b) the form of publicity and sale 
distribution system during the said 
period; and

(c) the profit earned by the dis
tributors duiing the said period9

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI 
KONDAJJI BASAPPA): (a) Hie
production of Nirodh an<j other cojn- 
veational contraceptives m the country 
was as follows:

C o  1 v en tto 'it 1 C o n tra c ep tiv e s Quantity produced

Nirodh (Con toms) 

Foam Tabic «*

Contraceptive 
Jtl Jelly/Cream

1971
134 84 million 

pieces
33 80 lakh* 

Tablets

7,58,888
Tubts

1972
168 5S 

million piece*
9 02
lakhs tabkts

2,84,4 1 :
Tubes

1973 
155 25 million 

pieces

16 77 lakhs 
tabkts

75.248 Tubes

(b) Publicity for Nirodh is done 
thiough Directorate of Advertising 
and Visual Publicity of Information 
and Broadcasting Ministry through 
cinema, radio, press, bus-panels, 
hoai dings outdoor rthop signs, other 
forms of mass media and through 
point of purchase material at retail 
shops Under the distribution system 
for Nirodh Commercial Scheme, six

of the country’s largest and most 
experienced consumer goods Market
ing Companies and one Public Sector 
Undertaking aie involved m distribut
ing and selling Nirodh. These are* 
Brooke Bond India Ltd, Hindustan 
Lever Ltd, Tata Oil Mills Co Ltd , 
Union Carbide India Ltd in the pri
vate sector and Indian Oil Corporation 
Ltd in the Public Sector. Indian Oil
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Coiporation has started Nirodh distri
bution only from the middle of Nov- 
tm b ti, 1973, on an experimental basis.

The seven distributing companies 
leceive Nirodh from the Government 
At the Ut« of 8 gftise f°r 3 pieces and 
supply to retailers at 12 paise foi 3, 
who, in turn sell it to the consumer at

15 paise tor 3 At present these com
panies are imported to be distributing 
Nirodh through over 2 20 lakhs retail
outlets

(t) The gross Commission earned by 
the companies on their Nirodh sale# 
out of which they have to meet their 
distribution expenses on Nirodh, is as 
follows'

Y iar Gross
Commission

O/o -*’ 1
i<m 72

HP2 "■}

The gross tommwsion has been cal
culated on the basis of the maigms 
actually retained by the companies to 
meet their expens.es \1h1ch (le mar
gins) vary from company to company

Sponge Iron Plants

6560 SHRI A K M ISHAQUE 
Will the Mmistei of STEEL AND 
MINES be pleaded to state the 
names of sponge iron plants in 
iegard to which letters of intent have 
been issued, 1 State-wise, with the

Rs
3 30 lakhs

4 27 lakhs
5 30 lakhs

capital investment and annual 
capacity’

THE DEPUTY MINISTER IN THS 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) Eight 
‘Ltteis of Intert’ ha\t been gi anted 
for setting up Sponge Iron Plants 
Their annual capacity and estimated 
capital investment arc indicated 
against each —

St.
No

Unit A ’.nual 
c apautv

(in tonnts)

Suit*

The I annl 
D vJo->m r 
LM, Ma

Na iu Ir  iu l 
Corporation

as

R i j  ))31  ̂ j  In ’uitrial
& Mncral D ulopm nt
Cirp nation L \ , Jaipm

S tate  In trial &. Invcst-
C j poration of Maha- 

ra *htr 1 U  i , Bsm uy 
Haryna Sfa«e Iniwtrial Dt- 

vJopnenr Qirporaru n L '<1 , 
Chan igarh
Iniustml D^vclopm nt Cor- 
poraMTT of Omsa L M , Bhu
baneshwar
Andhra Pra *esh In Justrial 

D«vel )pm *nt Cor por ation
L tJ., liyderabal .

1,00,000 Tamil Na<u

3,00 000 Rajasthan

1,03,000 Mahai ashtra

1 ,00,000 Harjana

3,03,000 Orissa

30,000 Andhra Ptattevh

Jisumatcd 
capital 

wvevnrnt 
Ks 1 

in lathi)

400

5<J0

350

•1800

300

Inchiijve of Billet Project)
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SL
No. Unit

Anmu
capacity

tonne?;
State

Ustiinued 
capital 

investment 
(Ri. in lakih)

7. G ijaiat In mutual Inttstmcrt 
Coiporation Ltd. Ahm:d abaci .

a. Assanci Ii1u ,tria l Develop- 
nteit Cnpora ion I-td Gaihati

1,bo,000 Gijaiat

30,000 Assam
•(InUusiVv. ol Billet Pmjtc;

450

3i

S C  and S.T. registered unem ployed 
persons in U r  cities

m i  SHRI R. N. BARMAN: Will
the Minister of LABOUR be pleased 
to state:

(a) the total number oi Schedul* 
ed Caste and Scheduled Tribe un
employed Graduates and non- 
graduates at present Registered in 
Employment Exchanges of Delhi, 
Calcutta, Bombay, Bangalore and 
Madras; and

(b) what are the scheme under 
consideration with State and Central 
Governments for those unemployed 
persons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOV1ND VERMA) (a) and (b) In- 
fouuntion ir givrn in the statements 
<Statement-I & Statement-II) laid on 

the Table of the House [Placed m 
Library. Set No LT-669 7  74]

Loss to Manganese Ore India Limited

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) (a) Yes. 
S11, MOIL intuned a lost, for the first 
time in 1972-73.

(10 Accumulation of stocky due to 
unfavourable international vnarket 
conditions for manganese ore, jedaced 
consumption within the country due 
to st»cl production not keeping up 
with the original targets non-availabi- 
hty of wagons fo’* movement of man
ganese 01 e, rise in pricer, of spares 
and raw materials, higher cost of 
subsidised foodgrams to the workers 
are some of the important factors that 
have contributed to the loss

(() The demand for the manganese 
ore pioduced by MOIL 1 already less 
than its pioduction Question of ex
pansion will arise onlv when the 
demand picks up No dnect financial 
assistance is provided by the Govern- 
mn1 to MOIL. Steel Authority of 
India Ltd ha* provided guarantees for 
the bank borrowings raised by MOIL

6562 SHRI R N BARMAN Will 
the Minister of STFEL AND MINES

pkasod to stato

(a) whether the Manganese Ore 
India Limited is running at a loss;

(b) if &o, the reasons therefor; 
and

(c) whether the Ministry does 
not favour its expansion and the 
reasons why financial assistance to 
it has been reduced?

Expenditure on BC.CL Court Cases

6563 SHRI R N BARMAN Will 
the Minister of STEEL AND MINES 
be pleased to &tate

(a) whether huge amount has 
been spent on Lawyers’ fee®, T.A 
by the BCCL to conduct their court 
cases;

(b) if so, the amount spent for 
1972-73 and 1973*74;
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(c) whether a portion of the * 
above amount has been drawn by 
certain lawyers without attending 
the cases assigned to them; and

(d) whether an inquiry would be 
made regarding the cases attended 
to by each of them and a report re
garding payment, etc. already made 
to them be placed on the Table of 
the House?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA); (a) to
(d) Information is being collected and 
will be laid on the Table of the House.

Production cost of iron Ore at Balta- 
dila

6564. SHRI R N BARMAN* Will 
the Minister of STEEL AND MINES 
be pleased to state-.

(a) whether the production cost 
of iron ere at Bailadila by the 
N.M.D.C. is much higher than the 
cost of ore raised through private 
contractors,

(b) if so, the amount of diffe
rence; ' ^

(c) whether it is one of the lead
ing factors for loss of huge amount 
by the N.MDC; and

(d) if so, the steps being taken to 
reduce the difference in the cost of 
production to minimise the loss?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) The 
production cost from N.M.D.C.’s 
mechanised n i ie is higher than the 
pioduction cost of manually worked 
float ore mines at Bailadila,

(b) During 1972-73 the difference in 
cost of production between plant and 
float ore wa? R<? 12 86 per tonne 
including an element of Rs 8 86 on

Depreciation in the mechanittd mine 
and R$. 2.89 on interest on loan taken 
by N.MD.C. from Government.

(c) No, Sir.

(d) NM.DC. is making all efforts 
to maximise plant production. Lower 
capacity dumpers are being progres
sively replaced by higher capacity 
dumpers Utilisation of equipment is 
being progressively improved. Fine 
ore disposal system is being revamped 
and some modifications to the screen
ing plant are also being effected. 
Procurement of critical items of spares 
and equipment is heing expedited. The 
operating costs are also being kjgpt 
constantly under review and control

West Bengal Labour Advisory B eu i
Request to save employer’s and
journalists of Local Dallies from 

Hunger-doath

6565. SHRI R. N. BARMAN: Will
the Minister of LABOUR be plcasfed 
to state;

(a) whether Members of West 
Bengal Labour Advisory Board had 
urged the Central Government to 
take immediate and positive steps to 
save employers and journalists of 
local dailies of West Bengal from 
Hunger-death;

(b) if so, the nature of help they 
need; and

(c) the Central Government’s re
action thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA); (a) No, Sir.

(b) and (c). Do not arise,
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Cost ol sterlization of Male

0567 SHRI M S PURTY Will the 
Mimstei of HEALTH AND FAMILY 
PLANNING be pleased to state

(a) whether the family planning 
Programme m its present form with 
Major emphasis on the sterlization 
of male is costly;

(b) whether any study has been 
conducted by Government m this 
regard, and
281 L S —7

(c) the details regarding its cost 
per operation in the form of medi
cine, doctors lee, compensation, can
vasser’s fee &nd food and accommo
dation’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI 
KONDAJJI BASAPPA) (a) No

(b) No

(c) Under the normal programme 
Central assistance at the rate of Rb 35 
per case of Vasectomy is provided to 
cover expenditure on medicines 
doctor's fee, payment to the acceptor 
to cover out of pocket expenses and 
for loss of wages, and to the Motiva
tor The break-up of the Central 
assistance among these items is left 
to the States No assistance for food 
and accommodation is piovided by the 
Central Government as the vasectomy 
ca«ies generally go back home after 
the operation

U.S claim of Pak snport on Naval 
Base in Indian Ocean

6568 SHRI NARENDRA SINGH 
SHRI P M MEHTA

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state

(a) whether GovernmenVs atten
tion has been diawn to the press re
port legardmg claim by U SA  of 
Pakistan’s support on Diego Garcia 
naval base m Indian Ocean, and

(b) if so, the reaction of Govern
ment thereto’

THE MINISTER OF STA1E JH TJiE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH)
(a) and (b) Government have seen a 
press report from Washington giving 
the view that Pakistan had reacted
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favourably to the expansion of US 
military facilities at Diego Garcia. 
Government have also wen a press 
report dated April 2, 1974 from Pakis
tan quoting the Minister of State for 
Defence and Foreign Affairs of Pakis
tan as stating: “If the British Gov
ernment make particular facilities 
available to the US Government, 
there i i  nothing we can do about it” . 
Government’s view has always been 
that tne creation and extension of 
siicfi base facilities at Diego Garcia is 
manifestly in contradiction 0^ the 
United Nations General Assembly 
Resolution declaring the Indian Ocean 
as a zone of peace, which has been 
supported by Pakistan.

Demand for increase in price of Trac
tors

6569. SHRI DEVINDER SINGH 
GARCHA- Will the Minister of 
HEAVY INDUSTRY be pleased to 
state*

(a) whether a 15 per cent increase 
in the price of tractors is being 
sought to be made by the industry 
to make good the rise in the cost of 
production; and

<b) if so, the reaction of Govern
ment to such a demand?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Yes, 
Sir. The increases asked for, how
ever, were much more in certain 
cases.

(b) Pending cost examination of 
representative model* of tractors in 
various HP ranges to enable Govern
ment to fix fair selling prices. Gov
ernment have allowed an ad hoc 
increase of ten per cent in the selling 
prices of all tractors with effect from 
1-12-1973.

Acceptance of principle of Non-align
ment by various countries

6570. SHRI SHANKARRAO SAV
ANT; Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) the countries in the world 
which have accepted non-alignment 
as the basic tenet of their foreign 
policy; and

(b) the countries which are show
ing sympathy to the principle of 
non-alignment, those showing anti
pathy and those only watching its 
development?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) and (b). Names of countries which 
were invited to attend the Algiers 
Summit Conference of Non-aligned 
countries in September, 1974 are given 
in the Statement laid on the Table 
of the House. [Placed in Library. See 
No. LT-6692/74]

The validity of the policy of Non- 
alignment in the present international 
situation has been fully vindicated 
This has been recognized even by 
many countries which are themselves 
not non-aligned. However, views
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Igtaire b«*» exprceaped in certaia quar
ters from time to time expressing 
doubt and disagreement with the 
$eUcy of Mon-alignnunt

Naval Baaea ef America, China and 
Ruaaia in Indian Ocean

6571. SHRI SHANRJBRRAO SA
VANT: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether the Super Powers 
vxz,, America, China and Russia have 
established naval bases in the Indian 
Ocean;

lb) if so, whare and at what dis
tance from the Indian shore; and

(c) the possible strength of the 
naval units that can be accommo
dated at each of these base?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) In so far as Government of India 
are aware neither China nor USSR 
have any naval bases in the Indian 
Ocean. However, the USA has same 
naval bases in this area.

(b) Apart from a number of facili
ties vtc, availed at various places, the 
USA is known to have naval bases in 
the Indian Ocean at:—

(i) BAHRAIN—705 nautical miles 
from OKHA.

(ii) Dieco Garcia—900 nautical 
miles from Cape Comorin.

mi) North West Cape (Australia); 
—2050 nautical miles from 
Nicobar Island.

<iv) Cockburn. Sound (Australia)— 
2570 nautical miles from Nico
bar Island.

(c) it is not possible to state the 
exact number of Naval units which 
can be accommodated at each of the 
bases.

Membership to Itaayiadoah by Inter, 
nftg&a! QvgftMUatt

6672. SHRI SHANKERRAO SA
VANT: Will th9 Minister of EXTER
NAL AFFAIRS be pleased to state the 
international organisations working 
in the political, economic and cultural 
spheres which have accepted Bangla
desh as their member and those which 
have refused to accept it as their 
member?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
The following international organisa
tions are known to have accorded 
membership to Bangladesh:—

1. World Health Organisation.
2. U.N, Conference on Trade & 

Development.
3. International Monetary Fund.

4. International Bank for. Recons
truction 8c Development.

5. International Development Asso
ciation.

6. International Labour Organisa
tion.

7. International Atomic Energy 
Agency.

8. U.N. Educational Scientific & 
Cultural Organisation.

9. Food & Agriculture Organisation.
10. Universal Postal Union.
11. International Civil Aviation Orga

nisation.
12. Asian Development Bank.
13. Economic and Social Commission, 

for Asia and the Pacific.
14. World Meteorological Organisa

tion.
15. United Nations Industrial Deve

lopment Organisation.
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16. International Telecommunication
Union.

17. Commonwealth.

18. General Agreement on Tariffs 
and Trade.

Iff Colombo Plan.

20. Group of Non-Aligned Nations.

21. Colombo Plan Council for Tech
nical Cooperation in South and 
South East Asia.

22. Commonwealth Shipping Orga
nisation.

23. Inter-Parlia'mentary Union.

24. Commonwealth Air Transport 
Council.

25. World Energy Conference, 
London.

26. International Commission on 
Irrigation and Drainage.

27. Afro-Asian Peoples’ Solidarity 
Organisation.,

28. World Federation of United 
Nations Association.

29. Pacific Ocean Area Tourism 
Association.

30. International Union for Conser
vation of Natural Resources.

31. League of Red Crocs Societies.

32. International Commission on 
Large Dams.

33. International Union of Travel 
Organisations.

34. Asian-African Legal Consultative 
Committee.

Bangladesh’s application for adffii»• 
sion to the United Nations was turned 
down as a result of China’s negative 
vote in the U.N. Security Coundl on 
the 26th of August, 1972.

Advanced Study arrangements for 
Mine Workers

6573. SHRI GAJADHAR MAJHI:
Will the Minister of LABOUR be 
pleased to state:

(a) whether Government have 
made arrangements for the mine 
workers and employees for facili
ties for advanced study like other 
Central Government employees; and

(b) if so, the broad outlines 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY Or LABOUR (SHRI 
BALGOVIND VERMA): The required 
information is being collected and will 
be laid on the Table of the Sabha in 
due course.

Loss to Bharat Coking Coal Ltd.
6574. SHRI GAJADHAR MAJHI: 

Will the Minister of STEEL AND 
MINES be pleased to refer to the 
reply given to Unstarred Question 
No. 2316 on the 7th March, 1974 and 
state the reasons of loss of Rs. 2.58 
croreg to Bharat Coking Coal Limited 
during May to December, 1972?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): The loss 
of Rs 2 58 crores was due to increased 
expenditure on workers wages, em
ployer’s contribution to provident 
fund, other welfare facilities to work
ers, provision for gratuity payments 
and depreciation for full year.
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Flights undertaken by Prime Minister 
I.A.F. Plane* dttrar Elections in 

States

0575 SHRI JYOTERMOY BOSU: 
Will the Minister of DEFENCE be
pleased to state.

(a) the total number of flights 
undertaken by the Prime Minister in 
Indian Air Force Planes and helocop- 
tere in connection with the elections 
in five States and Union Territories 
between 1st January and 22nd Feb
ruary, 1974;

(b) the total aircraft and helicop
ter bill for the tours undertaken for 
official purposes and party purposes 
during this period;

(c) the amount of money due to 
Congress Party on account of hiring 
of Indian Air Force Planes and 
helicopters; and

(d) the amount of money reimburs
ed to date by the Congress Party’

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a). The 
Prime Minister toured the States and 
Union Territories for unofficial pur
poses by IAF aircraft /helicopter on 
seven occasions during the period bet
ween 1st January and 22nd February. 
Dui mg those tours she visited the 
various States/Union Territories as 
follows -

StatelUruon No of times
Territory visited

U.P 6
Orissa 2
Manipur 1
Pondicherry 1
Assam 1
Taniilnadu 1

, West Bengal 1

(b) to (4), No charges are recover
able to respect of official tours of the 
Prime Minister. The charges to be 
recovered in respect of the unofficial 
flights are being computed after get
ting flight details and recovery will 
be made through Prime Minister's 
Secretariat The Prime Minister's 
Secretariat thereafter will send sepa
rate bills to the parties concerned in
cluding the AIC.C.

Forged Car Permit Case

6576. SHRI JYOTIRMOY BOSU: 
SHRI BANAMALI PATNAIK:

Will the Minister of HEAVY IN
DUSTRY be pleased to refer to the 
reply givtn to Unstarred Question No. 
1242 on the 28th February, 1974 re
garding Forged Car Permit Case and 
state:

(a) the names and ranks of the 
officials involved in the case and the 
names and designations of the func
tionaries in the ministerial level in
volved in it;

(b) the names and address and 
particulars of other persons who are 
parties to the racket and the back
ground of the whole case; and

(6) the specific charges against 
each person involved and what ac
tion, if any, has been taken against 
each of the persons involved in the 
case?
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THE DEPUTY MINISTER, IN THE 
MDOSTRf OP SfflAW WOCSTlfcY 
(SHRI DAUBIR SINGHS): (ft) to <C). 
T£e case is still under investigation 
bjr the police. No oMeer has been 
f<nm<Tinvo!fvea in ihe cake. However, 
two functionaries at the ministerial 
level, in respect of whom complicity 
has been alleged, have been suspend
ed. In addition, five «ales represent
atives of a few dealers and eight ear 
brokers and automobile consultants 
have also been alleged to be involved 
in the case. As the matter is still 
under investigation of Police, it is not 
desirable to mention at this stage the 
names of the Government abrvanta 
and other persons suspected to be in
volved in the case.

Regularisatlon of services of Casual 
Civilian Employees of Vj&akhapatnam 

Naval Establishments

0577. SHRI JYOTIRMOY BQSU: 
Will the Minister of DEFENCE be 
pleased to state:

(a) the number of casual civilian 
employees in Nava] establishments, 
Visakhapatnam -who have complet
ed one year's service with normal 
breaks after three months;

(b) the reasons why they are not 
still being regularised;

(c) how many regular vacancies 
of unskilled labourers exist in the 
various Naval Establishments at 
Visakhapatnam; and

(d) the reasons why the existing 
casual labourers with years of ser
vice are not being filled up in those 
vacancies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK): (a) »82.

(t) m .

(b) and (d). The services of the 
casual civilian employees could not

bt tw feriM d Mjtli* dm  to l * *  « f  
regular vacsanpa, However," ifefre 
are being taken now to absorb them 
in the regular vacancies mentioned in
(c) »bov*, whkfe were sanctioned 
recently.

MemennJu* from H teM aa S M  
Basptepeee titton, Btafapur r

6578. SHRI JYOTIRMOY BQSU: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether on 22nd February, 1974 
Joint Secretary of the Hindwlttikk 
Steel Employees’ Union, Durgaptff, 
addressed a memorandum to the Gen
eral Suprintendent Alloy Steel T’laat, 
Durgapur, informing him that on 21st 
February, 1074 at 8,30 P.M. some un
known persons tossed a hand grenade, 
used only for military purpose, inside 
the outer room of the residence of 
Shri Dakshi, the Joint Secretary o£ 
the Hindustan Steel Employee’s Union, 
Durgapur;

(b) whether it was also pointed out 
in the memorandum that the grenade 
bears the mark* ttf Pakistan Ordnattee 
Factories manufactured in 1M9; and

(c) if so, what action, if any, has 
been taken on the said memorandum?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and
(b) Yes,, Sir.

(c) The Management of the plant 
reported the matter to the Law’ and 
Order Authorities of the State Gov
ernment and aleo requeeted them to 
take adequate security measure* The 
case is being investigated by the Police 
Authorities.
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H am *
ittg I l M t t ,  ftttnure Steel Wirt

6579. SHRI P. M. MEHTA:
SHRI R. V. SWAMBJTATHAN:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the Managing Director, 
Bokaro Steel Plant has made serious 
allegations that because of his honesty 
and efficiency hie has been ousted;

(b) if «o, whether the policies pur
sued by him have not been liked by 
the Ministry official's; and

(c) whether allegations made by 
him have been enquired into?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) The 
lefprence presumably is to the pre
vious Managing Director who relin
quished office on March 11, 1974. Gov
ernment are not aware of the allega
tions stated to have been made by 
him. _ 2lJy

<b) and (c). Do not arise

Secretary INTUC formula U  improve 
Industrial relations

6580. SHRI P. M. MEHTA: Will the 
Minister of LABOUR be pleased to
state:

(a) whether INTUC Secretary has 
recommended three point formula to 
improve industrial relations;

(b) if so, the broad outlines of the 
formula; and

(c) whether Government have ac
cepted the same?

THfc DEPUTY MINISTER IN THE 
m in istry  o r  l a b o u r  raimfBAL- 
GOVINJ) VERMA>: <•) t© <C). 11 it 
understood that the General Secretary 
°f the INTUc referred recently at a

Seminar to the thsee pre-requisites 
for helping industrial relations in the 
country These are: —

(i) A strong and responsible trade 
union*;

(ii) enlighteaed employer; and

(iii) minimum State intervention.

All these suggestions would be taken 
into account while finalising the com
prehensive Industrial Relations Bill.

Minister’s Meeting with Chief Execu
tives of Units under Ministry of Steel 

and Mines

6581. SHRI P. M. MEHTA:
SHRI TARUN GOGOI:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether he called the meeting 
of senior officers and chief executives 
of various units under his Ministry on 
the 20th March, 1974 in New Delhi;

(b) if so, the nature of subject dis
cussed, and

(c) the decisions arrived at?
THE DEPUTY MINISTER IN THE 

MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDAT: Ta) Yes, 
Sir.

(b)and (c). The meeting had been 
arranged primarily with, a view to 
making an assessment of the perform
ance of the various public sector un
dertakings, their problems and cons
traints in the various areas and the 
measures, short-term and long-term, 
which should be taken to bring abaut 
a significant improvement in their 
performance in the context of the 
task* entrusted to them in the Fifth 
Five Year Han. The discussions at 
the meeting have helped in the identi
fication of the problem areas, the 
nature and extent of the assistance
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which would' be needed from other 
agencies and in the ot the
targets of production for 1974-75 in 
respect of steel, coal aluminium, zinc, 
copper etc.

Manufacture of Commercial Vehicles 
with U.S. Collaboration

6582. SHRI TARUN GOGOI:
SHRI NIHAR LASKAR:

Will the Minister of HEAVY IN
DUSTRY be pleased to state:

(a) whether the Union Government 
have examined the proposal for the 
manufacture of commercial vehicles 
in collaboration with the General 
Motors of the United States; and

(b) if so, when the final decision is 
likely to be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): ((a) and
(b). Yes, Sir. A final decision is 
likely to be taken shortly.

Steel Plants in Guyana with Indian 
help

6583. SHRI TARUN GOGOI:
SHRI NIHAR LASKAR:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether India has offered to 
build steel plants in Guyana;

(b) if so, whether any agreement 
has been reached and the broad out
lines thereof; and

(c) when the steel plants are likely 
to be set up there?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) On 
an enquiry from the Government of

Guyana, it has been indicated to them 
that consultancy and engineering ser
vices can be made available by India, 
for setting up a mini-steel mill in that 
country.

(b) No Sir.
(c) This is a matter for decision by 

that country.

12 hrs

RE QUESTION OF PRIVILEGE 
Statement on New  Friends Co- 
Operative House Building Society

f t p *  :

forc % \ Mt faa?
% fafSfTTi ^ SRT IflIH flPfT
w: 3R m  m m  fm

^  3T&TT | fm  % 
?rnfr s k i »nrr $ .........
SHRI S. M. BANERJEE (Kanpur): 

The Lt. Governor should resign, if 
he has any sense of self-respect. He 
is responsible for this land grab.
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W T  H :

“As far as it has been possible 
for us to ascertain, out of the 50 
new members eventually enrolled, 
as many as 34 are neither Govern
ment servants nor are they closely 
i elated to Government servants."
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205 Re• Question of CHAITRA 21,
Privilege

1890 (SAKA) Re. Question of 2 0 6  

Privilege.
ME. SPEAKER; I will convey your 

views to the Minister lor further 
clarification.

«fr *s*r wrafaft: fsrspfa
«PT 3P7T im  ?

^  «RTcTT

I  I

*ft to t  wrafcft - snr
TO?F VI fa  *T«fc 5T
aft rn^ifoff gsfar frit *r forr
f̂lpqpv W ft *T3»T F̂t ŜT TT W  I
SHRI INDRAJIT GUPTA (Alipore): 

Yesterday, after six O’clock, the 
statement was made here. I had also 
raised this point yesterday. Certain 
specific allegations have been made 
on the floor of the House. They are 
not vague allegations; they are speci
fic. In his statement here, which was 
quite a lengthy statement, he has not 
replied to any one of the specific alle
gations. Therefore, I would suggest to 
you, Sir, if you could be so pleased, to 
direct the Minister to come forward 
with another statement which gives 
specific answers to the specific allega
tions which have been made in this 
House. Such a statement should not 
be made here in future at six O’clock 
or ten-past six, but, should be made 
in the morning at a reasonable time 
and the Members sBould be informed 
about it before-hand. Nobody knew 
about it. It suddenly came at the last 
moment The statement has six or 
seven pages, in which there is no spe
cific reply to any specific allegation.

SHRI SAMAR GUHA (Contai): 
Yesterday 1 did point out that Mr. 
Vajpayee, who had raised this matter, 
was not informed that a statement 
was being made. But the then Chair
man did not listen to me.

MB. SPEAKER: We should have 
some sort of procedure laid tfownl&xr 
future as to the method of making 
statements.
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SmX  MADHU LIMAYE: It it al
ready there, but it it not ftftnfe follow.
■ed.

SHRI INDRAJIT GUPTA: There are 
statements and statements. You have 
to use your discretion. This is a con
troversial matter where specific alle
gations of a very serious nature have 
been made.

MR. SPEAKER: Because Mr. Vaj
payee had raised this question, it was 
very proper that he should have been 
informed about fhe time o f the state
ment. Here I think something went 
wrong In future, we will take due 
care 01 it. When a member has raised 
a question and the minister has to 
make a statement in reply to that, the 
member should be informed.

SHRI MADHU LIMAYE: The mem
ber and the House should UP inform
ed.

ME. SPEAKER: If the intimation
about the statement comes in advance, 
we put in on the agfetda paper so that 
the House may knoto it But xn cases 
Kke these, if any statement is to be 
made, the House may be informed, 
just as the House was informed yes
terday about the statement to be made 
by the Minister of 'External Affairs. 
Of course, the Minister has got the 
right to make a statement any time in 
the day, but at least the member who 
has raised it must be In the know of 
it

4 k mm fafPft
irmfr «fr<Tr 1 1
*rnftr ipft *fr ipr
Tfll fair i  T& &
waft v t **wr | » «rr #  
H  ^

R fW rz  fkm t
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I t  <mr f  1 #

«rw «rc ntFt v n  tr v m x
w m  j  t m  * im  vt
f tn if  w fcyte w h  % qfutfwy tfr 

iflt *t<t w  qr W  >p^ 
f  \

SHRI H. N. MUKHERJEE (Cal
cutta—North-East): The privilege
matter is very important. You should 
at least keep it pending.

SHRI S. A. SHAMIM (Srinagar): 
There should be some procedure to 
find out whether privilege is involved 
or not. Yesterday you allowed Mr. 
Daga to raise a puvilege issue and 
after one hour, it was found there 
was no privilege involved.

MR SPEAKER: You are not there 
to judge why I did something

SHRI H. N. MUKHERJEE. Since 
allegation are made and the question 
of privilege is appai ently attracted, 
it is important that the matter at 
least is kept pending, so that you m 
your discretion can examine the facts 
presented by Mr. Vajpayee.

MR. SPEAKER: I have examined 
it If some facts are to be elucida
ted I am sending it to the ministei 
for further adding to the statement

SHRI H. N. MUKHERJEE: It is al
leged that this ministerial statement 
is a violation of privilege.

MR. SPEAKER: 'Ohere is no ques
tion of violation of privilege. If the 
statement of the Minister is not suffi- 
cient, more information can be asked 
for.

SHRI INDRAJIT GUPTA; Am I to 
understand that you would he direct- 
ing the Minister to come forward 
with a full statement? If so, pending 
that, the privilege motion should be 
held over.

MR. SPEAKER: There is no ques
tion of privilege. The Minister he* 
given some information. If members
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want more information on certain 
facta, I can direct the Minister to 
maim a statement. But 1 cannot 
holg tfe  Minuter guilty of privilege 
because the jtatement he gave was 
not sufficient.

SHRI S. A. SHAMIM; It is not a 
question of not sufficient; It is full of 
untruth.

SHRI SHYAMNANDAN MISHRA: I 
have always (submitted to the Chair 
that if any member feels aggrieved 
because of any alleged breach of pri
vilege, he should be allowed to make
* complaint about it ao that the House 
can know whether a breach of privi
lege has occurred or not. Now, the 
hon. Member, Shri Vajpayee has come 
out with a certain allegation that there 
has been a breach of privilege. We 
have not com© to know the specific 
points with respect to it and find it 
difficult to come to a decision 
whether a breach ol privilege has 
occured or not. the House is entit- 
led to know in what respects the 
«reach of privilege has occurred: then 
.-alone it can make up its mind.

wfr mi : w
W  w  WTt r R

m  $  w m  M s  tfVfaq \

SHRI SHYAMNANDAN MISHRA: 
He has mentioned in a general way 
that a breach of privilege has occur
red. We do not know the details.

MR. SPEAKER: X have to go by the 
motion.

SHRI SHYAMNANDAN MISHRA: 
The right which belongs to a member 
to corfte before the House and make 
a complaint about a breach of privi
lege is being consistently denied to 
members.

MR, SF1AKBR: I have to so  by the 
rutapb

SHRI PILOO MODY (Godhra): I 
•do not think there is anything in the

rules that says that a Minister can 
make false statement.

SHRI S. M. BANERJEE: Sir, I 
rise on a point of order. In this par
ticular case, 1 would invite your kind 
attention to my case. In this very 
House I made a specific allegation 
against two Ministers, a Cabinet Minis
ter and a Minister of State, that they 
were in the pay rolls of Birla. The 
Minister denied it.

MR. SPEAKER: That is a different 
matter.

SHRI S. M. BANERJEE: Then a 
privilege motion was moved against 
me by Shri Vajpayee for misleading 
the House. That was discussed in 
this House. In this particular case, 
notice of a privilege motion has beeb 
given. Kindly keep it pending. It
i3 going to be proved to your satis
faction.

MR. SPEAKER; There is no privi
lege involved.

SHRI S. A. SHAMIM: Of course, 
it is a question of privilege.

SHRI S. M. BANERJEE: The House 
has been completely misled by Shri 
Mirdha.

wpt frjrrtf wrwiift : *szrgr 
m * titi wH-fir w

rmi apt foqft, sft *rm  35ft
n* m m  *  *r%, wrcr
*m  %
favtaifwrrf vr ^wnspr ^  ^ ? itft

srfaftwT *Nrtw 1 §*nrr
spt % fa ?  urc J m t $ fa mr 
faWT m  t  *T nff 1

SHRI DINEN BHATTACHARYYA 
(Serampore); We want to know whe
ther this statement was given to yea 
in advance and, knowing fully well 
the contents, you pennitted the Mints* 
ter to make a statement

MR. SPEAKER: Of course, the Min- 
ters make statements only after they
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[Mr. Speaker]
have been permitted by the Speaker. 
They cannot make statements suo 
motti. Everyday so many questions 
are raised by Members and replies 
are given by the Ministers. If on 
every question a privilege motion is 
raised on the ground that it is either 
incomplete or it is over-stating or 
under-stating the case them where 
will it end? We have Direction No. 
115 to guide us on this subject If a 
Member is not satisfied with the reply 
of the Minister, we can send it to the 
Minister under the rules for more in
formation. Then, when the Minister 
makes a statement, If the Member 
so desires, he has got the right to 
make a counter-statement. In spite 
of this Direction, if every day Mem
bers come up with a motion of privi
lege in cases of this nature, it would 
be very difficult.

PAPERS TO BE LAID 
*1* fiw * : snarer

$  fainr % Sf fJTT VT faufa T̂̂ rfT 
§r i
m  ^  *T T W  -33TCT
«rr i
MR SPEAKER: Let the formal 

business be over. You cannot force 
yourself on me unless I call you I 
am not calling you. I have not yet 
called you. Kindly sit dowti. Don’t 
interrupt.
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MR. SPEAKER; I am told, Hhe mo

tion has come. I will see to it.

12.17 hrs.
PAPERS LAID ON THE TABLE

Review and A n n u a l  R eports o f  B oka- 
ro  S teel Ltd. and Hindustan S te e l 
W orks C onstruction  Ltd. f o r  1972*7$

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA): 
I beg to lay on the Table a copy each 
of the following papers (Hindi and 
English versions) under sub-section 
(1) of section 619A of the Companies 
Act, 1956:—

(1) (i) Review by the Govern
ment on the working of the Bok&ro 
Steel Limited, for the year 1972-78.

(ii) Annual Report of the 
Bokaro Steel Limited, for the year 
1972-73 along with the Audited Ac
counts and the comments of the 
Comptroller and Auditor General 
thereon.

[Placed in Library. See No. LT-86781
74)

(2) (i) Review by the Govern
ment on the working of the Hindus
tan Steel Works Construction Limi
ted, Calcutta, for the year 1972-73.

(ii> Annual Report of the Hindus
tan Steel Works Construction Limi
ted, Calcutta for the year 1972-73 
along with the Audited Accounts 
and the comments of the Comptrol
ler and Auditor General thereon. 

[Placed w Library. See No. LT-8677) 
74.]
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REVIEW AND ANNUAL REPORTS 
OP SINGARENI COLLIERIES CO. 
LTD., KOTTAGTIDEM FOR 1972-78

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): I beg
to lay on the Table a copy each of 
the following papers (Hindi and 
.English versapnte) under sub-section 
■(1) of Section 619 of the Companies 
Act, 1956:-

(1) Review by the Government on 
■the working of the Singareni Collie
ries Company Limited, Kottagudem 
Collieries (Andhra Pradeeh), for the 
year 1972-73.

(2) Annual Report of the Singa
reni Collieries Company Limited, 
Kottagudem Collieries (Andhra Pra
desh), for the year 1972-73 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon.

\Placed in Library. See No. LT— 
6678/74].

REVIEW AND ANNUAL REPORT OF 
MINING AND ALLIED MACHIN
ERY CORPORATION LTD., DURGA
PUR FOR 1972-73.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): I beg to 
lay on the Table a copy each of the 
following papers (Hindi and English 
versions) under sub-section (i) of 
section 619A of the Companies Act, 
1956:—

(1) Review by the Government 
<on the working of the Mining 
and Allied Machinery Corpo
ration Limited, Durgapur, for 
the year 1972-73.

<2) Annual Report of the Mining 
and Allied Machinery Corpo
ration Limited, Durgapur, for 
the year 1972-73 along with 
the Audited Accounts and the 
comments of the Comptrol
ler and Auditor General 
thereon.

[Placed in Library. See No. LT- 
6079|74.J
EMPLOYEES’ STATE INSURANCE 
(CENTRAL) AMDT. RULES, 1974 
AND STATEMENT RE. ANNJAL 
REPORT OF COAL MINES LABOUR 
WELFARE ORGANISATION FOR 
1972-73.

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): I beg to lay 
on the Table—

(1) A copy of the Employees* 
State Insurance (Central) 
Amendment Rules, 1974 
(Hindi and English versions) 
published in Notification No. 
G.S.R. 306 m Gazette of 
India dated the 23xd March,
1974, under sub-section (4) 
of section 95 of the Employe
es’ State Insurance Act, 1948.

(2) A statement (Hindi and Eng
lish versions) explaining the 
reasons for not laying simul
taneously the Hindi version 
of the Annual Report on the 
activities of the Coal Mines 
Labour Welfare Organisation 
for the year 1972-73.

I Placed in Library. See No. LT- 
6680/74.]

ESTIMATES COMMITTEE 
Fifty-firs?  R eport

SHRI R K SINHA (Faizabadj: I 
beg to present the Fifty-first Report 
of the Estimates Committee on action 
taken by Government on the Recom
mendations contained in their Forty- 
first Report on the Ministry of Com
munications (Indian Posts and Tele
graphs Department)-—Telephones.

PUBLIC ACCOUNTS COMMITTEE 
Hundred avd ninth & Hundred and 

tenth Reports

SHRI H. N. MUKERJEE (Calcutta- 
North-East): I beg to present the 
following Reports of the Public Ac
counts Committee:—

(1) Hundered and ninth Report on 
action taken by Government
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on the recommendations con- through an Appropriation Bill and
tained in their Seventy-se- then, in that way, they eoaM zcffiga-
venth Report relating to Mi- rise it. Thay have come with that,
nistry of Railways. What is the objection l*ft?

(2) Hundred and tenth Report 
on action taken by Govern
ment on the recommenda
tions contained in their 
Seventy-sixth Report relat
ing to Ministries of Home 
Affairs Information and 
Broadcasting and Department 
of Agriculture.

12-20 hrs.
PRESIDENTS ORDER IN REGARD 
TO AUTHORISATION OF EXPEN
DITURE OUT OF CONSOLIDATED 
FUND OF PONDICHERRY—laid on 
the Table. /

MR. SPEAKER: Shri K. R. Ganesh
SOME HON. MEMBERS rose—

(srppr ) snarer 
m ix  11 %% 

-ftm  Jftfw fan | i

MR SPEAKER: I will listen to you. 
I have this from Shri Vajpayee, Shri 
Limaye, Shn Samar Guha and Shri 
Viswanathan.

SHRI SHYAMNANDAN MISHRA 
(Begusarai)- My submission is that it 
should not be confined to them only. 
This is our right. It is not a question 
of submitting something in advance 
with regard to a point of order one 
wants to raise.

MR. SPEAKER: I am allowing it; I 
am not denying it.

SHRI INDRAJIT GUPTA (Ali- 
pore): Have you allowed him to lay 
it on the Table?

MR. SPEAKER: Yes.
You; can raise a point of order. 

The other' day, when he was 
about to lay it, I said, for the present 
he cannot lay it  We discussed it in 
tike Committee also. My main point 
was that they could not bypass the 
procedures, that they should come

SHRI INDARJIT GUPTA: An Ap
propriation Bill is enitrely a separate
thing.

MR. SPEAKER- After all, your ob
jections are against that Order. Bow 
can you discuss it unless it is before 
the House?

ip* fm b : % ?PT ifr
**if s w r a * r n i J otst 
*© 8 <rr fffaT $  1

w w r asjrtw : w t  w  for rh 
w  a  wtfc $  i

nnfcft (vtnf^nrc) • 
for sfi ^  *ra»

% ’Ff? % ̂ Tt ffflT PfVflT *TT W

5pr Tnssprfa sn^r sflft f^WFfT 
ŜTTfiR < TT’SJ'Tfff fftT s w t  W 

*n&*r
’ TfasrR % fare t w  t  . .

i w r  m
|fa; F̂Trr fa*rrf,
f  <Ti ?TFT t  fa  *pff t  I

«ft : srnr % terras

ftr*rr ft?fi m  *r^r spt m»ft antff ^

*ft Wrc ff^irO IW lW  : 5IW5T 
u|pw, $  *rw m  srcwr m  
^ fap «Pffr ?rap «fir ^  *  3RT Vttfc, 
srf’T *nTT-<TH*r »nc ^  vtft I  . .  
(wwrw ) .  . w  
vm  fosrr i

worai : r̂ferq, m  
f n ^  i
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«ft I I #  :

to**r Tlv fnr «rr___

wftm • qBTT-fa snte 1

* z w  wrawft : iftr
f^ % ^ $ in < T % * ? $ r «rrfain»TSW 
% ^  ?[ftf ^*r, o’? *r£?r 

«n*sr *r?rr cre*r *r  % ffcirr 
5r wnftm «f>t forc «r*arr 1 $  3*  sw 
jprmT *t tfrarfro vrrftrof ^  
s t e w  #  *srn|dT frrc % m m  t*  

s* *r? spfi «rr ft? fasrrc w  

*t f ^ r  *rc*nwT¥T*rc*r 
$  m v x  * r m  wt tftftar f?rf%r *r Sr
sN % t̂ nr WTT fa *m T  WTf̂ tr |

furfur *nwr *r t o  t̂ssPMt  $ 1 \p<t 
vpt *rar * tott i
ti^ < #  *  r w  jt#  %

wmx % m  fm  *t fa *?■ 
û 1 f^r % ? r  ?n s*wft *fr, r m  *mr
$\ W&Q tft 5J9TWTT 5TT S W  *TT I

itum  w w r t  s m r  *ft tot

’TT^R ?  BTFT Z[f{ I #3 f̂
*r *ft s ?  3 m *  ferr w  «tt fa sfr 
wrrfa* tf?rd£rTCrst*mT$,
?T7 «P?.̂ r % far* ilWT frnn̂ FTT

n̂wrr t  fa yTsnx 
3*1 sfatsr vr t o  3rt «pt § 1

% *TW f^^T5 ^  <rc §?ft
|S t 1 unr ^  *rmr far 

qfc % *nfcr % v r  *
*n tot 1

T O f wtf fTPT *R<m *t
t o *  *wr tost <rc 

; T O n  w  sfr ^rftwpr % |  ?

«*w r ^ h r*r : m  tin  $  w  
for *rft$ , w  ^ f w r
w f  «ft 1

# w w  m r
*r£tar, r̂t?r 5W i^ , ^  âwr frpr *p®f€V 
ir ^  «»t 1

lf«Wr : STTcT i f t

m v t t t q f  . . .
5̂ w r  f*w r: spr ^

Sffr ?ftnw 5^y VTTT f?WT—  
iftfz* t  I

«d ^  fwjnft ^
nr*PT?|»ft ti wfiffFW srf?TfT 

*Rrr ^  vt f^r
^<?ft ft ?

«ft ĝ r<m«w fiw r: ^  x m i

I  1

HCTr flnrrtf arn»q^ : ^
^ it| fv # 5 ¥ ^ f? r ? r ? ? r v r  

?aft?F ^  f^IT I
nww ir^hw • nrr ^rtr, aft

SRFTT aft 5*TCT t  ^  t  1

wnw îft: tum rt
^ ptt ^rr
fWr t, i*t for f̂t ^  srTd ^  »rf «ft 
fa  ^  *r^huffRf I-, 'TT ’T?  ̂

T^, OT ^rar *Ff ;5HTf
^  ^  f«R ^  ^ r f^  1 
^  W  ^r?R ®PT ^fw^rlxv 3R$TT3T 
«fr im %  q w  «rsrr |  m  m  vr 

«n: i t  3TRit, q̂ fT^xcr
#  f%  arnfr m  mi *nr irsft 

^  *nfar ?wt «r^r ^  
tft wnrn ?r f  1

^  »rm JrmT »mr
% \  ^ ' ^ f i ^ « T T ^
5̂T WHfPT W ^  f?WT t  I
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m  t o r  $t m% 35rr?t
r n x m n  r o m t i  **rorcrr 
f f o  ? q w m  ^ f a #

’TTWT £ fo  T̂fT tfP *FJ*r ^  vr 
smsr |, srre qw ^  **r m m  fc 
m s  % srfavp- r̂affrrfT | %f?R v m  
m  S fW  % * W t  ^
fo  m  ST m  * m  trsr tffaHR % 
s ^ t t f r S f t T f a ^ t f a s N r r c t f t  
w r  ^  £r i ^  sr̂ T ^Rfr 
stk sfcrerR ^  * rM t vr t  *r*flfor 

m*mr w i  w  t  i
W TW  W ft tff <TflP % TO **  fatfw 
irmwt if * f ? f  w t t  t *  ^crr 
| ? 5  *nTfMT $ fa «Tf WTT ^
*£( ^rnRT n̂ft ^ *iwt i ^  <n€f 
¥T *TT TO ^  I  I ^  wn fWrf-JT
T O t  % wtfi *refrrf>fli *ft s*r w r  
n̂rrfĉ d' ?ptht oFtt w f^ r  $  ?r̂ t 

^mmrr fv ^  w nrr ^  w r  3|*kt 
vz  srr t o h  | i ***** 
% %m s*rft srteTrf JTT T^r *pt sftr 
^i'WK Vfr *Fflf ik-VTVTt 
t t  t̂tsm* ^ ^ i

* frw fa «m  irwrer^T?T 
qTC*T % WF jfT fasrw 5TT7 t  m r* 
m?r f  fatf ^ r r  ^ r r  ?r i v*  
f w  %  * f  *  ?rr#r O r t  3f,=r t  far 

i f f  SWtfJTfaT f  9T T <*f ?*T

^  f  i i  «rrr *nr sfPrr vr ̂  «r‘t  '* «t I « r  
?f?t % sttc T?*r | f*r f?r«pr f̂ rr̂ r ir> 

^  £ I W  f?PT*r « r  TT % 
gT«r ir # i ?RT?r?T *r irrrr • 
#f^T f ^ T  ̂  | I JTF WlflTTSR
% ^  % rrqrfn  t t  1 1 *  T ^r

wrt ̂  «rf«R?rr **r ̂  ̂  irtr ?r^

%*wwr*8Tr% v .w t stft ̂  i w m  
# ^  w t  *r *rr<r*r W *r t o ?tt
^ f̂ r 7T 7̂f?T iff ^  ?n^r *rFwT?r 

3 f W  wn?rr t , qT%%fi v fa r f t «fK 
fff«PPTT 9TW7 ?r^r tfft ST F T  

f J r  fc w  ^ r w i f r  v r  v ^ ^ ? r  r ? c n  
r  m  m ^r vr *r<r- 
crit tnr w  wTr ^i^fiT *£t ^tt 
m r  ?r«n ^  qT
5tfSRTT ?T7 f̂ TTJr̂ 'T f I î'î TTT f<f

wfm *n*rzrrr f  s?r tf'wpr ?rr r̂.zr̂ rr i

jftorr, »m  jtf ? f c  m<-
nrr f'T’JT̂  ^7% $ sm  tt ?Fr#r4 *Tr%

 ̂?t> ?r?fr ̂ 'r ̂  *fi t? f ¥ n

sfTR m  m«r r̂«rT i <t% ” *fi
sFmw f̂ r * f r  *r ft̂ ir f-1 «r? ^

«FT ST-Fm̂  t  ~
“That it is the sense of the House 

that the Presidential Order sanc
tioning the appropriation of Rs. 5 
crores from the Consolidated Fund 
of India is without of th» authority 
of law and encroaches upon the 
powers of the Pondicherry Assem
bly and Lok Sabha in financial 
matters.”

srar *?*r% arcs s*r ^  ^srt ^ » r  fV 

aft f®  ̂ p - »f Otstr w f’fernR p- 
W  WfXTrT % m IF  «F 9-*r ^HT > 

’srrtn’ ? ^’rfsnr sf f  wtt f^TT 
^ f?nr t*tt ^  t  *t> wfr ifrvr 

ftr^T ?nf«P w  w r  srfsRnfr

fW T  V lr f *T V*T% 3ft «rfSRTF t 

i 3*%*rr*iflTtr'T 
3ft ?rrar'T t ^  ^  f e-9 % 3r{^ 

f̂t ^  f«rr P ô r% ffnc

^  % srr̂  % *7^ F  ?TiT *TCT fTT
*rr t  FT^* ^  w *
^  t  \ ^nr^ifr?: t w  
?tf sttt 5tft srrft ^ fV-rvi swrr tttt 

stptt | sfr n̂ft f^>Jt i? -Trn-r
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^ inr f«p t r * #  ^
f«WT WWl ? W  if
*wt «rr fa  fawn*

irra*|m ftr T € % % (^ ^ « r r  
^  | w j*  *«rar « $
fe rn  w f w

*$f * «  fa$r%*n, 
f r ^ T T # !*  favr%*ft ?nr !pp w  wr*w 
% s^nf*T farrr v?: w&r, 
*far % *r* 8f *ft farerc **
*n?d i * r fa * i* ^ f% 3 * n r  w Tffw r
M ir  #far* i *wt w r  **  *fT
w fft *rcrc fcn sn^- $ ?fr
tftoT tftftrcr i ^r% «rrc 5?5^m vrr&  
^ T ^ rr^ :T ar^ i^ T i% vT vn r *\\ 

fr> jf t  fain ■arnnrr a*% 
3rr? $ *ft st7 jftsrtf m $z *r u^r ^  
^ « r  f^r«rr?q »

SHRI SAMAR GUHA (Contai): 
Mi Speaker, Sir, 1 consider it one of 
thf mon unprecedented constitutional 
cuses It is no Jess important than 
ihe breakdown of the law and order 
situation My reason is this If we 
allow this, if we permit this, it may 
bcu^od as a subterfuge to scuttle, so 
to say, the right and the supremacy 
ol the legislature over tne executive 
Today, Sir, it may be a tiny State of 
Hnnditherrv Tomorrow, by issuing 
an ordinance, the Budget of Gujarat 
may be passed. And, day after to* 
mou nv they may pass the Supple
mentary Budget if not the General 
Buaget, by issuing an ordinance like 
thi« Therefore, if we now permit Mr. 
Ganesh or Mr. Chavan to lay the noti
fication on the Table, what does it 
mean, Sii? It means this. This is your 
proposition and you have upheld our 
contention, at least you have express
ed doubt about the legality 0f issuing 
the ordinance and approving the ordi
nance You have yourself expressed 
such doubt, Sir, that doubt still 'has 
not been cleared as yet. You conven
ed a meeting of the opposition leaders. 
Bid you come to any decision whatso- 
5581 L S - 8

ever? The position remains as it was 
before when Jfmi yourself in your 
wisdom, Sir, expressed your doubt 
about the validity of that notification. 
This being the position, if this is so, 
what does this mean, Sir? The ques
tion of doubt regarding legality re
mains as it then was. Therefore, if 
we allow this to be laid, what does 
it actually mean? It means that we 
also indirectly become a party to il
legal appropriation of the Consolida
ted Fund of the Government of India. 
That would be the case if we per
mit this to be laid on the Table of the 
House.

Therefore, first the matter has to 
be decided whether it was legal or 
not. Is it the case that it is not ille
gal, but improper, I don't know? But 
that matter has got to be decided 
first What is the machinery by 
which it should be decided? is it by 
your ruling? Is it by discussion in the 
House9 Or is it to be done by some 
other means? Because, Sir, as I said, 
a most unprcedented constitutional 
crisis has been created. Therefore, 
Sir, before those issues are settled, 
namely, whether it was legal or ille
gal, this cannot be laid on the Table, 
the statement cannot be made It is 
incumbent on you, Sir, to decide as 
to the except modus operandi how the 
issue of legality or illegality should 
be decided upon

That shoud be decided first and 
then this can be permitted. This is 
my respectful submission Thank you

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Mr. Speaker, Sir, m> 
respectful submission is this.

Number one* The question is. 
whether any paper which is inconsis
tent with the provisions of an Act 
(which gives power to a legislature) 
can be placed on the Table of the 
Legislature or not Is there not a clear 
case that the paoer that is being 
sought to be now laid on the Table of 
the Howe is inconsistent with the 
provisions of the Act which gives 
power to a legislature, the power 
which now has been transfen'd to 
Parliament?
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{Shri Shjamnandaa MishraJ
Secondly, Sir, the general question 

is whether any paper which divests 
Parliament of its power—now I am 
going beyond the Union Territories 
Act*—can be placed on the Table of 
Parliament and Parliament can be ex
pected to be a party to or agree to a 
death-warrant

Sir, 1!  there is any paper issued by 
the President to the effect that Par- 
lament is divested of certain powers, 
then, would that paper be allowed to 
be laid on the Table of the House or 
not’  This is my second point

My third point is this Under which 
rule is this paper sought to be laid on 
the Table of the House? The rule 
speaks of papers laid under the Con
stitution, papers laid under the sta
tutes, papers laid under the rules of 
procedure papers laid under direc- 
t ons of the Speaker and also papers 
quoted have to be laid on the Table 
Now, this one does not come, so far 
as I see, Sir, under any one of these 
headings This does not conform 
to the order that has been mentioned 
in the Rules of Procedure

Fourthly, this matter is sub judice 
and this House should be lending it 
self to a procedure which will be 
very unhealthy You have already 
decided m earlier cases too that a 
matter, which is sub judtce cannot 
be discussed m this House o t  any 
paper relating to that cannot be 
laid on the Table of the House

Now the only question is whe
ther—the matter has been admitted’  
Befoie its admission the paper can 
be laid on the Table of the House 
and this is what Shri Shakdher’s book 
£,ays But a matter which has been 
admitted and is leturnable on the 22nd 
rf this month can it be discussed 
here’  It is clear that this matter is now 
being dealt with by the court of 
law and it is now under judicial ad
judication May’s Parliamentary Pra
ctice is also quite clear on this point 
and I would like to quote it because 
this is a verv importart ca?e on which 
we should not allow anything that

is not proper It says on pogp 3̂ 2
‘Matters pending judicial deci- 

sfons* A matter awaiting or umti&r 
adjudication by a court at law. 
Should not be brought before the 
House by a motion or otherwise 
This rule applies to motions lor 
leave to bring in Bills but not to 
other proceedings on Bilb ”

Then again, on page 416, May's Par
liamentary Practice has made it ab
solutely clear that matter* awaiting 
the adjudication of a court of law 
should not be brought forward in 
debate following the First Report of 
the Select Committee It says

“The ban also applies m the case 
of any judicial body to which this 
House has expressly referred a 
specific matter for decision and 
report from the time when the Re
solution of the House is passed”
Now, the House could not get any 

protection from the House itself in 
protecting or preserving its nghts 
So an Hon Member has gone to the 
court Any citizen can go to the 
court for the proctection of the 
rights of the legislature m this mat
ter It is for vour consideration-*-I 
have not gone m extenso in greatei 
details, so far as May’s Parliamen
tary Practice goes I do not w<mt to 
weary th*» House with all the de
tails—whether the Chair snould 
permit a matter which is under ju
dicial adjudication and whether any 
paper relating to this can be placed 
on the Table of the House It is 
clearly a matter, pending judicial 
adjudication So, how can we be « 
party to its being laid on the Table 
of the House’  It has been amplv 
established to the satisfaction of 
the rules m the matter that it is 
net legal I would not like to 
go into the legality of the mattei 
just now becaus-1 I am taking my 
stand primarily on the issue that a 
matter which ia pending before the 
court of law should not be allowed to 
be discussed or any paper relating 
to it should npt be placed on the 
Tahle of the House I am not going 
into the merits of the case
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SHRI 6. VTSWANATHAN (Wandi* 
wash Mr. Speaker, Sir the Presi
dent’s Order on Pondicherry ia a deli
berate violation and encroaches on the 
financial powers of this House Gov
ernment represented by the hon. Law 
Minister could not convince the House 
that the President’s Order is valid or 
constitutional. He mainly replied upon 
Section 51 of the Union Territories Act 
under which the President gets powers 
to uspend certain provisions of the 
Ac.t There are two Sections—Sec. 29 
<3) and Section 47(2)—which are 
ipecifically mentioned as to how the 
consolidated fund should be appro
bated Let me quote rule 47 (2):

“No monies out of the consolida
ted fund of a Union Territory shall 
be appropriated except in accord
ance with and for the purpose 
and in the manner provided in this 
Act.”

Ihe other section is Sec. 51. The 
Fiesident has not suspended specifi
cally this particular Section as well 
as Sec. 29 (3).

Hence the President has no powers 
to encroach upon the financial powers 
of this House.

Again, the legality of this has been 
challenged before the Madras High 
Umrt The Court has admitted the 
petition and has referred it to a
Bench of the Court The matter now 
f mt; sub judice and its • gaiit\ heir li 

thillenged before a court of law, I 
flunk it is proper for the House to 
^r< p it pending and I request you that 
this Older, which is neither legally 
^Jlid nor consitutionally sound, should 
rtl bp allowed to be laid on the Table.

SHRI INDRAJlT GUPTA (Alipore): 
I just want to make one submission 
*o: your consideration.

Apart from the other arguments 
which have been adduced here about 
1ht matter being t u b - j n d i c e .  j  d o  not 
want to repeat them ♦ hough they are 
wp<»hty arguments—I want you par
ticularly as the Speaker to consider 
U1p specific point You called 

meeting on the 9th Of this

month and you announced it in the 
House. Now, what was the purpose 
of that meeting? The purpose of that 
meeting was to find a way out, a way 
out ol the impasse which had been 
created. If such a situation had not 
been created, there would have been 
no need tor you to call a meeting and 
there would have been no need lot 
the Government and it? representa
tives to agree that they would also 
participate in that meeting. The 
meeting was called in order to find a 
way out because it was accepted by 
everybody here—I do not think any
body is trying to controvert it now— 
that in matters financial, the powers of 
the legislature are supreme and those 
powers cannot be arrogated by the 
executive to itself. This is number 
one. Number two is that in the con
text of that, it was felt by you, at 
least on that day, that the President
ial Order of the 29th March, 1974 was 
unacceptable, and therefore, you had 
directed that it should not be laid on 
the Table until this meeting was held 
to find a way out.

Now in that meeting—I was not 
present myself in that meeting—Prof 
Hiren Mukerjee was there and what 
I have understood is that no agreed 
solution could be found. Many pro
posals were made, suggestions were 
given, but no agreement could be 
reached The-e the meeting ended. 
I want to know from you now that 
today you are permitting Shri Ganesh 
to lay this Order, a copy of it, on the 
Table of the House, what has trans
pired between the end of that meet
ing ia which no agreed solution could 
be found as to how to resolve this 
crisis, this impasso, and today, what 
has taken place since then to justify 
you now to permit this Order to be 
laid on the Table? It means that the 
Government—i  am sorry to have to 
say this—after that meeting has now 
made up its. mmd that by virtue of 
the majority it has here it will insist 
on this position that the Presidential 
Order is legally valid and constitu
tionally sound They will pass it hare 
by majority
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tSbri Indrajit Gupta]
SHRI ATAL BXHABI VAJPAYtt:

Brute majority.
SHRI INDRAJIT GUPTA: I am not 

worried about that.. . .  (tnterruptiont)

1 am surprised at this, although the 
Minister of Law, Shri Gokhale, had 
responded very favourably, I thought 
to your suggestion lor a meeting and 
had said, *1 place myself in the hands 
ol the House and in your hands’ . Was
not the fact that the Government
participated m that meeting an admis
sion that they also felt that difficulty, 
crisis, impasse, had arisen, which 
should be solved somehow or other? 
Today nothing new has happened ex
cept that Shri Sezhiyan has gone to 
the Madras High Court, making the 
matter sub judtce in the bargain. 
Nothing else has happened. Now
today they are coming forward in 
ordei to put this thing on the agenda, 
as though it has suddenly become 
legally valid and constitutionally 
sound I cannot understand for the 
life of me, with all my respect
to you, how you are permitting this, 
m view of what you had said on that 
day, in view of the meeting called at 
your instance to find a solution, in 
view of the fact that at that meeting 
no solution could be found. In view 
of this, how are you allowing this 
Presidential Order to be laid on the 
Table today? It just passes my com
prehension.

You should tell u$ what has in the 
meanwhile prompted you to reverse 
your earlier decision Why have you 
done it? On what grounds? On the 
basis of what new evidence There is 
nothing before vs

•Of course, the budget has t0 be 
passed and the estimates have to be 
presented; there is not doubt about it; 
the Appropriation BiH has to come 
and the Rajya Sabha should have been 
summoned earlier for that: But any- 
*w»y, it has been delayed. But I really 
*Mnk that this particular order—the 
klgal and constitutional validity of it— 
jcannot be decided by a majority in 
this Houstt under any circumstances.

It cannot t* deride#, Who is the arbi
ter in this matter?

Therefore, I would big of you to 
consider this matter very coolly and 
calmly and not to precipitate matters- 
which may lead to a further crisis 
and an intensification of the consti
tutional crisis later on. This matter 
should be held over until an authori
tative pronouncement either of the 
court or the attorney-General is 
given. Even the advice of the At
torney-General has not been taken 
or is not being given to the House. 
Nothing has been done. Let them go 
ahead with the presentation of their 
budget estimates We do not mind 
that, but this particular order should 
be held over, as you were very cor
rectly disposed to do earlier on, and 
nothing should happen to justify the 
reversal of your orders, today.

SHRI H N. MUKERJEE (Calcutta- 
North—East): Sir, I would not have 
intervented after my friends has 
spoken, but having been present at 
the last meeting, I think perhaps I 
ought to say something. What dis
turbs me is Government’s utter lack 
of humility—humility is supposedly 
a Gandhian virtue—because at the last 
meeting, it uas very clear that apait 
from—Government’s spokesman, 
everybody else was positive that some
thing wrong, perhaps unavoidably 
wrong, had been committed and some 
sort of rectification process should be 
evoked by a consensus It could not 
be evolved because Government took 
a very rigid and obstinate stand.

Now if they do intend to stand on 
ceremony everywhere and assert their 
majority, foraudability and all that 
sort of thing, it is a different proposi
tion But I could have understood it 
if they had done what Mr. Madhu 
Limaye suggested, namely, that a 
statement was prepaied by the Law 
Minister on behalf of Government, 
explaining the difficulties of the posi
tion, explaining how the difficulties 
are being sought to he eumounded 
from their point of view, and along
side that they could have asked for
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pertnisi on from you And the House to 
have this paper kid  <* the Table. 
They do nothing of that sort This 
Is going »  little too far. You had on 
the earlier occasion stopped that papat 
from being laid on the Table of the 
House. And now you say that abuse 
you warn a (elution for a very serious 
problem let «a proceed and therefore 
let the paper be laid on the Table. 
But how can that be done, Sir, with
out an express elucidation of the 
problem by the Government showing 
that an unprecedented problem has 
arisen and for that purpose unprece
dented remedies perhaps are being 
taken recourse to. Therefore, they 
should come in all humility before 
Parliament, but they do not do so.

Suggestions were made into which 
i  need not enter now. which might 
have helped a rectification of the an
omalous situation that had taken place. 
Those suggestions were brushed aside; 
they want to stick to their own 
time-table or whatever procedure they 
have in mind and they want the House 
to swallow it. 1 have seen repeatedly 
this phenomenon of Government, be
cause it has the majority, brute or 
otherwise; they come before the House 
and expect the House to swallow 
whatever they have decided behind 
the scenes in their own way, and 
even after a parliamentary discussion 
took place, in the presence of the 
Speaker they completely disregard 
the entire proceedings and they try 
to stick to their own hectoring autho
ritarian way of doing things.

1 am not interested in those littled 
details of legalistic refinement. 1 sup
pose in spite of this document—presi
dential order or something—being in 
question in court, there may be per
haps no conceivable ham  in having 
it laid on the Table of the Houae; it 
c*n be made infructuous later on,by 
any kind of judicial pronouncement, 
but there is no harm, becauae after all 
we cannot hold our hands for ever 
and for ever. We are • sovereign body. 
I  am not going to enter into that But 
the main, .idea • thetf strikes me-and 
that goes'to the root of the function

ing in any kind of parliamentary de
mocracy—is that Government behaves 
in an utterly hectoring fashion.

Government did not take note of the 
seriousness of the objections raised 
last time. The Government are dis
honest in saying that they do realise 
that some sort of a mistake might 
conceivably have been committed be
cause if they did have any sense of 
having committed something wrong 
or having done something which they 
ought not to have done, they would 
have taken the posture of luunility and 
told the House in an explanatory 
statement why it is that they are put
ting this order before the House and 
leave it to the House to determine 
what should be done; they did not do 
so. It would be a pity if you permit 
yourself to be more or less bludgeoned 
into allowing this thing to be laid on 
the Table of the House when it cannot 
be laid on the Table of the House 
without an explanatory memorandum 
to begin with, and without a state
ment which it should be open to the 
House to discuss

SHRI PILOO MODY (Godhra). I 
should like first of all to recall to you 
and to the House the historic origins 
of Parliament. Parliaments were 
created to keep a check on the expen
diture of the State, in this case the 
Government. Over a period of time 
Parliaments have been evolved with 
complete control over the expenditure 
of a State. That is why in our Con
stitution powers to vote money had 
been left to Parliament, not to Gov
ernment The fact is that Government 
functions by majority and these 
powers can be used by Governments 
through Parliament by exercising its 
majority. But at no time can it short- 
circuit the process and ataft using the 
funds of this country in the manner in 
which it has been prescribed.

For a change I have to agree with 
Prof. Mukerjee and the solution that 
Prof. Mukerjee had put forward. As a 
reasonable man I win always accept 
a particular difficulty, I realise that 
the Government, because of the folly 
ot its own constituents in PosKUcherfy,



331 Paper$ baid APRIL 11 , 1874 Papers Laid 332.

I Shri Piloo Modi] 
had been put in very tight corner end 
therefore it was necessary for them 
t© fiend a way out. Bui the way out 
cannot by virtue of exercise of its 
majority or by exercise of arbitrary 
powers which it does not have. 
Therefore, I would have accepted the 
compromise solution suggested by 
Prof. Mukerjee that they should have 
come forward with an explanation 
saying that this has happened; we are 
very tight of time and this must be 
done by 31st March; would you please 
help us m getting this through? May 
be by tacit consent by accepting the 
apology and the difficulty we might 
have ail a creed to do so. However 
tMs Gove? -ment for reasons that Prof 
Mukerjee has described too well has 
decided to do this arbitrarily. I and 
my party at any rate do not think 
that we can be a party 10 the violation 
of the very fundamental priciplee of 
Parliament, unless of course this is 
merely a little curtain-raiser, a sneak 
preview of the limited dictatorship 
which is being so loosely talked about 
all over the place. In the end I agree 
with Prof Mukerjee that this may 
even be total abandonment 0! 
Gandhian humility and replaced by 
what might be called Gandhi^ 
arrogance

SHRI ATAL BIHARI VAJPAYEE: 
You mean Mrs. Gandhi’s?

SHRI PILOO MODY: Even you 
understood 

SHRI S. A SHAMIM (Snnagai): 
You have heard the spekesman of 
various parties; you may now listen 
to an independent voice.

Sir, I have nothing to ask from the 
Government. I know the Govern' 
ment’s case and the Government 
themselves say that their case is very 
weak. They have no case. I am not 
interested in hearing the judgement 
of the High Court to which some of 
my friends have gone. But, I am 
only interested in knowing your 
ruling and just to elucidate your

' vitens, I would tike to refresh your
‘'WUStttMf.

You remember, Sir, when you re
turned from a tour, some lenders of 
parties met you in your Chamber, 
and I happened to be one of them, 
thought without representing a party. 
You, on that particular day. though 
I will not divulge the whole of the 
discussion, gave the impression that 
you were convinced that we had a 
case where as the Government had 
none. You discussed this and you 
allowed ug to rise this matter in the 
House and in the House, leaders of 
the various parties and myself, Sir, 
convinced you that this Order is not 
a Presidential Order, but, it is a 
Presidential disorder, and that it ia 
not legal. The result was, you asked 
the Law Minister to reply to the 
points that we had raised. The Law 
Minister realising that we had a 
very strong case, asked for time. You, 
in your wisdom and we, in our gene
rosity, gave time The Law Minister, 
after having worked for the whole of 
the night, on the second day, came 
with a large number of books and 
tried to put forward the Government’s 
case Sir, again, you, after hearing 
the Law Minister, obviously, were 
not impressed by what he has said. 
You, on that day. did not allow him.
I have to seek ?omr> clarifications 
from a ou That is whv, 1 nm remind- 
mg you

MR SPEAKER: While doing so. 
do not put many things in my 
mouth

SHRI S A SHAMIM: From the 
fact that after hearing the Law 
Minister, you did not allow the 
Government to place that Order on 
the Table of the House, it is clear 
to us that you were not convinced 
Then, Shy you convened a meeting of 
the Opposition Parties and Govern
ment and about the version of that 
meeting, you gave one version and 
the Government and Opposition lea
ders another.

MR. SPEAKER; You forget what 
I said at th* and; what was my ruling 
at flit and. You omitted tint, fee- 
ci> use, that does not suit you.
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dSHRJ S A. SHAMIM: The reaten 
w*y we had wised this question be- 
tone you, ® r;*s we want to hear what 
yew have to say. My friend, Hr. 
la&Bjit Ov^ta fees pointedly asked 
about this The last meeting in the 
series we* a meeting 01 the Opposi
tion leaders and the Government 
about which the report was, nothing 
was ageed upon So, in my humble 
capacity, 1 would like to know, as 
Mar Indrajit Gupta has asked, what 
exfdly had happened? When we 
had come to listen to your views, 
whether this Order is a legal Order 
or an illegal Order, you, in your wis
dom, have chosen to be silent on 
this issue Mr Sezhiyan has gone to 
the High Court The Government, by 
implication, have taken it for granted, 
that you have given them permission 
thereby meaning that this is legal. 
We would like to know I at least 
would like to know, your ruling If 
you give a ruling that after having 
listened to the speeches and hearing 
tht case of the Government put for
ward by the Lavk Minister ‘it is my 
considered opinion that this is a legal 
Order', then we will take it that 
the Speaker had given a ruling and 
therefore we had to accept it, whe
ther it is right or not Willy-mlly, I 
h \e to accept it You cannot have 
it both %avs Having sided with us 
that * you have a very good case, 
1 «nn fiot allowing the Government to 
place the Order on the Table of the 
House’ now today, by implication 
and bv maintaining golden silence, 
you are allowing them to place the 
Order on the Table of the Hcin»e I 
as an Independent Member, who is 
not an interested party, would like 
to know from you, what is your 
personal opinion and what exactly 
had happened in between, I would 
hke to know, what is your considered 
ruling, so that this can be 4ted as a 
precedent in future.

SHRI DIN1N BHATTACHARYYA 
(Serampore): Sir, after a discussion 

the issue, and after hearing sevc- 
ral opposition leaders, you, in your 
wisdom, did not allow the Govern*

ment to lay the Order On the Table 
ol the House, and then a meeting was 
held in your Chamber, where also no 
immediate decision was taken Today 
also, when the Government has come 
forward to legalise that illegal Order, 
you have not reversed that day's deci
sion that *1 do not allow you to lay 
this on the Table of the House’ So, 
you must categorically state that thu 
Order is valid and the proceduie that 
has been adopted by the Government 
is valid. If there is such a statement 
from you, then we may consider it
IS hrs

THE MINISTER OF LAW JUS
TICE AND COMPANY AFFAIRS 
(SHRI H R GOKHALE) Sir, I am 
grateful to you for giving me an 
opoprturuty to make a brief state
ment I say brief because an elabo
rate statement as to the legality of 
the Order was made by me the other 
day Fro n the speeches which 1 
heard this morning, I find no ne * 
point with regard to what they call 
an illegal Order has been made 
The House will recollect that I jus
tified or the order on the ground tha 
the order was passed legally
in 1 •'ordanre with the provisions of 
the Union le u . ones Act, which I 
submitted was for the purpose of 
Union leintones a Constitution by 
itself looking at the provisions of 
article 238A Even in the meeting 
which was held in which I and the 
finance Minister were present, 1 had 
at the outset made it clear that the 
fact that we have met here for a 
discussion does not at all mean that 
the Government is conceding that the 
order is illegal. On the contrary 
Government is reiterating the posi
tion that the order is legal But 
inasmuch as a matter about a finan
cial matter has arisen, I ended my 
speech that day by saying that I am 
prepared to fo  according to the 
wishes ot the House, and we ate 
prepared to come before the House 
w,th such measures as are necessary 
in order to see if there is any doubt- 
according to me there is no doubt— 
that whatever has been done is 
rectified
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It has been siid today that since 

the matter is in court, it Bhould not 
be discusesd. Yet, eventonfe oil the 
other aide is discussing the legality of 
it! I do not know how they are 
doing it. I want to reiterate that 
the Government’s position is that 
the order is legal and Government 
will establish it before the court when 
the time comes. The question has 
been raised aa to why it ia sought to 
be placed on the Table of the House. 
Firstly it is a statutory order under 
the Union Territories Act passed by 
the Peraident and even on the basis 
of the objections raised, it is clear 
that it i8 an order on a very impor
tant issue. It would have been un
fair if Government had not placed it 
on the Table of the House. Secondly, 
even in the order passed by the Pre
sident, he has said that it is pending 
sanction by the Parliament. It is a 
sort of commitment rrade in the 
Presidential Order itself that this 
would be taken to the House. Third
ly, it is the normal practice that on 
all matters of such importance the 
House should be taken into confi
dence. It ia therefore but right that 
the Government should place this 
order on the Table of the House.

Without repeating what I said ear
lier, I submit that the Union Terri
tories Act does «ive ample power to 
the Peraident to issue such an order. 
After this is laid on the Table with 
your permission, the Finance Minis
ter, following the procedure pres
cribed in the Union Territories Act, 
will present a statement of estimated 
receipts and expenditure of the Union 
Territory. That was what I meant 
when I aaid that Parliament waa 
never intended to be by pawed. It 
was made clear In the order itself.
I submit tfeat for all these reasons
which are important and to which
I have made reference, the order
should fee allowed to be laid on the 
Table of the House.

,M . SfceAKjft- I !)«Ve hetrd with 
. careful ^tteption the ppjnta raised 
by hon. members from the opposition,

•ftd the indefMUMfeAC Member. He 
is also eitttag itt tfe* opposition. ffct 
main object of my observation if law 
in the spirit of a ruling or ia «ay 
•plrit o ' scoring a point then expiate* 
ing my point of view in tin back
ground uf what X consider should be 
In the nature of cbservetioas of the 
Speaker.

The other day when hon. Members 
met me in try chamber for a few 
minutes or half a hour before 1 caxaa 
to the House they explained to me 
that this Order by the Preeident ia 
not proper. I then told them that it 
will not be allowed to be laid on the 
Table that day, I will carefully exa
mine it and study it. 1 then told the 
Law Minister that he cannot lay it 
on the Table “for the present” because 
I wanted to be more sure about the 
position. I thought I will study it m 
detail and, if necessary, discuss it 
with you and then make my point of 
view clear to the House,

When the hon. Minister tried to lay 
it on the Table a second time on an
other day, many questions were rais
ed in this House, like today, and the 
hon. Members were very excited? 
They pointed out that the procedure 
adopted is not very proper either 
under the law or under the Constitu
tion. I said again that 1 am not going 
to allow it to be laid on the Table 
“ for the present” till we discussed it 
in the meeting of the Leaders* Com
mittee.

I called both the Ministers, the Law 
Minister and the Finance Minister, to 
the Leaders’ Committee. All the par
ties were represented there either by 
their leaders or by their nominees. I 
must say that the spirit to that meet
ing was more for rectifying the posi
tion rather then scoriae any point. 
Whatever might be the attitudes 
adapted later on. either by the Minis
ters or the leader* of parties, the 
discussion in the meeting and the 
background helped me in forming my 
own view* shout it.

How the point raised fr w bj ** 
could not fptqfc W  agreement on 

M tfrp W b  ▼*# OK * " * 6
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threadbare in tfttt meeting—I need 
not fio, into the details, because *11 of 
you are sitting here today—and we 
agreed on the procedure tbit it will 
be laid on the table today.

SHRI SHYAMNANDAN MISHRA: 
Not about the older.

MR. SPEAKER; He can contradict 
me later on. It Was also agreed that 
the Bill would come up on the 15th. 
1 did not find any disagreement on 
that.

SHRI SHYAMNANDAN MISHRA: 
That is not correct, with all respect.

MR. SPEAKER: The disagreement 
started when you wanted the Rajya 
Sabha to be called earlier and the 
Government said that it is not pos
sible because it is already fixed for 
the 22nd Then all of you left the 
meeting. In the original of the note 
which Shri Sezhiyan gave me he sta
ted that in the Appropriation Bill, 
which is brought before this House, 
or in the statement this Order by the 
President must be mentioned and there 
must be another clause, rectifying the 
mistake, by giving it retrospective 
effect from the date it became effective, 
so that doubts could be removed. 
This was given to me in the meeting 
and one copy was given to the Law 
Minister.

SHRI SHYAMNANDAN MISHRA: 
We are not bound by that

SHRI MADHU LIMAYE; We are 
not bound by that.

MR. SPEAKER: I am not scoring 
any point I am not talking in that 
spirit. It is said that that order was 
Ulegal, unconstitutional and all that 
It has always been the practice in 
this House that the Speaker of the 
House does not give his pronounce
ment about the legality or constitu
tionality of a case. I did not give 
any ruling on the legal side or the 
constitutional aide ot it.

eft f w l
$  *%ir ^  f r Sjrfasr.

f t e w  nrwr I . f t  faft m  

wrfftj i - -

MR. SPEAKER: NOV, you raised
the question that I should determine 
whether this is legal or not, whether 
this is constitutional or not. It has 
not been the practice in the Houae, 
when the Papers are laid On the Table, 
that I should determine whether they 
are legal or not.

^  w  f w i . w rv m u  $ I

MR. SPEAKER: Anybody dm go to 
the court They are part of the busi
ness of the House and they are laid 
on the Table. About the legal or 
constitutional side of it, I deliberately 
did not and I cannot pass any pro
nouncement whether this is illegal or 
unconstitutional. All I can do is to 
make my obseravtion about the pro
cedures. At the end, I said that it 
was a question of procedures and the 
Government could not bypass certain 
procedures This was my ruling.

SHRI SHYAMNANDAN MISHRA- 
You are changing your ruling

MR. SPEAKER: You can call for
the proceedings.

1 was disallowing it because they 
were bypassing certain procedures

Then, when we discussed everything 
in the meeting, I saw your spirit of 
accommodation and your spirit of un
derstanding. Stage by stage you rea
ched certain decisions which collaps
ed at the point of calling the Rajya 
Sabha. That confirmed may views also. 
That w&s the background of my views 
also.

SHRI SHYAMNANDAN MISHRA: 
It cannot be rectified like this. I had 
expressed by views in the meeting.

MR. SPEAKER: Your views was in 
favour of issuing an Ordinance. Shn 
Sezhiyan said that we could rectify it 
through an Appropriation Bill, Your 
view was about the Ordinance.

Now, as regards the matter being 
tub judice and the BUI coming up—I 
have seen relative provisions in the 
various books on Procedures—this 
very matter was referred by tne Pie* 
aiding Officers to a Committee known.
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as the Page Committee of which we 
have the report here. That Committee 
after very careful examination, after 
many sittings and examination of 
many subjects, came to a conclusion 
that as regards the matter being sub 
jvdice, of course, it may not be refer
red to in the debate so that it may 
not affect certain decisions of ttie court 
but where a Jegisiation has to be brou
ght, the law-making has to be done, 
the rule of sub judtce does not apply.

SHRI SHYAMNANDAN MISHRA: 
Is it law-making?

MR. SPEAKER; It is coming in the 
form of a Bill.

SHRI MADHU LIMAYE: Our ob
jection is to the Presidential Order.

MR. SPEAKER- The Presidential 
Order has to be rectified only to re
move doubts. 1 do not go into the 
legality or illegality of it.

SHRI SHYAMNANDAN MISHRA: 
How can that be rectified like this?

MR. SPEAKER: Any matters which 
are to be referred to this House, which 
arc to be the basis of any discussion, 
have to be laid on the Table of the 
House. That is why I have allowed it 
today.

SHRI SHYAMNANDAN MISHRA: 
That is pnma facie inconsistent with 
the provisions ot the Act passed by 
Parliament. It is the Parliament 
which has passed the Union Territo
ries Act

MR. SPEAKER; The Budget will be 
presented; then the Bill also will be 
coming.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): I beg to lay on the
Table a copy oT Notification No. S.O. 
222(E) (Hindi and English versions) 
published in Gazette of India dated 
the 29th March, 1974, containing the 
President's Order in regard to the 
authorisation of expenditure out of the 
Consolidated Fund of the Union terri
tory of Pondicherry. [Placed in Lib
rary. $*t No. LT-6681/74J.

flOME HON. MEMBERS: No, no.
SHRI SHYAMNANDAN MISHRA: 

Ip any Budget preceded by a Presi
dential Order?

ME. SPEAKER; Unless it is placed 
before the House, how can we d scuis 
it? All those objections about proce
dure have been met.

AN HON. MEMBER: On a point of 
order.

MR. SPEAKER: No point of order, 
after my ruling.

SHRI SHYAMNANDAN MISHRA: 
What is your ruling?

MR. SPEAKER: You cannot pre
vent its being laid on the Table. How 
can we proreed without its being laid! 
on the Table?

SHRI SHYAMNANDAN MISHRA- 
Can an impugned order be laid on the 
Table?

MR. SPEAKER: Laying on the Table 
does not affect its legality or illega
lity. , t

iw  ftarf : w m  STFT 
*Tfft spntf *fT VfWT * t  I

tf*rtip* *rrfr m
f t  i efr Trfomirc: *r w m r
^  *FT *PT f  t T ft  $ w V  5THHTT<fl‘ %
% fair TTSST VtSFT 3TT T?T f» I 
Sr foapr 3fr?Nrr i

fw^Tfvn? vr srirrq J

SOME HON MEMBERS: On a point 
of order.

MR. SPEAKER; No point of order, 
after I have given my ruling. I am 
sorry.

SHRI SHYAMNANDAN MISHRA: 
Why can you not wait till J| is decid
ed by the court?

MR. SPEAKER: Laying it on the 
Table does not affect its legality or 
otherwise.
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PONDICHERRY BUDGET, ii>74-75
THE MINISTER OF FINANCE 

(SHR1 YESHWANTRAO CHAVAN):
1 piceent a statement of estimated 
receipts and expenditure of the Union 
Tciritory of Pondicherry for the year
1974-75.

(Interruptions).

SHRI MADHU LIMAYE (Banka): 
You are responsible for this.

.(jb terruptions) .

Sim Madhu Litnaye and some other 
bon. Members then left the House.

SHRI SHYAMNANDAN MISHRA 
(Begusairai): This is a butchery of 
the parliamentary democracy. (In
terruptions) In this way you would 
also be abolished One day, that day is 
not far off. The Chau doing like this 
is unthinkable This is by-passing the 
Parliament. ..
(Shu Shyamvandan Mishra then left 

the House)
THE MINISTER OF PARLIAMEN

TARY AFFAIRS (SHRI K RAGHU 
KAMAIAH); Pondicherry Appropria
tion Bill will be taken up on Monday, 
li»e 15th April and further discussion 
u!i the Demands for Giants for the 
Mi^tnes may be resumed thereafter.

SHRI S. M. BANERJEE (Kanpur) ■ 
The question here is that you have 
allowed him to do it From tomorrow 
onwards, will you allow all papers to 
bt laid on the Table of the House 
without seeing it even? The House 
has been bypassed and democracy has 
been converted into a mockery and 
we are all ashamed of it.

MR SPEAKER: Only history will 
tell ho has reduced it to a mockery.

SHRI S. M BANERJEE: As a pro* 
test Sir I walk out

(Sftrt 8 M Banerjee then left the 
House.)

MR SPEAKER; I did my best to 
accommodate them. 1 have kepi it 
pending tor such a long time. We 
djactuited it. Now, we pass on to the 
next item.

DEMANDS FOR GRANTS—contd.
M in is t r y  of E ducation and S ocial 
W e l fa r e  and the De p a r t m ln i of 

C u ltu re— contd.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
U'no* S MJRUL HASAN). My hon 
inend, Shn Shivnath Singh raised the 
question of amendment to the rules 
of the Birla Institute of Technology 
and Science In the case of 'deemed 
universities’ it is usually the case that 
rules cannot be amended except with 
the prior approval of the Go vein 
ment But, m the present case, as a 
Jesuit of some misunderstanding, in 
1968, a letter was sent from my Min
istry suggesting to the authonties of 
the Bula Institute of Technology that 
they might amend the rules so that 
the appioval of the Cential Govern
ment may not be xequired However, 
since it was the result of some mis
understanding, I am looking into the 
mattei.

It was also stated that certain dona
tions have been made by various Birla 
c< ĉnrns who attempted to evade some 
taxes I would not like to go into 
the question of evasion or otherwise 
of taxes by the Birla concerns That,
I am sure, will be looked into either 
by the Ministry of Finance or by the 
Company Affairs Department. But, 
whatever donations have been received 
by the Institute are there m its 
balance-sheet and in the audited 
statements that have been supplied to 
us Further, any detailed information 
that t may receive I will pass it on to 
the relevant Ministry.

A reference was also made to the 
report of the Public Accounts Com-

*Mov«d with the recommendation of the President.
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mittee in regard to the Indian Xnati- 
ctute of Technology, Delhi Sir, this 
JReport has just been received sad 
also the report of the Committee 
which the Institute itself had appoint
ed, in regard to the various appoint
ments. I am looking into this matter. 
We will submit a fresh note giving 
information to the Public Accounts 
Committee.
43.25 hrs.
[MR. D epu t y -S pea&e r  in the Chair.]

Then, with regard to the National 
Book Trust, my hon. friend Shri Gos* 
wami raised number of questions.

The most important of those ques
tions was this, namely, the question 
o f  the unsold stock of books with the 
National Book Trust and the broad 
policy of the Government.

Sir, we have appointed a Committee 
under the Chairmanship of Erofessor 
■Nihar Ran]an Ray to review the 
working of the NBT in the light of 
its objectives and to make recommen- 
<dations for its future set up and pro
grammes over the next 10 years. Steps 
are also being taken to appoint Sales 
Executives and four Field Represen
tatives so that the sales may be 
.pushed up. I am suggesting to the 
JMBfT Uhat they may even consider 
organising ‘reduction sales’ so that the 
books published by them reach the 
actual readers. I am grateful to my 
hon. friend for having raised this 
matter.

In the same way he referred to the 
•Question of what he thought was 
'favouritism in the appointment of an 
Editorial officer tor Hindi. Now, Sir, 
the tacts are that in accordance with 
the understanding given to the Na
tional Book Trust Employee*’ Union, 
(which, at that time had not yet been 
deregistered), it was understood that 
whenever junior post fell vacant, even 
if no one was available in the direct 
line of recruitment, the first chance 
for filling in the post should be given 
<o an employee of NBT and if neces

sary, minimum qualification max be 
relaxed. It w«* in these circumstance* 
that the particular appointment was 
made when the incumbent Wat found 
to be successful.

It is a fact that uptill now the 
publication wing for Assam.se and 
Malayalam has been looked after by 
editorial assistants. However, the 
management has itself felt the need 
for appointing welversed editors in 
these languages and is taking appro
priate steps.

My friend Mr. Madhu Limaye is 
not here. He and some others raised 
the question and also Prof. Samar 
Guha; many other Members also 
referred to it. This is regarding the 
revision of the pay scales of the Uni
versity and the College teachers

Sir, the question of prescribing a 
running grade for all the categories 
of teachers in the universities was 
considered by the same Committee 
appointed by the UGC. The Com
mittee felt that every teacher should 
be allowed a minimum flcale of pay 
which will allow him to maintain a 
reasonable standard of living and at 
the dame time in respect of those who 
are more qualified, scholarship grants 
should be granted and the scale should 
provide them adequate incentives and 
recognition. Therefore, a complete 
running grade as such was not recom
mended by the Committe. This view 
was generally accepted by the Uni
versity Grants Commission.

So far as th§ non-teaching staff is 
concerned, in the Central Universities, 
we have already requested the UGC 
to implement the iWommendations of 
the Third Pay Commission. Those 
recomendation* are being implemen
ted.

So far as the State Universities me 
concerned, I am afraid that this is not 
within the purview of the U.6.C. and 
the State Governments themselves 
have, tp take decisions in that regard 
except W rfhe category of Librarians 
and Directors of Physical Education,



As I stated in M  gabka, these are 
apatten on wbi?h the U.G.C. have sot 
yi|t taken » rdeciaion. When they take 
a decision, v the Government will 
examine H and take appropriate deci
sion.

In regard to pfey scales of University 
and College teachers, I would like to 
explain one point which, I think, 
should be put on record of the House. 
Broadly, the thinking has been that 
the scales of pay of University and 
College teachers should be at par with 
the Clas? I Services of the Govern
ment of India, particularly, Scientific 
and Technical Services of the Gov
ernment of India. In the Government 
of India, the junior scale in Class 1, 
bcfoie the revision, was Rs 400—950 
while the senior scale of class I was 
Rs 700—1250.

The House will recall that these 
weie exactly the same grades as 
those of Lecturers and Readers. 
According to the U.G.C.. the lecturers’ 
m the university had the grade of 
Rs 400—950 and the Readers had the 
scaJe of Rs. 700—1250. Now, the re
placement scales, according to the re- 
rommondation of the Third Pay 
Commission and accepted by Govern
ment are;

Junior scale—-Rs. 700—1300.
Senior scale—Rs. 1100—1600.

Then fore, if we had gone for the 
replacement of scales and had provided 
a running grade, that running grade 
would have been Rs. 700—1600. We 
have already said that all lecturers of 
the universities and all colleges will 
receive the salary scale of Rs. 700— 
1600. But, further additional incen
tives have been provided for. (Inter
ruptions).

MR. DEPUTY-SPEAKER: Order,
order. Mr. Yadav, you have com
mitted two irregularities. Firstly, you 
ere showing your back towards the 
Chair; Secondly, you are talking to 
the persons in the official gallery. We 
have to maintain t  certain decorum 
in the Hoim
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Now, the Hon. Minister may conti
nue.

PROF. S. NURUL HASAN: In
Class 1 services, there is a selection 
grade provided—a junior executive, 
and a senior executive. Head of the 
Department grade is also provided. 
Now, by accepting the Sen Commit
tee's recoramenations, the Government 
have ensured that a university teacher 
or a college teacher can reach all 
those levels to which a class I Central 
Government Officer can reach. Reader
ships are not confined to the univer
sity in the sense that if a readership* 
falls vacant, the appointment is made 
on the basis of an open advertise
ment and anyone, be he in a college 
or a university, *3 free to make an 
application for it. Therefore, these 
additional avenues on recognition of 
merit and of promotion are open to 
the entire academic community of 
teachers whether they are in colleges 
or in universities.

Some anxiety has been express;d in 
regard to the assessment in the grade 
Rs. 700—1600. It has been provided 
only for collego teachens and not for 
university teacheis. I would like to 
seek your indulgence m  making a 
submission which. I hops, will reach 
my colleagues, the teachers. ou‘~ J" 
There is no intention on the pact oi 
Government to show disrespect to the 
university lecturers a* ha*3 been alleg
ed by some persons. What has hap
pened is that a very large number of 
methods are used in our country for 
selecting teachers and for the initial 
recruitment of lecturers in collegia. 
This, in most cases, is done by the 
private managements. Therefpre, so 
far as the initial stage is concerned, 
we have said that there is no question 
of any further screening of that. But 
in view of the vast diversity of initial 
recruitment, procedure, if standards 
have to be maintained, some checks 
have to be maintained. The recom
mendation of the Sen Committee is 
that a Lecturer in a college should be 
assessed by a duly constituted com-
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mittee of the University and if fouMd 
lit, shojld automatically proceed fur
ther m the grade. If for any reason 
he 19 not found fit for an enhanced 
slab once, he can offer himself after a 
lapse three years The guidelines 
tc be followed m this regard will be 
laid down by the UGC and intimated 
to all State Governments and Univer- 
Mt>es It the Assessment Committee
13 to be constituted by the University, 
es I have just submitted, then there 
j«3 very little thane* of the manage
ments of private colleges having their 
own say m the matter.

Shn Madhu Linuye raised the 
►question of securn of service of 
teachers He made a very specific 
reference to that Government share 
the \iew that teachers should have 
rdequate security of service. For this 
puipose, it will be necessary for State 
Governments to introduce appropriate 
Upislation to amend the Acts of State 
Unner&ities So far as the Central 
Universities ?re concerned we are 
irvin1 to see that wherever it neces 
&ary legislative changes may be intro
duced so as to eiwure full security of 
ci vice

* w r  fifn ft (*rrf?roT) * 
3RT73T *Rff f«% | 9

vt* \  m f w  *m*r 1 

v a r  firpfl mi frft i

r&! |  ?fr stt1? q u r $r ww  t  <m - 
M m  \

w m  wwftft ftrc 
<rro*fc % fa* * 1 % f ,

f , fcra f!w «r*r m  1 t

PROF S NURUL HASAN: I have 
■written to the State Education 
Ministers drawing their attention to 
the need for undertaking necessary 
legislative measures to provide 
security of service.

raised the <jue*tion of AUgarh MuiMm 
University, and want*i that it be 
dedared as a minority institution The 
position of Government has been clari
fied bv me on a number of occasions 
but I would like to repeat it On 
several occasions In the past, we have 
said that we have no intention of 
changing the existing character of the 
University The Aligarh Muilim Uni
versity (Amendment) Act, 1972, fully 
preserves the historical character of 
the University We have already stated 
that it is neither in the interest of 
th« University nor in that of Muslims 
nor of the nation in general that the 
University be declared as a minority 
institution in terms of art 30(1) of 
the Constitution

My hon friend, Shri P V G Raju, 
had said that the Shukla Committer 
had given no direction about technical 
education I think there is some con- 
iJsiori betwo'n vocational and techni
cal courses We are conscious tbat 
the word *\o ationat' has a wider 
import, that it includes non-technical 
vocational subjects also, but it <;cr- 
tamly does not exclude technical 
courses Therefore, wherever possi
ble wP will be supplementing the 
existing courses of IIT« and Poly 
technics But as was mentioned by 
ray hon friend, Shn Haider, today 
unfortunately we are not quite certain 
that the absorptive capacity of the 
economy has reached « stage when we 
should increase the intake of poly
technics Therefore, m the Fifth 
Plan, we do not have any proposal to 
increase the intake capacity of the 
polytechnics What we hope we will 
be able to do is to adopt a two-fold 
strategy, first of all, a diversification 
of the courses in polytechnics to suit 
the needs and requirements of the 
industry and the economy and secon- 
dly we will try our best to utilise the 
unutilised admission capacity of 
which there 19 a great deal today
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AHhougn ft 1»« not bttes raited to 
£o many wordfe, but rwould be failing 
in my duty if I did no* state that the 
Government is deeply conscious of its 
i expansibility In promoting research 
including scientific research in the uni. 
vu si ties, m institutions ot higher earn
ing and in other bodies which it has 
set up or it proposes to set up to 
fester and to promote research.

The draft fifth five year Plan is 
a1 ready before the hon Members and 
they would see that this time the 
Government have gone in for a 
massive science and technology re- 
ve.nch programme Some of this 
money allocated for science and tech
nology would obviously be utilised in 
•universities, m institutions of techno
logy and in other institutions of 
higher learning But in addition to 
the scientific and technological sub
jects, we are hoping to give more 
hinds to the Indian Council of Social 
Sot nee Research so that the work in
* :cial sciences may be taken up more 
intensively A social science research 
centre, as hon. Members might know, 
hd" been set up in Calcutta In col- 
laboiation with the Government of 
Karnataka, we have decided to give 
support and have started giving sup
port to the Institute of Social and 
Economic Change at Bangalore under 
thc direction of an hon. Member of 

House and my very esteemed pre- 
dr censor, Prol V K R V. Rao. Yet 
another distinguished scholar, the 
former Vice-Chancellor of Delhi Uni- 
veisity, Dr. K. N. Raj, has taken the 
initiative for setting up a centre of 
developmental studies at Trivandrum. 
In this also the Union Government 
has been giving its support. The 
Indian Council of Historical Research 
has already been established We are 
al®o hoping to establish an Indian 
Council of Philosophy, because I feel 
that philosophy is a subject which is 
not receiving the same support in 
universities which it should, and be
cause our country with ita very rich 
tradition of philosophy has neverthe

less to take special measures of pro* 
noting it

Sir, I would like to make a special 
reference to the problem of nua*>«m, 
because two of the department of 
which I hold charge are deeply con
cerned with the problem of nutrition—• 
education as well as social welfare. 
As prices are going up and the sup
ply position becomes unsatisfactory, 
the importance of nutrition tends to 
increase. I am deeply concerned over 
the position. We have to take all 
possible steps to provide or improve 
the nutrition of children as well as 
youth. However funds being limited, 
priorities have to be worked out with 
care Those groups must be given the 
highest priority, which deserve most 
assistance from public funds. I am 
referring particularly to the weaker 
sections of the community, the Sche
duled Castes and Scheduled Tribes, 
and others who belong to the poorer 
strata of society. In this connection 
1 should like to repeat what roy 
friend and colleague Mr. Netam has 
already stated m the House, that is 
the integrated child development 
scheme which is a very important 
scheme, which the Government pro
pose to initiate during the current 
Fifth Plan period. It has grown out 
of the special nutrition scheme of the 
child and family welfare "schemes It 
is an »xtremely important scheme for 
the children in the age-group of % to 
6 This scheme is a package pro
gramme of health service, special 
nutrition and pre-school education. 
During the Fifth Plan period we ho<pe 
to cover about a thousand projects of 
which we propose to start a hundred 
during the current year. All these 
will he in rural and semi-urban and 
tribal areas and s<w«e will be in urban 
slums We are working out a special 
criterion.

I am also glad to report to tho 
House that the Government is workin* 
as a whole on this T have been assured 
by mv colleagues in the State Govern
ment that there also there will be the
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fullest co-ordination between the 
different departments like 
family planning, community develop, 
ment education and social welfare. 
All these departments will be work
ing together so that the overhead costs 
could be kept as low as possible.

In the same way we have to give 
priority to the school feeding pro* 
gxamme for children m the age group 
€ to 14 to enable children of the 
weaker sections of the community to 
come to the schools This is a high- 
priority area and we are doing our 
best About 12 million children 
rtm ve the benefit We propose to 
expand the programme further w* 
the Fifth Plan and a sum of Rs 112 
crorcs had been provided for this 
purpose ^Interruptions)

SHR1 m a d h u h y y a  h a l d a r
(Mathurapur): I want to ask one 
clarification If you take a class in a 
school one child will get meals sn the 
achool and the other child will not 
Will that not create diffeient impres
sions in the "minds of students? Are 
you going to provide meals to all the 
students

PROF S NURUL HASAN At the 
moment the number of children is 12 
million This number will increase; 
even then it will not cover all the 
children We shall have to select 
areas where children belonging to 
weaker sections of society are in an 
overwhelming majority I agree with 
the hon Member that if in a class 
some children get meals while others 
do not, it creates psychological imba
lances That is not what we have m 
mmd. In any given school, all the 
children will get it But, in selecting 
the centres, criteria like backwardness, 
drought-prone areas, etc will be taken 
into account I wish we could pro
vide it to every one

, Sir* so far as University students 
are concerned, I can say, speaking on 
behalf af the Government, that Gov

ernment it deeply concerned over the 
difficulties, which young people, spe
cially college and Ufcivcnity students 
are facing in regard to their meeting 
charges I wish 1 had with me 
the resources to ease the problem so 
far at least hostel students are con
cerned. But, in any case, because 
it »  Goverwmeat’s policy—we have 
said this on many occasions in
the past and 1 will again take the
liberty of referring to it later in my 
speech—that access to higher educa
tion should be increased m respect of 
the weaker section of the community 
and other backward areas in the coun
try, it stands to reason that we should, 
as a matter of policy, take all such 
steps so that those who belong to
the past and I will again take the
country-side, who are away from 
metropolitan areas and who lhave to 
come to metiopolitan areas for study 
are able to carry on their studies and 
are not forced to discontinue their 
studies because of the high cost of 
messing and hostel charges I will 
not be able to say, how much 1 will 
be able to provide This will depend 
on the resources available We are 
working at it and making calculations 
But I cannot, immediately, make an 
announcement

SHRI P G MAVALANKAR (Ahme- 
dabad)- Why don’t you persuade your 
senior colleagues for more funds and 
resources, especially in view of what 
has happend in various parts of India, 
in regard to students’ problems?

PROF S NURUL HASAN Sir, the 
point is, we want tibis hon House to 
look at it m proper perspective

PROF MADHU DANDAVATE 
(Rajapur) Why don't you persuade 
your junior colleagues in the Cabinet?

PROF S NUHUL HASAN: I have 
to start with children in the age group 
1 to 6 Then, I have taken 6 to 14 
and then I have taken the College 
and University youth. It has been a 
tradition of our society for genera
tions that children get priority In 
these matters.



ftwnr p. G. MAVALASSfKAR: Sir,
the Mhdwter just now Kid that the 
policy o! the Government is to allow 
more and more students, particularly 
from the backward classes to enter 
into colleges. So, I would like to ask, 
whether he would also agree that 
Government should spend more. If 
you allow more students, you have to 
spend more.

MR. DEPUTY-SPEAKER; How can 
he spend? He asked lor Rs. 3000 
crores in the Filth Five Year Plan 
and he got only Rs 1700 crores. It 
is easier to talk.

PROF. a  NURUL HASAN; My 
friend, Shri Chandrappan, raised the 
question about the Government school 
in Sarojini Nagar, New Delhi. The 
matter is still under investigation by 
the Police. Therefore, I will not go 
into that aspect of it. But, in regard 
to the procedure of the Central Board 
of Secondary Education, I would like 
to assure this House that this Board 
nevet had the principle of keeping 
answer books for more than three 
months after the declaration of re
sults I made enquiries and 1 have 
found that since 1965, the answer 
books have not been kept for a period 
of more than three months after the 
declaration of results. Sir, last year, 
there was absolutely tio deviation 
fiom this principle.

Sir, in regard to the demand that 
has been made in the House, with 
which we are in full agreement, that 
there must be some uniformity in the 
pattern of education in this country, 
I would like to report that 10:2:8 pat
tern has already been introduced in 
the State of Kerala, Karnataka and 
Andhra Pradesh. Several other 
States, such as Maharashtra, West 
Bengal, Assam and Jammu and Kash
mir have decided to introduce the 
new pattern and initiate action to
wards that end The proposal is now 
being considered by other State Gov
ernments. I, myself; am in touch 
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SHRI MADHURYYA HAIDAR: 
What about a UP.?

PROF. S. NURUL HASAN: UJ*.
hag already a 10 plus 2 pattern. The 
point to persuade U.P. is to introduce 
the third year for three year degree 
eeurse. When every other university 
has introduced three year degree 
course and receives assistance lrom 
the UGC, U.P. and Bombay universi
ties did not go in for the three year 
degree course ^  not take any 
assistance Now this matter is before 
the university of U.P. and the Gov
ernment of U.P.

The importance of uniform pattern 
is not only that it will enable the 
students from one part of the country 
to go to another, it is also because 
we would like the plus 2 higher se
condary stage to be treated as a ter
minal stage. The recommendation of 
the Government of India is that in 
any case the plus 2 stage should be 
treated as a higher secondary stage. 
1 do not mind what nomenclature is 
given to it provided it is understood 
that it is a higher secondary school 
stage and not a university or college 
stage. The importance of this lies in 
the fad that it will enable us to go 
in for vocationalisation on a massive 
scale. We have taken several steps. 
We have created a strong unit at the 
Centre to advise the State Governments 
on the development of this program
me and give suggestions year to year. 
We are conducting district surveys 
so that it becomes possible for the 
educational system to develop pro
grammes of vocationalisation which 
are properly tailored to the current 
needs and employment opportunities 
at the district level itself. It is also 
proposed to select about a thousand 
secondary schools in the country and 
help them to restructure their voca
tional course. For this, the existing 
facilities available in factories, indus
trial establishments, small-scale indus
tries as well as educational institu
tions will be fully utilised. Around 
this programme, we also hope that it 
would be possible for us to establish



at least a few special school# where 
technical and vocational training 
will be given right from the school 
stage apart from work experience 
leeding to further specialisation. If 
possible, we would like to establish 
it hi collaboration with industry Our 
scheme of special sports schools is 
al ô similar to this We hope we would 
be able to find the funds to establish 
one or two music schools; one for 
Hindustani and another for Carnatic, 
as a prototype of the special type of 
schools.

My friend referred to a commission 
for secondary education I entirely 
share his concern for doing something 
to raise the standard of secondary 
education But the difficulty is cons* 
titutional, which I hope he will very 
kindly appreciate The responsibili
ty of the Centre is in respect of higher 
education where Parliament has the 
right to take note of coordination, and 
determination of standards of higher 
education In respect of secondary 
education, Parliament has no such 
authonty When the Finance Com
mission goes into the questilon of di
vision of resources between the Centre 
and the States, it assumes that school 
education is the responsibility of the 
States In fact, it has already made 
an allocation in regard to the revision 
ol pay scales of Government servants 
including Primary school teachers

14 hrs

I will not take much time of the 
House to go into the details of this 
master If the hon friends would 
have a look at the Finance Commis
sion Report, they will find it is there 
If it is not possible for me to get 
additional funds the setting up of the 
Commission would not have much 
meaning This Is also a point which 
I woull like my hon friend, Shri 
Samar Guha, to realise He became 
rafher emotional when he said that 
we ha\e modified the scales of the 
university and college teachers but 
not of the primary and secondary 
teachers So far as the Kothari Com* 
mission is concerned, we have accep
ted Us tecommendations So also of
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the Third Pay Commission. But we 
cannot provide funds out Of the Cent
ral grants to improve the pay scales 
of the primary and secondary tea
chers So far as recommendations are 
concerned, we have Already made our 
recommendation that the pay scales 
of the primary and secondary school 
teachers deserve to be improved

Shri A N Vidyalankar is not here 
So, I would not take up the points 
raised by him

W l  a m  tftW (< £C)

q  y m x  V *?f WT»rr ?W I

PROF S NURUL HASAN I will 
be very glad to do that Those points 
which I am unable to deal with here, 
I can discuss them with my hon 
friends, either in the Ministry or in 
the Central Hall, or through letters 
I would be very glad to do that

Shri P M Mehta is not here So 
also Shri Mayavan So, I will not 
deal with their points

SHRI MADHURYYA HALDAR I 
refei red to the allocation of funds to 
the Calcutta University and the Viswa- 
bharathi University

PROF S NURUL HASAN: I regard 
to State Universities, I think it is 
necessary that I repeat what I said on 
earlier occasions The University 
Grants Commission, out of the Plan 
allocations, has the responsibility of 
providing funds on a hundred per 
cent basis to the Central Universities 
as well as for administrative staff, 
campus development etc In the case 
of State Universities , for the nor 
teaching staff, fox campus development 
and for matching grant if is the res
ponsibility of the State Government 
The development grant is the respon
sibility of the University Grants 
Commission Taking this into ac
count, out of the total expenditure of 
about Rs 110 crores for the Com- 
for the Fourth Plan, it spend under 
Rs 22 crores for the Central Univer
sities, which includes the campus of 
medical and engineering colleges **
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well as the foundation and establish- 
ment of tht Jawaharlal Nehru Uni
versity.

In so far as the Fi*th Plan is con
cerned. I understand that the Univer
sity Grants Commission is looking 
very carefully into the needs and re
quirements of at least the universities 
of the metropolitan cities, which in
clude Calcutta, Bombay and Madras, 
because these very large metropolitan 
cities have their own special prob
lems, and within the constraints of re
sources the University Grants Com
mission is going to take a special look 
at the needs of these universities.

SHRI YAMUNA PRASAD MAN- 
DAL: But not of the universities of 
backward areas, like the Mithila 
University,

PROF. S. NURUL HASAN; I have 
been deliberately avoiding to make a 
comment on it. At least, I expected 
support from the hon. Members of 
this House. They are very much par
ties to the passing of the U.G.C. Act. 
Without their approval, it would not 
have been passed. In that, there is a 
provision that if a university is es
tablished without fulfilling the con
ditions prescribed by the U.G.C., the 
concurrence of the U.G.C. and of the 
Central Government then grants 
from any Central source cannot be 
given to that particular university. 
Therefore, it is a matter which is very 
much within the purview of the 
U.G.C. A note has been submitted to 
the Government of Bihar asking them 
to prepare the information and to 
give the pro forma. I hope, they *111 
do it soon and then this matter will oe 
taken up. I appeal to my hon. 
friends not to take an emotional view 
in this matter.

SHRI YAMUNA PRASAD MAN- 
DAL: It is a backward area, a poor 
area.

MR. DEPUTY-SPBAKEH: So, he is 
emotional about it

PROF. S. NURUL HASAN: The
Point still remains that if each State

Government is going to take its own 
decision without consultation, then, 
under the U.G.C. Act, how can any 
Central help be given; I think, this 
point should be brought to the at
tention of the State Governments so 
that they take this point into consi
deration.

Then, my hon. friend, Shri Mava- 
lankar. raised the question about the 
Indian Institute of Advanced Studies 
at Simla. I have answered one part 
of the point that he raised. I am ^lad 
that my hon. friend, being a meticu
lous scholar himself, said that he 
did not have the full facts before him. 
May I , through you, Sir, invite him 
to visit the Institute, look at the 
things himself and then decide whe
ther he agrees with the allegation? My 
colleague, Shri Yadav, says, let him 
be our guest when he goes to Simla. 
I heartilly support the invitation of 
Shri Yadav. I think, those who have 
given the information to Shri Mava- 
lankar have done injustice to the 
work which is being done there.

MR. DEPUT Y-SPEAKER: There
was some article in the papers too. 
Naturally, the Members take notice of 
them.

PROF. S. NURUL HASAN: That is 
why I am replying to it  Otherwise, 
I would not have referred to it  I 
would have dealt with in a private 
manner. Because this matter has been 
publicly raised, I consider it my duty 
to do it. I say this is not the impres
sion that I have got about the work 
of the Institute.

A reference was also made about 
the Indian Institute of Technology, 
Khargpur, and about some appoint
ments. Shri Samar Guha referred to 
it; Shrimati Roza Deshpande also 
referred to it. Then, Shri Samar 
Guha further said that the Chairman 
of the Board of Governors offered 
liquor and bard drinks to the 
students. I got in touch with the 
Chairman of the Board of Governors. 
I would take the liberty of reading 
out what he has said. In fairness to
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him, it should come on the records of 
the House, I quote.

“In ao far as the question of en
tertaining students is concerned, 
this is absolutely incorrect and there 
is no grain of truth in it whatso
ever The students do certainly
come and see me. But never have 
they been offered any drinks other 
than soft cold drinks.”

In regard to various appointments 
Members that no such gross impro
priety has been indulged in.

In regard to various appointments 
that have been made, the appointments 
made are of Mr. Sur as the Acting 
Registrar— he was already the De
puty Registrar—and of Dr. Shrama 
who was originally working in his 
firm, as personnel Adviser, and this 
he did in consultation with the Minis
try. Since he took over charge theie, 
a number of cases which were pending 
as between the workers’ unions of 
different categories and the manage
ment have been settled, and agree
ments have been signed by the Unions 
and the management. Therefore, his 
expnence in dealing with the non
teaching staff has been found to be 
useful mutually advantageous to the 
institute itself and to the workers.

There have been a few other points 
that have been raised. About educa
tion of the handicapped in 1947 there 
were just four schools for the retard
ed Now there are 85 schools m the 
country with about 3,000, children m 
these schools About Rs S lakhs weie 
paid for schools for mentally retard
ed children m 1973-74 This is expec
ted to be raised by 50.5 per cent. The 
Fourth Plan provision for education 
and rehabilitation of the handicapped 
was Rs 2,50,00,000 The Fifth Plan 
provision is Rs 11 crores. The 
House will see that this is a considera
ble increase Apart from schools for 
mentally retarded, schools for ortho* 
paedically handicapped, for the 
hlind ,for the deaf and dumb___

Social Welfare and 260 
Deptt, of Culture

SHRI YAMUNA PRASAD MAN- 
DAL. What about physical education? 
What about Hockey?

PROF. S. NURUL HASAN: My col
league, Mr. Arvind Netam, has already 
referred to it.

SHRI YAMUNA PRASAD MAN- 
DAL After that, several speakers 
spoke about Hockey.

PROF. S. NURUL HASAN: Hon.
Member, Shri Ram Hedaoo, referred 
to a point which has disturbed me 
Unfortunately he is not here. I would 
request him to let me have specific 
facts about liquor shops being opened 
in the neighbourhood of schools. A 
decision was taken by the Central 
Prohibition Committee in which all 
State Governments are represented, 
and among the most important deci
sions one was that there should be 
no liquor shops in the vicinity o£ 
educational institutions, places of 
worship, Hanjan basties, highways, 
labour colonies, mills factories, bus 
stands, railways stations, etc ..

SHRI CHAPALENDU BHATTA- 
CHARYYIA (Giridhi) What about 
illegal sale of liquor through pan 
shops?

MR DEPUTY-SPEAKER That is 
different. What can we do?

PROF. S NURUL HASAN. Policy 
is something for which I am answer- 
able.

MR DEPUTY-SPEAKER: Then
what can you do about this?

PROF. S NURUL HASAN; That is 
beyond my capacity

MR DEPUTY-SPEAKER: You can 
only advise.

PROF S NURUL HASAN: A
point has been raised that the Com
mittee on the status of women has 
not even started its work. It has 
almost completed its work; its main 
studies have been completed; it will 
take a few months to submit tts 
report.
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Regarding National Policy Resolu

tion on children ray colleague has al
ready referred to it. This is likely to 
be issued very soon, and as a result of 
that we hope to set up a National 
Children’s Board.

1 am grateful to several hon. 
friends for having raised the question 
of Archaeological Survey of India. 
The interest taken in this House by 
the hon. members and also in the 
other House has been of great help 
to us. I have made some observations 
the other day when a private 
Member’s Bill was being discussed, 
but this is the proper occasion when 
I should give some basic facts to the 
House. I would specially like to 
mention here the personal interest 
which the Prime Minister has been 
taking in the work of the Archaeolo
gical Survey in preserving and 
conserving our heritage . . . .

SHRI S. M. BANERJEE (Kanpur): 
She is making some of the Ministers 
as living monuments.

PROF. S. NURUL HASAN: In
1971-72 the expenditure on special 
repairs to monuments was Rs. 25 lakhs, 
m 1972-73 it went up to Rs, 30 lakhs, 
in 1973-74 it went up further to 
Rs. 85 lakhs and during the financial 
year which has just started, it is going 
upto, assuming you are good enough 
to prove the Demands that are before 
you, Rs. 137 lakhs. The House will 
see that there is an appreciable 
increase. The number of monuments 
which are under special repairs is 560. 
I will not go into the details of the 
various monuments which are there.

The House will be glad to know that 
the work done by the Archaeological 
Survey of India in Afghanistan has 
been commended not only by  our 
Afghan friends but by the internaional 
community of scholars, particularly, 
the work which has been done at 
Bamian. Now this work is being 
extended as a result of the under* 
standing between the Governments of 
India and of Afghanistan,

Shri Biswanarayan Shastri is here. 
He raised a very important point that 
if there are too many modem 
constructions around a building, then 
it affects the building adversely and 
it creates other complications. We 
agree with this. We have, therefore, 
sought the co-operation of the State 
Governments in the matter. The State 
Governments have been requested to 
set up committees to screen all 
building projects around ancient 
monuments. These committees will be 
composed of representatives of the 
Archaeological Survey of India, the 
architects of the Government, the 
Commissioner of the Division con
cerned and the Department of Tourism 
so that decisions are taken with due 
consideration to the aesthetic perfor
mance of the monuments.

I am grateful for the word of 
appreciation which my friend, Shri 
Patnaik, has expressed about the 
Jagannath temple in Puri. This is an 
extremely important monument and 
we will do our best to see that the 
work on repairs and conservation 
done is of the highest order. In fact, 
only a few hours back I was 
discussing the details with the Director- 
General of Archaeological Survey and 
I am personally satisfied with all the 
measures that he proposes to take for 
the conservation of this particular 
monument.

I would like to offer an explanation 
to this House. This is in regard to 
the Antiquities and Art Treasures Act 
which was passed by this House about 
two years ago and which has not yet 
been notified. This Act involves the 
appointment of a very large number 
of officers in the State Government, 
their training and the formulation of 
rules in consultation with the State 
Governments. Now, fortunately, the 
Union Government has sanctioned the 
necessary funds. Some of the State 
Governments have already made the 
appointments and others are in the 
process of making the appointments.

Training has to be given to the 
officers so that a proper check can be
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retained by them and the officers of 
the Archaeological Survey are being 
posted or have been posted at Delhi 
airport and at the airport* of and sea 
ports of Calcutta and Bombay. The 
documentation of the sculptures have 
already started and loose sculptures 
are being collected from the monu
ments and are being transferred to 
safe places in archaeological galleries

All these steps are being taken and 
I hope that very soon a formal 
notification will also be issued 
Therefore, I hope, hon Members will 
not have any cause for concern on 
this account.

I would now like to refer to a 
problem which is exercising the minds 
of all of us And that is the problem 
of student unrest As everybody 
knows, the causes of student unrest 
are many-fold and are common. Some 
of these causes arise out of some 
situation within the campus It will 
be our effort to see that the hardships 
that are caused to the students m 
universities and colleges are reduced 
as far as we can help it

I have just referred to providing 
more assistance to boys and girls 
coming from poorer families so that 
they can pay the mesa bill* and others. 
Other actions are also being taken 
Some State Governments have already 
taken action and we are approaching 
the other State Governments so that 
food supply is improved, so that ration 
is available, in adequate quantities, 
bulk purchase can be undertaken, and 
so on. We have also, as I have stated 
last evening, taken steps to see that 
books and stationery become available 
to the students These steps are being 
taken on a high priority basis by the 
Government. But in addition to these 
there are other factors about which 
hon Members are aware, social factors, 
which are beyond the means of the 
Ministry of Education

SHRI S M BANERJEE* It is a 
question of employment It is a 
questioa whether you are going to

make Education employment-oriented 
because today there is no certainty, 
the student is not aware of what the 
future is going to be.

PROF. S NURUL HASAN: I  am
very glad that you raised this question. 
If I make Education employment- 
oriented, does it create employment? 
Let us be very clear I am all in 
favour of making education more 
relevant But I would not like to give 
an impression that if education 
becomes employment oriented, then 
employment would arise. Because, 
Sir, let us take the case which I just 
now mentioned, diploma in engineer
ing (Interruptions)

14-24 hrs

(At this stage a person shouted some 
slogans from the Visitors* Gallery).

MR DEPUTY-SPEAKER. You 
please carry on.

PROF S NURUL HAjSAN People 
who are studying for diploma m 
engineering are undertaking a job- 
oriented course But unfortunately the 
position is this that our economy is 
no* developing in a manner whereby 
it would absorb all these people We 
already have on the live-registers of 
Employment Exchanges over 50,000 
Diploma-holders in Engineering 
Therefore, while I entirely agree that 
Education should be more relevant to 
the problems of society, that it should 
inculcate among the young people, a 
commitment to society, and a capacity 
to work for the welfare of the society 
—with all these facts 1 am in full 
agreement

We should not be under the 
impression that employment can be 
provided by the educational system 
itself—-whether it is employment or 
self-employment, both can only be 
generated if there is an overall deve
lopment in the economy of the country 
However, I would repeat that we, on 
our part, are conscious of our response 
bility and, with the cooperation of all 
concerned, we shall do our best in this
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matter, fiut, Sir, there is one point 
wfctefc I would like to fubmit for your 
consideration.

I am glad that the students to-day 
ate feeling exercised not only about 
the problems of their own campus but 
of the wider issues such as economic 
difficulties facing the country, prices 
and the need to maintain high 
standards In public life. (Interrup
tions).

SHRI S. M. BANERJEE: To-day, 
they cannot maintain their standards. 
What are the means?

PROF. S. NURUL HASAN: My hon. 
friend gets innumerable chances of 
making his points in this House; if he 
would bear with me for a minute, let 
him not interrupt me because I do 
not speak very frequently in this 
House.

SHRI S. M. BANERJEE: The
question is: who will maintain the 
standards?

PROF. S. NURUL HASAN: What 
I said was that when the students feel 
exercised about the need for highest, 
standards in public conduct and 
morality being made in this country, 
then, it is a something about which, 
I would say, that they are doing 
something which is improper.

I feel that it is a measure of their 
commitment to society that they are 
feeling concerned about the issues with 
which the society is being faced at the 
particular moment. But, I would make 
one submission in these things. If they 
are genuinely concerned for the 
welfare and progress of society which 
lead them to take measures which 
become counter-productive leading to 
weakening of the forces of socialism, 
democracy or secularism which have 
strengthened the reactionary elements 
or vested interests, then, it is a matter 
of deep concern.

I hop© that the students will them
selves ensure that they are not 
exploited by reactionary vested 
interest*. I also appeal to all sections pf 
the House to see that the students are 
not being Instigated to take part In

such activities of intimidation and 
violence in which the whoje atmos
phere of civilised academic behaviour 
becomes impossible. (Interruptions).

SHRI P. G. MAVALANKAR: Sir,
the Minister is injecting politics into 
the discussion. Let him speak in 
terms of educational matters.

SHRI S. M. BANERJEE: Ask your 
friends to confine themselves to 
Education Ministry (Interruptions).

SHRI YAMUNA PRASAD MAN- 
DAL: It is they who are resorting to 
violence.

SHRI P. G. MAVALANKAR: What 
are they talking about? I take strong 
exception far using the word 'violence' 
Why are you shouting like this?

MR. DEPUTY-SPEAKER: Order or
der. This is not the way. Mr Mavalan- 
kar, kindly sit down for a minute. Let 
me make one thing clear. I want to 
know whether we all here are genu
inely concerned with the indiscipline 
in this country, particularly, among our 
younger people. I think we are all 
concerned—Mr. Mavalankar and Mr. 
Mandal as well. May I ask this 
question? Is this the example we are 
going to set to them with what you 
are doing just now?

PROF. S. NURUL HASAN: I wa*
submitting that in view of the genu
ine concern and commitment which 
the student community was beginn
ing to face in a greater measure fo- 
social uplift and advance, it would be 
the effort of my Ministry to provide to 
the students adequat opportunities for 
social work. For this purpose, my 
colleague Shri Yadav has already re* 
feared to the Nehru Yuvak Kendras 
which will involve the student end 
non-student youth in various activi
ties. We are trying to organise and 
revamp the national students1 service 
and also include wherever possible 
social service as a part of the aca
demic work.

Reference has already been made 
to the committee of the Central Ad
visory Board of Education on student
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unrest I hope it will be able to give 
us important indications. I would 
not like to go into the details of many 
of the other point that have been rais
ed. 1 have already taken a lot of time 
of the House, but I would like to 
make just two more points before I 
conclude.

SHRI MADHURYYA HALDARc 
What about Viswabharati?

PROF. S. NURUL HASAN: A com
mittee has been appointed on "Viswa
bharati. I have already announced it 
in the House. That committee is 
going into it

Anxiety has been expressed that 
everyone talks about changes in the 
educational system and it has been 
asked why does not someone do 
something about it? We are doing 
many things in collaboration with the 
State Governments to bring about 
changes in the educational system. 
But I would like to make one sub
mission. Tfie educational system 
cannot be changed as a result of a 
fiat from the Ministry of Education. 
Every proposal for change has to 
gain w ide acceptance of the teachers, 
of the students and of the wider com
munity, of the potential employers, 
of governments and everybody, and, 
therefor until we reach a stage where 
general concurrence and consensus is 
available, actually the changes do 
not in fact take place. We are doing 
our best to get such consensus. My 
colleague Shri Yadav referred to the 
fact that we were involving the tea
chers’ organisations. We are getting 
the leaders of the teachers* associa
tion to Delhi, to the NCERT, so that 
we discuss the various problems with 
them.

A suggestion was made about the 
need to hold discussions with the 
student leaders. I propose to do pre
cisely that. I propose to invite stu
dent leaders and discuss with them 
not only the student unrest question 
ta t the wider question of changes in 
educational policies.

la  conclusion I would refer to a

point which my hon. friend Shri 
Sudhakar Pandey had raised. He had 
said that the Public Accounts Com* 
mittee had recommended that Gov
ernment must set up a committee to 
look into the functioning of the Uni
versity Grants Commission. The 
commission itself has supported such 
a view I am happy to announce that 
this recommendation has been accept
ed, and a committee to review the 
functioning of the UGC with parti
cular reference to coordination and 
determination of standards of higher 
education and to make recommenda
tions as to measures conducive to 
more effective discharge of its res
ponsibilities is being set up. I am 
sure the House will welcome this 
decision.

SHRI MULKI RAJ SAINI (Dehra- 
Dun): Let him say a word about IIT, 
Delhi

SHRI YAMUNA PRASAD MAN-
DAL: Let him say a word about
hockey and physical education.

JffTT? 3WRT
vivif farter f w  «rr fa
*fr<TPTft srrar.
sfr #  ft wwff
wrr fsRT fepTOr m fo  srif* €to, 
jrfvaFT VTfanfr aprfariff %
*P )̂r f w  -m  1 ^  arnr'i ^
TO -szr sttt fem  t  t ’e r w  

f t  v m
1

PROF. S. NURUL HASAN: Both
these are suggestions I cannot react 
to them off hand without considering 
them

IT o  g y i ft  w n cf f H  (q q ftfrr) *

^roarer tfYr %
stt*  $  ttctt sr^r ? r f  ^  ^  fsnfa f w  ft 

^  f  ̂  w r irnr 
% ^  f 9  ftrfn- v *  r \ &  w f 'T  rr
<rr f in f f  fa«nff*rwfaor It 7 
vror w m  sr*wr 11
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jfto 1^0 TO
*rf v f i  % 3ft f r f a  forr t  hip *p$t 

ir t  t  fa  arr in fo  *rCr w  «r, *
Tit^TffT *fir W  w  *r, *n w

* sfatf «R?rr fa  *$ ***>«? &, H
*rt ^  vr M *r *r<V t  1

¥10 Wf*ft*rrWT <rt» u p t w v t  
ftp- *  f̂ psrnr ^  ^ er  1 1
SHRI SHIVNATH SINGH rose— 
MR DEPUTY-SPEAKER: Mem

bers are never satisfied. Even if we 
discuss a particular subject for 24 
hours, there is something left for 
them.

•ftfsrawrwfajr (sjjtt) • srt f r e  

f, f w T ;  q?rrp*Fr 

^ jrt 'T fpr, f^r’fd^TCTTR ?rV 
f w , f  «r.fr & 1 w  (Vi> ft 

? m  ?r q- ^  r »r*rjrfi £ %  in  
f w T ?  v  ^  Trlrr, V t  ?rfr
£ fft Jf-tT q* fv T? $ STT̂ f Viq- Ft
W*r WH-iTT ?
PROF. S. NURUL HASAN: If the 

hon. member would read the record 
of what I said when he was not 
present, I am sure he will be satisfied.

MR. DEPUTY-SPEAKER: There 
are some cut motions moved by 
Prof. S. L Saksena and Shri S. N. 
Singh. I shall put these to the 
House.

4ll the cut motions loere put and 
negatived.

MR. DEPUTY-SPEAKER. The ques
tion is.. , (Interruptions). Order 
please.

SHRI HAMENDRA SINGH 
BANERA (Bhilwara): I was draw
ing his attention.. . .

MR. DEPUTY-SPEAKER: Not
when I am on my legs and putting 
something to the House. You have 
the Central Hall, the Lobbies, you 
have the great city of Delhi, the 
great country of India and the wide 
world before you.

PROP. MADHU DANDAVATE: 
And now the Moon also.

SHRI HAMENDRA SINGH 
BANERA: Sorry.

MR. DEPUTY SPEAKER: The ques
tion is:

“That the respective sums not 
exceeding the amounts on Revenue 
Account and Capital Account 
shown in the fourth column of the 
order Paper be granted to the 
President to complete the sums 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1975, in respect 
of the heads of demands entered in 
the second column thereof against 
Demands Nos, 24, 25 and 26 relat
ing to the Ministry of Education 
and Social Welfare” .
The motton was adopted.
MR. DEPUTY-SPEAKER: The

question is:
“That the respective sums not 

exceeding tihe amounts on Reve
nue Account shown in the fourth 
column of the Order Paper be 
granted to the President to comp
lete the sums necessary to defray 
the charges that will come in course 
of payment during the year ending 
the 31st day of March 1975, in res
pect of the heads of demands enter
ed in the second column thereof 
against Demand Nos 96 and 97 
relating to the Department of cul
ture.”

The motion was adopted.
[The motions for Demands for 

Grants which were adopted by the 
Lok Sabha, are reproduced below— 
Ed.)
Demand No. 24—Department of 

Education
“That a sum not exceeding 

Rs. 98,66,000 on Revenue Account 
be granted to the President to 
complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1975, in respect of Department of 
Education’.”

Demand No. 25—Education
“That a sum not exceeding 

Rs. 89.47,59,000 on Revenue Ac
count and not exceeding Rs 54,93,000
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on Capital Account be granted w 
the President to complete the sum 
necessary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1975, m respect of ‘Educa
tion’ ”
D emand No. 26— Department of 

Social W elfare

“That a sum not exceeding 
Rs. 17,33,97,000 on Revenue Account 
be granted to the President to
complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1975, in respect of ‘Department of 
Social Welfare’.”

Demand No. 96—Department of 
Culture

''That a sum not exceeding 
Rs. 5,62,82,000 on Revenue Account 
be granted to the President to
complete the stun necessary to
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1975, m respect of ‘Department of 
Culture’.”

Demand No. 97—A rchaeology

“That a sum not exceeding 
Rs 4,31,30,000 on Revenue Account 
be granted to the President to

complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1975, in respect of ‘Archaeology’.”

14 39 hrs.
Ministry of Steel and M ines

MR. DEPUTY SPEAKER: The
House will now take up discussion 
and voting on Demands Nos. 78— 
80 relating to the Ministry of Steel 
and Mines for which six hours have 
been allotted

Demand  No. 78— Department op Steel 
MR DEPUTY-SPEAKER Motion 

moved:

“That a sum not exceeding Ha.
20.85.13.000 on Revenue Account 
and not exceeding Rs. 133,90,69,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 31st 
day or March, 1975 in respect of 
‘Department of Steel*.”

D e m a n d  No. 79—De p a r t m e n t  or M in e s

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
27.63.000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the 
charges which will come in course of 
payment during the year ending the 
day of March, 1975 in respect of 
‘Department of Mines’.”

D e m a n d  No. 80—M in e s  and  M in e r a l s

MR DEPUTY-SPEAKER: Motion
moved.

“That a sum not exceeding Rs.
27.73.08.000 on Revenue Account 
and not exceeding Rs 218,98,68,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges which 
will come m course of payment during 
the year ending the 31st day of 
March, 1975 in respect of ‘Mines 
and Minerals’."

Sarvashn Shibban Lai Saksena, S. 
N Singh and Shriraati Parvathi 
Krishnan have tabled cut motions to 
the Demands for Grants. If they are 
present and desire to move their cut 
motions, they may please do 10.

SHRI SHIVNATH SINGH (Jhun- 
Jhunu): I beg to move:

'That the demand under the head 
Department of Mines be reduced 
by Rs. 100.”

[Need for local recruitment In 
Chandmari project of Hindustan COP* 
per Project in District Jhunjhunu ctf 
Rajasthan. (3)1
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MB. DEPUTY-SPEAKER: The cut 
motion is also before the House.

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Mr. Deputy-Spea- 
ker, Sir. at the very outset, I want to 
say that in the present economic con
dition, in view of the shortage of pet
rol, and for industrial development, 
the Department of Steel and Mines has 
becom« the most important depart
ment. As you know, we had to switch 
over from hydel electric power sta 
tions to coal-based thermal power sta
tions and we had to switch over from 
petrochemicals t0 coal-based fertiliser 
plants and instead of diesel railway 
engines, we want to have coal-basod 
steam engines. So, the performance 
of the Department of Steel and Mines 
is very important for the success of 
planning and for national development.

Sir, the 20th Report of the Estimates 
Committee says—I quote1

“The Committee note that the 
India has maintained its share at 
about one per cent in the woild pro
duction of steel The Committee are 
constrained to observe that while 
Nature has been abundantly gene
rous in endowing India with all the 
necessary inputs for a flourishing 
steel industry, like iron ore. 'nal, 
limestone, manganese and other in
gredients and above all plentiful 
labour, our steel production forms 
only a hundredth part of the world 
production. On the other hand, 
Japan, which suffers from the dis
advantage of having no basic raw 
material for its steel industry and 
has to depend upon iron ore imports 
fronp other countries, has converted 
this disadvantage into a visible ad
vantage and is today producing near
ly 93 million tonnes of steel against
1.7 million tonnes it produced in 1948 
On the other hand, India’s manufac
ture of iron and steel has risen from 

million tonnes in 1948 to 6.8 
million tonnes only.”

Sir, steel production in 1972-73 was 
6.3 million tonnes and this year the 
production will be much below the tar
get of 7.1 million tonnes; it will be only
5.8 million tonnes, the lowest in the 
past few years. Unnerved by the short
fall in output, the Steel Authority of 
India Limited has proposed a signifi
cant scaling down of production targets 
for ingot as well as saleable steel in 
the annual plan for 1974-75 from the 
levels fixed for this year. Planning for 
less production means aggravation of 
shortage and chain reaction in every 
sphere of industry.

For the next annual plan, the De
partment has proposed the lowest out
put, that is, 6 37 million tonnes 0? ingot 
steel or 5 45 million tonnes in terms 
of saleable steel The ingot target is 
lower than that of the current year’s 
by seven lakh tonnes

In the very first year of the fifth 
Plan, if a lower production is planned 
in a vital sector of the economy, it will 
make nonsense of the projected growth 
of the other sectors. The domestic de
mand for finished mild steel is esti
mated at 10 million tonnes by 1978-79. 
Against this, the integrated steel plants 
are expected to produce 8 8 million 
tonnes and the electric arc furnace 
industry 0.6 million tonnes, which 
gives a total of 9.4 million tonnes.

The deficit will have to be met 
through imports which will continue 
thioughout the fifth Plan. But larger 
imports will be needed if the Govern
ment were to go by SAIL’s advice to 
plan for less production in the first year 
oe the fifth Plan and aim high in the 
coming years if the conditions for inc
reased production are favourable. Un
fortunately, experience has shown that 
if a five year Plan starts on a low 
key it has seldom made up lost ground. 
During the year 1973-74 the rolling 
mills of Durgapur, Tatas and other 
steel plants had to be shut down 
month after month for want of power 
and gas. No steel plant can depend 
upon an outside agency for electricity. 
So the Government should seriously



APRIL 11, 1974 D.G. Min. of 2?6 
Steel & Mines

275 D.G. Min. of 
Steel & Mines

[Shri Krishna Chandra Haider] 
consider installation of captive power 
generating centres in every steel plant.

Shortage of coke has been a chronic 
problem to the industry. While the 
industry requires 1000 wagons per day, 
only 1200 are supplied by the Railways 
This short supply of wagons has cul
minated in the accumulation of four 
lakh tonnes of saleable steel in the 
steel plants and a huge quantity of 
steel at pit-heads. The performance of 
the Durgapur steel plant and the alloy 
steel plant has never been satisfactory 
because of technological defects and 
bad industrial relations and wrong 
selection of product mix.

In the present economic situation in 
the country and considering the over
all constraints on financial resources, 
the Government should put maximum 
stress on expanding the existing steel 
plants. Th« technological survey by 
competent steel makers will substan
tiate this point Expansion of existing 
units will make them viable units and 
the country could get quick returns on 
the investment. Durgapu** has been 
excluded from the expansion scheme of 
the Fifth Plan. I demand expansion 
of the Durgapur steel plant upto 3.5 
million tonnes, especially for the sako 
of industrial development of the eas
tern region. While the alloy steel plant 
at Durgapur was originally designed 
to have an installed capacity of three 
lakh tonnes, its installed capacity is 
only one lakh tonnes. The second 
phase of construction never strated at 
all. I will call this plant as a half 
grown plant. Considering the interest 
of the country as well as the present 
financial crisis, this point must be fully 
utilised by way of expansion upto 
three lakh tonnes; particularly its 
stainless steel production capacity 
should be increased.

I request that the Government 
should tfcke up the expansion scheme 
of Rourkela steel plant also. Here I 
reqaesl the hon. Minister to negotiate 
and settle with the engineers and offi
cers’ association of the Durgapur steel 
plant. Recently the hon. Minister

visited Durgapur and he received com
plaints that the CITU leaders were 
threatened with physical liquidation 
by the INTUC goondas. On 21st Feb
ruary, one of the leading members, 
Shri Dakhi, a member of the wage ne
gotiating Committee of steel industry 
was discussing with some leaders in 
his own quarters, the INTUC goondas 
attacked his quarters with a Pakistani- 
made hand-grenade. These people were 
miraculously saved. Normal function
ing of the trade union is urgently need
ed for steel production to come up in 
Durgapur.

The chronic power crisis which re
sulted in continued production cuts 
had brought down the income of the 
workers due to loss of incentive bonus. 
The agreement on steel industry is 
going to expire on 31 August, 1974. In 
the meantime the loss of production 
bonus has brought tremendous suffer- 
inp to the workers. The Steel wor
kers demand interim relief to compen
sate the loss due to the price rise and 
the Government should consider it 
seriously.

In the Rourkela mines (Barsua) 16 
workmen including office-bearers of 
the recognised union were dismissed 
for no fault of theirs. They have not 
been taken back. Even, the Tribunal 
has recommended their reinstatement 
with back wages. These workers 
should be reinstated.

Sir, in the steel industry not less 
than 75,000 contractor workers are 
working in steel plants like Bhilai, 
Rourkela etc. They are paid at the 
rate of only Rs. 5 per day. In a mine 
called ‘Kalta’ hi Rourkela steel plant 
contract workers are kept in concen
tration camps. The statutory rights 
given under the law such as provident 
fund, medical and other facilities are 
not given to them. In Durgapur, 500 
contract labourers have been retrench
ed. I would like to request the hon. 
Minister to see that they are reinstat
ed. In many places, those contract 
labourers are working in permanent 
jobs. Very recently, the Steel Autho-
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rity of India decided to departmen
talise some of the jobs. Therefore, 1 
would request the Government to see 
that the wages of contract labourers 
are at least raised to a minimum liv
ing wage and they are given perma
nent jobs in the steel plants and 
mines gradually.

Sir, the workers of the Central Coal 
Washery in Dugda, Patherdihi. Vogi- 
dlu and in the Head Office at Dhan- 
bad, were under the control of Hin
dustan Steel. The Ministry ol Steel 
has decided to transfer them to Bha
rat Coking Coal Limited. No transfer 
should tke place without the consent 
of the workers, because, it will com
plicate industrial relations.

Very recently, the Steel Ministry 
requested the Unions to finalise the 
target of steel production for the 
year 1974-75, in consultation with the 
managements in each plant. If this 
decision is to be implemented, then 
according to the existing procedure, 
the Umons affiliated to the Centre of 
Indian Trade Unions should be con
sulted at least in steel plants like 
Durga, Alloy Steel plant Durgapur, 
Bumpur, Bhilai and Bourkela. 
It is unfortunate that in spite of this 
reality, the Steel Ministry is not re
cognising the Centre of Indian Trade 
Unions. They are not being taken in 
the Joint Cosultative Machinery for 
steel industry. In view of the ensu
ing wage settlement, I would appeal 
to the hon. Minister that if the Steel 
Ministry wants industrial peace sin
cerely, then they should arrive at a 
wage settlement in consultation with 
the actual representatives of the 
Unions and in any cage, Government 
cannot keep the Centre of the Indian 
Trade Unions, which is the strongest 
Union, in the steel industry, outside 
these negotiations.

Sir, working of the coal mines 
should be improved according to the 
growing needs of the nation. Sir, 
after the nationalisation of the coal 
industry, people expected that they

1896 (SAKA) D.G. Mm. of 27g 
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would get coal at a cheaper rate 
But we are told that in West Bengal 
and other places, people are compel- 
led to buy coal at a very exhorbitant 
rate of Bs. 8 to 10 per maund, when 
it can be easily sold at the rate of 
Bs. 3 to 4 per maund. Corruption at 
different levels including at the level 
of Officers at the pit-heads who act 
in collusion with middlemen, namely, 
dalals, should be eradicated. Gov
ernment should take apporpriate 
steps to eradicate corruption at the 
coal mines. In this connection, I 
would request the hon. Minister to 
allocate some captive coal mines for 
Durgapur Project Limited, run by the 
Government of West Bengal for its 
better functioning.

The Central Government has taken 
over the coal mines of the country, 
but no structural change has been 
done after the nationalisation. Mr. 
Verma and oher ex-employees of the 
private collieries have been appoint
ed in high posts. In the management 
of the nationalised coal industry, 
structural change should be done. 
Workers’ participation should be en
sured. Civil rights should be given. 
After nationalisation, Government has 
no* taken adequate steps for the wel
fare ° f the workers. Since nationa
lisation, no government-owned coal 
companies have taken steps for pro
viding adequate number of quarters 
as per the requirement of the workers. 
Workers are denied supply of drink
ing water. Hospitals and supply of 
medicine are inadequate and not up- 
to-dated

Although the joint bipartite wage 
negotiation committee unanimously 
recommended adequate ration supply 
to the colliery workers all over the 
country, it is still not impemented. We 
demand that the entire steel and coal 
mining industry area should come 
under the purview of statutory ra
tioning system.

In coal mines, Government did not 
take adequate steps towards the safety 
measures. In fact, on a rough esti
mate it may be said that the number 
of accidents has gone up by 50 per
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cent compared to earlier years. Tim
ber, cement, iron goods and lubricat
ing oil are not being supplied with the 
result that mine workers are doing 
their work endangering and risking 
their lives. Helmets and other mate
rials are not supplied to the workers 
adequately. Practically there is 
dearth of safety equipments in the 
collieries. I would say that necessary 
foreign exchange should be spent for 
importing the safety equipments from 
abroad.

It is also alarming that at the time 
of nationalisation the late Shri Mohan 
fCumaramangalam assured that all 
awards and settlements in the matter 
of workmen should be honoured but 
the coal mines authorities are flouting 
such assurances. In the case of seve
ral thousand evicted workers of Rani- 
ganj coal-fields, their just claims are 
still existing and are still remaining 
unemployed. Here also the assurances 
given by Shri Kumaramangalam have 
not been honoured.

In Bankura district, it was alleged 
that the Survey of India was running 
the Wolfram mine industries. Now 
the lease is given to Gouripur Indus
tries (Private) Ltd., a private concern. 
Workers’ salary is Rs. 2 per day per 
head. But these private companies, 
apart from Wolfram, are also raising 
ores for copper and squash. They 
are being sold in the black market. 1 
do not know whether Government is 
aware of it or not. I request the 
Government to take over these mines 
and to look into the matter so that 
the workers may get the minimum 
wages.

CITU has been excluded or depriv
ed of representation from the working 
group of coal industry. I would like 
to request the minister to issue neces
sary orders for representation of 
CITU in the working group of coal 
industries.

Workers and employees of the 
Director-General of Mines are not 
covered by the Pay Commission. Their 
pay scales should be revised and rais
ed according to the price rise.

D.O„ Min. of 2 Bo
Steel & Mines

The minister is aware that the 
owner of the Aluminium Corporation 
of India has closed down the factory 
for a long period. I request the mi
nister to take proper steps to open 
this company near Raniganj. Gov
ernment should take over this cor
poration immediately.

15.06 hrs.

The rapid growth of steel and 
mines industry is indispenable for the 
development and industrialisation of 
the country. So, coordination between 
the Ministries of Mines and Heavy 
Engineering and the Railway Minis* 
try is urgently needed for national 
development.

Sir, with these words, I oppose the 
grants.
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q n f t  * r  c1 r̂*<F( *pV «fv \ * p t '?  ^  rr

?p*fi . TT m ir f r ?  n̂* *pfpff
si^T?r it'it y»*n ^r.ars^ gr,jn?r

rft ^  j %fa* fa»ft Vt f»T 
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t f t K  m *  r v ? ^
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«rt «ur t t | ,
^rr «r^r ^ U r t  ^ r # # f r  
f w  t ,  w % « f t
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cpif FfTt | i srnrTtf %^re^Tr?r 
i  r e m i  v t H<* te^rr fw r 
'ar,vrr *rrn& m vrm ^  forr
m  1 * » T ? m  ? 5  ift fa S fr  <t

*rr stfttt ^ r r  «m  1
TOTTifflSTH 3*3 fa n  ^
OT? »wt % w  ^■vn: *r
f^TT’T *Pr s s r *  % f*<r n
? i  art < ? w w w w « r t  fa * — 37 
*r s<rm fa ir f  app-g-nT t  

wnfr^rr |, 
f  ?rh. sre ffarcr ?ft ?rr't wnr 1 1

^HPT VHTfRr m\ <r*r n stf %rr- 
^  fk tim  ^ R ^ r f r ^ ^ r r ^ T  

STfPTT STfT̂ f 3Rr SR<T % S&K* 
* t  **FTr *r ? fz  t 5- *r* i
tfrnrr irff ^5rr f a  f-r ^jqrr  

^Frr ^^rsTTErrer t̂cr. ircrr m  
f a  ^TCT «RT«P 7TT#T SFTtmr »TCT I 

^ WT %Tf*r^^?rrarf sr̂ TcT ^?rr
s—

(r^rrr 3. -9
'

P̂TRT f̂ HvT
fa»y

( l )  fVTT^^qT?T
^POTRr

1971-72 1953 476
1972-73 2108 550

1443 399
97 3

{ 2 )
vrstrt

1971-72 700 269
1972-73 723 279
w r - fv w ? ;, 598 260
1 9 7 3

( 3 ) n T ^ r  
p m *  ’pp-fr^r

1971-72 823 127
1972-73 ’ 177 70
iHhr-fVHH*-, 785 33
197 3

spf 1 9 7 1 - 7 2 ^ $ ^  irapf 1 9 7 2

73  i r w : ^  3r*r*f n r i r ^ f  * 3 ? ^

*T I ?R*TH 'WPTl TOT *CT fa
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[sft srmaK snm?

ST*T>*ZT sftqrWfr 
^  s t| t  srfr*
*  W  SR r||j
^  Jr
5) r̂ irr 3jT=nr> $  f*ra gvr
?  «rw #  ?ft 3rr=r̂ fhr %
<re *rrfc:fr ^  st̂ tt f w w  i
MR DEPUTY-SPEAKER You can

continue on Monday

15 30 hrs
COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

Thirty-Ninth R eport

SHRI BANAMALI BABU (Sambal- 
pui) I beg to mo\e

‘ That this House do agiee with 
the Thirty-ninth Report of the 
Committee on Pnvate Members’ 
Bills and Resolutions presented to 
the House on the 9th April, 1974
MR DEPUTY-SPEAKER The 

question is
‘ That this House do agree with 

the Thirty-ninth Report of the Com
mittee on Private Members’ Bills and 
Resolutions presented to the House 
on the 9th April, 1974”

The motion was adopted.

15.30| hrs
RESOLUTION RE POLICY REGARD
ING PRICES AND AGRICULTURAL 

PRODUCTION—contd 
MR DEPUTY-SPEAfcER The 

House will now take up further dis
cussion of the following Resolution 
moved by Shri Madhu Lunaye on 
the 15th March, 1974'—

‘ This House is of opinion that the 
Government should re-cast its 
policy with regard to price and 
agricultural production in such a 
way that—

(a) essential articles of con
sumption sell at l}f times the cost 
of production, including transport 
charges taxes and profits,

(b) there shall prevail parity 
between the prices of industrial 
goods and agricultural produce;

(c) fluctuations m foodgrains 
prices of more than 15 per cent shall 
not be permitted;

(d) the Government shall take 
the responsibility of purchasing 
cotton, sugarcane, raw jute, food- 
gians and other produce at sup
port prices which may take into 
account the cost of production plus 
a reasonable margin for the farmers;

(e) electricity rate per unit for 
agricultural purposes shall not be 
more than ten paise, and

(f) fertilizers shall be made 
available to the Kisans with land
holdings of less than ten acres at 
subsidised rates and the irrigation 
rates shall be reduced by 25 per 
cent ”

Altogether, 4 hours were allotted and
2 hours have already been taken and 
the balance available is 2 hours Shn 
R R Sharma was on his legs on the 
last occasion He is not here today 
Any other hon Member wants to 
speak?

SHRI B K DASCHOWDHARY 
(Cooch-Behar) I would like to 
speak The resolution deals with 
very important aspects of policy 
There is no denying the fact that all 
of us are very much concerned about 
the high prices of essential commodi
ties and the present economic situa
tion m the country 
1632 hrs.
[ S h ri N w\ a l  K ish o re  S in h a  in  the 
C h a ir]

As I said, this resolution coveis 
almost all the items which are very 
much required by the people in the 
name of essential commodities and 
essential items But before I speak 
on the resolution proper, I would just 
mention one or two word® On the 
face of it, it appears from the reso
lution that we should increase the 
prices to the extent of 1£ times cf 
the cost of production, keeping
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view of the cost of marketing and 
other things 1 feel that this is too much 
on the high side The basic spirit be
hind this resolution is that the prices 
of agricultural commodities and other 
essential commodities should be so 
fixed that there will not be any scope 
for manipulation in the matter of 
prices, and Government must have 
their own pricing policy T0 this 
extent this resolution is really worth 
considering

One of the reasons fr»r the commo
tion in the body politic today *hat we 
are seeing m society today is the fact 
that the poor people are the most 
Jiaid-hit, as we often times discuss 
here and the one reason which is ad
vanced for this is the high prices of 
essential commodities including agn- 
cultuial produce

Knowing full well that a laige sec
tion of the population, nearly 70 per 
cent are depending on then own 
agricultural products the first thing 
that should be considered is that the 
prices of these products should be so 
regulated that the pooi people and 
the farmers aie not haid hit in the 
process of growing their pmduce m 
various forms and vaueties But 
what do we find’  Under the plea of 
market mechanism, and m the 
absence of any consistent policy it 
has become very difficult to have a 
comprehensive pricing pohcv

I would like to quote m this con
nection from para 1 112 at page 16 of 
Part II of the Draft Fifth Fi\e Yeai 
Plan It says

“The policy governing agricultural 
pricey if piopsed to be carefully 
designed In designing this policy 
two mam considerations are intend
ed to be pointedly kept in view "

'Firstly, while price policy is re
cognised as having a role in provid
ing incentive for sustained and 
higher production, it can be effective 
essentially as a complementary 
measure to other programmes for 
increasing the agricultural pro
duction. Secondly «  discriminating

manipulation of intercrop price re
lationship can help to induce the 
farmers to plan the production of 
different crops m line with tne 
estimated demand The price policy 
has to be particularly tailored v ith 
care in respect of such crops as to 
have too high supply elasticity’

The spmt of the Plan document 
which after careful consideration the 
Planning Commission the hon Mem
bers and the hon Ministers too have 
adopted is nothing counter to r )r 
against the spirit of the Resolution 
moved by my hon fnend

So what should be the position’  
The pricing policy should be suet <*s 
to take into account two points tl ere 
may not be over supply and there 
must be a direct relation between tie 
cost of pioduction of agricultural com
modities and the prices of other escen*- 
tial commodities But as a matter f 
fact we find m some case* that t is 
lelationship is not there, nor main
tained by the pricing policy of tne 
Government
Here I would like to bring to \oa* 

notice the effect 0f lower pirces l^r 
Jute and how it has ad\eisely affect
ed the Jute growers Jute is one of 
the most important items of oui ex- 
pojt which gives us the largest &h<ire 
of the foieign exchange earning But 
I find that the Jute gtowers have 
been doomed for a few decades to
gether Nowhere has the spirit of t1 e 
Resolution been observed m regard to 
this commodity I would be happiei it 
in future undei the leadeiship chiec- 
tion and guidance of the hon Plann ng 
Minister the new pricing policy is s j  

formulated as to b<*at a relattpn bet
ween the cost of porduction of agri- 
cultuial commodities and the cost of 
othei essential commodities

We find a certain commotion now -a- 
dajs in the rural aieas We find that 
whatever the farmers and growers 
produce after selling them the 3 leld 
therefrom is not enough for them to 
purchase the other essential commo
dities they require for their livelihood 
in regard to the everyday necessities
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of life. This conclusively proves that 
the value of their produce is not com
mensurate with the market price. As 
a result, what happens? Even after 
working for months and months to
gether, for years and years together, 
they are not in a position to make both 
ends meet. They always remain in 
debt. By and by they have had to 
part with their properties, their land, 
their cow, their everything. This is 
the basic reason why we find today 
that the poor are really getting poorer.

We have gone through some of the 
recent recommendations of the Agri
cultural Prices Commission. But I 
must categorically say that the stand
ard maintained by the Agricultural 
Prices Commission in the matter of 
fixing prices of agricultural commodi
ties, particularly, wheat, cotton and 
Jute is different from what it should 
have been. I would quote from the 
Report submitted by the Agricultural 
Prices Commission on price policy for 
raw cotton for the 1972-73 season, 
cage 11, paragraph 18:

“For 1971-72, the Commission had 
recommended a minimum support 
price of Rs. 326 per quintal for lint 
of 320-F variety. On the basis of 
the ratio of lint to kapas prices 
varying from 2.1:1 to 2.5:1, the cor
responding prices for kapas would 
range between Rs. 130 and Rs. 155 
per quintal yielding an average of 
Rs. 142 per quintal".

“The average price, it would Be seen, 
Is comfortably above the cost of 
production.** But in the case of Jute, 
unfortunately, the Commission could 
not find out any conclusion as to what 
is really the cost of production. And 
most mysteriously, they have men
tioned that as there are difficulties to 
find out the per capita cost of produc
tion of jute, they have Just assessed 
the cost considering the last year's 
price, giving a certain margin. Even 
in their own admission— 1 quote from 
page 3 of the Report on the price 
policy for jute for the year 1972-73 
season—“the index number of the

wholesale price of jute dropped by 
13.5 per cent from 56.1 in April. 1971 
lo 135.2 in August 1971. Heavy rains 
and the consequent floods in Assam, 
Bihar, Orissa West Bengal, further 
accentuated the fall in prices. Being 
unable to save it from fioodwater and 
also fearing a further fall in prices, 
the farmers were eager to sell their 
crop.” Then they say that “the index 
number of the wholesale price regis
tered a further decline from 135.2 in 
August to 117.9 in November, 1971. 
And having considered this steady fall 
from month to month, up to the month 
of November 1971, they had concluded 
that even with a little margin In the 
absence of any particular cost struc
ture will satisfy the jute growers at 
the price fixed UP at Rs. 115 per quin
tal. Of course, we do not agree with 
the report. Thanks to the Govern
ment—though not very much—with 
qualified thanks, I must say—-they 
have increased the price at a very late 
stage from Rs. 115 per quintal *> 
Rs. 157.60 per quintal at the mill gate 
at Calcutta. Now, there is a difference 
between the price at mill gate in Cal
cutta and the actual price in the 
primary market. As you know, Sir, 
coming from one of the jute-growing 
area, the mill gate price in Calcutta 
and the primary market price, there 
is a large difference. The hon. Mini
ster in his report, as has been received 
from the officials, said that there will 
hardly be 10 to 12 per cent difference. 
But, as a matter of fact, the differences 
ranges from 35 to 55 per cent or even 
60 per cent in some cases. What is 
really the price even this year re
ceived by the jute growers ton the 
interior parts of Bihar, your State?
I was told by my friend, Mr. Md. 
Jamilurrahman the other day, that 
even in this year the prices went 
down to an extent of nearly Rs. 27 
per maund whereas according to your 
own price, whatever rate you have 
fixed Rs. 157-60 per quintal at Calcutta 
with 10 to 12 per cent or even 15 per 
cent—taking into account the charges 
for transportation and other thing*— 
even according to that rate, pfcr maund 
it ought to have been to the .extent o f 
nearly Rs. 60 to 70.
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MR. CHAIRMAN: That happens 
when the JCI stops purchasing. Can 
you throw some light on the activities 
of the JCI?

SUB B. K. DASCHOWDHURY: 
Thank you. I am happy that you are 
also showing adequate interest in this. 
Before coming to the part played by 
the JCI as they had stopped purchas
ing—, I will say a few words about 
the price policy. This is what they 
quoted from the latest report for the 
year 1972-73 of the price policy, fixed 
by the Agricultural Prices Commission 
for the commodity of jute. What is 
the latest report? It is very shocking. 
On page 88 of the latest economic 
survey, the figures are given. In 
December 1972 the wholesale index 
of prices of raw jute stood at 163; in 
December 1973 it came down to 123. 
The index number of cotton rose Trom 
187 in December 1972 to 294 in Decem
ber 3973; similarly the index number 
of edible oils rose from 248 in Decem
ber 1972 to 348 in December 1973. The 
prices of all essential commodities had 
gone up by nearly 60 per cent or 80 
to 90 per cent while in the case of raw 
jute it has fallen from 163 to 123. You 
rightly pointed out that it was the 
duty of Jute Corporation of India to 
arrest the price fall by giving at least 
minimum price of Rs. 157.80 per 
quintal. But they did not do that.

Replying to the demands for grants 
of his Ministry, the hon. Commerce 
Minister said that with some trouble 
and great difficulty it was only in 
November or December that some 
moneys could be got released by the 
Reserve Bank of India. He did not 
say in these words; but this is the 
impression. I have gathered from 
what he spoke. I am not imputing 
any motive to any person, but pro
bably at the initial stages the officials 
of the JCI had some understanding 
with jute barons; they did not go to 
the market at the right time and the 
?ute growers suffered. Later on when 
we raised the issue here on several 
occasions and the JCI was instructed 
to go tr> the primary market and open 
mor* and more centres and give im
mediate relief t0 the jute growers, the

JCI pleaded that they had no money. 
From what I could understand from 
the hon. Minister and also some offi
cials of the JCI it seems that the JCI 
has got a programme of opening more 
100 branches in jute growing areas in 
Tripura, Manipur, Bengal, Bihar, 
Assam, Orissa and U.P. Even today 
we hear so. How long time are they 
going to take to implement this? Why 
are they not making up their minds 
about opening purchasing centres and 
giving relief to the people?

In our country the jute industry 
has got a tradition of more than 100 
years. On a number of occasions they 
have decided what should be the price 
of jute? Everyone knows that there 
is parity between paddy price and 
jute price in the ratio of 3:1. The 
Bengal Land Revenue Commission 
headed by Sir Francis Floud investi
gated into the question: what should 
be the jute parity between jute and 
paddy prices and came to the follow
ing conclusion: ‘Of the price of jute 
were to remain at Rs. 7 or 8 per maund 
and the price of paddy about two 
rupees and eight annas per maund...
- ’’—nobody could think of it now-----
"we think there should be little com
plaint from the agriculturist commu
nity in regard to the price of jute.** 
The Flood Commission made this re
port in 1940 and said the parity was 
thus found to be, three maund of 
paddy is equal to one maund of jute. 
The price being those at the primary 
level and that is the price the farmer 
should get. That was known to all 
But, Sir, since Independence we have 
seen that the entire structure in re
gard to the price policy of jute has 
been changed from time to time. 
Now, it was said that jute is a com
modity which is not consumed in the 
country. Whatever that we manufact
ure out of jute, should be exported. 
It must enter into competition in the 
export market and in the international 
market. Very good. But, there Is 
one aspect. The jute growers, the 
poor jute growers, who are giving us 
a larger foreign exchange to the ex
tent of nearly Rs. 300 crores, their 
condition, their per capita cost of 
production and all these things are to
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[Shri B. K. Dasctwtydhury] 
consideied. But, at the same time, 
prices of jute goods and commodities 
must bear a relation to the price in 
the international market. Having 
said so, how is it possible on the part 
of the Government to impose more and 
more restrictions on export or in other 
words to earn more foreign exchange 
and tell the poor jute growers that* 
here is the money; out of this Gov- 
renment may impose certain duties 
known as export duty’. It ranges 
from Rs 80 to Rs. 1500 on various 
commodities in a gxtded level. During 
last year, the export duty on 
carpet backing was released to a 
certain extent and it was expected 
that because of this relief given, the 
jute goods will become competitive 
abroad and in return the mill-owners 
may be in a position to purchase jute 
even at a higher rate But, this year, 
though the jute growers are not getting 
the proper price, the policy has been 
completely reversed and export duty 
has been re-imposed.

But Sir, we do not find the same 
standard in the policy in regard to 
cotton Hon Minister knows it very 
well. Cotton growers, particularly in 
the western areas like Maharashtra, 
Gujarat, Rajasthan and Punjab and 
to an extent, may be Haryana too, are 
mostly favoured. I am happy that 
the cotton growers at least are being 
given their remuneration; their fair 
price. They have been given a fair 
deal, I am happy But, I am not happy 
at a ll... *4|

SHRI MADHU LIMAYE (Banka): 
Even cotton growers have not got a 
fair deal

SHRI B K DASCHOWDHURY: 
Well, prices of cotton have gone up to 
a large extent If more prices are 
to be given, I do not mind What I 
would like to say is, the same stand
ard should be followed in jute also. 
Despite the fact that cotton prices are 
going up higher and higher, from day 
to day, from year to year, prices of 
cotton or raw cotton have also been 
fixed at a very higher rate.

But, hare we find, Sir, knowing 
fulijr well that prices of jute and raw 
jute are coming down and down and

the poor growers are hard hit, yet 
the Government seems to be un-ner- 
ved on the plea that they do not have 
a particular cost structure and per 
capita cost of production and they are 
not in a position to fix the price of 
jute more remunerative. That seems 
to be rather mysterious. Not only 
that Cotton textile has been made 
competitive m mtemational market by 
giving several incentives as cash sub
sidies even for the import of cotton, 
subsidies or other • financial arrange
ments through Indian Cotton Mflls 
Federation, import entitlement and 
many others Sir, in the Estimates 
Committee Report for the year 1972- 
78, in the Fortieth Report, it has been 
said that it was strange that cash sub
sidy to the extent of nearly 90 per cent 
of the FOB value was given for cetton 
textile even after devaluation De
valuation was done with the expec
tation that our commodities will have 
a favourable market in international 
competition But even after deveiu- 
ation, subsidy was given to the extent 
of 90 per cent That is on record. 
Here is the jute industry We find 
that the Government is very much 
eager to take the share of the poor 
man’s money by putting extra export 
duty I do not mind if they realise it 
from the millowners or the jute 
barons But what about proper prices 
for the jute growers’  Why are they 
so hard hit? The other day when I 
was speaking on the Demands of the 
Commerce Ministry, I read one pore** 
report The press people interviewed 
some educated jute growers and given 
their feelings This appeared m the 
Jugantar dated 4th March, 1974 It is 
in Bengali:

,,frofta?n srrvr srmT t o  i 
trrcm* ir* m  «nr fartfr **f 
f f a m  ^rr i 
v w r  q'T ^  <yre finir sFT-srrfT? *r*r 
STI?T qTOTT (Of ssjt

m  fartfr sftrt  
tRtfH qrrft i . . .

Before independence, it was known 
to us that by selling 1 maun4 of 
jute, we used to get 8 maundg of
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paddy Even after independence 
we used to get 2| maunds of 
paddy But this year, by selling 2 
maunds of jute, a person like Rahim 
Sheikh, an old farmer of Sitalkuchi, 
could not purchase even one maund 
of paddy* It is a very pathetic picture 
This is what bas been said by the 
jute giowera to the pressmen I do 
not want to quote the rest m Bengali 
Old Rahim Sheikh and others fuither 
said, we understand that Government 
will not do anything for us We 
understand that the political leaders 
will not do anything for us The 
political leaders will only clamour 
for higher wages for those who 
art working m the factories Let 
uh stop giowing jute When the mills 
will be closed, the political leaders 
■will come to realise their stand When 
we will not grow jute and when there 
Mill not be any surplus for export, 
the Government of India wil cotne to 
ils senses when we will lose Rs 300 
croies of foieign exchange1” This is 
then feeling 

The spirit of the resolution is worth 
noting The poor people who grow 
these agricultural commodities have 
to purchase the essential commodities 
like pulses cloth edible oil, etc In the 
eastern region, jute is grown, but it is 
short in foodgrame edible oils, cotton, 
and other things All these things 
they have to purchase at fantastically 
high prices As a result, their miser
ies need no further explanation to the 
Government I would simply appeal 
to the Government that in view of this 
polrcj decision we have taken, as I 
quoted earlier from the Plan Docu
ment II don’t allow these poor people 
to be exploited more Don't allow 
another famine in the eastern region 
where the jute-producing areas are 
Somewhere near famine conditions 
have started Because of these low 
prices, people have no money to pur
chase their essentia] needs In the 
coming months—Jure and July— 
what will be the condittion, God only 
knows You must come to the help 
of these poor growers to come out of 
their miseries, whatever had beejx done 
a  the past If you go on calculating 
«n a very latlonal basis, for 'the last 

or 23 years, In "West Begal at the
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time of partition, the jute-giowing 
areas were to the extent of 2 7 lakh
16 hrg.

acres Now it is 12 lakh acres Of 
these 12 lakh acres extra 9 3 lakh 
aties 01 even loughly one million 
acres have been conveited from paddy 
to jute What is the result? You are 
jetting more foreign exchange But 
these people are getting less money 
Kindly consider this If you are not 
m a position to give them a fair price, 
then jute production will be completely 
stopped The total jufe production m 
oJr country is to the extent of 80 lakh 
bales in the last year According to 
a forecast of the Jute Development 
Committee the production this year 
will be hardly 60 lakh bales In the 
faiuif vcars it will go down in tus 
way and untrmately we Mill lose the 
raining of foreign exchange mw 
earned by this commodity Kmd'y 
tonsidei the pangs and rm&eries of 
the jute growers and give them a re
munerative price Justice was not 
dene to them m the past Durit g 
the last 20 to 23 years the jute growers 
have lost to the extent of R« 1,500 to
2 000 crores for not getting a remune
rative price for their produce in rela
tion to the other essential commodi
ties After fixing that remunerative 
puce you supply them essential com
modities like oil, rice kerosene and 
other daily requirements, maintaining 
the parity of prices of those essential 
commodities

With these words I would appeal 
to the hon Minister to take certain, 
steps a urgently as possible to relieve 
the sufferings of the jute growers 
Otherwise a revolution will take 
place which I cannot say here very 
loudly But look to the writings on 
the wall Something is brewing from 
which there is no escape, if we fail to 
take coriective steps immediately

SHRI RANABAHADUR SINGH 
(Sidhi) Mr Chairman, I am m full 
agieement with the intention of the 
Resolution, which is under discussion 
All the sue or seven points mentioned 
here appear to be most necessary and 
the sooner these points are attempted 
to be brought about the better It
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would be for the country. But I fail 
to understand as to how this whole 
exercise is to be attempted. The Re
solution says:-

“the Government should re-cast
its policy with regard to prices and
agricultural production./’

All that I want to say in this respect 
is, it appears to me to be absolutely 
impossible. Whatever might be the 
recasting of the policy, if the exec
utive machinery that Would carry out 
the policies remains the same, these 
would be Utopian dreams.

As I look at it, the present situation 
that obtains in our country is a strange 
one. When we look towards agricul
tural production, the whole attitude 
of the Governments has not changed 
since the time of the British period 
when the commodity committees were 
formed. If you would recall, the 
commodity committees were formed 
merely with a view to increasing the 
production of those goods in this 
country which would feed the mills 
of Nottingham and Birmingham. With 
this object they were spending crores 
of rupees. If we set apart a vast 
amount from our plans and budgets 
to increase the production of grains m 
our country, the approach is the same. 
The approach is that the production 
must go up. It is not to be exported 
to any other country, but it has to be 
put into a buffer stock so as to be able 
to meet the needs of the urban part 
of our population.

I feel, herein this Resolution should 
haw also taken into consideration the 
possibilities of changing this attitude. 
In this respect, I have a suggestion to 
zn ake that whenever an attempt is 
made either to increase the produc
tion specially on the farm front or an 
attempt is made to have an equitable 
distribution of foodgrains or other al
lied commodities which are basically 
necessary to all the people, whether 
they are in urban or in ruaral areas, 
there should be a method evolved 
whereto the apathy of the civil
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servants towards giving these basic 
sei vices to the people who are least 
able to help themselvs has to change.

This is a big task. It is not so> 
easily done. It is because the whole 
attitude of the civil service today 
has been alienated from the main
stream of our country. Theirs is a 
fixed cadre; theirs is a fixed pay; 
theirs is a fixed life which they keep 
befoie them. They have the least 
amount of necessity to see whethare 
the 'job they are given is done in a 
proper spirit. I am sure that on 
paper, the job is done. It is this 
difference between the paper and 
the spirit that is causing this hard
ship. For this, the only possibility 
that appears in the context of things 
is that the people themselves sheuld 
somehow be involved in the task that 
is purely in the field of civil servant. 
Unless this is attempted, unless some 
mechanism is evolved by which this 
is possible, all these big pious hopes 
are rather frivolous.

Then, if we take the exact number 
of the civil servants we have in this 
country and, on the other hand, if we 
have a look at the vast amount of 
population which they are supposed 
to deal with and serve, the ratio is 
tremendously great. Without 
blaming the people as such, the civii 
servants as such, it is physically im
possible for one man the Collector of 
a district, to look to the needs of 7-8 
lakhs of people in a district. The 
bureaucratic red tapes are involved in 
it. There is hardly any need to men
tion about that. Unless this country 
takes a fresh look at the whole af
fairs. unless this country is willing 
to move head of the present arrange
ment, all the efforts in the socialistic 
field are going to be absolutely nul
lified.

When this effort is thought about, 
when this exercise is attempted, one 
thing that must not be lost sight of i* 
that even today, in our villages the 
people as such are not mentally ready 
or their genius is not suited to this, 
method which is called democracy



305 Policy Re' &  CHAITRA 21,1896 (SAKA)

by majority. Invariably, with your 
background in the rural areas, Sir. 
you know that since the inception of 
the gram panchayat laws in the* rural 
countryside, since the time when 11 
members of a gram panchayat were 
able to overrule 9 members, if there 
were 20 members in a gram pancha- 
yat, it is from that date that this law 
apples to the villages that we have 
the broken villages on our hand. If 
we look to the time when there were 
panchayats operating in all the 
villages, in our country, much before 
democracy might have been known 
in Europe, then We can see that the 
panchayats of the villages, at that 
time, were able to look after their 
needs. They were probably more 
socialistic in their approach than what 
we have today in the name of ad
ministrative set-up and that was pos
sible because, at that time, the pan- 
chayats operated on a rule of con
sensus which we have lost So, all 
that I seek to add to this Resolution 
is this. The objectives are good; 
they are perfect; but if they have to 
be achieved, it should be added on 
that the present administrative ma
chinery should involve the people can 
the basis of consensus to carry out 
these needs.

^  (q f^ r r )  •

wfonft t  *r wft jprpn* 
f  i

% 3ft S fV  fa*TFT ft,
5*r *r i

yt %tt ft ftF %
«T¥ f H i 4  m  «tpt

i x  t o t  ,vr|t f w  t o t ,  w w  
fanrr t o t  s*r  wrr %% * n f  srrqrc 

wft ?pp 5 #  f*F=r cit »tt

^  fwrr i
ft i

Agricultural 30$
Production (Res.)

fatfpfr % * n f^ r  
gw ?r ^  ir irsrfaRi
5rf^T
TO t 1 * t  ’Pn frm I —
qsrra' spr , ^  Trif̂ FTR-
v W n ft ?  nrtfirin ttc sre ?  i

m  tfap  ^  ft fa  ?rnr
i t « r t  f»r*T 3pt *r 
^  ft, %  STPT
€r rrsfr* srt ft ’t

*TFT TR zfpff 7f Tjff cpr -^r 
TPTT—  1 972 *T SIT* ?r STTS*Mr qrt
r*r rr7% #■ f?rfar?r r̂r, grgr ipr ^  
^  SEPWrr t o t  fa- ^ f7 sn ^ r  ^>*pr

W  5RTT fT*T |»T qv r̂?T Sfrr%
ft t f* r*r  q v  ?tpt ' f r o  qfr ’et̂ t 

7
tot fa  *rr smrir jptt | ? 
rPT m*fr ^ «FfTT f r  ^  ?rr« 
T̂̂ RspT’wrjrf ft nft^r qr

trns vsflFMT *pww*r ^  ^*rr,

sfnrorar ̂  W  «rnr

arPT ^  1 $  srrc «fr
€iro ito qr| ?r ?^<t ^

^  ^  Tfft cw ft ^
f w  TOT — F̂TT fqneR- *TFT % 
^  ^ ’Elk ^
% rsrnr 7m«TR: ^  ^rr^cftw w  
o ft^ r  fJT^Prq^ f̂ F

w t  f?rr ft, «pt
^ ^51#  qrf̂ fT 1 ^p?r
^nfi- 3TTcT #  m?fr 
iw ^  ^  to t  <Tr% f r  cr>f^r

^  rnfrw^r, % «tt̂  t f w  qTM t
®PTt %  ^TTT fftP lT  q T f W t  ^
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[«ft xm rn
wrrrrr , f¥*r tt srm
»Hfa>?*rr &  m  spTifl P I

if f^nT ^TPTT fV  rxrfcm
trr *m r vr jtft ^

?r> tfaT  ^>rr ^Tff%
fo  *m  ? » r w  + t stt̂ t v t  fNr-*nr 
«r  £tfa$r sfm^pr ¥  smr i fta?r  

srr^r, f ^ r r  #  sns*r *r»fcrft 
5 n ^  qfe gTry ? v *r>

fro rw  % ^rw it * h  ^qrt 
*?t stt̂ t ^  5tpt sTt i v r  r

*rr*r frn f m  *rr w- *ft w
3?rfair i s&rf *p?ft £ f% ao 'ttStc 
siTf^ ?w *rf ?, ^ fh  t  40
T -rte  srr^r *r# f ,  «rp? *r i os 
wrtr W f  % stpt jyrfr*’ fas t, 

tfsp  U£*»ftFr 
lift *FT t  I ^rhFr faaTRT ^T faPT 
«rr?r 37T f  in? £ far
xm  w  ^  * i* fc fa *p  v n  stt<r 
f ^ r  m *  f̂ wpr v v r  *rr ^ r
£ | *TPT n f^ R T  apt F̂TT $**T
|  — «n?f r*ri  % f̂ *T"
5TH# % S W f I '*, 
ĵFirqwfr % * rm  *  sne*r *  wm 

f w  t  ■w ^  f t  «rrr Trs^r
g r r ?  jn % | «  ?TPT ^H SnT T T faT R

sr% |  ^  w i | —
f t ® #  fa f f  wrnr % » m j  9T7*r *nrfrT 

#fa?r qcff ^  fa: fa ir % sstp 
qr irk #  €wCt srr# ^  

<ranrar f lt7* ffw n n i t t  irfjTT 
ir ottt, sitt % w *  5n W r w  * 
w *  «Ktorr t t  ^  fa^T 1 
$*r wnr w  vmirvnr %

tnw  ^  % *iw
=n%, « n « rtP rts^  % <mr i r t  I

^  m  spt sR m m  fa? f W r » r w « f t  
«tt « r k ^ r ? a r r ? n f ft ^ g t  

T*rr ^ 1 ftaflft *ft f«r ^  !  ft?
3f? ^rttt r̂nr i=rr*pr r̂ «nwr %,
vK ^fcT *FFT ^rfr? STRpfT eft

|  ^%»r ^ r  t ?t imr
5^t 5TRTT I ?»T STTT 
jjwr *rr 'TiTT^ft t  1 ?*rm 3fr 
W ¥  spr?r *rr ^rftvr f **t ^  
F̂T ^  Sfft ?Tft ^p- ?pr?r I

$rr *T<t 5rf^r?nTrft3rr?rr^
’H R  *T forr fa^r tftn r
'R fir  ^r^arra ^  1 m vk in?**-

stt^t fft *R&r r r ’TT-
^ r -  fa0%  2 of o f t * r  t o t  k mo* 
w t ^  T*rr, ?nfa' w -^ r Or̂ r- 
mf¥P wtt^ ̂ w i  * n fe  *? r»r
f r  t  ^  fa r̂pr jft, jfT *rrr *r£r *
«r imnr #. sprt 1 f?r #f*nr <tt 
m r ?TfR ?itt « r w ^ r  ^

nit rT̂Y fT ’TTflT 1 
?tt̂  v r  t  % m r ir ^ | T
*r?FT fr, y r  y t  M;trp% y r  $ \

^  ?r f r  % srnr ir tfw- 
tf^ r^ F r  % ^  % , ?n^; % ^-v ^  
3TT ^t r̂rf *Rr*f̂ rr ^
| 1 t  ?T ¥#¥ ^rr ^Tgm farcrnf^i 
^ ftv n r  vtrr f^ fs F ft  7%
gpRT»r #3rr % ^  ^ ^  ?m [ffd w  
crfhfT f a w ?  «ft¥^r ir ^
% m«f ^ r  ?*r ^ rrr <$
■^vfrr JfTCrf f  ^T% f?pt fTHT ATT

? m  ^ r ^ f r f  JTifRft snrrft q i  ?ft 
cTTfar faRTRT ^T *Z

fa r s r ^ fft  ifr art f ^ r  wfafi ft 
*$Z w fc  ^  ^ r m  5TT ?i%  1 4  

ttv wrt t o t  *£ t  w  — «mr f«y- 
*$m  ^ r s t f  4 «r# ?r  « R ^ r | f
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I — f̂TT VTt ? ( » V W f)  

f  fa  STTT
*t sft ^>r^r4 art t t o  fa*rr ft, 

vp * m  *r*r % i ?r
| t ¥ m  Vt fqVFTT, S}f^FT 55mT STPTT 

fa*TT, Uw t t  m  v\
|, s *  v m  fa T W Ft srrf̂ TT

f w  I  I #  STT3T 5ETTT 

3Tf*PT T̂T WTT g fa s R  TO 
far F̂TT fasiTT ^
Tt w r  Trsrr3; fa m  i

*  ô t qf^r *   ̂ ftrar nfv*r
$ ,’ 2 ^ 2 ^  f ^  THTT P

stp: ?*rrft m ?r aprr & ? 
srr7 *  7<r f r ^ r r  %*rr«r *rV v r  

% W  ^ft OTT ^  qifatft 
^  aPT*TTT̂ ’ «P̂ TT ^TF*ft f ,

^ T O W T  Vjjff fsRTT I *|V 
fp s p r R  *rfirfc«ram fort
t  fa*r % m  %• f f o r  *rt 
^PPTT* frr % fw rn n  I SPTT
apm  3TRt % sr-st srjt fa*rr m  
*rr f^T T arrrt n * m  **£t M r ,  3?r 
$rr s f i w t ^  ^  £m
^sn srrq- vsmr % m m  f*n
* ?? t  i *m srrr ̂ r stft f a w ’r fa*ft 
*ft t » t  Frjf5T % ?$■ *rcf! t —  
vrc *r l o s  f<?m *ppt?t w f r r

'fit ?  t fk  $t?T $ * F  Ŵ T t  
%  y r  3,-m  jfi^jfn: ^  i
*r aw ffm%«rT *rrorrT ifi? n vfite

T?r fW  ^ f f( 3TCT
107 ifir  109 %
S* «TO*t 3Ttsft ijspf T $ t f r  
ifa^ T tT O * ^3T  | fa  i lO ^ T  
% ?*r w»w ssrir | ?rr f a r  «w #- 
%  *n%rr i
ftp faarw ^ v ^ J f a  m  fer

5t?Rcr «jfr sfrr uxr ^  smr «r
#  1 0 5  w t  ^ rr ^  t

^vnFi *r nmr^err *in  v $ m
^ fa *  ^  Tarw ^  ?nw 

v w  ^  to T  arf^ «rm  
T O  fa*TT, f w  ^  72 ^  
iffWT % tr̂ jprpT %^TT W?!T3ft ’RVTT 

^  T O  fa?TT q k  f a »  T O  
vt ^?Fr ¥ *  l — ^ r ^rt wrt

K̂ TT fa^R  8F|rf frgp? t  fa  ’STTT 
ffTW R ^  ffT SPTT

t  i -o?rrr »w % ®n^T «j;wrr 
^  fr f a v r r  ^ r  % 105 * 1" ^sft-w'ft 
t o t  ^ r ? ^ f  f a r ^ r ^ ^ t  43, 44 
m  45  v m  Jrrfqi? faH^Fr *ft 
t  1 t o  sft srrfar ?̂rr

t  ^r%anrw w  qrrf^TW^- 
wr «ffr tff irewr fwPi^r n tfe 

ft? m^r «rTfr »rf 
tp x r ii  ^  m ^ s r r f a ?  fa»TH^t 

fcm  nr *r^rr t  1 m w  
f̂t | , m t m  ^rm *  art ^pFtr fa*rr «rr 

^ 2 2  wrar 2?r mx v r  1 ^fa?r 
f3w 3n ^  «mr vnr %5fr ^ r  | w  
* t̂ »  t o ?  ^ r  ^ r  %

^ T  ^  f t  ??% i iflrfooj; 
«nw r «rr? w t ^ 1 % t  *f̂ r
^mrrr 1 ssnqvr f̂t ̂  ffrT fa  
fa  ^f=r ^ r j? ^ r s t  fam 

1 ^  stt̂ t » m  ^  srrtft % 1 w  
ir «prre ?pt w f t ,  aFtwr^r^ 
^fRrr^pr, «bt vrff^m r ^rtt f«re^ 
*T5T ^TTTOTO ̂ T  ^ tft W ^ t f^ W  

3ftf3Rr ^fasr m  *P^ f  fa  5?f 
TO«?W 1 1  fH%«»TOT f 5 W  
it ?  I T O ^ t ’TT^T t

^ m n  ^ r r  |  f a  600 % ^  
JTfim |, 1 1 6 ^ ^ ^

w t i f ip n  v k ? T ^ % s ft % 4 -5  
sr>pftT^r ^?a# f  11k  s f ^ k



MX Policy Re. Prices & APRIL 11, 1874 Agricultural 31*
i*  * Production (Res.)

[«Jt

*§& wmRvr k*ppt $ 1
^rrt srrsfam fr
fsr̂ r ^  f«rcft #ff?r qrsflftfqa^ srer 
q^r? f w  t  fa  *nr*tqmtf 
w fm  ^r^TT2T^r i fam r
g ^ r tq rs r^  & mq $*n*fa?rrq»qT 
sh vftrvt flH vrnr vt N’cttt ^FcRt 
I^tt % *frt #«> srrfo % 
’ ftanr *r qf^T ?  1 $rftR aft 
*nft *rmr fETRw t  ,3 ^  ^'^w-sr 
m  f m  t  ?ftr ^frf p r
ffnrm { t i t  ^Tcrr ff ^ s r
f̂fr snsfrrc, c?nf?nT ^fh?Fr , t$t- 

fq f^ fr  w  ? f t  qr starrer r̂tr 
*r^ft 1 *rnr % fjnrV fire ŝ rsft 
^ r  $  fasnqTsirs s fn r ^ m r ^  
m *  ^ cm r  anr% ^  ^ r  % eft 
&T Vt ifr *T Tftrr SrfiFT 
m  [qw iw ^^rsT ^
% T̂q> ^rrt i * 1^  ®rt it*mt f  
m  *fat ^ ft *r vm  s i#  %fa* 
TOT ^{frqrfFrtft ^t^rnr ^  fa *#  
StfT qr jfr«wHve w r r  $t ̂ %nT 1 

m%%, %mr m *  t  
srrfr ^ r f £

^  w r  «fr*nft «ft ?}T?rrfcfa 
^ r r ^  T t̂ t  1 *r$»nf *r?r

s m rt  # 
^  unft tftr VTtRW »^t f t  
% t srf?v ? r t  v m  t  ftp 
^  ?rfl% q?T ?  I %^3f-
*fer *r?*r *if?rr g %
p̂0F»Fr i m T ^ p r f i  *?r*nfr?w 

fa=rc*r sT̂ t yffT t  1 sw ftefrfa  
f̂ mJr 3fr qr ith t  

W f  *p^t *rb- o r  *15*  nr w q r  
fir 1 f  w t t  f  f*p 

^  %ftK
t W t  #  tftftfrCTg * m  vft* x* {

s n ^ r ^ v r  i? \ t i t m  m & itvfrz 
fa tfm  ^rri% ^

?ft ? 1 *̂rt? wt^tt f̂t ttft r̂c-
. r\ ft- *v *S *s . . ̂ *v »

^Ttr wrHtrr f̂t, t̂ nr , qtssrv 

% ynfinrf f̂t '^tt̂ t I  

«r? ^  ^rr^r i srwr ^  qw ^

^  ^  ?B7^| ^5RTRT
n̂nirr n̂ rr I, t  ^ f^ ft  %»rr«r?rt 

^  w  H M  | f̂*FT wrr ?nf 
?rt ^rt?

^  t ?rm^r-#^r ^  vV  6oo*Rff 

fto tr0 f^r sracTT t, sg» 

t^t *fi mqfr ^ r f^ r r q t w  

f̂t ?rrr qnriN̂ r ^  2ftt«t ^t 

* t w  ^ r  «Rt, 5r>Rm^

RTffT trap jpr f  ?TT f*T ^cT *f
^  ¥r 3ft far # -̂ r̂ t 

f m  sit t  i frmr *t?t m  
sp̂ r irt ? %  srr̂ r n  21  
q r ^  ftpft qpnf**r ir— ^ ,

t t w  rr«- ir*r ir ?r*r  ̂ 1

?ft mq JTR?r f  %  *r$»nf*pt f  

3f*Fr inpr?rrqTn^r ^t n>tir ^rr^f 

sftvftw % fn ^srr^rr^r^T sr 

cfr f%€T?r ?rr sr> ^r>?rwt 

¥r ^ n r  «r̂ TT ?rV ft *m^f% 

vrwr vrw^t fjm ’r̂ cft ?r i 

k  vr  ̂ fv=^ t  ?nft
p̂ft wrtf̂ Rr vt srnr ^ ^r

STtB c?n^I VfjrTPT vtwnsr 

^  an?r ^ ?pr f?r̂  $  ar ?rr^ vt 

’Ertr srrftm frr̂ r ?t *r *tt

^t̂ t § ft? ^r 5fn% ‘̂wncr 

w t o  ®Pt 1

DR. HANEN SEN (Barasat) Mr. 
Chairman, Sir, I want to aay a Uto 
words in support of the Resolution 
moved by my hon friend, Shri
Madhu Limaye. Though there may 
be some scope to improve this
Resolution here and there, by aod
large, the same has brought out three 
main points—the remunerative price*
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for the agriculturists, availability of 
essential commodities and thirdly, the 
people should get the essential com
modities cheaply. These are the three 
■main ideas that are present in this 
Resolution.

Now, in the first instance, Govern
ment has no pi ice policy This aas 
been pioved Since Independence, 
Government had no pi ice policy be
cause the Government had no control 
over production or distribution Here, 
the Government which cannot control 
production or distribution cannot, ob
viously control the prices Today, 
anybody can get away with any 
prices that he likes to charge on a 
customer Take for example Delhi, or 
the village side or take the case of 
Calcutta Kerosene, coal, cigarettes, 
bins or anything is available for any 
pnee Even in Delhi, from one area 
to another the prices differ There
fore w^at I say is that Government
has no price policy It had no price 
policv also and there i«s no price policy 
afeo now There is an organisation
known as Bureau of Pricing and
Costing I do not know what is the
function of this Bureau We are told 
that in regard to medicines the 
Bureau has published a report m 
which the pace on costing of certain 
medicines has been found But, has 
that report been made available to 
Members of Parliament’  No Sir, Has 
the Government acted on the basis of 
that report7 No Sir, Reports pile up 
m the offices Therefore, all these or
ganisations like the Bureau of Costing 
and Pricing are of no use Take 
for example the Agricultural Friccs 
Commission It has spoken about 
wheat, rice and other things But 
what about jute? Sir, you come 
trom Bihar. I come from Bengal. 
There are Members who hail from 
Assam and Orissa. These are the four 
States which produce jute. This year 
the jute-growers have been complete
ly massacred at the altar of the Gov
ernment. Price policy and the greed 
of the jute mill magnate. In our 
parts in Calcutta, the name of the 
Planning Commission has become a

commission of Dhar-dhana. They 
have joined Dhar and Dharia and 
called it the Dluxr-dharui commission. 
This is the Joke going around m cer
tain areas in Calcutta.

THE MINISTER OF PLANNING 
(SHRI D P DHAR)- He can add 
Sen to it

DR RANEN SEN: Let him take it 
as a joke. There is no malice in it. 
What I am saying is that at present 
anybody can charge any price and 
got away because Government havfe 
no price policy and have no eontroi 
over production. The bulk of the 
essential commodities is produced in. 
th<> industrial sector today, but cer
tain people care two hoots for this 
Government or their decrees or dic
tate When the cotton textile mills 
wie asked to produce 25 per cent 
standard cloth, they said that they 
■were not going to produce it But 
what did the Government do’  Ulti
mately, Government increased *he 
puce «io much that j&ow the poor will 
ha\e to pay 80 plus 20 per cent more 
or a total of 50 per cent more

In regaid t0 essential commodities, 
it is said that there is a scarcity in the 
maiket and there is scarcity m the 
country. But is it really so° Is
there any real scarcity m the country
or in the market? If I can pay R&- 
20 I can get a k G of Dalda. So there 
is no absolute scarcity, but there is 
only relative scarcity. The same
is true of many other things also But 
what ij} the policy of Government in 
this regard?

For instance, the Hindustan Levers 
produce Dalda. Mr. Dhar should know 
that in the Kanpur unit they started 
prepaung margarine which could be 
easily mixed with butter The
puce of margarine was Rs 13 per 
kg  and that of Dalda was 9. 
So, they stopped producing Dalda 
and switched over to the production 
of margarine But what did Govern
ment do? They did nothing. Ultimate
ly, the workers struck work in Kanpur
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and said that they must pioduce 
Dalda and not margarine Ultimately, 
the UP Government was forced to 
compel the firm to start producing 
Dalda instead of margarine The 
workers went to the manager’s office 
and said after banging hia table 
‘Would you agree to produce Dalda or 
net’ and ultimately, the firm was 
loiced to produce it

Again, Government have developed 
a gap for exporting certain essential 
commodities o* which the country is 
starving The poor people and espe
cially the village people are the 
worst suffrers in this regard I 
might mention here that there is a 
movement only to export rice and 
wheat and other things, which one 
can undei stand, but even to export 
drugs out of the country Even the 
uiban people do not get the essential 
drugs what to talk of the poor peo
ple m the villages But Government 
have got a fad and they want to per
mit certain firms, mostly foieign firms 
to produce drugs m India and export 
them outside They get only Rs 15 cr 
20 crores this way pei year whereas 
the drugs could have been made 
available cheap to the people m India 
for our poor and middle class people 
in particular What I would like to 
stress is that Government have got 
no price policy and no control policy 
So that the big industrialists are able 
to go on doing whatever they like, 
and Governments decrees or dictate 
axe never listened to by them with the 
result that Government are absolute
ly incapable of controlling the prices

Therefore, this Resolution which 
says that essential articles of con
sumption should sell at 1£ times the 
tost of production, including transport 
charges, taxes and profits is very 
timely

I-a%tly, since you have rung bell, 
I am reminded of the speech made by 
Shri Daschowdhury in which he re
lated the condition of the jute growers 
It is known to everybody that this 
year the jute growers have learnt 
the obitct lesson of their life There

is a movement in Bengal, everywhre, 
in which all sections of people from 
Congress to all other political parties 
have come to the conclusion that it 
is not worth growing jute. Already 
propaganda i$ going round among 
the peasants ‘Do not grow jute, rather 
giow paddy At least we will be 
able to eat something*.

Theiefoie ,it is high time the Plan
ning Minister reviewed the pricing 
and control policy Let him think 
again not only in regard to taking 
ovei ceitain basic industries that pro
duce essential commodities but also 
the distribution of certain essential 
commodities and articles Otherwise, 
the whole country is going to rums

The last word I want to say is this 
The railway strike is coming, it is 
definitely coming One of their basic 
demands is cheap shops wherein grain 
and all other essential commodities, 
four or five items have to be suppli
ed If this is not done, the railway 
woikeis followed by other workers 
aie going to stnkp and the whole 
counti y will be in a chaotic condition 
for which the Government of Iadia 
should thank only themselves and 
nobody else

16 37 brs
MOTION RE CONTEMPT OF THE 

HOUSE

MR CHAIRMAN The Minister 
of Parliamentary Affairs to move a 
Motion

THE MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI K RA- 
GHU RAMAIAH) Before I move th* 
Motion, I would like to state the facts

i*rr qtez m i l  % » w f r  

fa r  <rrcr#r srerrsr fararfr

f t  ft? f w  <rr

t  «



SHRI K. RAGHU RAMAIAH: I
am stating the facts.

HR, CHAIRMAN: How do you
know what he is going to aay?

ft fW  fsRT <tqr qr
■*% fc,

3THT W  W  ^  ^  TO
TpPTsr | i

SWNfa STI<T 5fi ^
*ZTT «fi£ f  | JJ$5F?Tra-
fflPT % *rfi| ^  ?r
5,1 T̂TJfî r I # <TT

*rfi «trt »tr  3,-,^ i
SHRI K. RAGHU RAMAIAH: This 

is something which has arisen today 
in respect of which I will first state 
the facts and then move my motion.

Today at about 2.20 PM , a visitor, 
who was issued a pass in the name 
of Shn Ratan Chandra Gupta, came 
up to the gate of the Public Gallery 
after getting his pass checked at the 
checking post. Shn K.L Wadhwan, 
Senior Watch and Ward Assistant, 
Grade IIt who was on duty at the Pub
lic Gallery Gate, was checking the pas
ses of a group of visitors When Shri 
Ratan Chandra Gupta, who was last 
m the queue, saw that the pas
ses were being checked, he
broke the queue and made a 
dash inside the Public Gallery Shn 
Wadhwan tried his best to stop him, 
but he entered the Gallery and started 
shouting slogans. He was immediately 
overpowered by the Watch and Ward 
and Security staff and brought outside 
the Gallery.

When Shri Ratan Chandra Gupta 
was brought into the room of the 
Assistant Watch and Ward Officer, he 
immediately took out a pistol and fired 
m his chest. As a result of this, he 
sustained a superficial wound on the 
chest

On close search, 2 pistols and one 
round object, presumably some ex
plosive, some currency notes and 
Pamphlets were recovered from him. 

The doctor on duty in the First Aid
first aid* an<* ren<*ered him
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qra t )
srrei *n rr  t  1 *r s t f r t
|  fa t o  £ ’

fa  I STTCf^
VT % JTSfr #  I

srro SITT* ^frt STTfT
8̂RT ^  ^  | 1

W  | fo*TrT ^  W  |

snft fm m  s r ttw t  nmr
1

SHRI K. RAGHU RAMAIAH: As I
was saying, the doctor on duty in the 
First Aid Post was called and he 
rendered him first aid. He said that 
he has not received any serious injury.

In view of this, I beg to move the 
following Resolution:

“This House resolves that the 
person calling himself Ratan 
Chandra Gupta who shouted slogans 
from the Visitors’ Gallery of the 
House at 1424 hours today and 
whom the Watch and Ward Officer 
took into custody immediately and 
on search of whose person two 
pistols, one object which looks like 
a bomb and some pamphlets were 
found, has committed a grave offence 
and is guilty of the contempt of this 
House This House further resolves 
that without prejudice to any other 
action to which he may be liable 
under the law, Ratan Chandra 
Gupta be sentenced to rigorous 
imprisonment till 6 P.M. on the 10th 
May, 1974, for the aforesaid contempt 
of the House, and sent to Central 
Jail, Tihar, New Delhi.”
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«ft w i  ftnft (? 'm  ) «t^tt 
% arr^̂ r *t*fi sra t  H ^ T ^ r  
*rr ?ft wir*fr *tqr$r f v ^ r

wr ^ t t  | f  t  1 W * ??H?r 
% srrrfr *r?ft

fqr̂ TT qr ÎT fo  *3T rpT ff?
# y c l -  3fhr ^  *?t *rrtft c r  

m : ^  % j t f t r  *ti%
3i w  ^  | i ^rf5rqq^?f^%  
sr* *t sft $faw spr^
^ r  t  srrr «jtt f t f ^ ,
"sPNft TXZ WT%*ff ^PTSTTq’ STSR %
*tter ?ttt v?t % 4i< %$ 
ctt f^siTT fsRT sm? i ¥^rrsff *r 
W’T 9R  ̂ 5fTT SRfcTRT ĤPFC % 
s*r ^  qrfrcr «frr %?rr 4  srffacf 
*T*racTT ^ 1 w  ^*fr $ * 5̂  *tt 
sm m  t o t  $ vr ĵ UTT
fadsr f^TT t  *flr s ra t ft

I  . . .  ( f « w a r  ) 
sftranr | 1 %*arrf-T f K  
^fr g I m  w f r  T̂TrT T fm  I

<fr ?rrr fa £ f\  ^ tptt £ ’  
w t  w  fafrsr «r%  ^r fffeRPrr n #  |  ? 
srre ? m r  sth T fa* *  &  5*rfarT% ^
^ ^ 5 ^  STRATI ^ f^ 3 f^ r f t V T ^
&  ^ r n w r i a s m  t  . .  

m m  (Tf^rprr ) srnr
q#f$TT^ff itf^TRT ^
*  I

* t j  f a * *  wm *r?rm
f3RT?ft%?rim vm r q w  ^ s r n p r  
«trr ? i m r o f o f o r  |  f r  q ^  
?ft srnr &  *r ^ s m f«  sr ^  i 
^ T ^ fe w  I W fiW T  ^  3ft TO
*rtft % tertt *rm 5 tfte m* ^  
^ r  % 3 ? f  fa q n  $t i *ptc 
wnr ^  srcaFT jt#  tstt srw irk

**r ift qtf%  *  f^rr ^  ?ft
aptf fSWST ^  t  I hW t i m  
q fm  s r - ^ i ^  1 irnr r t f
^rftr l^fr ^ r a r r t t  a r^ ^ ^ r te  
^  1 s^t w  x&r % «rfJrFrtf *frr 
H T O t *  f^ST R  fS^^ftR T  ^  
t 7 'w  ^ r tnp arJ m r r  tft 
fsr^'sr jfJrti *r q^fr «f.T srŵ rr 
«flr fo  w  f i  24^  % f*n$frrr 
t o  ?T3r#^w?d»T^r *Trarar 
5*r m  «r 1 srs a ft^ ir, vtcwjt *t 
w  r̂r q w r p t  «tt i "cf«r apt 
*rt% % f^r^rrr ^t^p: 3fr% | ^
W  t  %aRT 5^TT m

«ft ^ ̂ sfft w m
WT 7% I  I

«ft «W ^ flF  *TT
tt^ tt|  fwr ?*r?fWtJr 

f?T OTPT nfH‘r 1 $  ¥*% TOT
«rft | ^  qr 1 *rwlf vr t o  
sp«rf»i7T rf?i5r tfit 
% 3fr? 7̂?̂  ^'l ^  % 3»TT r ^ F  
5R?r frr irtrr f r W  1

«ft h ttm  w t  q?r?=rf ^  f t  t*
?ftTfT %  f ^ R T  ̂ ? T  TK t^TT t I

«rt ^  a,»r f . * m  fr <w 
vT w f̂f 5>Tr 1

fTfTTm **  OT37 VT
vr?rr 1 fw r r  i r t  

v*’ f^rr  ̂ ^  % 7rP=rfOT
m  1

«»ft v i  m m  ( *$*r )*.
?rr«fT ? r v w  tn-*rvfTmi 

w  ^rf^r ^ j

* R m  smnc «mwr (apfs^iT): 
trsr ?f?^r ^  sfr ^  *& £ 1 
5 ^  «rw «fr T̂t ^
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y r  ^  i n t f t  irtr If ?
a m  m n m t f t f r

& * ft  * *  5 ^ t r  * r  
t| | ( «mr «Tr^>5fT vr ^ r n r  r|

*r «T(tr f  | ftiTTT i w  | I

fraprm u$
vT̂ mrT | i
*ft nij f a n *  : «nr «tpt 5#fr ft 

*faTC»t | l
SHRI R. S. PANDEY (Rajnandgaon): 

1 rise on a point of order. My point 
of order is quite simple. A  resolution 
has been moved. Unless and until 
that resolution is passed by the House, 
the man cannot be taken into custody. 
Mr Madhu Limaye has just now stat
ed that this should be postponed. 
The very pertinent question before the 
House would be that the man cannot 
be taken into custody unless the 
resolution is passed.

SHRI MADHU LIMAYE: No.
f t *  «rr fa**r % *  > f ^ ftw - 
5m t r̂fft $ i Ffr^rr v ?
to?tt r  (t  tt w r  fsrr

“î r Sir I  ! ^
'TTSp- fr, f̂5FT %

^  crr^r £ t
SHRI R. S. PANDEY: The area

of the Lok Sabha is undci the 
authority of the Speaker. It is for 
you to decide about what has happened 
in the vicinity of the Lok Sabha. The 
resolution has got to be passed.

w* faroir: f t f  ^  
t  i m* (w m  f t  tit* r% f  *rnr

i
SHRI R. S. PANDEY: If the re

solution is postponed the man
cannot be taken into custody___
(Interruptions). There is no need for 
further enquiry. Everybody has seen

MR. CHAIRMAN: As fa? m  1 oan 
see, the motion of the House is 
necessary for sending a man to custody. 
If them is any rule against tfeis, 
I would like to see that rule. You 
cannot send a man to custody or jail 
without the formal motion of the 
House. ' i

SHRI MAQHH LIMAYE: Do not
send him to jail. Hand him over to 
the police.

MR. CHAIRMAN: Can you cite any 
rule which Is against this?

SHRI MADHU LIMAYE: The
Speaker can d6 it. There is no 
provision that you must punish him

*ft p v i  : *nr f t  m *

3t inp wfiRfrr fc i
W 'e r *  wT<g¥r4 #gfr3ft^ qfrgypar 
fc*rr t  «foe*r igr
fe f  “ \ ^  ^  arerrcnr | 1v

7 . m  ij^r w  v n r
*twt *r <mr ?r

f v w  tfiT **r smnre fm  f. ^  
^  v  f t

fwrfTST 'TT CTRT *PW *PT
sir t . m  m  ?rfr
t  t  I ^  $Tt fsRfrr f*TS m  
f  m  ^rwt*t m  i f o m
% ar?r qi€f % %wrr f  i

^  *te*n*r «rr i *3*% 
ftc fa r  sraft *>
frrr ir *rf t  t m

'fTfr i x  «Tr t o ' w  f*7n', Trtn %
triTo<fro ?FFcr«srfT | i  ^ i r m r

aig^r i t  t  i |  f ¥

«F T ^ rfM q r^ r  
m wsvnr Cr i ck ^ ^ ? tt i  
fV ^

M ? r i W  ^  i
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; pfr 'g s r ^ w i ]
f o a w r  fa*rr tfk  »\i v  srrc 
W  qr v , f  fa«fa fa*rr srft, fm  % 
*t4t tffrsr sr-ra % srnr* srr 1

SHRI K. P. UNNIKRISHNAN 
(Badagare): Mr. Chairman, I am
really surprised that an astounding 
proposition has been advanced by so 
seasoned a parliamentarian like Mr. 
Madhu Limaye. In normal parlia
mentary practice if an event of this 
kind takes place it has to be brought 
to the notice of the House, and it is 
on a motion of that kind that any 
action can be taken and the matter 
can be proceeded with. But instead 
of supporting this motion, it is really 
surprising that an attempt is being 
made by the Jan Sangh Member as 
well as Mr. Madhu Limaye to use it 
for their own political purposes . . . .  
(Interruptions). Whatever might be 
the motive with which the man has 
brought all those things, a climate of 
violence is sought to be created.

SHRI MADHU LIMAYE: You are 
creating an atmosphere of violence.

sfr*r *r«ft % tar <rti ^  1 1

wrr srsnf f  fa  *3*r 
*VTTTT 5* v tf ^

1

MR. CHAIRMAN: I request all
Members to confine their observations 
to the motion.

SHRI R. S PANDEY* I think it is 
your ruling that a resolution has got 
to be passed

iSHRI K P. UNNIKRISHNAN. This 
is an event of great consequence for 
the entire future of parliamentary 
democracy and we cannot permit these 
people to use it for their own political 
ends. If they want to do so, we shall 
accept this challenge not only here, 
but outaUle also. We shall sot permit

this to happen. The House has to take 
this into consideration in all its gravity 
and I hope the matter will be dealt 
with immediately. Any attempt to 
postpone this issue as suggested by 
Mr. Madhu Limaye will be disastrous 
not only for parliamentary democracy 
but it will also be wrong from every 
point of view.

fW f V f  VOTTO O^Nt) • 
’TSTPTfa' W  W! T̂̂ TT

w s  wsf srri % t o t  grgrt sfcrr $

fa  4 $  :®RprTW ^WvRlT %

**  1 arrafr

$ fa  s s
^  wjnrrt § f $  1

^  arirff tsV t  fa  *r̂ r 

sprtiw frnrr ^  iftv 3*r 

srar i f  sriir 1 forr fa% ift

^ rf^ rr  w r  f 1 qft *rŝ r«T

% 5*T SFTT* fT> *TT3T 5f f w  ^  I 

V t f  T frfpT  $7 ?T .i-f f. < ¥ f

» i m  t *- '7 farcT" *n< * m

m  5r--aff «rr t t t  <r*mr f a  f a *  Tf7#*rf?r?f 

*r V* «rnff % m  ^  \ vat

ir *rV rr r  -p*r % tfrs

JTPinYW *Tif J|<r h’gl f  » *  I f

*r 3[ir h i  3 * % 

?rV *  Snrap- m =*?r % r  *rr^ 1 

r. »iT«r »^r jth ttt -fr 3[5t jqnr

$ 1 f'sTfTv % T̂F̂ i’Tn <f>« ^'m*T •v 
f5=rrr 3^  spr ^  % f?T^

q? mp tfprnnrar *  1
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' * w  srf̂ rrer ^  v fa *  ̂  i

mrsr, *rr ̂ Tf m*rr?r 
*fr$ srrir— ^  sr$d | fa: %

S ^ n  5p szr.qsr $r— -tfk ^  %»f^r *ft

r UT O 5 R  fa ^ T  5frtf %  *TC if

•>u <rf an rr ^ z r r i  

i  t^i w f  irRinftT7*r% 'ft&ftor 

a m  *ftr sprfa jfr *fp*rr £  i snr 

m  *r m x  m m  n ®  v w ,  <nr 

m. tffj& w tx  *r ^N?r M «t
srr TOrr i fa<{ ^v^rrsfr q ^  

«rrt if *nf frnfa #n i 5 hp ?r|r 4 1

SHRI N. K. P. SALVE (Betul): Sir, 
it is a very delicate matter and 1 
would request my friends to bring 
some degree of objectivity. Let us 
understand.. . .

SHRI SAMAR GUHA (Contai): 
Why do you accuse others?

SHRI N. K. P. SALVE: Nothing
should be said on the floor of the 
House and nothing should be done 
which would even remotely be consi
dered that we are in any manner con
doning what has happened. The first 
and foremost requirement is to ensure 
that we bring about in the most un
equivocal terms absolute condemna
tion of all that has happened today.

The second point is, the Motion 
seeks that we send him to the Tihai 
Jail at 6 P.M. this evening. Shri 
Madhu Limaye’s objection, as far as 
I am able to understand is> why should 
we be m a hurry on this Motion. If 
he would bring to bear the slightest 
degree of impartiality in such a 
matter, where a person is caught 
with two revolver in his hand and a 
revolver is fired, is it not an occasion 
for which the person concerned should 
be 0«nt by a Reesolution of this 
House.. . .
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SHRI MADHU LIMAYfe: He toed 
at himself.

SHRI N. K. P. SALVE: It is not my 
case that he haa tried to fire at any
body else. I only said the revolver 
was fired. What his aim was, whom 
he tried to kill, is irrelevant now All 
these matters will have to be thoi ou- 
ghly investigated. The question as to 
what were the motives, is a matter 
which will have to be looked into. 
But, one thing is fairly clear and I 
hope in that, every one in this House 
will agree that «uch an event which 
has happened in this House, is a mani
festation of forces which are coming 
about and every one will condemn 
that it must not come up Let us 
settle our scores, outside as to who is 
responsible. We will do that later 
on. Today, it has happened. If we 
allow this to happen tomorrow, they 
will reap the consequences, we will 
reap the consequences and the whole 
country will have to pay for it. Is it 
for that we are here? Sir, I would, 
therefore, request Shri Madhu Limaye 
not to see any kind of political motives 
and not impute unnecessary motives 
into this Resolution which has been 
moved, and consistent with the deco
rum and dignity of this House, let 
us unanimously accept the Motion, 
which has been moved by the Minis
ter of Parliamentary Affairs.

SHRI SAMAR GUHA: The incident 
that has taken place today is the most 
serious of its nature since this sover- 
ign Parliament came into existence 
and we should take into consideration 
the whole thing, with that much of 
seiiousness and objectivity and with 
a sense of wisdom that this incident 
desei ves I want to draw the atten
tion of all the M embers both on the 
Opposition, that the security in such 
a Parliam ent is not divisible The 
question of security is indivisible; the 
question of dignity is indivisible and 
question of dignity is indivisible ana 
the question of future of democracy 
is indivisible. Therefore, if we have 
that sense, we should act and Tcact 
to the situation calmly, qultely with



3*7 Cantmptfy House (Uf) AjPftXL I t ,  idT4 fc&«temirt oj'l&uss CM) spjB
[Shri Samar Gviaj SHRI SAMAR GUHA: Thb betrays

the necessary objectivity. , a»- lack of objectivity and lack of a *m *
fortunately, when 1 approached '.he
Minister of Parliamentary Affairs 
qpd asked him when 'Wfill *be state
ment b« mad«v and wh*t steps have 
been takea, naiur*Hy, he s*id ihpt 
the Speaker is to decide.it and ^  lie 
did not want to create any precedent 
by .approaching the Speaker. It was 
conveyed to Us that this will be taken 
up at 6 PM and a statement will be 
made on the floor of the House. I 
had some other work. I did not go 
out and I waited because of the 
seriousness of the situation. But, 
someone told me that the statement 
is being made on the floor of the 
House and a Resolution is going to 
be adopted.
17 hrs. ’ 1

I regret to say that this is not 
the way of approaching such a serious 
matter with that degree of objectivity 
which we expect from the treasury 
benches. At least half an hour or 
one hour’s notice should have 
been given and a notice put on 
the notice board that the statement 
will be made at this hour, so that the 
members who are in the Central Hall 
could come. The leaders of the oppo
sition parties should have been pre
sent and then we could seriously think 
it over together. Our Minister of 
Parliamentary Affairs is very liberal 
jn frequently calling us to meetings, 
giving us good dinners and lunches. 
In such a serious matter like this, at 
least the wisdom should have dawned 
upon him that before placing the re
solution, he should have immediately 
convened a meeting of the leaders of 
the opposition parties and some senior 
leaders of the Congress Party also.

MR. CHAIRMAN: Maybe all of you 
have been overtaken by events.

SHRI SAMAR GUHA: Why should 
we? Why did I say “ 'objectively, 
indivisible”  etc.? Even the guilloti- 
ners could not escape; they were also 
goBltioned.

A $  i<ON. MEMBER; Don’ t try to 
fcondone ft.

of seriousness. Even the fibqfdpr 
could convene a meeting immediately. 
As I said, such an incident never hap
pened in the life of this Parliament. 
It is unprecepented. We cannot treat 
it casually* We cannot say that just 
because the Minister of Parliamen
tary Affairs thinks that it is the right 
thing, the whole House will have to 
accept it. There should have been a 
collective sense of righteousness. If 
you really believe that the question 
is one of ‘common security, 
common dignity and common future 
of all of us, there will be no two 
voices in this House in condemning 
such a kind of activity, if it is so. I 
say “if it is so" because we are not in 
possession of all the facts Several 
times I went and 1 found the boy in 
the custody of the police. I tried to 
get information from the security 
guards but they have been terrorised 
and they are keeping mum. They 
think if anybody gives any truth, it 
may recoil on him. It is said, the 
boy was going to enter into the gal
lery when he was caught. The other 
information is he was distributing 
some leaflet. The other information 
is he tried to commit suicide end 
there is a scar because he shot him* 
sell But we do not know the real 
facts All these facts must be brought 
before the House and then let us 
calmly, quitely discuss it and decide 
without any anger or rancour or im
puting any motive to this side or that 
side. If motive is to be imputed, 
naturally the question arises, who Is 
the person who issued the pass? £ut 
I do not want to raise it. It is known 
to everybody who Issued it  The nart- 
ter has to be investigated whethfer 
there is any conspiracy or colluetan. 
I say that this Resolution should ttot 
be adopted in such a hurried meaner. 
A meeting of the leaders of the oppo
sition ani responsible members of the 
Congress Party should be convened. 
You should not allow this Resolution 
to be adopted. If yon allow this, ff 
you, try to force this Resolution, *c*t*- 
tical motivation wftl come in. aeewsa- 
tions and counter-accusations ^



come and the repercussions Outside Shri Dhar. You cannot stop him frojn 
will be sttittas___ (Interruptions). talking. Kindly sit down.
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WWW ^  : w m *  Tm STrT 
*rsr *rd 1

SHRI SAMAR GUHA; When shoot
ings start, they spare nobody. There 
jfe no distinction between the Congress
and the opposition then ........
[interruptions).

«ft m m  v f c : Tft m  %
qpr «fr ^ 1
^  ^  % I  1

SHRI SAMAR GUHA. Therefore, 
my humble appeal to you is not to 
pas this Resolution in a hurry If 
necessary, you adjourn the House for 
an hour Let us have a meeting, let 
us discuss it and let us re-assemble 
again and then take a decision un
animously, unitedly and calmly for 
the benefit of security, dignity and 
the future of democracy and of all of 
us.

T O
w crr*r *tt, ^  *r tit

SHRI SAMAR GUHA, This is the 
■way** It is the conspiracy of the
Congress Party___(Interruptions). It
is Hitler who staged *n episode and 
ultimately what was the result?..*. 
(Interruptions). I accuse them. Who 
issued the paas? I accuse them. Who 
supplied the revolver and hand 
grenade? .. . (Interruptions)**

wwrtw f i r  : r a f t  ww «f*
fajWT *TT |

MR. CHAIRMAN: Shri D. P. Dhar.
SOME HON. MEMBERS rose—
MR. CHAIRMAN; I have called

carr^ mr,
w l r  1 iffrH 
% ?rpr *mrr $  1

SHRI K. P. UNNIKRISHNAN; Sir. 
I rise on a point of order. The hon 
Member, Shri Samar Guha, has used 
a very objectionable epithet against 
an hon. Member of this House. He has 
used th© word** Sir, would you ask 
him to withdraw it, or get it expung
ed from the records of this House?

MR CHAIRMAN The records will 
be consulted and if there is any such 
word, it will be expunged

SHRI SAMAR GUHA. Sir, before 
that you should check up what accu
sations this gentleman has made. 
Could any sensible representative of 
the people make such accusations7 If 
he makes such accusations, we have 
to reply to them . (Interruptions)

(< m 7 ): w m fr  
sft, t  % *r»rrf?rT frz&rf k
m?r ¥  favr *rrtfV =rr^rr gr f«rr

tfransrr% s*r*r>fT
% <TT?7 g r  f c *  f f l f  % m v  P  
t f k T W t f s R T a r ?If 
arrfr O m  *rar£*fni w zft r̂ftfr f  1 

fr?snr £ sftrJr>©rr^ir 
v r f§ 3 r * r c s * r ^ fr ir  * ‘h p r !TT$%<mr 

*er iff i ?rr^ fen *fr smr t ,  $*r 
f v & i  ^  % ?Ti T l f  m & ft  m

*ftr*Hrr*T*r
*  Sfff 4  TO Sft*

n ft  £ (miwm) ^  »p r  n f m
qw  Stf* ^  

fT *  wmr
I  3Tn«TiT 5T^T *7, zr. T̂T |  
^ p rr w> $?rc g err *r ‘n m  *r<rr

“ Expunged as ordered %  th* Chair.
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sftfow T  ftf§]

m  fa  f**t *r*w vr <mr 
i f t f tp t  1  ? r  $ 3  *^r *r t r  s p n r r f w  1  
t * r  qri n isr  ir*  W i  *\ 4 r  
i t t  t o  < ?T(r «r 3*  favj t  % 
W t w n r  fc*rr t w
i r ^ t ^ r a r r  »r ^  ^rr * re ^ r  q-s-er ^  
s r r f f H  sh rr  |  3 3  *r * * c w r

|; qf̂ r tt fa?r sfi % *rar
f  %  e^r^ -fT  ^ r r  f a r ,  i ( t f f l w r r o )  3?r 
•HTrr fR TP- tft apvTSfT# *T ? r rM T
|, 33 qrr 53 3 ^Tf *rcfrp- #  *  1 

3 S  3 3 t 3  sm r £  fa r wrr tturt * ft 
$  *r * 3  q r r f  n r^r frpar f e r r  s f i r  ^  

%  q -p t  *r 1  ^ t  c r t  ^ r ^ t r m r t t  
^Tcf f  ? r f  ^  srr?r £  ^  iTT qr,*r 

^ 3 T 3  3$t I  I 3 ^  3T3 rr^ Jf 333

t  I
^ r  z r ; 3 r  *>

3 * 3 1 - 3  * p t3  arrer |  3 >  3 $  3 5 3  3 f t  t t  
t ,  3$3  3 5R-i^jrW f?r^qT^f % w m  

W  %• 3rnr * ft  * f t p r  f  3
3T3^ |  f^  33ff3T*r 3r* % fac* fo3 
3 fa 3 v ft* 3 3 3 t  I *3* 33*3313 TP'RT'T
*rt * ft  r r  snrr * 3 * 3 3 % ^  f a * r * f t 3  3  
33 % fax* ft*rfr r 3̂  &1 #  $3 t o  
^ f o ^ ^ 3 r f 3 3  3 3 ^ * i < f r f t  w r r  
f>Fr *r ^  <p- fatft t o  %
<ft ^1 f  W 3 W 3 iflra ri3 s r  3*7 fr ?  1 
srnr 3 N r  3131 r 3  ?r 3g*? *ft 33 %
3*3?* 3  *373? < f?3T ^ I ^ T T T

33 3 q?fi T i f  wr ^?r < r  f  1 ^  ^  
^  w  j ^ r  ^  f t  ^ r  sp r f « ft  
^nr ?r#r ? ^ t  cpr * m  ̂ fr ^  -f r̂q 
?T *  -. rT “T  Tf»r? jfr 7?T f
%% TT WT? W  5(1 <FI t  | ^  ?«t?
^ r  * r  * h  p t  <r{r f  1

*  in ( *hW )  • ^rwrftr 
^  *repft ^ ^  qr̂ r | ftr

% \ fa m  % ̂  ^ 55̂ "  ¥ 1 ^
q? <T$# l^fnr

yif TOrr*# t  ut w&t arraV 
^  ar«r »rf m  w  »rf 1 $ifr
$  W% *t$ ?RT «TT Trrf ^T TOT ^  
| I ^  S#RT ^ ^  5Fn ,̂ ^  «lftcr
fvw&x % ?rm «?t, fti^f ^  «n 
m  frkcT «fV f^r % ^aw> ^tr% 
qrr ir *r*r ^  v r  ^ rw  z m t  «ftr 
^>r ^  1 ** ^  4  q?? ^ <%t 
ftRT ^ ^fr I  ft? ^  f̂ RT 3Tff$q 

t  gft f®  5T f «  3tr% r̂r 
swrt |>ar | i (w iw m )

Not everybody If 
eveivbody does xt then there is no
need of this Resolution (tatarrap* 
tions)

5 1® ?!tn“ ônr ^ ^  ?r mhcit
i  ( ^ » w )

fnrwrfs *rjrtar*T r̂nr ^  ittt <n?r 
^  1

vft*Nr itt sr?r ^fit 3 iw  ^ 
^  ftr iĵ ftarar | » 

*115 ?r «jfaPT*r t  1

eft JT5 3̂5TT ?€t $
sfrc vsft 59T m qi€f sjrr m m  
I  t q? *T5Fr *ft ^ fe?r | *ftr 
?rr?r % ^  % fw ssrrit % vsm
W V 9  ft *®ftfar ^  frr^fl- ^ *$■ 
^  f^rr | 1 ^TcT gft ^  ? #  

^  q^r *!<t q<rr |> »rt
% *RW|T T O I  TfTT ifar »

ftiT ^  r T̂RiTcrr ^ 3f >̂ *r $*r ^
§r s> ?rm  M «r  ^  *ft 

?r |t iir 3 3 * frr 3^t »r $> 
3>^^T r^tnrt ^ r o p w s m r r  
| f% 5 3  i^rar ^ r  m ; % ennx^t 
^  iJV | 3 fa ^  % ifartt
313% ^ 5ftT3 *rfa VT 3TO 
3^t f i t t  1



iff ^  fan* T̂T
I ift W T  isYht s'fam

Wft % 5TR 5 ftm $  «R 
*pRftt*fo tito x  *\ 3% * t 
gfrra % pr%  ^  *r vfaiffT | 
3?pbV foto? *n% % *rc imwr 
%* $  ^  i i

*ft wt : at fa ftr  $
aptf sifc*T fo fa  $r %?tt *nft & $ * { r 

i wr t t  fanTfacr |>n *ft sta 
$>ir i ft fo fa  $> ?ft star 

3>it i ssrfaq Srtrimui $, gufar %
*  $7j sran*q p m i ,  w  <rc ^
H'JflfW fr'fa 3, ?R ?R7 %
fm. zov t  p i i  *7% * k  *rcr%
t o  m  mswr *ftr ?rtalr ft m  Sr 
*rc% *T firiWV % ^rmf

.......................

^ r r fk  «r$ton: «rtr *Tcr
t  • w ^ ^ p t  *v* wft | f r  

S R ft lO^rf, 1974 CRT 6 *3  *TTW <R? 
% f*rn 3<=r *r *rr% *r *r*r tfV r̂nr i 
*ntft ^  jfr ? r f  w  *r ^ r >  snrr

q^t | i
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*>T* fTT : SFR *F3T *T?T
I  m im  snraf $mr %  m ?  s$tf ^r% 

t fif  mm ^jdrt 4V a *  eft *n r 
*t fptrt5t ^WV ^d%T7_ ^  «Rrfr*r 

fo fa  frnrr r̂rrr, fw ira  t  3 *  
forr 317% s k  ?w <ff % fan* “ *fit” 

wx i & m  M t  *rk ?tot 
*rare? ?rr frfgfrR $ gV *  *>$ F̂rfrrf̂ r 
fa ^ r  « r  $  «ftt ^w>

i sftfi % f̂ rot in? «rarr̂ R» 
^  i f ,  ^  ?i>ff % m  ^r nf, 

w  *r ^ r  P n M  t o  % lr tw  ?r

1866 (SAKA) Contempt of 334.
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?ft ■sricfV sik ^  m  ?ft *if s?rf?rq 
cm ?Rr srerfor v r  Jf ^hwrt 
% ^sf frfsR ?ft7 w®*rei ?apf w r  % 
w irn .w r  r̂pRirr s r -r  f w r  ftRWt

sjk  ^  Ira i
^  # if?r ?nRft aft ^ r r f  ir ^mrr 
f^pi^ %■ «iŶ  ?nfr ^r ?r?T t o  ¥T 
Jn̂ r »T̂ rr ^ i ?w ?w % f^ti «gr- 
f^TWf ?r T̂PfTRr »r ^ir * I sft 3TT̂ X 
% %$ f  ^  f«nRft?r ?n% w ft 
m i  *\ gfarcr ^  %i\x

1 ?t?r- % *nn% ^ t ^ t  *pV

t?rfat» ?r4f mi wt % *  SY
*Vt 5Tf'rf lia fw  W  ^ 3?Ri> fWTTcT 
% fem i *rftr ^  **(YnT 
t  eft <mr w? i

SHRI SHYAMNANDAN MISHRA 
(Begusarai): In these matters we 
would like to go by what the hon. 
Minister of Parliamentary Affair* 
suggests or commends. We would also 
like to make it clear—and it is 
obvious enough—that this matter 
is above party politics or the antago
nisms that you see displayed in this 
House. We do not want to bring in 
the under-tones and over-tones o f 
the politics in which we are engaged. 
The implications of this incident or 
offence, however, to my mind, may be 
braver than meets the eye; it may 
have many dimensions and ramifi
cations. So, 1 am inclined to think 
that the punishment that fe being 
meted out to the culprit may not be 
adequate to the gravity of the offence 
that has been committed. Therefore, 
I completely agree with the view..

«*T«rfa w5> w ; v r  w&  fPrar
It fari u*p *n?r 4dMT wr^rr $ fa  ^  
* * m  % s ’Tfwr % *w  *> nFFfor 
>rc*c ?  *  sfe t*r*> m
€ 5 f t ^ ^ V ^ H > ^ T C | > i a &  t  

t o  f*rWV 1 #  w
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' '1  JT fT W ]

tar g 1 *> $ m n  m  JUBrrtr % 1 i  
^prr ^Twn» ht **rc $ :

“This House resolves that the 
person calling himself Ratan 
Chandra Gupta, who shouted slo
gans from the Visitors' Gallery of 
the House at 1424 hrs Today and 
whom the Watch and Ward Offi
cer took into custody immediately 
and on search of whose person two 
pistols, one object which looks like 
a bomb and some pamphlets were 
found, has committed a grave off
ence and is guilty of the contempt 
of this House ”

The second para is:
“This House further resolves that 

without prejudice to any other ac
tion to which he may be liable 
under the law, Ratan Chandra 
Gupta be sentenced to ngorous 
imprisonment till 8 p m  on the 10th 
May, 1074 for the aforesaid con
tempt of the House and sent to 
Central Jail, Tihar, New Delhi’

SHRI SHYAMNANDAN MISHRA 
According to this resolution, the 
offence is being divided into two 
parts One part relates to the con
tempt of the House because of the 
intrusion of the offender into the 
galtory and other things mentioned 
in the resolution The second part 
of the offence is that which is sought 
to te  committed, may be, to the 
ordwtary courts of law That seems 
to Ins the intention of the resolution 
of Hie hon Minister of Parliamentary 
Affairs.

But, my humble submission is that 
the &fou8e will have to look into it, 
whether the House is meting out the 
punishment that is necessary or ade-

nothing that can form the basis for our 
judgment so far as the Parliament 
is concerned. The Government 
should have taken us into confidence 
about further details of the offence. 
They are not very fair to the House 
in giving only certain elements of the 
offence that has been committed, 
that is, the possession of a bomb 
(Interruptions) or something resemb
ling a bomb or something like that. 
So, the Government should have given 
us more information Why is the 
Government is not giving us more 
information about that’

Then, what is opf»n to the House’  
To my mind, the House can com
mand the attendance of the offcn- 
dei at the bar of the House tor 
a fuller examination because this is 
not an ordinary thing that has 
happened and, aqcoidmg to Mary’s 
Parliamentary Practice the House is 
completely competent in this matter 
to command the attendance of the 
offender at the bar of the House for 
a fuller examination We must probe 
his full intentions We must know 
the essence of the offence and even for 
the puipose of contempt, must know 
the gravity of the contempt

Why are you fixing the sentence 
upto 10th May’  May be that you 
think you can sentence him only till 
the end of the session 1 e for the du
ration of the session That seems to be 
the intention and that is what the 
House is competent to do May be that 
is m your mind Again the House tati 
continuee the sentence undergon 
after the sentence has been passed. 
Nothing bars the House from doing 
that But we must know in sentencing 
him the fuller facts about this which 
the Government has not been able to

quale to the offence that has been 
committed—even from the point of 
view of the House There my sub
mission is that w<s must know and, no
thin# jpgevents House from know- 
dng, "the fuller facts about the offence 

-Tilftittta What we have been told is

supply to us. Therefore, let it not be a 
matter of prestige or anything of that 
sort Let the person be brought to the 
bar of the House, let him be crow- 
examined fully and then alone we 
would be in a better position to 
judge wherein mar duty lief in this
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matter. Oar duty lies

SHRI & A. SHAMIM (Srinagar): 
The lie use, to cross-examine him? 
Please do hot go too -far.

SHRI SHYAMNANDAN MISHRA: 
That happens in the House of com
mons.

Are w e to go by the facts supplied 
toy the Government?

SHRI S. A. SHAMIM: You may
ask for more facts. I can understand 
that.

MR. CHAIRMAN: No crosstalk like 
that, please.

SHRI SHYAMNANDAN MISHRA:
I am only suggesting the course which 
is adopted in the House of Commons. 
Also May’s Parliamentary Practice is 
quite clear on this point that the House 
of Commons is competent to command 
1hp attendance of the offender for a 
iuJler examination. What happens in 
the House of Commons can happen in 
our House also.

So it does not seem to me quite 
clear whether the Government has a 
full comprehension of the offence and 
if it has, whether it wants to com
municate to us the full comprehension 
of the offence that haa been committed 
by the offender.

Therefore, I would suggest further 
steps to be taken although I do not 
disagree with the suggestion or the 
recommendation made by the hon. 
Minister We would not be doing our 
■duty unless we go a little more fully 
into the matter.

O :

3* jfbm n ^ t e r u r  % ftrans j b  

w  *nr t o  % | a*r %

ft WTT
ftrar | m  Jr ^  i m

* ff  gwr, TO<r 
* f |t  % v m ,rra w p r ̂  fiw r * r r * |r

% «TRT, <flr afir f*RT |  *FF i f  
|«T f%7 HT1*T WT$ 1 

*fl *Tft *trj*t ft? nW t $■ *it 
w r f t t  i $*r t o t  *  f  10 
% TO 6 art nv sft fa w  &P f^rar 
3FT ^ Tf* I

*r»rnftr 5*r, H  sw t* ^  fagr
TO»far viipsr m  % f&rr
n w  i ■ n̂r«r*iT
sfrr $  i t  $ ft? p -
i\  f s  w f t  I
to t  %

*n* fo r *nrr i t  *r$, ?r*r
TO  *rr JT *n%, %ft??r spt v t ^srr i t  
n f i%ftfriTT3rs*r$r^«nFTt i m  *r 
w  ^  fa  N  % swRfar ^ n r

3TT m  % ft! vn «ht % ^
^  spr 

f , *rar<r i i  m  f / i

| ftm^r «rc 4s
v , f  ^t%3:

*  ? f ^ r  ̂  s ikT  5»r ̂
spt sfrpft ?r t  ^ ^ i ^ ^nmr f
jfK *F*mr f f t r  t m  %
?rr ^  %,#r f ,  % ftrwns
^ rr I

wrr arff w  înmr |  i f  «n^  
arflf «tt t , w r  f t r ^  ^
3W ir  flfd t t ,  ^wfV % UTdT ^ ?ft

% it i ^ ^  »w w  v r  f^ s r  
w f w  ft?

i r ^rflprr |  f tf
M r  w fw  t  H  * ( t  i  m  m  

m  I  fa  aw ^  ^
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3*  arOw % ht*t *rr «r*rra m r  
ffk  % *n«r tit stout 5>rr 1

«Rpft ̂ TFT an 5€*rrc%‘f)‘ virre3pt 
WfT dT 1 cTT W
f̂RR- *r f*r ?tT ?n3 ?fr m- ^ m  

ffr $> jt^tt t  ?rk s-pfsrfar 
srt^r *t *ft ^ rrr  | 1
ssfarc r t  airvft srw er> ^  ^ f r

XI 3TW tit* *> 1Q cftf sft
m t  £ t ,  aw 3*t % arre
^  r̂rc *t$ ^  1
{ in f o  1

s a fa * *trr f i n *  |  f r  ^  *ra?ifc 
flw sfcfr *m

**ftorc m%* zr̂ r w  ^  ^T- w r  
*ftrr m* f t  %m tit ^  ?ft ?rk *ft 
ir o r  f  wr 1 w  stft ^  v m  t  fa  vnr

5§pHTT>r <TC fW T  ^ t  fa PT ̂ T#5̂ fhr
?rfafa arrRt arm, irnr % fsre?ta 

tit % tnsfr t  1 ^  
^iter *ri*r% wt arre s? t  

f«FT ^  *OT arffJT % STO «J 1 *T ?> 3%  tit?
w ct % ?smr »ft «rrc f r  *rr 1

PROF MADHU DANDAVATE 
(Rajapur) Sir I want to make a sub
mission Sir, the Hon Member, Shn 
Salve has made an appeal to the House 
that without dividing the House into 
either the Ruling Party or the Oppo
sition let us take a unanimous ap
proach All of us will be very much 
concerned that if, m the gallery of 
this House, Someone carrier a revolver 
or something resembling a bomb and 
all that, it would be a matter of con
cern for all of us It is not merely 
a matter o'f security because, those of 
us who are getting mixed up with po
litical workers outside also carry the 
risk of their lives at the hands of the 
opponents And, therefore, it is not 
merely a question of security but also 
the dignity of this House at the same 
tutye I shall join hands with Shri

Salve in making an appeal to the 
House that let us put forward thia 
point of view that we can investigate 
everything that has happened here 
At the same time, we shall not con
done what has happened Therefore, 
the via media seems to be that this 
House has the right to adopt a resolu
tion remanding the person to custody 
—that is what has been done—and 
pending investigation, in the mean 
time, the hon Speaker may call the 
leadets of all the groups including 
the Ruling Party~let us not allow the 
politics to be mixed here—where we 
can have a unanimous conclusion, 
whatever unanimous conclusion we 
may arrive at there, on the basis of 
which a further Resolution for final 
consensus can be brought  ̂forward in 
this House I think that way a con
sensus can be built up This is an 
appeal would like to make

SHRI G VISWANATHAN (Wan- 
diwash) Sir, as far as the violence is 
concerned, nobody has objected to 
condemning it Violence, for the first 
time, has entered inside the House I 
joint everybody in condemning viol
ence whether inside or outside the 
House

But as far as this person ks con
cerned, he has committed two offen
ces—one is the contempt of the House 
and the other is the criminal offence 
I think that most of us are confusing 
the two offences together We can 
punish him only for the contempt of 
the House We cannot punish him 
for the criminal offenct It needs a 
thorough enquiry I do not agree with 
those who say that we should enquire 
into this It should be left to the police 
as far as the criminal offence is 
concerned The court vull ultimately 
punish hum for the criminal <jffence 
For the coatempt of the House, let us 
take a consensus as to what should be 
the punishment given to him M  us 
decide about it and give it here and 
now
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4ft sffftir («sfMr) I
w f t  VT t?WT srr*f.T t  I Wf*M 

W5ti | fa f v  fimfftft ft 
«ft?r ** i #  *fr fww w w  ft yfrrew  
w r  f  fa f* -w r  <?i *rr$*r Gfaz 

f ,  w f: *ftr fa ftm
sriw  i w j  f o f w r  ^t

t  ^ ft

WilMl 11 
% f a  jfr ir r^ ft  ^ r  ?tptt 3?t*fV fn r r fr  

s m  w r 11

whether is is 'mentally sound or not?
^  m  «feT ?ft $ fa ^  

srntft sitaffT i  ? w
<£fa f̂ift ̂  (̂V 5̂? f̂t £T *W'dT ̂  fa  T f̂at 
fa*ft ft w^rm, fa #  ft £ i
s*r «T3r ?rstffa rar ̂  i nm it* 
*£*■£ TT ffTOT ?  farr WT

f  I 3T? VfT TOT *RIT ^ t 3PT fafafa?T
% fasrfaftr ft ?rft *rnft ’ rar
"5T®sfV £ ?ft . . . .

-  )  f*~* «J j d  1

-4  *•$!, 1^ 3 *6 '?  u i*l 4<

a*! «* <* ^  JP l t /

“ \J^ J**
jU3f 4m» M ) ^  O**

• «> Ij>jy —£ * (  4i  j y t  

ŷli ujf f

J W  ,}f
£  u*) Jt j U ;  If jpftMl J t e J  

>* ^  ^6* »  

^  "  <J ! j r » ^  £jJ®

J^h  i f * 1! ^  i j t y  «**
** <fi ^  JUJUk V

whether he is mentally sound or not

j l x c .  ^  fa*  i ,  J ln  * 

t ^  sS

)5; «* ^ t 5 * -W  oJt**- ,j^^>
?S ^ |  ii ^  U<«, rit ii

te f*  i. ^  ^   ̂ i . j S

^>1* uyU*k«5 ĵS s—  yj”1 -  dl

^3^  ̂ jŝ ^a x̂aS uXjUL|̂ i -

5̂ . La-ij (J*,) JJ j»*> <5

uX ^  *j ^

VÂdcUtf VS-**-*

L  tZ-W* Vr-̂ - *" A  fjr~

J ,  ^ J  J-6*» ^  J —t* 

(•J1 i  c^*5)
You cannot pronounce your judge

ment on that. You have got to take a' 
consensus about the contempt of the 
House While I agree as far as the 
cnminal part of it is concerned, the 
House, sitting as a Bar, is not possible 
This should be handed over to tkte 
police But, before that, I think we 
should not rush through m passing a 
judgement about the contempt also* 
I agree with Prof Dand&vate that he 
should be remanded to the Jidicfal cu- 
tody till the facts about the nature of 
the offence he has committed are 
known And then the House may take 
a decision.

SHRI EBRAHIM SULAIMAN SAIT 
(Kozhikode). Sir, this is something 
veiv unpiecedented What has happen
ed to-day has not only shaken the 
Pai liament but it has shaken the entire 
nation The culprit must not be allowed 
to go free We must take a very otrong 
cognisance of the crime that has been 
committed by him.

Now, as far as the contempt of the 
House is concerned, we want to take 
action immediately And, for that, as
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fShri Ebrahim Sulaiman Stit]
Prof. Dandavate suggested, must see 
that the culprit is handed over to the 
police custody. But we *nu«t not stop 
at that. We must understand the moti
vation also we must understand what 
was behind his mind, who had insti
gated him and what his motives were. 
There may be something revealing 
which may come out when investi
gations take place. So, I would agree 
to the course suggested by Mr. Baner- 
jee, Mr. Bhogendra Jfia and others 
♦hat the Speaker should take action, 
he must consult the various Leaders 
Oi the Opposition and investigate the 
whole matter and try to understand 
the whole matter and start the 
investigation forthwith, because then 
alone we can understand the gravity 
of the crime that has been committed. 
We may say today that let the man 
be sent to custody in Tihar Jail up 
to the 10th May, but that may 
prove to be not enough in the light 
of the gravity that may be revealed 
of the crime. Therefore, at present, 
he may be handed over to judicial 
custody...

AN HON. MEMBER: Police cus
tody

SHRI EBRAHIM SULAIMAN
SAIT But a machinery dhould be 
set up by the Speaker to investigate 
uriio the gravity of the crime and also 
the motivation, and after getting 
iitfOimation which may be revealing, 

must take suitable action against 
the culprit.

SHRI SAMAR MUKHERJEE
(Howrah): I was not present here a 
little earlier, and, therefore, the 
proposal made by Mr. Limaye is not 
k»6ton to me. But after hearing all 

opinions expressed from both 
sides of the House, I think that tihe 
gftttpOBals made by Mr. Madhu Limaye, 
Mr. S. M. Banerjee, Shri Bhogendra 
Jha, Shri Shyamnandan Mishra and 
P*of. Madhu Dandavate are also most 
reasonable, and I hope the Congress 
wHl accept them. They should not

hurry to push through this resolution, 
but should allow the House to know 
the details and then come to some 
final judgment. That is why I re
quest the Congress Piarty to consider 
the proposals and come to some un
animous stand.

{*PTd$T) :
$ ff sfaf apff tft % m  v m

ijffctfsr ft*rr 1 *nf$< tfV 

m % fa trap T O T  H  I ,
t r o  f t  gCT £

5crVr I«rr f  1

snfr irr % 1 *  *nro<fr

ft? *pit wnx f> 1 irfr

^  srww* TSfT 
% fa  w  d*P % far* 
f&n 1 ^  rnp ^  *nrr

& 1 $  fWfWT jf fa»
^  ITT t
f^ r fa r s n ^  ft w f  «ppt M t  | r 

jwi ^ n r t  1 1 fa
jt? fa ^

ifar ?

arr  ̂ W t *pr %rm <rr€f ^ rr  mx
3^  ^ T tR*iV*‘ 2W f?rf^T5rT% W T  fa> 

sR f̂f 1 1 w  swrtft

m  % ^  % TOrarr ^ t i  ^
?TT?ft srwr *lf. #  «nff fHTSFrai J I

v & t i  w r r  fa^r t *rra^V

t e r r  *r 3  1 g w fr  w n f r  $  

^  ^  src  *n*r <n€f 

aprr v *  fta n ft  •TPT'STar

f . ,  m  ^  «pt 
*|t fa m *  ^  1 in tit # w  

f*FfrflT?m ^% «rR r, f«w % 
m «mr *n|t m

^rf^r i ^  ftwNV
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[ jUsu*! ^ > 4 ']

[ -  « w  ^

. «ft *TJ ^  qrsp
tfsrfapr r̂wr *t?tt £ 1 *  sjppt 
"EhfftcR f̂t *far «f>t sarrw ŝn
i »

«rt*<jfw«w jwrefft *r% m , v*n:
*T? S^TR TrfT« TOT S> I, =TT i|RT 

^rr^r | fa 33% =Fr mrz
fan  wra s n  ssrsft ^Tq t7 *Tq 
ŝrnsT stft

“This House, while reserving 
its right to punish the said per
son for contempt, resolves to re
mand him to Tih&r Central Jail 
till 17th April 1974, to enable the 
Speaker or persons nominated by 
him to make a fuller inquiry into 
the incident”.

5SPT VW  *T  ̂ ?  I spr
i m w  f* r  t , tft wsn *r 

trfawr s*  $■ I  &r srt w 
1 %fa*r 3*ft fa  *t 

TPWift ft  *ri g*rft «mr t  nrr-tfTwr 
^  £ *ftr ^?r-

g ^ T t  TT^— 3 ^  fa*#T *t
^>ft w # — *pt tft snmr ff̂ rr 1 t,

^fWT #TcT !fr> % tf^r ^THT 
t  tft? ^  »T 3TR- TOT tft 3|F*t
t  I

# n l [  * m  |  far sr -rsn ft *r 

3̂ <f>"t *T?T r̂T ft «T3TP) P̂TfTf f’TTT̂ R’
1 7 fT?f **rft ^  3̂T forr 

^  I $  *R2^t *TT 'f jp r ftW
T O f t  q ft  r%  ^  ?  I ^  Tff^RTJf? 

w A  *  7*rfatr m
**r ^  *r T .f t o  *?t f  1 17 

u w  ?pp *** ?tî t  ft 3^n, srr fa?PFt 
f̂t ^  irr^tf s*r ŝ tt

$ft w  ?> (w n w )  ?*r*T 3ft for

srh «rart sit ^  f  1 *ri?pfrr *rcs*r 
s*rft W  e %%iv m  
^  w  ^mar wi t f fo n  * x  #,
^  *Ttt w m  |  fa  ^
m  *t ^wft 1 1 t fz m  7>r9r *ns ft 
crrr f̂t w nm  I, *rfl>7 qit g fw  
ft 33$ t o  m  sfffasrn: 5^  5̂ r t̂ 
3tt  ̂ ^^ft %»r ?fh ?r?T<T5r 
*T3TT »̂ft 1
SHRI SAMAR GUHA: My amend

ment is almost the same but with a 
little difference.

I moVe;
“In the Motion—

In the first paragraph, delete
the words ‘resolves .,

AN HON MEMBER. Why this 
one?

SHRI SAMAR GUHA- It is almost 
the same thing Let us see how it 
works Both of us have done it 
quickly I move

In the Motion—

In the first paragraph delete the 
words ‘resolves this House” and 
substitute “is informed of the fact 
that a person calling himself Ratan 
Chandra Gupta who shouted slogans 
from the Visitors’ Gallery of the 
House at 14 24 hours today and 
whom the Watch and Ward Officer 
took into custody immediately and 
on search of whose person two 
pistols, one object which looks like 
a bomb and some pahphlets were 
found”

In the 2nd paragraph delete the 
words “ further resolves. New 
Delhi" and read as below:

“resolves that the said young 
man be sent to Police custody till 
16th April for further investigation 
about his conduct and thereafter he 
be brought before the House for 
taking decision about the alleged 
contempt of the House committed 
by him.”
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SHRI K. MAYATHEVAR (Dindi- 
gul). The wtoole House 1a deeply con
cerned about the untoward incident 
that has taken place before this hon 
House Hon members are confused 
as to the question of law concerning 
the incident that took place in the 
afternoon in the Gallery I as a cri
minal lawyer practising in the Madras 
High Court, am very happy that for
tunately a retired Judge of the Bom
bay High Court is here. He is a learn
ed lawyer and a re ired high court 
judge He must come forward to ex
plain the position of the law before 
this hon House So far as I under
stand the law on this subject, sub
ject to correction by this hon House 
inrl the learned seniors there are 
two kinds of offences committed, as 
Mi Viswanathan put it correctly The 
th st is the contempt of this hon 
House for which this toon House and 
tut Spiakei are competent undei the 
Jaw to punish the culprit So far as 
judicial custody or police custody and 
icmand are concerned, it is not judi
cial custody, as I think, that it 
■mounts only to police custody He 
liould be under police custody when 

it is under investigation So, after 
uniandmg him to police custody, 
this hon House should entiust the 
<ulpnt or the accused to the police 
lor a thorough enquiry and mvesti- 
£ ttion and interrogation by the police 
Thete is no question of sending him 
to judicial custody now

Wc must enqune through the 
police The police would interrogate 
and investigate into the matter Then 
the police, aftei a thoiough enquny, 
must file a charge-sheet for the 
offences namely, that he was having 
U1 bis possession some pistols, etc 
We do not know if the pistols and 
aims and ammunition m the posses
sion ot tn« culprit weie licensed or 
unlicensed He would be liable for 
punishment if he was holding and 
possessing bombs and pistols which 
were unlicensed He is also liable 
for punishment for criminal trespass. 
Therefore, for criminal offences, he 
muat be punished by the court 
Therefore, we are not competent to 
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punish him under the Indian Penal 
Code or any other similar laws of 
the land

Therefore, 1 suggest that you 
should entrust the matter to the 
police for a thorough enquiry

SHRI K RAGHU RAMAIAH Sir, 
first of all, before I come to some 
of the points raised by the hon Mem
bers, I would Hke to say a few words 
about the procedure we have adopt
ed As the House is aware, this is not 
the fast time, although this is a 
master of great gravity As far as 
contempt of the House is concerned, 
this is not the lirst time There have 
been many occasions earlier when 
contempt of the House has been tom- 
n itted I have always been coming 
foiward in accordance with the well- 
established practice and procedures 
with a lecommendation to the House, 
before the House rises on that day 
on which the contempt takes place 
1 have done only that

But I would like to say a word 
about Shri Samai Guha It is true he 
met me in the lobby and asked me. 
Noimally, it is a fac‘ that I bring it 
at 6 O’clock But you will recollect 
that there ’was some discussion this 
morning or yesteiday that when a 
Mirustei makes a statement at 6
0 clock the House is practically 
empty Somebody has asked, why 
don’t you see that the earliest avail
able opportunity is given to the 
Membeis (Interruptions) But I did 
lcmimbtr Mr Sumar Guha I told my 
Deputy Minister, Mr K N Siqgh. 
Even before I got up,—I sent word ta 
the Chair,—I told Mr Singh, “Please 
go and inform Mr Samar Guha at 
once so that he is not undei any 
handicap ” When Ihe came back also,
1 asked him, «Have you told him?” 
He said he could not meet him But 
luckily, 2 saw him coming as I was 
sitting down That is about the pro
cedure

SHRI SAMAR GUHA Sir, only 
this morning-— (Interruptions).

1896 (SAKA) Contempt of 350
House (M)
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MR. CHAIRMAN: No controversy
at this stage about small things 
please.

SHRI SAiMAR GUHA; It is not a 
arnal] thing. I would draw the atten
tion of the Minister to the fact that 
only this morning the Speaker gave 
a directive that notice of such mo
tions should be hung up on the 
notice-board. Even today the Spea
ker gave such a direction, but the 
Minister of Parliamentary Affairs is 
violating the rules. (Interruptions).

SHRI K RAGHU RAMAIAH: Re
garding the merits of the matter, will 
any hon Member of this House tell znt 
whether there can be a graver con
tempt of the House committed? A 
man comes with two pistols and witn 
what appears like a bomb. Thank 
God—touchwood—nothing happened. 
(Interruptions). Therefore, I must 
compliment and congratulate the 
Watch and Ward staff who prevented 
the person concerned from whatever 
nefarious act he wanted to do. It is c 
grave contempt of the House. I can
not imagine anything graver.

Let us put aside the criminal 
offence. The court will take care of 
this The investigation will go on 
All that will be done. The Govern
ment will make efforts to see that the 
root of the matter is gone into and 
adequate punishment is meted out. 
But I confine myself clearly to the 
contempt of the House.

Sir, there are two things. Some
body said, why not we produce nim 
before the House. I would quote 
from the ‘Practice and Procedure of 
Parliament’ by our Secretary-Gene
ral.

“If an offence is committed in the 
immediate presence of the House, 
the contemner may not be heaid. 
He is taken into custody imme
diately by the Watch and Ward 
staff, detained for the minimum 
time necessary for interrogation.”

This has been done.

"The period for which the House 
may commit and offence to custody 
or prison for contempt, is limited 
by the duration of the Session of 
the House.”

1 cannot imagine a graer offence of 
contempt of this House which Will in
voke the maximum punishment in this 
case and I comend the motion to the 
House.

WT f*TT ? ^  |

$  sot srrorr f  ?

SHRI SHYAMNANDAN MISHRA: 
I would like to seek some clarifica
tions. I have told the House in the 
beginning that in these matters, we 
would like to go with the Government, 
with the Minister of Parliamentary 
Affairs. Even so, would he be good 
enough to clarify certain points which
I want to ask? My difficulty is, the 
House has not been put in a position 
to comprehend the full gravity or the 
offences. Are all contempts are equal. 
If not, there must be various degrees of 
contempt committed. So, I would like 
to know whether the Government 
would supply us with the full facts 
about the case even later, because 
it may not be the final sentence that 
the House even by way of contempt 
may mete out. The House has the 
competence to increase the sentence 
later or even to reduce the sentence. 
That would depend on the nature of 
the offence that has been committed 
We really do not know the exact 
nature of the offence, or the gravity of 
the offence. The Government have not 
put us into a position or the Par
liament Secretariat have not put us 
into a position in which we can com
prehend the full nature of the offence 
that has been committed. This case of 
contempt is sought to be equated with 
any other contempt.

SHRI BHOGENDRA JHA: We agree 
that it is not necessary to hear the 
person in a contempt matter. It ia 
not necessary to bring him before the 
bar of the Hotise.
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That we canont say. May I clarify? 
The point that has been made by the 
hon. Minister, while quoting from the 
text of Mr. Shakdher’s book, is only 
in regard to the preliminary investi
gation—that he may not be immediate- 
ly brought before the bar of the 
House. But, he may be brought 
before the bar of the House when the 
House commands.

SHRI BHOGENDRA JHA: Not that 
the House is not competent. The 
House is fully competent. But, I do 
not think it is necessary or it is ex
pedient. What I want to submit is, 
vrf'« on this side, feel that though oon- 
tr-mpt has been committed several 
times, the quality and character of 
today’s offence is exceptional. This 
has never taken place in this House. 
In such a situation, we have been 
suggesting in various terms and lan
guages. only one thing, that you re
mand him to jail custody. Pending 
that, let the Speaker constitute a 
Committee. As far as Parliament is 
concerned, we are also concerned in 
giving our signatures for visitors' 
passes. At least, this aspect should be 
pone into in some great detail. Our 
submission is, do not use the word 
‘sentence*. If you want to extend the 
dale, we have no objection Shri 
Madhu Limaye has suggested 17th 
April; that can be extended. Our 
thinking is, in order to make it unani
mous, make it an interim punishment, 
lemand him to jail custody and in the 
meanwhile, you constitute a Com
mittee to go into the whole affair as 
faj as this House is concerned find 
then decide.

MR. CHAIRMAN; Let us see if we 
can evolve a consensus. If not, divi
sion is there.

SHRI S. M. BANERJEE: Not only 
members on this Bid? but on that side 
also have made their contributions to 
the debate. Their suggestion is that 
we should do everything cool headed- 
ty. But here is the Minister of Par
liamentary Affairs who has moved a
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resolution. If this is put to vote, 
should not the amendment moved by 
Shri Madhu Limaye also be put to 
vote? Why should they use the majo
rity like this? We also do not want 
that anybody should come to the 
gallery with a pistol etc. We know 
it is a grave offence. In many extra
ordinary matters, they are using the 
majority and acting without asking 
the opposition. Let them take the op
position into confidence and evolve 
some method by which truth may 
come out. I request the Minister 
of Parliamentary Affairs not to be 
led away by sentiments. They may 
pass the motion, but it is after all 
the means to an end not the end itself. 
I.o«. us realise the gravity of the situa
tion and accept the suggestion that 
there should be an all-party com
mittee. Let us also acqept the amend
ment moved by Shri Madhu Limaye.

SHRI K. RAGHU RAMAIAH: 
Mjshraji said that sufficient facts were 
probably not given. Unfortunately, 
he was not here when I made the 
statement. Before I read out the 
motion, in that statement, I had given 
certain facts which are available to 
us. It is like this:

“When a senior Watch and Ward 
Assistant was checking the passes 
of a group of visitors, Shri Ratan 
Chandra Gupta who was last in the 
queue saw that the passes were 
being checked. He broke the queue 
and made a dash inside the gallery. 
The Watch and Ward officer tried 
his best to stop him, but he entered 
the gallery and started shouting 
slogans. He was immedately over
powered by the watch and ward and 
security staff and brought outside 
the gallery. When he was brought 
into the room of the Assistant Watch 
and Ward Officer, he immediately 
took out a pistol and fired in his 
chest. As a result of this he 
sustained superficial wound on the 
chest. On close search, two pistols 
and something which appeared to 
be an explosive were found and
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[Shri K. Raghu Ramaiah]
some pamphlets were recovered
from The doctor on duty la the
first aid post was culled; he
rendered first aid."
The doctor stld that he has not 

received any ssriotts injury,
1* hrs.

SHRI SHYAMNANDAN MISHRA: 
Has he made any statement?

SHRI K. RAGHU RAMAIAH: I
have got another report just now. It 
says that on being caught, he tried tc 
shoot himself with one of the pistols, 
but the bullet was obstructed by the 
aid of pamphlet which he was carry
ing in the shirt. He sustained minor 
injuries only.

He states that he left studies about 
two >earg back and was working at 
bis father's printing press at Jharia 
He fell concerned about the prevailing 
corruption in the country and wanted 
to do something to create a stir m 
Parliament He came to Delhi about 
19 days back, after having purchased 
two pistols and cracker bombs from 
Calcutta. This is the further report 1 
have got

SHRI SHYAMNANDAN MISHRA: 
No interrogation was made?

SHRI K. RAGHU RAMAIAH: This 
is his own statement.

SHRI SAMAR GUHA- Sir, I rise on 
a point of order. The contention that 
wo are trying to impress upon you 
that the matter should not be hurried 
is reinforced by what is .staled just 
now bj the hon, Minister. A fullci 
investigation should be made, all the 
matters should be enquired into and 
a report should be made of all the 
circumstances, all the facts, to the 
House- The hon. Minister of Pailia- 
lucntary Affairs, after he moved the 
Resolution, has brought new informa
tion before the House. Therefore, we 
suggest that instead of giving him 
punishment right now, we should 
Feud bim 1o police custody until a 
ru>* investigation is made. After 
that/Whatever punishment this House 

desires, Should be given tp him If

what has been stated by the Minister 
of Pariamentary Affairs is correct, 
there is no question of condoning his 
action. Before the House is in a posi
tion to know the result of the inves
tigation, the final punishment should 
not be given. Therefore, I would say 
that il is incumbent on you and the 
Minister of Parliamentary Affairs to 
ensme that the final punishment is 
not given just now. H« should be 
pent to police custody till 17th or 19th. 
In the meanwhile, we should get all 
the information, all the facts, only 
on the basis of what we should give 
whatever punishment he deserves. 
Therefore, the amendment moved by 
Shri Madhu Limaye and myself, 
which are to the same effect, should 
be accepted.

MR CHAIRMAN: It is a view and 
not a point of order.

SHRI K. RAGHU RAMAIAH: Sir, 
considering the gravity of the offence 
this is the minimum punishment that 
is being sugested So, I request that 
ti is Resolution may be passed without 
ar.v amendment bv the House

SHRI SAMAR GUHA- Sir, what 
abmi the amendment?

**MK CHAIRMAN: The Minister is 
ivA. willing to accept the amendment 
So, I will put it to the vote of the 
House .. (Interrwpticms).

MR CHAIRMAN: Now, first I put 
the amendment moved by Shri Madhu 
Limaye to the vote of the House.

The question Is:

In the Motion—

Delete second para and replace it 
by:

“This House, while reserving 
ri^ht to punish the said pewwt* for 
contempt, resolves to remand him 
to Tihar Central Jail 1H1 llth April, 
1974 to enable the Speaker or 
persons nominated by Win to make 
a fuller inquiry into tfaf incident”
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The Lok Sabha divided:

AYES
Banera, Shn Hamendra Singh 
Banerjee, Shn S M.
Bhagirath Bhanwar, Shri 
Chandrappan, Shn C K. 
Dandavate, Prof Madhu 
Guha, Shri Samar 
Haldei, Shri Krishna Chandra 
Jha, Shri Bhogendra 
Kachwai, Shri Hukasn Chand 
Kalyanasundaram, Shn M 
Limaye, Shn Madhu 
Mavalankar, Shn P G 
Mehta, Shn P M 
Mvikherjee, Shn Samar 
Pandcya, Dr Laxminaram 
Partoar, Shn Bhaljibhai 
Sait Shn Ebrahim Sulaiman 
Shamim, Shri S A 
Vtima, Shn Phool Chand 
Yadav, Shn G P

NOES

Ai’rawal, Shri Shnknshna 
Ahirwar, Shn Nathu Ram 
Ahmed, Shri F A 
Ansari, Shri Ziaur Rahman 
Audhesh Chandra Singh, Shri 
Azad, Shn Bhagwat Jha 
Bajpai, Shn Vidya Dhar 
Balaknshniah, Shri T.
Banamali Babu, Shri 
Banerjee, Shrimati Mukul 
Bdiupal, Shri Panna Lai 
Bhagat, Shri B R 
Bhagat, Shri H K L 
Chakleshwar Singh, Shii 
Chavan, Shri Yeshwantiao 
Chawla, Shri Atnar Nath

18.10 h rs .
Division No 108

ChikkaUngatah, Shri K 
Das, Shn Dharnidhar 
Dasappa, Shn Tulsidas 
Daschowdhury, Shri B K.
Deo, Shn S N Singh 
Dharia, Shn Mohan 
Dixit, Shn Jagdish Chandra 
Dwivedi, Shn Nageshwar 
Gogoi, Shri Tarun 
Gokhalc, Shn H R 
Gomango, Shn Giridhar 
Gopal, Shn K 
Han Kishore Singh, Shri 
Ishaque, Shn A K M.
Jagjivan Ram, Shri
Kadannappalli, Shri Ramachandran
Kakodkar, Shn Furushottam
Kamble, Shn T D
Kapur, Shn Sat Pal
Karon Singh, Dr
Kasture, Shri A S
Kaul Shnmati Sheila
Kavde, Shn B R
Kedar Nath Singh, Shri
Khadilkar, Shri R K
Kinder Lai, Shri
Lakkappa, Shri K
Lakshmikanthamma, Shrimati T
Malaviya, Shri K D
Mallarma, Shri K
Mandal, Shri Yamuna Prasad
Mishra, Shri Bibhuti
Mishra, Shn Jagannafh
Mishra, Shri L. N
Negi, Shri Pratap Smgfi
Nimbalkar, Shri
Oraon, Shri Kaxiik
Pamuli, Shri ParipocmuuMad
Pandey, Shn Krishna Chandra
Pandey, Shri R S.
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Pandey, Shri Tarkeshwar 
Panigrahi, Shri Chlntamani 
Paokai Haokip, Shri 
Parashar, Prof, Narain Chand 
Partap Singh, Shri 
Patel, Shri Natwarlal 
Patll, Shri Krishnarao 
Patnaik, Shri Banamali 
Peje, Shri S. L.
Raghu Ramaiah, Shri K.
Raj Bahadur, Shri 
Rao, Shrimati B. RacJhabai A. 
Ray, Shrimati Maya 
Reddy, Shri K. Ramakrishna 
Roy, ShriJBishwanath 
Saint Shri Mulki Raj 
Salve, Shri N. K. P.
Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar 
Satpathy, Shri Devendra 
Savant, Shri Shankerra0 
Savitn Shyam, Shrimati 
Sethi, Shri Arjun 
Shailani, Shri Chandra 
Shankaranand, Shri B. 
Sharma, Shri Madhoram 
Shastri, Shri Biswanarayan 
Shastri, Shri Sheopujan 
Shenoy, Shri P. R.
Shetty, Shri K. K.
Shivnath Singh, Shri 
Siddayya, Shri S. M. 
Siddheshwar Prasad, Shri 
Sohan Lai, Shri T.
Sokhi, Shri Swaran Singh 
Subramaniam, Shri C.
Tula Bam, Shri

Uikey, Shri M. G.
Unnikrishan, Shri K. P.
Virbhadra Singh, Shri 
Yadav, Shri N. P.

MR. CHAIRMAN: The result* of the 
division is: Ayes: 20; Noes; 97.

The motion xoas negatived.

MR. CHAIRMAN: I now put the 
amendment moved by Shri Samar 
Guha to the vote ot  the House.

The amendment was put and 
negatived.

MR. CHAIRMAN: The question is:

“This House resolves that the per
son calling himself Ratan Chandra 
Guprta who shouted slogans from 
the Visitors* Gallery of the House 
at 14 24 hours today and whom the 
Watch and Ward Officer took into 
custody immediately and on search 
of whose person two pistols, one 
object which looks like a bomb and 
some pamphlets were found, has 
committed a grave offence and is 
guilty of the contempt of this 
House.

This House further resolves that, 
without prejudice to any other ac
tion to which he may be liable un
der the law, Ratan Chandra Gupta 
be sentenced to rigorous imprison* 
ment till 6 P.M. on the 10th May. 
1974, for the aforesaid contempt of 
the House, and sent to Central fail, 
Tihar, New Delhi*

•The following Members also recorded their votes for NOES:
Dr. Shankar Dayal Sharma and Sar vashri M. S Sanjeevi Rao, Yogesh 

Chandra Murmu and S. C  Samanta.
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AYES
Agrawal, Shn Shrikriehna 
Ahirwar, Shn Nathu Ham 
Ahmed, Shn T. A.
Ansari, Shn Ziaur Rahman 
Awdhesh Chandra Singh, Shri 
Azad, Shn Bhagwat Jha 
Bajpai, Shn Vidya Dhar 
Balakrxshniah, Shn T 
Banamali Babu, Shn 
Banerjee, Shrimati Mukul 
Barupal, Shn Panna Lai 
Bhagat, Shri B K 
Bhagat, Shn H K L 
Chakleshwar Smgh, Shn 
Chandrakar, Shri Chandulal 
Chavan, Shn Yeshwantrao 
Chawla, Shn Amar Nath 
Dasappa Shn Tulsidas 
Daschowdhury, Shri B K 
Deo Shn S N Singh 
Dhana, Shn Mohan 
Dixit, Shn Jagdish Chandra 
Dwivedi, Shri Nageshwar 
Gogoi, Shri Tarun 
Gokhale, Shn H R 
Gomango, Shn Gindhar 
Gopal, Shri K 
Han Kishore Singh, Shri 
Ishaque, (Shri A K M 
Jagjivan Ram, Shn 
Kadannappalli, Shri Ramachandran 
Kakodkar, Shri Purushottam 
Kamblc, Shn T D 
Kapur Shri Sat Pal 
Karan Singh, Dr, ^
Kasture, Shri A. S 
Kaul Shrimati Sheila

Kavde, Shn B R 
Kedar Nath Smgh, Shri 
Khadilkar, Shn R K 
Kinder Lai, Shri 
Lakkappa, Shn K 
Lakshmikanthamma, Shrimati T. 
Malaviya, Shn K D 
Mallanna Shn K 
Mishra, Shn Bibhuti 
Mishra, Shri Jagannath 
Mishra, Shn Shyamnandan 
Murmu, Shn Yogesh Chandra 
Negi, Shn Pratap Smgh 
Nrmbalkar, Shri 
Oraon, Shn Kartik 
Painuli Shri Paripoomanand 
Pandey Shn R S 
Pandey Shri Krishna Chandra 
Pandey Shn Tarkeshwar 
Panigrahi Shn Chintamam 
Paokai Haokip, Shn 
Parashar Prof Naram Chand 
Partap Smgh, Shn 
Patel Shri Natwarlal 
Patil, Shn Knshnarao 
Patnaik, Shn Banamali 
Peje, Shri S L 
Raghu Ramaiah, Shri K 
Rao, Shrimati B Radhabai A 
Rao, Shn M S Sanjeevi 
Ray, Shrimati Maya 
Reddy, Shn K Ramaknshna 
Reddy, Shn P Narasimha 
Roy, Shri Bishwanath 
Sami, Shn Mulki Raj 
Salve, Shri N K P 
Sarmntn, Shri S C
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Sankata Prasad, Dr 
Satpathy, Shri Devendra 
Savant, Shri Shankerrao 
Savitri Shy am, Shrimati 
Sethi, Shn Arjun 
Shailani, Shn Chandra 
Shankaranand, Shri B 
Sharma, Shri Madhoram 
Sharma, Dr Shankar Daval 
Shastri, Shri Biswanarayan 
Shastri, Shn Sheopujan 
Shetty, Shn K K 
Shivnath Singh, Shn 
Siddayya, Shu S M 
Sidheshwar Prasad, Shri 
Sohan Lai, Shn T 
Sokhi, Shn Swaran Singh 
Subramantam, Shn C 
Tula Ram, Shri 
Uikey, Shn M G 
Virbhadra Singh, Shn 
Viswanathan Shn Q 
Yadav Shn N P

MOSS

Dandavate, Prof Madhu 
Guha, Shri Samar 
Limaye, Shri Madhu 
Moh«mty, Shn Surendra 
•Sarkar, Shri SakH Kumar

MR CHAIRMAN The result** of 
the division is Ayes‘97, Noes 5

The motion was adopted

MR CHAIRMAN The House 
stands adjourned till 11 AM  on 
Monday, April, 15 1974

The Lok Sabhn then adjourned till 
ehven of the Clock on Monday, April

15 1974/Cheitra 25, 1896 (Saka)

•Wrongly voted for NOES
**The following Members also recorded their votes for ‘AYES* 
Sarvashn Yamtum Prasad Mandal a ad Sakti 1 umar Sarkar
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